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The Lok Saubha met at Eleven of the
: Cldck

" {MR. SPEAKER in the Chair]
ORAL ANSWERS. TO QUESTIONS

Subjects discussed during Finance
Minister's Visit to U.S.S.R,

+

*81. SHRI C. K. CHANDRAPPAN:
SHR] C. K. JAFFER SHARIEF:

Will the Minister of FINANCE
be pleased to state: :
(a) whether he recently visited

U.S.8.R. and discussed pioblems of
mutual economic interest;

(b) if so, a gist of the matters dis-
cussed; and

(¢) the results of the discussions?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN)
(8) to (c): Yes, Sir. The visit to

U.88R. was in the nature of a ‘good-
will' visit. Oppoertunity was, however,
taken of holding discussions with
US.S.R. authorities on matlers of
mutusl economic interest, like. soften-
ing of the terms of Soviet credits, new
line :f credit for financing develop-
ment proijeclts in India, finahcing of
projects by the COMECON spensor-
ed International Investment Bank,
etec. The discussions were of an
exploratory nature; further discussions
are expected.

SHRI C. K. CHANDRAPPAN: In

big answer the Minister  has stated .

1187 L8=-2,

that he had discussions with the
International Investment Bank of the
COMECON. In view of the fact that
COMECON countries are - countries
which are out of the grip of inflation,
price-rise and other manifestations of
capitalist economic crisis, and are
having a stable currency, may I know
whether the Minister had discussion
with them, taking ints account our .
diffeult situation and the economir.
crisis, for more. fruitful economir
cooperation, so that we will be able to
avert the economic crisis to; some
extent?

SHRI YESHWANTRAO CHAVAN:
As I told you, when the discussions
with the Chairman of the Inter-
national Investment Bank were held,
Mr. Kaul who accompanied me had
general discussions with the Finance
Minister there, They were of a
general nature in the sense that we
wanted to know the nature of the
work that they are doing, the type of
assistance that they can give ete. The
idea was to established a link with
these institutions. I must say that
thase discussions were useful on the
basis of which further steps can
maleriatise,

SHRI C, K. CHANDRAPPAN: Sir,
he has not vositively answered. While
answering my question he may please

throw, some light on the aspects
which I ‘wanted. When Mr.
Khrushchev. ...

MR, SPEAKER: After all there is
somebody to remember him!

SHRI C. K, CHANDRAPPAN:
Mr. Brezhnev visited our country,
India had entered iniy several econo-
mic agreements, And when our
Finance Minister visiteq the Soviet
Union whether he had discussed with
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the Soviet authority about the follow-
up actions to be taken so that this
economic cooperation will be further
strengthened and we will be benefited.
I hope he will answer my first question
now.

SHRI YESHWANTRAQO CHAVAN:
The discussions held were not speci-
fically meant for implementation of
any particular Article. But, certainly,
they were in the spirit of a follow-up
actions in some aspects of the Agree-
ment, As you know there is a Joint
Commission between the Soviet Russia
and India for economic cooperation.
1 think that the Joint Commission is
likely to meet in Soviet Russia itself
to discuss some of the specific
matters arising out of these things.
As I said one aspect of the Agreement
itself was about improvement of trade
and economic relations ‘Economic
Relation’ is one of the specific Articles
of the Agreement and 'with reference
to which, we had discussions. Some
aspects of the problem mentioned in
my reply were also discussed from
that point of view. In his first ques-
tion he raised a question about the
inflationary conditions of non-socialist
world and enquired whether we had
discussed this particular aspect or
not, I cannot say that this particular
aspect was discussed. Naturally this
background was in my mind all the
time.

PROF. MADHU DANDAVATE:
Since during these discussions, a
number of matters of mutual economic
interests must have been discussed I
would Lke to know from him whether
the problem of import of food, particu-
larly, wheat, during our difficult posi-
tions on the repayable basis also came
In for discussions and whether the
Finance Minister realised the fact
that on the basis of this Agreement
if we were to revay the imports made,
in that case, a higher price in terms
of value will have been payable by
us therefore, on that particular
basis, i any relaxation called for
regarding the import that we have
made ulready?
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SHRI YESHWANTRAO CHAVAN:
1 did not specifically discuss the price
aspect or the repayable terms and
conditions aspect. Of course, the
supply of important commodities like
fertilizers, steel and wheat came to
be mentioned in the discussions. But
generally the question of softening
of the terms of repayment was one of
the major aspects of discussion.

SHRI DINEN BHATTACHARYYA:
While discussing for reaching a mutual
understanding whether the interest
aspect of any loan that may be given
by the Soviel Union to India was com-
pared with the World Bank loan or
the other capitalist countries loan
that we are taking?

SHRI YESHWANTRAO CHAVAN:
There is no question of any compari-
son and it did not come up for dis-
cussion.

SHRI SAMAR GUHA: I want to
know while having discussions with
the Government of USSR regarding
mutual economic interest between the
two countries whether the hon'ble
Minister had drawn the attention of
the Soviet Government to the reports
that kerosene, fertilisers and some oil
products which are sold to India are
sold at a higher price than are sold to
the East European countries.

MR. SPEAKER: I am sorry. The
question is much beyond the scope.

SHRI YESHWANTRAO CHAVAN:
1 did not raise this question because it
was not right for me to raise this
question,

Proposals recelved from Indian
Economists to control Inflation
in the Country

+
“84. SHR] P. GANGADEB:
SHRI D. D. DESAI:

Will the Minister of FINANCE
be pleased to state:

(a) whether a group of economists
headed by Prof. C. N. Vakil has sub-
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mitted a scheme to Government for
controlling inflation,

(b) it so,
thereto, and

Government’s reaction

(¢) whether Government have react-
ed favourably to the suggestion about
index Linking of the currency?

THE MINISTER OF FINANCE
({SHRI YESHWANT RAO CHAVAN)
{a) Yes, Sir A group of Economists
headed by Professor C N Vakil sub-
mifted to the Prime Mimister m Feb-
ruary 1974 a Memorandum on a
Policy to contain Inflation In a sup
plement to the Memorandum the
Economists have presented a detailed
plan in June 1974 setting out the
mechanics of the scheme for i1mmo-
bilisatior, of money under the name
of Semi bombla

(b) The methods suggested by the
Economists for the immobilisation of
money supply are not favouied by
Government The other suggestions
are either already under implementa-
tion or are under detail~d examma-
tion

(c) The techmque of index link-
fng 15 not considered suitable for
implementation under the prevaling
conditions 1n India

SHRI P GANGADEB Apart from
fiscal measures for contioling ex
penditure and monetary tools for im-
mobihsation of resources I would
Iike to know what direct measures
have been taken go far or will be
taken now 1n terms of providing re-
lief to the vulnerable sections of the
society on whom there 1s direct and
severe jncidence of this inflation

SHRI YESHWANTRAO CHAVAN
1 thought we were discussing the
particular scheme suggested by Prof
C N Vakil If it 15 a part of it, I
can answer it Otherwise, it 18 a
geéneral type of question which I can
€0 on answering

1808 (SAKA) Oral Answers 6

SHRI P GANGADEB In view of
the fact that the real value of the
rupee 1s gomng down and there 1s
little hikelthood of a return to the old
value of the rupee, may I know whe-
ther Government have considered
afresh the question of linking the
values of the LIC policies, provident
fund schemes and gratuity schemes
to the index of wholesale prices so
that at the time of retirement the
fixeq mncome groups are not put to
hardship, and 1f so, what action they
are going to take in this regard”

MR SPEAKER The main ques-
tion 1« about the report of the econo-
musts  Does this supplementfary ques-
tion arise out of 1t? I think he 1s ask-
ing a general question

SHRI P GANGADEB This ques-
tion comes withm the ambit of the
main question That is what I feel

SHRI YESHWANTRAQ CHAVAN
In a way 1t does arise becau,c it one
suggestion which 1s a part of the re-
commendations of the SEMIBOMBLA
scheme of index lnking of the cur-
rency and the savings This 1s one
of the schemeg that they have sug-
gested In principle, one can say that
this question does arise out of 1t
But as I have explamned, 1t 1s very
difficult for us to accept it because

Government do not favour index
linking

SHRI INDRAJIT GUPTA In view
of the fact that during the three

months following the last budget pre-
sented by the hon Finance Mmister
the price index according to Govern-
ment has gone up already over 18 per
cent may I know whether some of the
other gpecific proposals which have
been contamned in this SEMIBOMBLA
scheme such as that there should be a
filve per cent ceiling on the growth
rate of money supply every year and
secondly that the public distribution
system should be strengthened and
for that purpose buffer stocks should
be built up and compulsory levies
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should be impoged, have been consi-
dered by Government? What is Gov-
ernment’s thinking about such speci-
fic measures indicated by this group
of economistg? Are they really consi-
dering them on an emergency basis?
What do they propose to do about
such proposals?

SHRI YESHWANTRAO CHAVAN:
As I have said, there are many sug-
gestions in the scheme of Prof. C. N.
Vakil which are such that in principle
they have been accepted already by
Government, and some of them are un-
der examination As for the specific
suggestion about confining the money
supply to five per cent, it is a part
of his package scheme. He wants
the money supply to be frozen at five
per cent level. We accept it in
principle that we must make an effort
to reduce the money supply and
balance it with the level of production
in the country. That policy has been
accepted, and the different steps that we
are taking in the monetary field and
fiscal field and production field are
aimed at that. But it is very difficult
to say that we accept the proposal
that it should be fixed arithmetically
or quantitatively at five per cent. It
is very difficult to accept it.

As far as the other sugpestion is
concerned, it is a fact that we are
committed to strengthening the distri-
bution system.

SHRI INDRAJIT GUPTA: But in-
stead of its being strengthened at
present it is being dismantled to some
extent.

SHRI YESHWANTRAO CHAVAN:
Simply because there is a change in
some of the steps that we took in re-
gard to the take-over it does not fol-
low that we have dismantled the dis-
tribution system. If was a change
meant for making it effective. There-
fore, there was no question of with-
drawing from that position or dis-
mantling it. We are committed to
this position that there will have to
be a build up of a buffer stock of

JULY 26, 1974

Oral Answers 8

gome of these essentia] goods and their
balanced distribution 50 as to help the
vulnerable sections of society,

SHRI JAGANNATH RAO: The
hon. Finance Minister talked of the
public distribution system. Is that
system intended to supply essential
commodities to the entire population
or to only 30—40 per cent below the
poverty line? If it is meant to cater
to the poorer sections, is Government
going to continue nationalisation of
the wholesale trade in foodgraing as
without it a public distribution system
will have no meaning? What are the
objectives of Government?

SHRI YESHWANTRAO CHAVAN-
The ohjectives is tfo reach e<sevlial
commodities to the vulnerable sections
of society.

SHR] JAGANNATH RAO: Not to
the entire population?

SHR1I YESHWANTRAO CHAVAN:
It is difficult to accept this commit-
ment. The basic point is to scc that
we reach the vulnerable sections.

SHRI P, G. MAVALANKAR: Prof.
Vakul and his  fellow-economists
submitted 2 memorandum in February
this Year and followed it up with the
SEMIBOMBLA in June, Govern-
ment themselves have accepted tha!
to a large extent the scheme contains
in principle many good things. The
Prime Minister and the Finance
Mirster alsp said the other day dur-
ing the No-Confidence Debate that
people should co-operate in terms of
tackling economic problems. In view
of this, may I know whether Govern-
ment are thinking in terms of having
these economists roped in in some
kind of active advisory capacity so
that they could be brought face to
face across tie same table for dis-
cussions instead of their merely send-
ing to the Government the various
representations or memoranda? In
other words, have Government any
scheme whereby - these economists
can be roped in in an active advisory
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rolg thereby making 1t possible for
the economists to reply to the Mims-
ter whep he says that Government
are ntt able to accept this or that
point?

SHR{ YESHWANTRAO CHAVAN
This 15 a sugge.tion Normally we do
me >t economists and take their views
When there 1s a public debate on pub-
lic wsues, it 1s done The memoran-
dum was very carefully examined m
the Economic Affairs Department and
the Reseive Bank also I do not
know what he exactly means by rop-
ing them in becausc we cannot rope
in people like that

SHRI P G MAVALANKAR Be-
cause they are academically-munded
independent people

SHRI YESHWANTRAO CHAVAN
It 15 good that they should give theiwr
views fieely There 15 no question of
not having a dialogue It necessary
we can discuss with them

SHRI G VISWANATHAN What
are the reasons for Governments re-
I tion of then suggestion of 30 per
cent immobilisation of the total money
o paitial demonetisation? What 1s
the alternative of Government if they
are gowng to reject the SEMIBOM-
BLA?

SHRI YESHWANTRAO CHAVAN
The alternative 1s the policy we are
following 1 can certainly give you
a large number of reasons, but I do
not think I should go inlo all the
technical reasons I mainly said that
this would certainly weaken faith mn
the currency and banking system
That 1s the major 1eason

SHRI NIMBALKAR Is Gavern-
ment not willing to accept SEMIBO-
MBLA completely because it thinks
it will lead to complete BOMBLA®

SHRI YESHWANTRAO CHAVAN
1 thought it was a joke

SRAVANA 4, 1896 (SAKA)
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st wy et weww wdimy,
fem @™ wod wgor ¥ fawrwelt ), 7
G- T TAfAT g A
ST FTT AR § 3917 Ieq wAar
7 Favarar wzr Wi § i faeew & qew
@ s afy g ag AR
AT & @7 q1 T F1E 97 a7, qEa-
itz &7 Y a1y 7 A 7 &1 wolr
wgreu qAr oy WAy § o ged qar
v dfsw foeew ¥ sraar w1 favarg
g &Y Sar ?

ST AR T W T YT TGN
& et & A #Y o T wew
qJITE T

sit Ay fomd  agw @Y &Y v &,
e o A wroor aqer ST
TEH a1 & STF FX VR 8, ¥ 6
femfaz wwnfadns «&r gwm &)

*ft TR W W S G
gmr 2, wwmdfade Far )

it 7y forerd : £ rmsifide gar
2
SHRI YESHWANTRAO CHAVAN

I do not want to enter into a debate
on this

off vy forwd : T A wAY 8,
fegz a@t ¥ &, quamAr o A &,
gagTn Y FE d—w9 w®T oA
g

woe w3 A A S
=rfeg | .

ot seEw fagrd addt : & s
FEAT TifEq A F AR 7 TR
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ot wy foord : wael anr 7y § Fr

T AT § CAaY wavg Y oY o o
&, aror amrn argw fafre d%2fare
§ o ghar &, & wqrowy Arovedt gwwar
g

SHRI P. VENKATASUBBAIAN. Is
it a fact that some economists have
opened that there is an urgent need
for restructuring the Reserve Bank
as it is not keeping in tune with the
economic trends prevailing in the
country and is not in a position to
guide the Government properly as it
is constituteq today?

SHRI YESHWANTRAO CHAVAN:
I do not agree with the hon. member.
It is not so.

e srfeedfalt rro
L]

*85. st g wwr Wt : w1 fawr
T I TATH FY FN FW fw

(%) wmasy wlwwfdl 7 ™
ata wra & fea-foem crt 9T B AR,

(@) fom swfwr of  gegm)
q7 B A A% FAE At § am
T g, W

(7) 5% AAN X A TF T
FiaEY Fr AL Y ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) to
(c). A statement is laid on the Table
of the House giving the requisite
particulars about the searches made
by the Income Tax Authorities dur-
ing the three months April to June,
1974, [Placed in Library. See No.
LT-8054/174).

ot gw wwy wf : wow AT,
ag ari-wen Rede—d 15 I
wTE. ..
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ot pew wu wEw ;w9
T a faAr

oft ey wat : gad iy aw §
FAAE T § w6 GWH T
&1 & oft ngiea & wrar wgar §—
T Wl ¥ 103 %At w7 IeAW ¥, TR
wfaforr foraer g, fawwe oarer
oY saTT g, ¥ gA AT g A
®Y BH 5w §, $ fRaT w7 €T 133
AT &Y S &7 o1 <Y §, gAY 22 wAt
¥ YT 1961 & wrawT wfafraw
aT 132 & weflq A #Y o W
§ 1 g8 FEAEr £47 47 wr @ 2—
FEA T IR 97 E W T
T a1 9T T WF ArAT FEAAEY
#1 7 99 78 § for g v 7 ¥ A
a7 @Y & arf gfawrd As-ms w3
£ AIHA TH-TH T FH |

SHRI K. R. GANESH: The hon.
member had asked about the num-
ber of searches made between April
and June and I have given it. He
said there is delay in fiialising this.
When gearches are made, documents
are seized, cash, assets and jewellery
are seized. The ITO has to deter-
mine whether the seized assets be-
long to the assessee or are unaccoun-
table. Under section 132 (5) of the
LT, Act, within 80 days of the search,
the ITO has to determine it and make
a summary assessment. ‘When he
makes a summary assessment, he
will keep a part of the seized assets
which is equal to the value of the tax
determined. Later on, other pro-
cesses will follow., You will have to
find out whether there is falsiflcation,
fraud ete. As far as the gearches
made from April to June are con-
cerned, there is absolutely no delay.
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ot ey W : wee wEET, @R
R & gaR W w1 gwe g wia |
wefY wgrew 7 wer § v o1 22 w4 QAT
¥ faad I st wfafmn 1961

#Y T 132 & vl qed Al
wdardY ¥ 9 W §, w0 qead A%
WY WA *r wawq ag § v sul |
sY 9T | o ¥y ¥ ora A &, fowrd
drg frar § &Y SA% I qFAT A
& @ A ?

SHRI K. R." GANESH: I have
already said that for summary dis-
posal, for summary assessment, the
time limit is 90 days. It has to be
made within 90 days. You are seiz-
ing somebody's assets or somebody’s
property. It has to be determined
whether the property really belongs
to him. The assessee should be given
an opportunity to explain whether he
can account for the property. I do
not think it is the intention of the
hon. Member that the income-tax

officer should seize the property
without following the proper pro-
cedure.

sft werery waf : & s A o
& Srar =gt i ot o wrorm e AR
W @ & wAd fraar @i, sqrgaa
Fqr aewdy 1 357 grey g€ §, SAAY
waTta wwa war g ?

- SHRI K, R. GANESH: 1 have a
long list of the persons who have
been searched, assets seized and so
on, I will try to give him the total
amount,

oft wew fagrdt awdadt
awadw fegar & ?

barc]

it ®o WiTo MW : BT Awror
g i § | fowe aga et §, & sl
R A, WA, Ay g
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ot s fesire o - o) B Rl
# qf § TR g Y Fwd ¥ QT A
¢ fic wfasior i g A qoE &
sarqrdY § o1 3T T & W qga
aE) aTevE § |gr K sETE fAaar @
&1 O ¥ arar g § fe geww dww
Q2 & qg7 FaaEr A F wArAr oy
FTEICET BTl #Y s foree w4
WIT grgAy & fA gaw qw A Ay
F1T 2 9 faad Frell i 7Y qoArd
g wa ?

SHR] K. R. GANESHK: As far as
these major steel raids are con-
cerned, apart from the income-tax
angle, there is also the angle of the
violation of the Steel Contro] Regula-
tions and the steel control authority
has already given them notice, has
frozen their stocks and started other
procedures. Whatever other action
has to be taken would also be taken.

oft 7w fiwmire ot : wrgae oo
7 & 98 gL gort aw T
g ?

SHRI K. R. GANESH: Whatever
other action has to be taken would
be taken.

st vwegy qi® : & ag AT
wrgar § fr fo s gt & e fed
T § W BTy A Ay § gad s
grar § fv Trow &% faarr w01 w10
FT @8 | Afwrs & s avgan g e
w1 ag zdfoma wafeer 4@ dar
g fra F wgy fr & 8, w7
Exganyw, QaRqE, TE ¥ wrEdaw §
{07 99 § Nfwgw § 1 a1 oy
#§ THT Ao A ) § O e e
qZ w1 woAr g3 sy g1 A waw
s ¥ fr fre $AIFERY & dwadid Wi
T0E ¥ foreran shifora § Wi 4z frad
Tt ¥ wray § 7 aga wweT e Wik
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fadr wrrar 1 A Quwr wH IR
feqrétte wdad &7 & fay famd
@ W wr wrd w1 e\ wW T Y,
wh g s Ry’

SHRI K. R. GANESH: Ag far as the
question of intelligence in the In-
come-tax Department is concerned,
there is the Directorate of Intelligence
and Investigation and there are vari-
ous other regional officers appointed
under this Directorate. It i1s as a re-
sult of the collection of this intelli-
gence that the income-tax authorities
have been able to conduct this raid. I
agree with the hon. Member that the
generation of black money mainly
emanates from commodities. There-
fore, all agencies of the Government
which are concerned with this, the
income-tax authority, the Central Ex-
cise and Customs, the Import Trade
Centro] authority and various other
regulatory agencies will have to keep
a close watch over this speculation and
black market that takes place in
commodities.

SHRI B. S. BHAURA: May I know
from the hon. Minister, 1f I am not
mistaken, whether the Jindal Group
Works,—the list of 22 firms is given
here—belong to the same man who
was given the President’s award and,
if so, will he inquire into the whole
matter as to how he made such a huge
property within a few years?

SHRI K. R. GANESH: As I indi-
cated, so far as the Jindal Group is
concerned, that is steel raid and that
has been a very big raid. A lot of
information has been collected by the
Income-tax authorities in relation to
not only black-marketing in steel but
also in relation to accumulation of
property, accumulation of assets and
various other things. As a result of
the processing of all this information,
it will indicate how these people have
made the property, Whatever action
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under the law iy necessary in relation
to prosecution and penalty will be
taken.

SHRI KRISHNA CHANDRA HAL.
DER: I would like to know from the
hon. Minister how many places of
Jindal Group Works were sgearched
cles were sezied from there. I wauld
further like to know whether, when
the search was made, at that time
there was resistence and they attack-
ed the Income-tax authorities who
went to search different places. Also,
I want to know whether one of the
Directors of the Maruti Car project 1s
from the Jindal Group or not.

SHRI K. R. GANESH: The raids
were conducted in Delhi, Calcutta,
Hissar and a few other places. As far
as the jewellery and cash seized from
the Jindal Group is concerned, the
jewellery seized is worth Rs. 16,75,500
and the cash seized is Rs, 19,46,804 in
currency notes, fixed deposits, ete. It
1s a fact that in one of the raids, some
persons tried to assault the Income-
tax authorities. The mattler has been
reported to the police. The case has
been lodged against them.

SHRI DINEN BHATTACHARYYA:
Any arrest made?

SHRI K. R. GANESH: All those
who were involved in the assault of
the income.tax authorities were
arrested by the police.

About the other question, I have no
information,

SHRI PRIYA RANJAN DAS
MUNSJ): Since the Finance Ministry
seems to actually find out the sources
of black money and raid al} the places,
may I know whether it is not a fact
that whenever Income-iax authorities
decide to raid the places, in most of
the cases the big business houses get
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the prior information that the Income-
tax suthorifies are coming 1 would
Like to mention hepe a specific case Is
it not & fact that m Calcutta, when the
houses of Birlas, specially, B M Birla
and M P, Rirla were searched last
year and the year before last, at the
same time, the house of Mr Badn
Prasad Podar was also raided and the
information was given and, automati-
cally, 1t was suspended the very next
day I have my personal information

I would hke to know whether any
alternative arrangement or machmery
can be found by the Finance Ministry
without the help of the Income-tax
authorities to raid the houses of big
business men because the Income-tax
authorities inform the big business
houses They come to know each and
every thing They get all the infor-
mation How can the raids be con
ducated” 8o, I want to know whether
any alternative arrangements can be
made by the Finance Mmistry so far
as the raids of big business houses are
concerned

SHRI K R GANESH With all my
respect to the hon Member, so far as
his knowledge 15 concerned and he 1s
a leader

MR SPEAKER It 1s not a question
of knowledge He 1s giving you
information

SHRI K R GANESH A lttle bit
ot explanation 1s also required be-
cause I am going to contest his state-
ment

MR SPEAKER 1 think, he does
not need to be set up 1n his mood to
get the information He 15  directly
corcerned with the information

SHRI K R GANESH. I do not
agiee with the hon Member that
when the income-tax authorities con-
duct the 1aids, they do m collusion
with them If the hon Member 1s
prepared to give me specific informa-
tion, we will look into it Many raids
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have been conducted 1n g buginess
houses also, and as far as my impres-
s1on goes, actually no raids have been
conducted by the income-tax authori-
ties agamnst these people Perhaps he
1s referring to the enforcement wing
As far as I know, during the last two
or thiee years, no particular raid has
been conducted agamnst these people
as far as 1ncome-tax 1s concerned

SHRI H M PATEL As the hst
itsell shows, the income-~tax authoil-
ties appear to have acted on very
sound information, but there are one
or two cases mn  which nothing was
scized I would Lke to know, 1n
such cases, when they find that the
raids have been conducted on wrong
injotmation, whether the Department
go further into 1t to see what was the
teason tor this, whethe; the source
shich gave the information was satis-
tactory, whether they should have ac-
ted 1n this way, because 1aid means
a certain amount of loss of reputa-
umn ete  As I said, 1t 15 satisfactory
to find that, eacept 1n two or thiee
cases 1nformation on which they had
wted wds sound and they have found
<omething to take action on I want
to know what they do in the excep-
tional cases, whether they take the
trouble of seeing that the information
1s good before they pioceed to raid

SHRI K R GANESH As the hon
Member himself hay indicated, out of
150 twids, there have been only one
o1 twy cases 1n which nothing was
found If there 1s harassment of the
person or it there 1s any negligence of
duty, the higher authorities look into
1t I would lhike to point out that, m
making a dent in this problem of
black money, ralds and seiwzures play
4 very mmportant role I think it wall
be necessary to conduct these rads
with the assurance and satisfaction
that these are not conducteq for the
sake of halassment

MR SPEAKER So many questions
huve been asked, still you are mnot
satisfied?
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SHRI S. M. BANERJEE: Mr.
Speaker, Sir...

MR. SPEAKER: May I request
Mr. Bhaitacharyya not to disturb the
gentleman at his back,

SHRI DINEN BHATTACHARYYA:
The hon. Speaker always calls mem-
bers sectorwise. You said it only the
other day.

MR. SPEAKER:
follow that?

SHR] DINEN BHATTACHARYYA:
1 do not say that.

Should I strictly

MR. SPEAKER: You advise me, I
will follow.

SHRI DINEN BHATTACHARYYA:
You should please try to do justice
to everybody.

SHRI S. M. BANERJEE: At the
very ouiset before I put my question,
1 must congratulate the officers and
staff who had the courage and con-
viction to raid a big business-house
like the Jindals who were enjoying
the patronage of this Government,
some of the officials of the Govern-
ment and some of the Ministers.

I woulq like to know whether
there 1s any truth in the report that
ai the time when the raid took place,
there are several people who co-
operated, but in this particular busi-
nessman's house even certain valu-
able documents were burnt by cer-
tain members of the family and if so,
what positive action has kgen taken
against them in this regard, apart
from search warrants and other
things.

Is it also a fact that after this raid
was conducted, some sort of a recom-
mendation is going to be made to the
President to withdraw the Padma
Sri award from this man who is
proved to be an antisocial?

AN HON. MEMBERS: A criminal.
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SHRI K. R. GANESH: It is cor-
rect 1o say, as the hon. Member said,
that in one of the houses of this group,
a lady locked herself up inside a bath
room when the raid was going on and
tried to destroy certain books of ac-
counts and documents. But some
books of accounts have been salvaged
and further action in regard to prose-
cution, efc,, as far as this lady is con-
cerned, is also being looked into.

SHRI 8. M. BANERJEE: Will the
ledy be arrested?

SHRI P. M. MEHTA: Nothing
happens They arrange to hush up
the whcle thing.

Expansion in Money Supply

*88. SHRI INDRAJIT GUPTA: Will
the Minister of FINANCE be pleased
to state: )

(a) whether between April and
June, 1974 money supply in the
country has expanded by Rs. 638
crores;

(b) whether out of this amount
credit to the commercial sector ac-
counted for Rs. 437 crores; and

(c¢) if so, the reasons for the failure
of the Feserve Bank’s declared policy
of curbing the growth of money sup-
ply so as to check galloping inflation
in the economy?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):

(a) 1o (c). The principal objective
of the credit policy of the Reserve
Bank of India in recent years has been
to restrain the expansion of money
supply to the extent possible consistent
with the growth of essential production
and exports. The expansion bcth in
money supply and bahk credig to the
commercial sector during this period
(March 20 to June 7, 1874) was broad-
ly governed by these objectives. The
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expansion in money supply wos Rs. 638
erores and while the expansion in gross
bank credit to the commercial sector
was Rs. 437 crores, on a net basis, it
amounted to Rs. 252 crores only.

SHRI INDRAJIT GUPTA: According
to the hon. Minister, the credit policy,
of the Reserve Bank has been adher-
ing to the guidelines or the policy
which the Government has indicated
to it

I would like to know from him whe-
ther, in view of the fact that this cre-
dit policy of the Reserve Bank has in
fact led to this tremendous growth in
money supply which is unprecedented
and, ag a rerul{ of that, inflation and
price-increase is now going completely
out of hand would he consider that
some of kind of a radical restructing
of the Reserve Bank’s admimsteration
itself is necessary or not, in the sense
that it is time that the Chairman of the
Reserve Bank should be the Finance
Minisier of the Government of India
1tself? Is it not time that the Board
of the Reserve Bank should be com-
posed in the main of mominees of the
Government, elected representatives of
the employees, some economists and
only one or two representatives of
these various Chambers of Commerce
under the Chairmanship of the Fin-
ance Minister himself? Would he
consider whether it 1s not high time in
this critical condition when radical
steps have to be taken to see that the
Reserve Bank does not go on pursuing
a credit policy which subserves the
interest of big business and monopoly
houses, the hoarders and the specula-
tors in this country?

SHRI YESHWANTRAO CHAVAN:
Hig suggestion for restructuring i<
arising out of his assessment of the
work of the Reserve Bank with which,
I musg tell the House, I am not in
agreement and 1 strongly differ. It is
not the structuring of the nolicy of the
Reserve Bank which can be considere.l
to be at fault because there are certain
dificult economic problemes which the
Reserve Bank of India is *ackling and
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they are handling these problems with
as much awareness of the problem
and the national requirements, I do
not think there is anything basically
wrong necessitating entire restructur-
ing of the kind suggested by him.
That is not being contemplated by
Government.

As far as the Direclors on the Board
are concerned they are appointed by
the Government and there are eminent
economists on it. There are eminent
socia] workers on it. There are one or
two representatives of Commerce and
Industry as well. But I think their
eminenence cannot be doubted.

SHRI INDRAJIT GUPTA: Is he
aware of the fact that the elected re-
presentative of the bank employees
who are sitting as directors on the
Boards of the various commercial
banks and nationaliseq bankg have
been consistently, over the years, in
that capacity as directors, rnaking pro-
posals to see that credit is not given
to paities indulging in building up
their inventories speculation, hoarding
and all that, but that such proposals
arc not taken into account and are
only rejected? What is the use of this
kind of a Board and what is the use
of this kind of participation of wor-
kers 1n management if their proposals
are not to be accepted and acted
upon? They arc only a minority.
among the many.

SHRI YESHWANTRAO CIIAVAN:
If 1t 15 said that only representatives
of employees should be the directors
and nobody else, that is a diflerent
maiter altogether, But I do not think
thay the proposals are never consider-
ed. That is not so. According to me
they are doing useful work. According
to me the representatives of workers
at the moment are doing useful work.
May be in one or two instunces the
decisionc may not be fully accepted
but you cannot say that they are not
totally considered.

SHRI SHIVAJI RAO S. DESHMUKH.
Mahatma Gandhi is on record for
having said that a cultivator’s son
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should be the Prime Minister of India.
I have no doubt if he would have been
alive today he would have said that the
Governor of the Reserve Bank should
be a cultivator's son. Because, every
credit squeeze which the Reserve Bank
enforces in the name of fighting infla-
tion affects only the public sector
bodies and cooperative institutiong of
the cultivators and practically leaves
untoyched the private trade, black-
moneyed people and hoarders. Re-
cently the Maharashira Government
mmposed monopoly trade in cotton
from this season. The Reserve Bank of
India under the thumb-rule of credit
squeeze have denieq credit for the pro-
curement of cotton forgetting that
guaranteed price is twenty per cent
less than the market price last ycar and
that out of the guaranteed price only
eighty per cent is paid in advance and
fifty per cent of the total price is ap-
portioned towards payment of dues.
(Interruption).

MR. SPEAKER: I am asking you not
to make a speech,

SHRI SHIVAJI RAO S. DESMUKH:
Is it or is it not a fact that the credit
squeeze of the Reserve Bank invariably
and only applier o the cooperative
institutions of cultivators?

SHRI PILOO MODY: He is a culti-
vator’s son and so, you should reply

properly.

SHRI YESHWANTRAO CHAVAN:
I do not think that such a categorical
conclusion can be drawn from what
the hon. Member has said. 1 have no
information on that.

SHRI B. V. NAIK: The hon. Minister
has given figures about the money
supply. It Is concededq that there has
been an increase in the money supply.
The money supply at any psrticular
point of time is also affected equally
by the velocity of the money that is
in the money market., May I know-—
the money supply has been conceded
to have been increased—what steps are
taken by Government to curb the velo-
city of money in this country?
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SHRI YESHWANTRAO CHAVAN:
Both these things are really so inter-
linked that the velcoeity of the money
and shortages of commodity also force
the pace of velocity of money. Natu-
rally, both these things have to be
taken together.

Implementation o¢f Recommendations
of Raj Commitiee by States

-r
*89. SHRI MADHAVRAO
SCINDIA:

SHRI M. C. DAGA;
of FINANCE

Will the Mnister
be pleased to state:

(a) whether he had recently written
to the Statec Governmenis that the
recommcendations muade by the Ray
Committee regarding ‘Tax on agricul-
tural holdings’ should be implemented
within specified period; and

(b) if so, the main features there-
of and the reactions of State Govern-
mentis thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The Stale Governments have been
advised to raise additional resources
from the agricultural sector through
imposition of an Agricultural Heldings
Tax as recommended by the Raj Com-
mitiee or through a mix of other mea-
surer hke withdrawal of concessions
on land revenue, levy of progressive
surcharges on land revenue, better-
ment levy, cess on commercial crops,
revision of water rales ete.

(b) Haryana and Himachal Pradesh
Governments have decided to imple-
ment modified versions of the holdiags
tax suggested by the Raj Committee.
Other State Governments have the
matter under consideration.

SHRI MADHAVRAQO SCINDIA: It
has been reported in the press that the
Madhya Pradesh Government, in reply
io the Finance Minister's letter, in
mid-May, has expressed its inability to
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mmplement the Raj Committee propo-
sals due to political remsons Govern-
ments silénce in this regard seems to
imply that it has accepted the stand of
the MP Government I would hke to
know how this 15 compatible with the
statement made by the Prime Mimster
yesterday in reply to the No-confidence
Motion when she said that her Gov-
ernment would noi hesitate to imple-
ment the measureg beneficial to the
country even at the risk of unpopularn
ty

SHRI YESHWANTRAO CHAVAN
I do not know why these two things
have been linkeq up together The
question of 1mplemenling the recom-
mendations of the Ra; Cummittee 1S
before the Slate Governmenis for a
long time So much so, I do not think
any State Government has said that
there 15 any polilica] difficulty about 11
But I find that many State Govern-
ments have pleaded about the comple
xity of the scheme of holdings tax that
comes in the way Even then many of
the State Governments have nog given
their final view about it We did not
stop at that We said that 1f 1t 1s rnt
possible for them to implement this
particular scheme of holdings tax as
such they can possibly think of having
some other resource mobilisation effort
in the agricultural sector by increasing
the rates of water cess, electricitv or
some sort of a surcharge on the com-
meicial crops and so on and so forth
The State Governments including the
Madhya Praderh Government have
made some efforts 1n this d.ection
So what the Prime Minister <aid yes-
terday 1s exactly what 1s heirg dcne
in the State Governments

SHRI MADHAVRAO SCINDIA The
hon ble Minister has just said that
thought has been given to raising other
additional resources so as to cover thre
budgetary deflaits of the States I
would like to know that 1f the States
do sueceeq in covering a majo~ portion
of their budgetary deficit 1s the Gov-
ernment thinking of complately aban-
doning the recommendations fhade by
the Raj Committee ang completely
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abandoming their attempts to imple-
ment these recommendations?

SHRI YESHWANTRAQ (HAVAN
The 1dea of Ra) Commuttee arose out
of certamn discussions held by the
Central Government with State Gov-
ernments with a view that some majyor
effort be made to raise resources 1o
the agricultura] sector It is on that
basiy that the terms of reference of the
Ra; Committee were formulateq and
the Raj Committec made recommenda-
tions Some of the recommendations
of the Ray Committee have been ac-
cepted by the Government Ag for the
other matters are concernced some of
the State Governments with Litle modi-
fication have accepted the scheme AS
such there 15 no question of rejecting
i{he Raj Committee report It 15 before
the State Governments and they :re
sts]l considering 1t

SHRT MADHAVRAO SCINDIA 1
think the majonity of the State Gov-
ermnents have already rejected these
nroporals T think that 18 what the
Pres, 1eported in the month of June

SHR! YESHWANTRAQ CHAVAN
It 1~ true most of the State Govern-
ment, have pondered over the com-
pheitv of the scheme and, as such,
they have not implemented
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WRITTEN ANSWERS TO QUESTIONS
Financial Relief for Export of Tea

*82, SHRI G. Y. KRISHNAN:

Will the Minister of COMMERCE
be pleased to state;

(a) whether the teca industry has
warned that it will be extremely
difficult to sustain the present level
of exports around 200 million kg. a
year over the coming years unless
Government grants immediate finan-
cial relief;

(b) whether Government propose to
grant cash incentive at a specific per-
centage of the f.0.b. value of the tea
exported; and

(c) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a) Yes Sir.

(b) and (¢). Government are alive
to the need for affording practicable
and appropriate reliefs to the tea
industry for boosting tea exports and
this is kept under constant review

Financial Assistance to Orissa

*87. SHR] BANAMALI BABU:

Will the Minister of FINANCE
be pleased to state:

(a) the amount of Central loan out-
standing against Orissa Government
as on April 1, 1874;

(b) the amount of interest paid by
the State Government to the Central
Government on the loan last year;
and

(¢) the steps proposed by the Cen-
tre to help the Orissa State in view of
its need for greater assistance parti-
cularly for the speedy completion of
development projects?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a). The amwount of Central loan out~
standing against Orissa Government as
on lIst April, 1974 was Rs. 514 crores.

(b). The State Government paid an
interest of Rs. 21.78 crores to the
Central Government in the last year.

(c). Compared to the estimated
transfer of funds to the tune of
Rs. 287.37 crores to Orissa during the
Fourth Plan period under the 6th Fin-
ance Commission award, the estimated
transfer of funds to the State dvring
the Fifth Plan period would be
Rs, 577.32 crores, apart from debt
relief to the extent of Rs., 157.32
crores. This increased transfer of re~
sources from the Centre to the State in
pursuance of the Sixth Finance Com-
mission’s awards would strengthen
the resources position of the State Gov«
ernment. Taken together with Central
assistance for the State Plan and the
State’s own efforts at raising additional
resources, the Staile should be able to
provide adequately for development,

Representation made by Government
of Tripura for Loan from L.LC,

*88. SHRI DASARATHA DEB:

Will the Minister of FINANCE
be pleased to state:

(a) whether the Central Govern-
ment have received any representa-
tion from the Government of Tripura
for loan from the funds of Life Insu-
rance Corporation for development
purposes; and

(b) if so, the reaction of the Cen-
tral Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) and (b):
The Central Government have not re-
ceived any representation from the
Government of Tripura for loan from
the funds of Life Insurance Corpors-
tion of India for development purposes.
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Action taken by Banks againgt Owners
of Mines taken over by Government
of India

*80. SHRI R R. PATEL:
SHRI D P. JADEJA

Wil the Mmister of FINANCE
be pleased to state;

(a) the names of the owners of
mines taken over by Government of
India, against whom Allahabad Bank,
Bank of Baroda and Central Bank of
Caleutta have 18sued solicitors’ notices
and the amount involved m each
case, and

(b) what action have the respective
banks taken agamnst Bharat Coking
Coal and Coal Mines Authority and
the amounts collected by them on
behalf of each of the above owners
upto 30th Apnil, 19747

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
(a) and (b) In accordance with
the practice and wusage customary
among bankers and m accordance
with the provisions of section 13 of
the Banking Companies (Acquisition
& Transfer of Undertakings) Act,
1970, the three nationalised banks,
namely, the Allahabad Bank, Bank
of Baroda and Central Bank ot
India cannot divulge any information
relating to or to the affairs of 1ts
constituents It 1s, therefor not
possible to divulge the information
asked for
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_ Rise in prices of Emential Commo-..
: dities

*92. SHRI DEBENDRA NA’I’H
MAHATA:

SHRI ONKAR LAL BERWA:

Will the Minister of FINANCE
be pleased to state: o

(a) whether there has been a -
steep rise in the prices of essential
commodities since the Union Budget
for 1974-75 was presented in Parlia=-
ment;

(b) if so, what has been the percén.
tage of rise in the wholesale and con-
sumer price indices as well as the
percentage of price increase relating
to essential commodities, commodi-
ty-wise, so far; and )

(¢) what steps have been taken
to check the rise in prices?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). A statement is placed
on the Table of the House. [Pluced "
in Library, See No. LT-8055/74].

Implementation of recommendation

of Third Pay Commission in regard to

HR.A. and C.C.A. Payable to Central
Government Employees

“93. SHRIMATI SAVITRI SHYAM:
SHRI S, M. BANERJEE:;

Will the Minister of FINANCE
be pleased to state:

(a) whether Government have not
implemented the recommendation of
Third Pay Commission in connection
with the House Rent and City Come
pensatory  Allowance payable = ‘to
Central Government employee: tmm
1st January, 1973; and

(b) if so, the reasons theretoi'?

THE MINISTER OF STATE IN.
THE. MINISTRY OF FINANCB‘
(SHRI K. R. GANESH): (#) and.
(b}, The Third Pay Commtssion -
recommended that the sciles of m
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recommendad by it should he made
applicable from 1st March, 1973, and
that the recommendations on pen-
sionary benefits should also be made
applicable to those Government em-
ployees who retired on or after 1st
March, 1973. Government have,
however, improved upon these two
recommendations and have made
them effective from 1ist January,
1978. ‘The Commission has not re-
commended any date for giving effect
to its recommendations on other
matters including house rent and
¢city compensatory allowances, The
recodmmendations relating to house
rent and compensatory (City) allow-
ances have, therefore, been imple-
mented with effect from the Ist
November, 1973, the datu on which
the Resolution containing the deci-
sions of Government on various re-
commendations of the Third Pay
Commussion relating to Class II, III
and IV employees was 1ssued

Restriction imposed on Import of

Items by Nepal
*94, SHRI M. S. PURTY:

Will the Mimister of COMMERCE
be pleased to state:

recently
certain

(a) whether Nepal has
restricted the imports of
items from India;

(b) it go, the particulars of such
items ang the reasons therefor, and

(c) the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) to (c¢). Yes,
Sir. ‘The recent restrictions relate to
the import of certain types of tractor
trailers, cultivators and disc harrows
and are intended to give protection
to similar items now being indige-
nously produced in Nepal, Hereafter
import into Nepal of ‘these items will
be subject to securing of import
licence,
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Appeal issued to Btate Governments
in regard to Economy in Expenditure

*95. SHRI VEKARIA:
SHRI P. M. MEHTA:

Will the Minister of FINANCE
be pleased to state:

(a) whether recently an  appeal
has been issued to the State Govern-
ments to enforce strict economy i
the matter of expenditure in order to
cover their budgetary gaps; and

(b) if so, the reaction of the State
Governments to thiz appeal?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The Stat¢ Governments
have been requested to exercise the
utmost restraint on non-Plan expen-
ditures and to tighten up the collec-
tion of all Government dues inciud-
ing arrears in order to cover the
deficits 1n their budgets. Theyv have
also been advised to raise additional
resources. especially from the affluent
sections of the agricultural sector and
by reducing the losses on irrigation
and power projects, for fully financing
the Plan. The State Governments
have agreed to consider these sug-
gestions,

Forgery of Import and Export Licences

*86, SARDAR SWARAN SINGH
SOKHI:

SHRI R. S. PANDEY:

Will the Minister of COMMERCE
be pleased to state:

(a) whether there had been misuse
and forgery of more than two hund-
red import and export licenceg during
1978 by some leading business firms
in the country:

(b) whether the licences valued
rupees 3 to 4 crores were obtained by
these firms by fraud and if so, the
names of the firms and amount in.
volved;
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(c) whether any of these business
firms m the country who have been
detected 1n 1973 had committed guch
fraugd earlier alsp and whether any of
the Government officials 1s involved in
these cases, and

(d) 1f so, what stringent action Gov-
ernment propose to take against these
firms and Government officials and 1o
check further misuse of the import and
export licences?

THE MINISTER OF COMMERCE
{PROF D P CHATTOPADHYAYA)
{a) No case of misuse and forgery of
import and export liccnces by lead-
ing businesg firms during 1973 was
registered in the Central Bureau of
Investigation

£b) to (d) Do not arise

Cut 1 Central Asmistance tp States
*g7 SHRI s N SINGH DEO
SHRI SAMAR MUKHERJEE

Will the Mimister of FINANCE
be pleased to state

(a) whether Government have de-
clded to curtail Central aid to States,
and

(b) 1f so, what measure, Govern-
ment propose to take to meet the non-
Tlan revenue gaps of the State Gov.
ernments?

THE MINISTER OF FINANCE
(SHR! YESHWANTRAO CHAVAN)
(a) No, Sir

(b) The Sixth Finance Commission
have assessed the non-Plan revenue
gaps of the States during the Fifth
Plan perrod and have recommended
transfer of resources sufficient to
cover them The State Governments
have been advised to curtail non-
Plan expenditures and to raise ade-
quate resources so that the current
Year ends on & balanced baais,
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Grant of D A to Central Government
Employees
*98 SHRI AJIT KUMAR SAHA
SHRI JYOTIRMOY BOSU:

Will the Mster of
be pleased to state

FINANCE

(a) whether any instalments of
deainess allowance io Central Gov-
ernment employees have fallen due
after March, 1974,

(b) whether gianting theieof has
been postponed by Government gnd

(¢) 1f so the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K R GANESH) (a) Im
terms of the recommendations of the
Third Pay Commssion two 1nstal-
ments of additional dearness allow-
ance have fallen due—one from 1st
Apri], 1974 and the other from 1st
June, 1974

(b) and (¢) The question of
granting these instalments 1s undar
consideration

Separate Directorates for Exhibitiom
and Commercial Publicity

*99 SHRI SHYAM SUNDER
MOHAPATRA

Wil] the Minister of
be pleased to state

COMMERCE

(a) whether in the Annual Reports
for 1971-72 and 1872-73 his Minastry
has stated that with the “amalgama-
tion of two wings of Exhibitions and
Commercial Publicity” it became pos-
sible to make an integrated approach
to the publicity problems and to achi-
eve a more efficient and rational use
of available resources, and

(b) 1f so, whether there 1s any
move to separate the two wings under
separate Directorates?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C GEORGE): (a) Yes, Sir.

¢b) There 1s at present no move to
separate the two wings.

Proposal to Exercise Control Over
Sale and Distributiog of Medium
Variety of Cloth

*100, SHRI A K. M, ISHAQUE-

Will the Minister of COMMERCE
be pleased to state

(a) whether Government are consi-
dering any proposal to exercise cont-
rol over sale and distribution of me-
dium variety of cloth, and

(b) 1if so, the main featuies thereof?

THE MINISTER OF COMMERCE
(PROF D, P CHATTOPADHYAYA).
{(a) and (b), With effect fiom tihe
1st April, 1974, production, price and
distribution control has been extend-
ed to cover dhoticis, sarees, long-cloth,
shirting and drill of Medium ‘A’
category of cotton ¢loth, in addition
to these vaneties in Medium ‘B’ cale-
gory, The sale of controlled ¢loth 1s
organised through the following
channels —

(1) Mills’ own retail shops,

(1) Super Bazars in the co-ope-
rative sector,

(au1) National Consumdrs Co-
operative Federation and the chain
of co-operative institutions affiliat-
td to them,

(av) Fair price shops, run under
the aegis of the State Government,
and

(v) Any other agency i the
co~oparative sector, specified by
the State Government concerned

JULY 26, 1674
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Contract for Export of Sugar

687. SHRI BANAMALI PATNAIK:

Wail1 the Minister of COMMERCE
be pleased to state:

(a) whether Indisan sugar has found
a favourable price in the world
market,

(b) 1f so, whether any contracts
have been entered into; and

(¢) the main features thereof toe
gether with the price agreed to?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) Yes, Sir

(b) Contracts for export of a total
quentity of 4,63,000 tannes of white
and raw sugar valugd approximately
at Rs 209 crores fob have been
finalised

(c) The main features of the con-
tracty 1ecently entered into aie

(1) white and raw sugar has
been sold directly to thg foreign
buyers and not through agents,

(n) for bulk of the sugar sold
the commission of 1/2 per cent of
the sale value traditionally paid
to the foreign buyets has been dis~
continued, and

(1) more favourable termg of
payment have been obtained for
raw sugar

The average nett of fob price of
white sugar works out to Rs 4671.80
per metric tonne and Rs 2,924 per
metric tonne for raw raw sugar

Kandla Free Trade Zone

688, SHRI P M. MEHTA:

Wil the Minster of COMMERCE
be pleased to state:

(a) whether bummness circles in Gu-
jarat continbe t0 be ugitated over
the step-motherly treatment meted
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out to the Kandla free trade zone
by the Central Government,

{b) f w0, whether they have alleged
favouritism: chown to another such
zone in Bombay known as ‘Santa
Cruz Electronics Processing Zone’,

(¢) whether they have demanded
that Kandla zone should be given
fuciities to increase its competitive
capacity,

(d) whether they have also sug-
gesteg that there should be separate
statutory provision for conducting the
affairs of the Kandla zone, instead of
the present system of runming 1t
through Government notifications, and

(e) if so the reaction of Govern.
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) and (b) Cet-
tain buwiness circles in Gujarat have
demanded ticatment of indigenous
supplies to the KFT Zone as exports
and provision of transpoit system,
clearing house facihities, etc on the
hines of Santa Cruz Electronics Ex
port Processing Zone

(¢) and (d)} Yes, Sir

(e) The High Powered KFTZ
Steering Boatd under the Chairman-
stip of Deputy Minister of Com-
merce has already considered these
demands and decided, in principle to
{reat indigenous supplics to the Zone
as exports sumphfy the customs pro-
cedure, grant transport subsidy etc
for improving the competitive capa-
aty of the Zone industriahists Govt
have alteady granted transport cub-
mdy @ 1 per cent of the fob value
of exports As the existing arrang-
ments are considered adequate there
doés not appear any need for a
separate legisiation for conducting
the affars of the KFT Zone KFTZ
and Santa Cruz Zone are two diffe-
rent projects and both are being
implemented with equal expedition
and consideration,
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Closure of Coffee Plantations fn
Keralg

83 SHRI C JANARDHANAN:

Will the Mimster of COMMERCE
be pleased to state

(a) whether Government are aware
of the closure of coffee plantations 1n
the Wynaq area m Kerala, ang

(b) if 50, the facts thereabsut, de-
mands rased by employees ang Gov-
ernments response thereto”

THE DEPUTY MINISTER
MINISTRY OF COMMERCE IBZS?REI:
A ¢ GEORGE) (g) There was
no closure of coffee plantations 1n
Wynad area of Kerala, but 3 few
large growers hgd stopped post.
picking cultural operations such ag
weeding manuring etc

(b) In view of increase 1n labour
Wages 1n coffee plantations in Kerala
State and incresse n price of some
inputs grower- were demanding an
increase in coffee prices The Coffee
Board have raised the reserve prices

for pool sales with due regard to 1n-
trease mn costs -

Export of Basmati Bice by STC

690 SHRI MADHU LIMAYE wilt

the Minmster of COMMERCE be
Pltased to state

(a) the total quantity of Basmaty

rice exported by the State Trading
Corporation last year,

(b) total foreign exchange earned.

(c) whether any dispute has arisen
between the State Trading Corpora-
tion and Agricultural Cooperative
Marketing Federation over the ques-
tion of Basmat: exports, and

(d) if so, whether the dispute has
been resolved?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
~ A C, GEORGE): (a) In 1973-74,

STC exported 17,000 MT of Basmati
Rice.

(b) Approximately Rs. 860 lakhs.
{¢) There has been no dispute.

(3) Does not arise,
Smuggling of Foedgrains from Nepal

631. SHRI N. E, HORO: Will the
Minister of FINANCE be pleased to
stata:

(a) whether there has been large
scale smuggling of foodgrains, main-
ly rice, from Nepal's rich terai beit
to neighbouring Indian States; and

(b) if so, the reaction of Indian
Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R, GANESH): (a) There is no
restriction on the import of Nepalese
primary products, including {ood-
grains, from Nepal. into India as per
the public notice No, 104/1.T.C.(PN)/
71, dated I7th August, 1971 issued by
the then Ministry of Foreign Trade.
Custom duty is also not leviable on
such imports as per Ministry of
Finance notification No, 6-Cus./F', No.
80/277/70-L.C.I. dated 1st January,
1971,

(b) Docs not arise.
Jute Mill in Tripura

£92. SHRI BIREN DUTTA: Will the
Minister of COMMERCE be pleased to

state:
_ (a) whether the Chief Minister of
Tripura has laid foundation stone of
a jute mill in Tripura;

(b) when it is expected to be start-
ed; and

(¢) the estimated cost of starting
the jute mill;

wﬁm:n Ansivers: 44

THE DEPUTY MINISTER IN THE .
MINISTRY OF COMMERCE (SHRI
A. C, GEORGE): (a) Yes, Sir.

(b) In about two years, .

(¢) The estimated cost is Rs. 3.1
crores, '

Setting up of Inter-Ministerial Com-
mittee to solve problems of Jute
Industrieg

693. SHRI K. MALLANNA;
SHRI N, E, HORO:

Will the Minister of COMMERCE
be pleased to state:

(a) whether an inter-Ministerial
Committee comprising officials of cer-
tain Ministries has been set up by
Government to evolve a way to golve
the jute industry’s problem of pro-
duction loss caused by power short-
age in the Eastern region; and

(b) if so, the main features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) No, Sir.

(b) Does not arise,

Top Posts Iying vacant in Public Sec.
tor Undertaking

$94. SHRT N. E. HORO: Will the
Minister of FINANCE be pleased to
state: : |

{a) whether some posts of top Exe-
cutive Directors of Public Sector Pn-
terprises are lying vacant:

(b) if so, the period since when
these top posts are lying vacant; and

(¢) the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) to (c). Out
of 118 posts of chief executives, there
are only six vacant for which interim
arrangements have been made. The
details of fhese are given in the
enclosed statement. ’ .
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STATEMENT

List of six posts of Chief Executive lying vacast.

(1) Managing Director, Hin-
dustan  Photo Films Manu-
facturing Company Limited.

The post is vacant since 3.11.1973, when the previous
incumbent prematurely retired. The Ministry of
Industrial Development has selected a person for
the vacancy and the appointment is deing processed
with the Appointments Committee of the Cabinet.

(2) Managing Director,

National This post was combined with that of Chairman till
Textile Corporation.

4.6.1974, when a part-time Chairman was appointed
on aregular basis. The Ministry of Industrial Deve-
lopment are taking steps to fill up the vacancy.

(3) Managing Director, Indo- The previous Managing Director relinquised charge of
- Burma Petroleum Co. Limited. the post on 1.6.1974 on his appointment as Managing
Director, Indian Oil Corpn. (Marketing Division).
The Ministty of Petroleum & Chemicals a'e
tsking steps to fill up the vacancy and till
such time the previous Managing Director is

holding additional charge of the post.

(4) Managing Director,
Moticn _ Pictures,
Corporation Ltd.

Indian The post became vacant on 28.3.1974 when the previous

Export incumbent relinquished charge. The Ministry of
Information & Bioadcasting are taking steps to fill
up the vacancy.

{5) Chairman-cum-managing Dire-
ctor, Export Credit & Guara-
niee Corporation.

The Ministry of Commerce have obtained the approval
of the Appointments Committee of the Cabinet to fill
up the vacancy. The selected person is likely to join
the post shortly.

(6) Managing Dircctor, Hindus-

: The post became vacant on 7.7.1974 on the expiry of the
tan Organic Chemicals Limited,

tenure of the previcus incumbent. The Ministry of
Petroleum & Chemiculs are considering the question
of selecting his successor.  In the meantime octing
arrangement has been made,

Separate Commissioner at the Centre
for Handloom Industry

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Suggestions

€33. SHRI G, Y. KRISHNAN: Will
the Minister ¢ COMMERCE be pleas-
cd to state:

(a) whether there is any proposal
to have separate Commissioner for
handloom industry at the Centre
as wsiressed by some delegates from
Andhra Pradesh Congress Committee;

(b) whether the delegation had also
urged for relaxation of the rigid con-
ditions stipulated by the  Reserve
Bank with regard to credit and de-
yanded a greater and freer flow gf
working capital for the apex and pri-
mary weavers co-operatives; and

v(c) if so, the reaction of Central
Government theretq?

for the appointment of a Develop-
ment Commissioner for Handlooms
have becn received. A recommenda-
tion to that effect has also been made
by the Study Team on Handlooms
appointed in December, 1973, undezr
the Chairmanship of Shri B, Sivara-
man, Member, Flanning Commission.

(b) Yes, Sir.

(¢) A general relaxation of the
conditions stipulated under the Re-
serve Bank of India’s Scheme of
Handloom Finance is not considered
necessary or feasible. The State
Governments, can, however, approach
the Reserve Bank of India for sui-
table relaxations in individual cases
of genuine hardship.
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Agreement with Canada for Supply
of Newsprint

696. SHRI BANAMALI BABU:
SHRI M. S, SANJEEVI RAO:
SHRI B. S. BHAURA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether a delegation from Ca-
nada visited India in the last week
of May, 1974 and had discussions with
the Government of India for zupply
of additional newsprint;

(b) whether any agreement has
been reached in the 'matler; and

(c) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) Yes, Sir. The
Canadian delegation had discussions
with the S.T,C.

(b) and (c). The Canadian Dele-
gation agreed, subject to the approval
of their Board of Directors, for the
supply of additional 13,000 M/Ts of
newsprint during the months of
October, 1974 to March, 1975,

Feery Wt freeanfoi
697. st T @A Wi :

arforey WM g2 9 A B S
ﬁ'-.

(%) ¥ 1973 X 1974 &
T Ao § fay awEy s W
o fraal st wraes ae 1 gfufas
& wrda, avaare, froeee frar agr
[

(@) sad ¥ fegy safedi =)
g & 1, frad T fel 0 ek
firad safeal a< awedy qoy a1 @
2 o

JULY 26, 1974

Written Answers 48

(w) Pregare fod a7 aErad
# ¥ fiond sufr o savare gl & @y
grafua § ?

wifwoy swre & Fqw'lt (s Qo
drourt) (¥) & (7) wrea e Frawl
qqr wraws awy wiufws ) aep
A FT INQHIA T AHN[TX
sutfaa Gt & & A SAErd, wev
AT FIA AT qqr gATHEY &
for g Aqfaa sdadt s § 1990
q&qT w7 TSYATT I q4qT TH A
F1 ey o war § aF s A ¥
qEq 3 &, THETA AT AN & |

AT & qwdt of e W gefe
g & T & fag ww

698. St WTTo WTTo WWT  F77
aifrer @t gz AT & FU FWA
fﬂ:.' .

(F) a7 1973 741 1974 ¥
wred var faaay (S mFo W¥o)
aqr wrawas 33 afufan ¥ gads
9FT T TRERY F WET X F¥7 719
@ sraws ) 9w i g,

() #;ar sv &t FEET WY
AIFT 7 w37 gfusre 7 F foar &;
e AL

() afz g, ar g6y gefas g0
¥ gy & fad  AowT ¥ w99
frrg?

wrforey oo & SEwe (st @o
o m) :(F) & () wrefia v
fraw wqar wraas  aeg wiafas
1955 & wdia wrawas awqel F A9
A N Pl qar IF faArs
giaff sdmfr wow woerd waw



49  Wniten Answers

auw e swwdy & wfgwd@ oo
N el g1 W fE e wIE
8 faeerdt aT wew ¥ Forgr St wRAr
&, 9T @ 4T AW AN T SEHT
wEEs Wi I§ fror & wgar g4
I Trgm ¥ wavgat g Weq fwar
st gwar ¥ Foma weafrga wEeas
agurfraf g | WA A A IWY
¥ gz aar F0 5 wewrwA N3,
TR AGT AT gIAY Aqr AT A
gar a1 wmer adt gAr g A
¥ famfafer awqo aFfy 75§ —

fagz=r
grars 199 79
7 T A 112631
HAFAY 7T . 2363
K1kl . ) 897
Epiaio] 1322
Hyyz 10955
R
FEH[ T 147920
v
fagt w1 A 66900
#rzv
AT A7 4599
v

FEFT ¥ gATar W aferar & 94
aF =T o~ f5y A v § v gt
wegrfr Fareor gt & Anmw &
faalfra fear sr var &

T F q3 ST AT F Q¥ 0F
TITH TR IFIT &

g 1283

frrza
Slcis 1344
R 278
L C T S . 988

SRAVANA 4, 1898 (SAKA)

Written Answers 50

a7 . . 264
it . . 16
Tz w1 W 21
UL 256
T 2794
aT . 1114
EEaed 434 DT
et 4430 Hx
iz 4774
1 £4

Z% 2197 23 wag
AR 21220
e

AT AT 45000
e

HECEK] 1470
e

T EW a5 & AT e qewrd
Tt waAr Ifew fgoga @ v@ s

-

T
g |1

Difference between Controlled and
Market Prices of Essentia} Com-
modities

699 SHRI SUKHDEQO PRASAD
VERMA Will the Mimster of
FINNACE be pleased to state

(a) whether Government are aware
that there 1s a big gap between con-
trolled and market prices of essen-
tial commodities 1n a chimate of scar-
city, and

(b) 1f so, what effective measures
Government propose to take a narrow
down the gap?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAOQ CHAVAN):
(a) and (b) Since 1t is only when
the market prices are very high that
there 1s need for price control, a
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wide gap between thg two prices is
only to be expected. Government
consider restoration of market prices
to reasonable levels through increas-
ed production to be th¢ most affec-
tive method of narrowing down the

gap.

Assistance from IBRD far Rajasthan
Canal Project Area

700. SHRI S. R, DAMANI:
SHRI RAMKANWAR:

Will the Minister of FINANCE
be pleased to state:

(a) the agsistance offered by the In-
ternational Bank of Re-construction
and Devdiopment for developmental
activities in the Rajasthan Canal Pro-
Ject area

(b) how much of it has been utilis-
ed and in what manner; and

(¢) whether the delay in execution
of the project has jeopardised the
prospect of assistance from this source
and if so, the main features thereof?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The IDA has agreed lo advance
a credit of about Rs, 62,25 crores (US
383 million) for the Rajasthan
Canal Command Arca Development
Project,

{(b) Since the Credit Agrecment
has not yct been signed and become
effective, tha question of utilizaljon of
any amount cut of the Credit, at this
stage, does not arise,

(¢) Docs not arice.

Furchase of Ships and Supply
of Wagons to Yugoslavia

701. SARDAR SWARAN SINGH
SOKHI: Will the Minister of COM-
MERCE be pleased to state:

(a) whethey Government of India
are going ahead to buy four shipg from
Yugoslavia, despite a 10 per cent in-
crease in the contracted price;
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(b) whether Yugoslavia placed an
order in October, 1970 to buy Railway
Wagons from India and have declined
to pay any increased price, on the
pending order, when approached by
Government;

(c) whether Government can res-
cind the contract with  Yugoslavia
under the terms of the contract; and

(d) what would be the total loss
to Govermment if the contract is not
rescinded?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Ships ar¢ not
purchased by Government directly
but by Shipping Companies. The
Shipping Corporation of India recent-
ly arrived at a negotiated commercial
settlement  involving about 190 per
cent increase in the contract prices
for four ships orderqd by them from
the Split Shipyvard in Yugoslavia.
This has been approved by the
Government of India.

(h) to (d). A contract for 3600
Wagons was entered into with Yugo-
slavia in October, 1970, As a result
of several circumstances such as oil
crisis, power shortages, shipping
difficulties and increase in cost of
production, it become necessary to
rencgctiate  the terms of contract
with the Yugoslavas. Thesc negotia-
ilons have begun and arc at present
In progress.

Eszentizl Commodities subsidised by
Govcrnment

702, SHRI MADHU LIMAYE:
Will the Minister of FINANCE be
pleased to state:

(a) the number of essential commo-~
dities subsidiseq by Government as on

1st April, 1974;
(b) the amount of subsidy per

quintal or per kilogram;

(¢) whether Government have taken
any decision to abolish or reduce these
subsidies; and

(d) if so, the particulars thereof?
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THE MINISTRY OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The principal essential
commodities on which cash subsidy
is paid by the Central Government
are wheat, milo and coarse grains.
For the period from 1st April to the
end of June, 1974, the subsidy claim-
ed by the Food Corporation of India
has bden asg under:

Average rate of sibsicy
‘Rs. pel guittal)

(eins

Wiheat, Imported 19°91
Wheat, indigenous 5°42
Miln, ilnpn"le:j 33733
Coaise grains 13 4.4

{cy and (d). With the increase in
the issue prices of wheat since 1st
April, 1974, the subsidy on indige-
nous wheat has come down,

The guestion of subsidies is
kept under a constant review by
Govarnment and each case is judged
on its own merits,

Biack Ziarketing in Essential Com-
modities
702. SHRI RAMAVATAR SHAS-
TRI: Wiil the Ainister of COM-
VIERCE be plecased to state:
Vo whether Gevoernmeniv are aware

most of the essential commodi-
t are not solg in the country at
the rates fized by Government or by
the manufacturers and consumers are
forcad to huy goods at black-market

orices; and

(b) if so, the steps proposed to be
iaken to check this?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) and (b).
Reports have been receivad by Gov-
ernment from time to time regarding
the sale to consumers of essemtial
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commodities at prices either fixed by -
Government or by the manufac-
turers. The Essential Commodities
Act empowers tha Government to-
issue orders to control the price at
which any essential commodity may
be bought or sold. Any infringement
of such an order will amount to the
commission of an offence under the

Essential Commodities Act thereby
attracting the penal provisions in
that Act. Tha State Governments

have been advised by the Government
of India, from time to time, to en-

force the wvaricus contro! orders
strictly. To make the penal provi-
sions more stringent, the Essential
Commodities = (Amendment) Ordi-

nance, 1974  was promulgated on the
22nd June and is proposed to be
converted into an Act of Parliament
in the current Session,

Direct Flight betweep RBRhubaneshwar:
and Delhi

704. SHRI ARJUN SETHI: Wili
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
statei:

{a) whether Orissa Goverivment has.
demanded for a direct flight between
Bhubaneshwar ang Delhi: and
the reaction of Govern-
meont thereto?

(b) if so,

TOURISM.
(SHRI RAJ
(ay Yes, Sir.

TEHE
AND CiVH

BABADUR):

(b) A survey conducted by Indiam
Airlines has revealgd that direct
flight between Bhubaneshwar and

Delhi will be highly uneconomic tili
the end of the Fifth Five Year Plan
period, The position will be review-
ed again and if the demand based onx
load potential and fleet position of
Indian Airlines justifies it, the Indian
Airlines may consider a Jef service
from Delhi to Bhubaneshwar via.
Varanasi and Calcutta.
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‘Opening of Branch of United Com-
mercial Bank of India at Bhandari.
pokhari, District Balasore, Orissa

705 SHRI ARJUN SETHI: Will the
Minister of FINANCE be pleased to
refer to the reply given to Unstarred
Question No, 2035 on the 10th August,
1973 regarding opening of branch of
United Commercial Bank of India at
Bhrandaripokhari of Balasore (Orissa)
and state’

(a) whether the survey has since
‘been made to open a branch of United
Commercial Bank of India at Bhan-
«daripokhar1 of Balasore District of
Orissa; and

(b) 1f so, when the prpposed branch
will be commissioned?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI)® (a) and
(b) United Commercial Bank has
since completed the survey of the
banking potential in Bhandaiipokhar:
in Balasore District and has come to
the conclusion that this centre does
not at present, offer enough poten-
tialities for opening of a bank office
The Bank has further reported that
the banking ngeds of Bhandaripo-
khari and 1its surrounding areas can
be adequately met by the Banks
branch at Dhamnagar

Increase in Salaries and Perquisites of
Manageria] Personnel in Public Sec-
tor Undertaking

706. SHRI P GANGADEB
SHRI D. D, DESAI

SHRI RAGHUNANDAN LAL
BHATIA:

Wil1 the Minmister of FINANCE
be pleased to state:

(a) whether there is a move to raise
salaries and perquisites of managerial
personnel in the Public Sector Under-
taking.
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(b) if so, the reasons therefor; and

(c) the main features of the pro~
posal?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) to (c). There
1s no proposal to effect a general up-
ward revision of salaries and per-
qusites of managerial personnel in
public enterprises, On the other
hand, where due to any valid reasons,
such upward revisions are required,
the enterprises have been instructed
to obtain the prior concurrence of
Government before giving effect to
their proposals This 1s to ensure
that distortiong 1n compensation poli-
cies are progressively eliminated

Decigion on Sugar Export

707 SHRI P GANGADEB
SHRI SHRIKISHAN MODI
SHRI ANADICHARAN DAS:
SHRI D D DESAI

SHRI RAGHUNANDAN LAL
BHATIA-

Will the Minister of COMMERCE
be pleased to state

(a) whether nter Ministerial dif-
ferenceg are stalling a decision on
quantum of sugar exports outside pre-
ferontial quotas;

(b) if so the steps taken by Gov-
ernment to 1emove these hurdles, and

(¢c) whether higher export of sugar
is likely to push up domestic prices?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE): (a) No, Sir. An
mnterministerial Committee is already
tunctioning for coordinating the
measures necessary for export of
sugar.
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(b) Docg not arse,

(c) Export of sugar may have an
mmpact on the prices of free-sae
sugar only.

Reduction In Cash Reserve of RBI.

708 SHRI P GANGADEB-
SHRI SHRIKISHAN MODI
SHRI D D DESAI

SHRI RAGHUNANDAN LAL
BHATIA

Wil] the Mimister of FINANCE
be pleased to stale

(a) whether Reserve Bank of India
has decided to 1educe the cash 1e-
serve

(b) if so whether thig decision has
been taken mn view of the present
monetary situation

(¢) whether thcie has been any 1n-
crease 1n the bortowing of the sche-
duled commeicial banks from the Re-
gserve Bank ol India recently and

(d) 1f so, the mamn features there~
ot angd fne 1easons therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
(a) and (b) As a part of 1ts credit
pohcy for the 1974 slack season,
Reserve Bank of India has, with
effcnt from 28th June, 1974 reduced
from 7 per cent to 5 per cent the
cash reserved, which the scheduled
commercial banks are required 1o
maintam with it

(c) Y, Sw
(d) While the level of borrowngs

varies from time to tume, an analysis
of the compostion of the borrowings
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reveals that in the recent months, the
higher borrowings have been mainly
on account of special factors, such as
increased refinance for food procure~
ment credit, o1l companies credit etc.

Credit from Internationa] Develop-
ment Association for Industrial Im-

ports

709 SHRI P GANGADEB
SHRI SAMAR MUKHERJEE:

SHRI D B CHANDRA
GOWDA

SHRI DEVINDER SINGH
GARCHA

SHRI RAGHUNANDAN LAL
BHATIA

SHRI GAJADHAR MAJHI,

Wil the Mimister of FINANCE
be pleased to state

(a) whether International Develop~
ment Association has approved credit
of dollars 150 million for Industrial
Impotts,

(b) whether any agreement has.
been igned 1n this regard

(¢) if s0o biroad fealmes thereof,

(d) whether this will help private
ndustiies to ymprove 1aw  matenial
supply position, and

(e) if so the broad featuies there-
of”

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
(a) to (¢) India has signed an
Agreement with International Deve-
lopment Association on 20th May,
1974, for a Credat of about Rs 112,50
crores ($150 milhon) for financng
the mmporis of raw materials, com»
ponents and spares needed by sndus-
tral umts in selected priority mdus-
tries, The Credit carnes no inte-
rest, but only a service charge of
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8/4 of 1 per cent and ig repayable in
-50 years, with a grace period of 10
-years,

(d) and (e). The Creiit amount
will be utilised for meeting, partly,
the foreign exchange requirements of
imported raw materials and compo-
nents of medium and Jarge scale
enterpnises, in selected priority indus-
tries, both in the private and the
public sector, registered with the
Directorate General of Technical
Development.

Imports of raw materials and com-
ponents by these enterprises will be
affected either through direct pro-
curement by them against impuit
licences issued to them; or through
canalising agencies like Hindustan
Steel Limited, Minerals and Metals
Trading Corporation and State Trad-
ing Corporation against release orders
issued to them in respect of cana-
hised imports.

As a result of these arrangements,
it is expected that raw matenals
supply position to these enterprises
ywill improve,

Upper ground floor
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Contract for renting premises by In-
dian Airliney

710. SHR] JHARKHANDE RAl:
SHRI ISHAQUE SAMBHALIL:

Will the Minister of TOURISM AND
CIVIL AVIATION
be pleased 1o state:

(a) whether the Indian Airlines
have entered intp contract with own-
ers o1 “sky scraper bunding” on Bara-
khamba Road, New Delhi for renting
premises for its Offices;

(b) if s0, the terms and- conditions
thereof; and

(c) whethet there 15 any trouble
for utilising the total space rented?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHR{ RAJ
BAHADUR)* (a) and (b), Indian
Airlines have taken 18,947 sq ft. on
lease for office accommodation in
Kanchanjunga at 18, Barakhamba
Road, New Dethi mnitially for a peiiod
of 5 years on the following terms
and conditions —

Mezranine floor, 1,070 S @Rs 325 per sq {1 per month
. Basement 2,436 > o Rs 2.00 per sq {t per mont1
Tt 1 18,917 Sq f1

Maintenance and service charges are
.payable @Re 015 per sq. ft, per
month 1n respect of upper ground
floor and mezzanine floor Electricity
and water charges are extra

(c) When m March, 1974, Indian
Arrling; submitted renovation pians
and lay-out drawings of the proposed
booking office to the NDMC for ap-
-proval, the latter informed the Cor-
poration that a 10 ft passage 1s to be
,provided in the main hall of the
upper ground floor for an elevated
walk-way to be constructed by
NDMC connecting all the multi~
:storeyed buildings along Barakhamba
Road,

The matter was discussed by Indian
Airrlines with thg ownerg of the
building and the following decisions
were taken:

(1) The rent of the upper ground
floor area of 15441 sq ft was re-
duced from Rs 3.25 to Rs 300 per
sq. ft. per month with effect fiom
3rd January, 1074, The area fall-
ing 1n thq proposed passage will be
utihsed by Indian Airhines until
the passage 1s actually constructed.

(1i) In the event of the owners
getting absolute clearance from the
NDMC that they are not obliged to
keep the spacel reserved for the
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purpose and Indian Airlines are free
to use the space exclusively, the ori-
ginal rent of Rs. 8.25 per sq. ft. pexr
month will become payable from the
date of getfing such clearance,

Depulation of Ayodhya Textile Mills,
Dethi tp the Commerce Minister

711, SHRI
Will the Minister
be pleased to state:

JHARKHANDE RAI:
of COMMERCE

(a) whether a joint deputation of
the Ayodhya Textile Mills, Delhi met
the Commerce Minister and submit-
ted a memorandum; and

(b) if so, their main demands and
action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE): (a) No record of
a deputation from the mill having
met the Commerce Minister recently
is available,

(b) The question does not arise.

Non-Supply of Yarn to the Handloom
Weavers

712. SHRI S. A, MURUGANAN-
THAM: Will the Minister of COM-
MERCE by pleased to state:

(a) whether Government are aware
that the mills are not supplying yarn
to the handloom weavers even after
Government have allowed more yarn
10 be exported; and

(b) if so, the steps being taken to
solve the problems of the neglected
sector of the handloom industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) No such com-
plaiht has been brought to the notice
of Government.
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(b) The Indian Cotton Mills' Fede-
ration, in consultation with the
Textile Commissioner, have evolved
a voluntary scheme to maintain disci-
pline in regard to the prices of
cotton yarn. Under this Scheme, the
ICMF have issued instructions to the
mills to maintain price levels pre-
vailing on the 28th March, 1974.
The Scheme is for the present, in
force upto the 31st August, 1974 and
also provides for direct lifting of
cotton yarn from the mills by nomi-
nees of State Governmemts, apex
cooperative societies and State hand-
loom/powerloom corporations. Subs-
tantial Spinning Capacity has beenr
and will be licensed, in order to
augment the production of yarn for
the handloom industry,

Decline iy Export of Manufactured
Tobaceo

713. SHRI S. A. MURUGANAN-
THAM: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the export of manufac-
tured tobacco has declined in terms
of quantity during 1973-74: and

(b) if so, the broad outlineg and
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) Yes, Sir.

(b) According to the tentative
data compiled by the Tobacco Export
Promotion Council, the exports of
manufactured tobacco (Tobacco Pro-
ducts) during 1973-74 amounted to
Rs. 1.50 crores as compared to Rs. 2.80
crores during 1972-73. The main
reason for the decline was a reduced
off-take of Indian cigarettes by
USSR and of processed hooksh
tobacco by Saudi Arabla,
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Raidd' by Incemie Tax Autherities en
Shops of Stee] Dealers in Deldd

714. SHR1 S A. MURUGANAN-
THAM:

SHRI D P JADEJA

SHRI BHOGENDRA JHA
SHRT RAMKANWAR

SHRI JAGANNATH, MISHRA.

-

SHRI VEKARIA

SHRI BIRENDER SINGH
RAO

SHRI MUKHTIAR SINGH
MALIK

Will the Minuster of FINANCE
be pleased to state

{a) whether recently the
Tax Department raided some
businesg hou e~ dealing in steel and
steel products 1n Delhi 4gnd  other
paris of the country and some amount
of black money wag unearthed and

Income-
large

(b) f so sahent features thereof
and the fuither action being taken
this regaid?

THE MINISTER OF STATF IN
‘THE MINISTRY OF FINANCE (SHRI
K R, GANESH) (a) Yes, Sir

(b) The busineks and resfiential
premises and bank lockers of 4
groupg of ron and steel manufactu~
rers and dealers including the mems-
bers of their families were searched
recently by the Income-tax author:~
ties Searches covered DPelhy, Hissar,
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Ghuzisbad, Gurgaon, Faridabad Kot~
war and Calcutta At Bangalore, a
survey operation of a manufacturing
Unit belonging to one of the group
was also carried out u/s 133-A of
the Income-tax, 1961 In the couse
of the search 33 bank lockers at
various places weire sealed Jewellay
worth Rs 29 08,830 and cash, promug-
sory notes, fixed deposit receipty and
share scrips amounting to Rs 39 97,035
have so far been recovcred in these
searches Besides, a large number of
mcriminating documents have been
seized 3 of the 4 groups searched
appear to have stocks of aon and
steel products in excess of the quan-
titiis  entered in the stock books
These are being venfled

The seized materials are undel
scrutiny Necessary proceedings
under section 132(5) of the Iacome-
tax Act 1961 for passing orders fou
ebtimating the undisclosed ircomes
In a summary mannei have leen
mitiated wherever necessaty Fur-
ther nvestigations are 1n progress
both from tin cvasion and prosecu-
tion angles

Decline 1n Fxport of Coir duming
1973-74
715 SHRI § A  MURUGANAN-

THAM  Will the Minister of COM-
MERCE be pleased to state

(a) whether the export of coir has
decreased m terms of quantity during
April-March 1973 74, ang

(b) 1f so,the pbroad features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C, GEORGE). (a) Yes, Sir,
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(b) Quantity-wise exports of colr indicated below:—
produsts in 1872-78 and 1978-74 are
(Quintals)

1972~73 1973~74

Caoir Fibre . . . . . 2,985 2,755
Coir Yarn . . . . . . . . 3,19,085 2,93,731
Coir mats , . . . . 1,27,486 1,23,016
Coir Mattings . . . 19,440 26,901
Coir Rugs & Carpets . . . . . , 16,700 6,742
Curled coir . B . 7426 12,082
Other products . . . 1,379 [x.654
ToTaL 4,:94,801 4,686,891

Lower offtake of coir yarn was THE MINISTER OF FINANCE

mainly due to curtailment in the
manufacture of coir productg by coir
industry in West Europe; reduction
in the area of hop cultivation and
inroads made by other rival fbres.
Shipping difficulties and competition
from substitute products, also con-
tributed to the decrease in export of
mats, rugs and carpets. However
fotal value of exports increased in
1978-74 to Rs. 15.54 crores as against
Rs. 1494 crores in 1972-73,

Agreement for Loan from Sweden

716. SHR1 VIRBHADRA SINGH:
SHR] BANAMALI BABU:
SHRI M. S. SANJEEVI RAO:

Will the Minister of FINANCE
be pleased to state:

(a) whether recently any Indo-Swe-
dish loan agreement has been con-
<luded; angd

(b) if 80, the main features thereof
and in what particular industry this
loan is likely to be utilised?

1187 LS4,

(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir, An Indo-Swedish De-
velopment Cooperation Agreement,
1974 was signed on 5-6-1974 which was
further supplemented by an exchange
of letters on 15th July, 1974.

(b) A total aid of Rs. 61.39 crores
(Skr. 335 million) has been provided
in the main Agreement. This aid in-
cludes assistance of Rs. 32.07 crores
(Skr. 175 million) for year 1974-75 and
Rs. 29.32 crores (Skr. 160 million) for
year 1976-77. A special feature of the
development asmistance from Sweden
is that each year an indication is given
of assistapce extending over a three-
year-frame, which is helpful to India
to plan for optimum utilization of the
resources made available. Thus in
1872-73 Agreement, an indication had
already been given that assistance to
the extent of Rs. 25.85 crores (Skr. 140
million) would be uvailable for 1975-
76. Similarly in the 1972 Agreement
the indication given for 19%4-76 was
Re. 2199 crores (Skr. 120 million).
This has been improved upon 0
Rs. 32.07 crores (Skr. 175 million) ds
mentioned above.
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Out of the assistance of Rs. 32.07
crores (Skr. 175 million) for 1974-75,
an amount of Rs. 18.32 crores (Skr. 100
million) will be available for general
imports by India. These resources will
be in the form of a loan repayable
over a period of 50 years with an
imual grace period of 10 years. The
loan is interest-tree and, unlike the
previous loans, carries no service
charge. The loan 1s untied and can
be used for financing imports from any
part of the world to Indie’s best ad-
vantage.

A provision of Rs. 6.41 crores (Skr.
35 million) has been made 1n the
Agreement to finance imports of goods
and seivices from Sweden. This will
be in the form of grant. A 1n the
past, this amount 1s expected to be
utilized for import of bulk commodi-
ties such as fertihzers. paper, special
steels, etc as =also for capital goods
and services from Sweden.

1he Agtee'ment provides for techni.
cal assistanée to the extent of Rs, 7.33
crores ($kr 40 million) which will be
in the foriff 61 a grant. This amount
will be utilized for the implementa-
tion of sevetal projects in the fields
of family planning, health, fishing,
forestry, scientific and technological
regearch, export promotion, etc.

The resources made available by
$weden in the year 1976-77 will com-
prise of Rs. 1558 crores (Skr. 85
miRion) for general imports and
Rs. 18.74 crores (Skr. 75 millian) for
imports from Sweden. As in the past.
the amount of technical assistance to
be extended by Sweden in 1976-77 will
be decided later at the time of the
annual discussions for that year,

In response to TU.N. Secrefary
General’s appeal for emergency mea-
sures for countries most seriously
affecte ” by the unfavourable inter-
natinnal nrice rise, the Swedish Gov-
ertment decided to allocate an amount
of Rs. 4.58 crores (Skr. 25 million) as
extra nssisiance to India in the form
of credils for imports of goods und
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services required for Indian develop-
ment pyrposés. This was given effect
to by ah exchange of letters o 157-
1974, referred fo m part (a) of the
answer. Thus the amount of Rs. 18.32
crores (Skr. 100 million) available for
general imports during 1974-78 has
increased to Rs, 22.90 crores (Skr. 128
million).

The Swedish aid is not ear-marked
for any specific industries, ‘This aid
supplements our own resoUrces of
foreign exchange. The amount under
the General Imports Segment is us-
ually allocated for import of capital
goods from anywhere in the world on
competitive basis. The amount under
the Swedish Imports Segment is used
mainly to import bulk commodities
from Sweden such as special steel,
fertilizers, paper and chemicals,

Note: The rale of exchange used is
Skr. 1=Rs. 1.832.

Indo-Zaire Agreement to Train Pllots

717. SHRI VIRBHADRA SINGH:

SHRI BANAMALI BABU
SHRI M. § SANJEEVI RAO:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Indo-Zawre agreement
has been concluded to train pilots of
Natiohal Abtlineg of Zaire; and

(b) if so, the main features of the
agreement and when it is likely to
be implemented?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) and (b). Indo-Zaire
co-operation 1n the field of civil avia-
tion was discussed during the vigit of
Mr. Eketebi Moyidiba Mondjolomba,
Minister of Transport and Communica-
tions of the Republic of Zaire to India
on the 4-6-1974. Yo agreement was,
however, concluded between the two
countries.
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Visit by s Study Team to Zaire

718. SHRI VIRBHADRA SINGH:
SHRI BANAMALI BABU:
SHRI M. 8. SANJEEVI RAO:

‘Will the Minister of COMMERCE
be pleased to state;

(a) whether a study team is likely
to, be sent to Zaire to explore the
smeas of co-operation with that coun-
s pnd

(b) 1f so, by what time a final de-
oimon is likely to be taken in the
matter?

<

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE)" (a) and (b) No such
propo-al is presently under considera-
tion,

Indo-Polish Trade Talkg

719. SHRI VIRBHADRA SINGH
SHRI BANAMALI PATNAIK:

Wil the Minister of COMMERCE
be pleased to state

(e) whether Indo-Polish Trade
talks were held in New Delhi in
June, 1974; and

{b) if so, the broag featureg of the
talky and the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE). (a) ang (b). A Polish
delegation wisited India in June 1974
for talks regarding the new long-term
Trade and Payments Agreement het-
ween India and Poland for the next
five years These negotiations were
of exploratory nature and will be
continued at another meeting of the
delegations of the two Governments,

Written Answers 70

won s ¥ Wl (wist) ¥ geer
wrw s off eqmt
720. o wwRiATTRMO  oilg :
w frw W oy aw A g S
f :

(%) =1 ™y 1B g
seary foar & B wew o3 & wrer-
g (e ft) ¥ v A g s
g sy fegr s, o)

(@) afx @, a s qew a@
w1 § W I g ¥ qvare  wy

wHEE FY 7

fire siovemy & Toow Wl (R o
|rto miw) : (F) o, g

(@) 7@ wwg qww fafowm &
o & Fre iy gf aur daar s
gaTet afedy ¥ o o fega #
fafemm & 13 frarfret aar Wi &
70 frinfer r &1 st w1 W
®w a4 feevfer 3w d
oY AT ¥ arq-arg, faad arr §
fafaw Tagerd & gata foar ar
T SE & aiX ¥ Wt A waw wiufe
At femr ¥ 1wl o fd
T T AT e s g o

Taking Over of Bick Tea Gardens.
721. DR. LAXMINARAYAN
PANDEYA:
SHRI RAM KANWAR.:
DR. RANEN SEN:

Will the Minister of COMMERCE
be pleased to state,

(a) whether redbmmendations of
the Task Force on Tea regarding take
over of sick tea gardens by Govern-
ment have been examined; and

(b) it so, how long will it take to
implement them?
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THE DEFUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEQRGE): (8) and (b). Govern-
ment are still examining the implica-
tions of the recornmendations of the
Task Force on Tea regarding taking
over the management and rehabilita-
tion of sick tea gardens,

Economic Crisly in Keraly

'722. SHRI A, K. GOPALAN:
J SHRI INDRAJIT GUPTA:

Will the Minister of FINANCE
be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the fact that
due to acute economic crisis all deve-
lopment activities in the State of
Kerala have come to a standstill; and

(b) if so, what steps have been
taken by Government to help the
State Government to tide over their
serious economic difficuities?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (b). The
Government of Kerala are facing a
difficult financial situation in the cur-
rent year arising mainly out of the
carry over deficit of the previous year.
Discussions have already taken place
with the Government of Kerala re-
garding this matter. Further discus-
sions are to be held shortly on ways
and means of covering the budgetary
deficit and enabling the State Govern-
ment to find adequate resources for
their Plan,

Export of Cashew Kernal

723, SHRI A. K. GOPALAN: Wil
the Minister of COMMERCE be
pleased to state:

(a) the total amount realised from
Cashew Kernel export during the last
year;
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(b) the quantity and value of raw
cathew nuts imported in the same
period;

(c) was there an increase or de-
crease both in exports and imports of
these commodities; and

(d) the broad outlines and the rea«
sons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Rs. 74.62 crores
(Estimated).

(b) Quantity: 1,57,554¢ tonnes. Value
30.52 crores.

(c) As compared to 1972-73, during
1973-74 there has been decrease in the
import of raw cashewnuts both quan-
tity-wise and value-wise, while in the
case of export of cashew kernels there
has been an increase value-wise while
quantity-wise there was a decrease,

(d) The value of exports are esti-
mated to have gone up by Rs. 580
crores but the quantity declined by
13855 tonnes during 1073-74. The
quantity of raw nuts imported during
1973-74 decreased by 43,916 fonnes as
compared to 1972-73 and value of these
imports decreased by 1.63 crores. The
reasons for quantitative decline both
in exports and imports was the smaller
quantity of raw cashew nuts that was
available for import.

Interest subsidy in Financing of Small
Handloomm Factories from Banks

724. SHRI A. K. GOPALAN: Wil
the Minister of FINANCE be pleased
to state:

(a) whether Government have con-
sidered the questiop, of interest sub-
sidy being allowed by Benks in fin-
ancing of Small handloom factories;

(b) if so, when; and

(¢) if not, the reasons therefor?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (¢). Commercial banks do not
give any interes{ subsidy for advances
to handloom factories and also no such
proposal is under the consideration of
Government. Currently working capi-
tal funds to primary weavers’ societies
are provided by the Central/State
Industrial Cooperative banks at con-
cessional rales of interest for their
production and marketing activities,
These cooperative banks are eligible
for inferest subsidy from the State
Governments under the Handloom De-
velopment Scheme of the Government
of India and also for refinance facili-
ties from the Reserve Bank under its
scheme for handloom finance. Primary
urhan cooperative banks providing
working capital funds to handloom
factories, which are small scale Indus-
trinl units, are eligible to seek refin-
ance from the Reserve Bank of India.
These banks are, however, not eligible
for the interest subsidy from the State
Governments, as the subsidies are
limited to handloom units in the co-
operative sector only.

Decline in Export of Tassar Silk
Goodg to France

725. SHRI R. P. DAS: Will the
Minister of COMMERCE be pleased
to state:

(a) whether in gpite of overall ex-
port of Tassar silk goods having
reached an all time high in 1973, its
exports to France showed a full of
33 per cent as compared to the ex-
ports in 1973; and

(b) whether his Ministry proposes
to make a study of the reasons for
the decline in exports tn France?

THE DEPUTY MINISTER IN THF

" MINISTRY OF COMMERCE (SHRI
A, . GEORGE): (a) Yes, Sir. The

" ‘espotts of tassar silk goods to France
which amounted to Rs. 11.12 lakh in
??’ﬁ declined to Rs. V.41 lakh in 1973.

-
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(b) 1t is proposed to set up a Foreign
Office-cum-Silk Show Room in Frank-
furt and a “Market Intelligence Wing”
in the Secretariat of the Central Silk
Board which, amongst other things,
will momtor the trade fiow of natural
silk goods including trend of exports
of Tassar silk goods to France.

Joint Commigsion by Indo-European
Economic Community at Brussels

726. SHRI RAMSHEKHAR PRA-
SAD SINGH:

SHRI P. M. MEHTA:

SHRI P VENKATASUB-
BAIAH:

SHRI B. S. BHAURA:

Will the Minister of COMMERCT, |
be pleased to state: 4

(a) whether India and European
Economic Community Joint Commis-
sion held its first meeting on the 28th
May, 1974 in Brussels;

(b) whether India pressed for fur-
ther tariff and quoty concessiong for
exports to facilitate promotion of her
trade and commercial relations with
the common market countries;

(c) it so, what were the other sub-
jects discussed; and

(d) the declsions arriveq at?

THL DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (d). The
Joint Commission set up under the
Commercial Cooperation Agreement
between India and the European Com-
mumties held its first session in Brus-
sels on 27th and 28th May, 1974,

2 The Joint Commission considered
broadly the following subjects:—

(a) Trade in products covered by
sectoral agreements like cotton
textiles, jute etc. *

(b) Efficient utilisation of General-
ised Scheme of prefersnces
(GSB.P.).

Ll
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(c) Trade lHbevalisation measures
including tartf? adjustments pro-
posed by India and improve-
menis 1 the Community’s GSP.

(d) Economic cooperation linked
with {rade, especially trade pro-
motion and trade development.

3. The Joint Commission has set up
two gpecialised sub-commissions, The
first sub-commission will deal with
sectora)] agreements according to the
specific mandates approved by the
Joint Commission, The second sub-
commission hag been given mandate
covering cooperation measures con-
cerning liberalisation of trade in pro-
ducts of interest to India, study of
particular measures including techni-
cal assistance for trade promotion,
joint research etc.

4. The sub-commssions have started
functioming and the studies made and
work done by them would form the
basis of further discussions 1n the
Joint Commission.

Indo-Finnish Joint Commission

727. SHRI RAMSHEKHAR PRA-
SAD SINGH:

SHRI R, V. SWAMINATHAN:

SHRI SHIV KUMAR SHAS-
TRI:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Indo-Finnish Joint Com-
mission is proposed to be set up to
identity area of co-operation between
the two countries;

(b) if a, when the final decision
in this regard is likely to be taken;

(c) whether India has sought more
Finnizh newsprint; and

(d) whether any agreement has
‘been signed between the two countries
after Indian Minister's visit to that
country in May, 19747

JULY 26, 1074
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIL
A. C. GEORGE): () and (b). Yes,
Sir. An understanding was resched
during the visit of the Minister
(Commerce) to Finland in May, 1074
for the establishment of an JIndo-
Finnish Joint Commission,

(¢) During the visit discussions of
the Minister (Commerce) in Finland
in May, 1974 the need for increased
continued long-ferm supply and ac-
celerated shipments of pewsprint #o
India was emphasized.

(d) Apart from an Exchange of
Lefters dated 22-5-1974, for the estab-
lishment of an Indo-Finnish Joint
Commission, no other agreement was
signed.

Discunssions with States for mobilising
Additional Resources

728. SHRI INDRAJIT GUPTA-
Will the Minister of FINANCE
be pleaseq to state:

(a) whether Government have deci-~
ded to have discussions with the
States for mobilising additional re-
sources;

(b) 1f so, the salient features there-
of, and

(c) the reaction of State Govern-
ments thertoy

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) to (c). The
Union Finance and Planning Ministers
are having discussions with the State
Chiet Ministers to highlight the need
for reducing non-Plan expenditures
and for raising additional resources,
with particular reference to the epa-
paratively affiuent sections of the sgri-
cultural sector and fo minimige the
losses on the investments in irvige-
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Minigters of Madhya Pradesh, Punjab,
Reajagthan, Assam and West Bengal,
They have agreed to consider the sug-
gestions made in this regard.

Rise in Price Index

729. SHRI INDRAJIT GUPTA.
SHRI M. M. JOSEPH:
SHRI G. P. YADAV:

Will the Minister of FINANCE

be pleaseq to state:

(a) whether 3 recent survey has
pointed out that the price index has

gone up by 36 per cent i last six
months of 1074;
(b) if so, the reasons and facts

thereof; and

(c) steps taken to control the price
Tise? TR 4

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
(a) We are not aware of any such
survey, The Wholesale Price Index
(1961-62=100) for All Commodities
shows a rise of 16.5 per cent between
December 1973 and June 1974.

(b) Does not arige.

(¢) For checking an undue mnse in
prices and the build-up of inflationary
pressures, Government have, from
time to time, adopted several measures
monetary, fiscal as well as other and
have as part of their anti-nflationary
drive, recently promuigated three
Ordmmances providing for restrictions
on dividends, compulsory deposits of
additional emoluments and 50 per cent
of additional D.A. and also by self-
employed persons in the higher income
groups. .Another Ordinance was also
issued in June 1874 to ensure more
effective enforcement of the provisions
of the Essential Commodities Act and
cheeking profiteering and hoarding in
respett of some commodities of mass
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Amendment of Tea Act

730. SHRI INDRAJIT GUPTA: Will
the Minister of COMMERCE be
pleased to state:

(a) whether Government propose to
ameng the Tea Act; and

(b) it so, the mamn objectives for
amending the Act and when the
amendment is fo be brought forward?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR1
A. C. GEORGE): (a) and (b). Pro-
posals for amending the Act, in re-
gard to the taking over of the manage
ment of the sick tea gardens amd
management  through  appropriate
agencies to nurse them back to nor
maley are under consideration of Gov-
ernment The implications of th
measures are now being examined,

Steps taken by Aw India and Indias
Alrlines to save aviation fuel

731. DR. H. P. SHARMA: Wil] the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether orders for purchase ¢
Jumbo )ets for international service
has been cancelled in view of fue’
shortage;

(b) if so, the facts of the case; an¢

(c) what other steps have bee
taken by Air India ang the Indian
Airlines for saving aviation fuel by
rationalising the types of aircraft to
be put into service at various routes
with a view to minimising vacant
capacity carried by different services?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) and (b). Due to the un.
precedented increase in the price of
aviation fuel and also uncertxinty
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about availlability Afr-India had,
with the permission of Government
cancelled the order for the 5th Bocing
747 last year Now as the fuel situa-
tion is showig signs of stabilisation
and traffic demand and farg levels
have gone up Air-India have reviv-
ed the proposal

(c) I'he Airlines endeavour their
uimost to rationaliwe the deployment
of aircraft on the various routes de-
pending upon landing mghts (applic-
able largely fin the case of Air-India
unly) load offerings and runway and
other operational facilities available

Expert of Frailts

782 SHRI E V VIKHE PATIL
Wil the Mmmster of COMMERCE
Le pleased to state

(a) the amount of foreign exchange
earned by export of fruits during the
years 1972-73 ang 1973-74 and

(b) the names of the countries which
are the main buyers of Indian fruts?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) The value of
fruits fresh or dried (including arti-
ficnally dehydrated) and edible nuts
(not including o1l nuts) exported dur-
g 1972-73 to 1973 74 (upto Jan '74)
! given below —

Yes Vol e
(Rs 1 khs)
1972-7% 7297

-

1973-71
(Upto Jan *74)

(h) A statement 18 attached

Statement

Names of the major countries io
which fruits fresn and dried (neclud-
ng arbifically dehydrated and edible

JULY 26, 1974
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nuts) were exported by India during
1972-73 to 1973-74 (uplo January,
1074)

S. No, Name of Country

r USA
2 USSR
3. Canada

4 Japan
s Netherland
6 Australia

7 UK
8 Czechoslovakia

9 German Fed Rep
10 France
11 Singapore
12 ¥ Kuwait
12 Iran
14 Bangladesh
15 Qatar
16 Duba
17  Italy
18 Baharemn Island.
19 Muscat
20 Negal
21 Afghamstan
22 S Yemen P Rep
23  Saudi Arabua
24 Span
25 German Demo Rep

26 Hongkong
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Noun-Payment of customs duty on Elec-

tronic Calculator Brought by Indians
from Abroad

733. SHRI ISHAQUE SAMBHALL:
Will the Minister of FINANCE be
pleased to state:

(a) whether an Indian returning to
Delh1 from a visit overseas can bring
in an electronic calculator completely
free of duty;

(b) if so, since when; and

(¢) whether the same rule applies
to Indians coming to Bombay?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHR1
X R GANESH): (a) Under the Bag-
gage Rules, 1970, a passenger is en-
titled to duty free allowance of article
upto a value of Rs. 500 provided the
articles are for the use of the pas-
senger or his family or for making
gifts and souvenirs. The concession
docs not cover a few costly luxury
articles listed in the Baggage Rules.
A calculator of a value less than
Rs 500 can be brought free of duty
under the Baggage Rules. Delhi is act-
ing accordingly.

(h) The above Baggage Rules have
been operalive from June, 1970. It is
only during the last one year or so
that electromce calculators of a value
less than Rs 500 have been brought
by passengers.

(c) Baggage Rules, 1970, apply to
pascengers coming at any port or air-
port 1n India ncluding Bombay. The
practice obtained at Bombay 15 being
checked.

Demand of Yarn by Weavers of
Eastern UP.

734. SHR1 ISHAQUE SAMBHALI:
Will the Minister of COMMERCE be
pleased to state:

(a) whether weavers of Eastern
Uttar Pradesh have put forward their
demand for yarn;
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(b) if so, whether it has peen sup-
plied at par with their request; and

(c) if not, the reasons and broad
outlineg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE): () No demand for
yarn from weavers of Eastern Uttar

Pradesh, has been received by the Tex-
tile Commissioner,

(b) and (c) Do not arise.

Effect on Indiap, Airlines due to In-
crease in Excise duty and Sales Tax

735. SHRI C. K.JAFFER SHARIEF:
Will the Minister of TOURISM

AND CIVIL AVIATION be pleased
to state:

(a) whether the increase in excise
duty and sales tax on aviation tur-
bmme fuel had crippling effect on
Indian Airlines finances and the ex~
penditure on aviation fuel;

(b) 1f so, the extent of loss during
1973-74 on this account; and

(¢) whether India, Airlines have
made any requests to State Govern-
ments to reduce both the excise duty
and sales tax?

TIE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) and (b). The very
steep 1ncreases in the price of avia-
tion turbine fuel and excise duty, and
in some States in the incidence of
sale~ tax have imposed a very heavy
firancial burden on Indian Airlines.
The additional expenditure due to
increased excise duty and sales tax
on aviation fue] during 1973-74 was
of the order of Rs. 148 lakhs. In con-
sequence on the increases in fuel
prices, the fuel bill of Indian Alrlines
will go up by about Rs. 27 crores over
a full year’s operations,
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{¢) Indian Airlines has made repre-
sentations to certain State Govern-
ments for a reduction in the rate of
sulés-tax and to the Central Govern-
ment in respect of fuel prices includ-
ing the excise duty component.

Mpeting of alg India copsortiem

786. SHRI BISHWANATH JHUN-
JHUNWALA.:

SHRI PILOO MODY

Will the Mmster of FINANCE
be pleased to state:

(a) whether the Aid India Consor-
tium held its meetings m June, 1974;
and

(b) if so, whether any decision has
been taken by the doner countn.es
for giving financial assistance to India
and if so, the mamn features thereof
and how does it compare with the
asmstance given last year?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)*
(a) and (b). Yes, Sir, the meeting of
the Aid India Consortium was held on
13th and 14th June, 1874 1n Paris At
the meeting members agreed that for
the year beginning April, 1974, com-
mitments of non-project assistance,
including free foreign exchange pre-
dominantly i the form of debt relief,
of about 1S $ 800 million and of Pro-
ject Assistance of about US § 600
milbon, would be desirable, Most
members indicated the contribution
they would be able to make subject
10 necessary approvals. Others ex-
pected to be able to do 30 Iater in the
year snd gave their support to the
oversl! progremme, This is higher
than the corresponding figures of
commitments for the yuiruxtw:i;u, .:;

00 million of nen-pro
; s% million of project ald which the
Consortium mnm had considered
desirable for the year 1973-74

JULY 28, 1074
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Snapension of export of Industrial
£00d3 by Canada
787. SHRJI BISHWANATH JHUN-

JHUNWALA:

SHRI ANADI CHARAN DAS::

Wil the Minwter of COMMERCE
be pleased to state,

(a) whether Government of Canada
had at any time sounded Government
of India in the recent past about; their
intention to suspend export of indus.
trial goods and alsp snap other eco-
nomijc relations,

(b) if so, whether any reason for
the same was also indicated; and

(¢) what 1s Government’s approach
in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) to (c) Reacting
to India’s peaceful nuclear experi-
meat o the 18th May, 1974, the
Canacian Foreign Minister announced,
at a press conference m Ottawa on the
22nd May, 1974, the suspension of aid
and equipment to India in the field of
nuclear cooperation, pending bilateral
discussions While Canada has sus-
pended further supplies in the fisld
of nuclear energy development, its
assmtance to India in the areas of food,
fertilizers and agricultural develop-
ment remains uneffected, As regards
assistance in other fields, Government
of Canada have asked that all pro-
posed contracts for which Canadian
financing is intended under existing
loan srrangements should first he sub-
mitted to the Canadian Internatignal
Development Agency for review,

The bilateral discussions proposed
by Canada will bp held in Oftawa
from the 26th to 3ist July, 1994,
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Introduction of jusurance
o compulsory
Rmployees

738, SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
FINANCE be pleased to state:

(a) whether the Third Pay Com-
mission has recomimended introduc-
tiop of compulsory insurance for Cen~
tra] Government employeeg on Ppay-
ment of Rs. 6/~ for Rs. 5000/~ on death
or return of the actual money subs-
cribed on retirement;

(b) whether the L.I.C. has aiso sug-
gested that the scheme will require
no subsidy and the employees con-
tribution will be sufficient to run the
scheme;

(c) if so, the reasong for not accep-
ting the scheme which gives soci.al
security to employees with no financial
lisbility of Government: and

(d) when the scheme is hikely to be
introduced?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The Commission has recommend-
ed that all existing permanent em-
ployees and temporary employees
with one year's service on regular
establishment should be given the
option to be governed by this scheme,
ana 1t should be made compulsory
for all such categories of employe.es
who enter Government service in
future.

(b) The LJIC. have suggested a
group insurance scheme to the Delhi
Administration in respect of their em-
ployees which iz somewhat different
from the scheme recommended by the
Third Pay Commission,

(e) and (d). The scheme recom-
mended by the Third Pay Commission
has been discussed with the represen-
tatives of the Staft Side in the Nation-
& Councl) of the JCM, They have
not tavoured it ch the ground that the
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scheme covers only the risk of death
during setvice and does not provide
any benefit (apart from the return of
the principal amount) on retirement,
They want a scheme which may pro-
vide equal benefit both at the time of
death in service as well as at the time
of retitement. The benefit of Rs. 5000
on death during service will natural-
ly get reduced under any such sche-
me. The alternatives worked out in
this connection will now be discussad
further with the representatives of the
Staff Side shortly before taking a
decision in the matter.,

Purchase of Boeing-737 Aircraft by
Indian Airlines

739 SHRI D, P. JADEJA;
SHRI VEKARIA;

Will the Mimster of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that the
Indian Airlines will add four advanc-
ed versions of Boeing-737 to its fleet
during the current year;

(b) if so, how the cost in regard to
purchage of the aircraft will be fin-
anced; and

(¢) whether the addition of four

aircraft will provide better service to
passengers?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) Yes, Sir, one air-
craft in replacement of the Boeing
737 that was lost in the crash on Siat
NMay, 1973 and the remaining three to
augment the existing capacity,

(b) The cost of the replacement
aicraft will be met mostly from the
insuronce claim for the aireraft lost,
Ten per cent of the total project post
cf thce remaining thiee aireraft will
be met from internal resources and
the balence by Leans from the XM
B nk snd U.S. conmebeial bunki,
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(¢) Yes, Sir, The addition of these
aircraft will provide additional capa~
city ca the trunk and other high
density routes,

Scheme for roung the World Air
Travel by Air India

740. SHRI D. P. JADEJA;
SHRI ARVIND M. PATEL:

'Wil] the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether there is any proposal
to introduce a scheme by Air India
for the round the world travel at
1,000 dollars to attract more tourists;

(b) 1if so, when the scheme is likely
t0 be put into operation; and

(c) whether the introduction of
such scheme will also increase the
profits of Air India®

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) and (b). Air India
proposes to approach the IATA soon
for the introduction of a round-the-
world group inclusive tour of US §
1000 yer passenger for grouos of 10
passengers ‘The scheme can be put
into operation only after the IATA
has given 1ts approval to it 1t would
be difficult at this stage to indicate
the date when the scheme would be-
et me effective.

¢+ The introduction of such a
scheme will no doubt generate addi-
ficnal trurist traffic and it 1s antici-
pated that Air India will get its share
of such additional traffic ther~Ly aug-
menting it; revenues,

Withdrawal of Tea Exports from
London Auction
741, SHRI C. JANARDHANAN:

Will the Minister of COMMERCE
be pleased to state:

(a) whether tea exports have been
withdrawn from London auction; and

JULY 26, 1074
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(b) if so, the reasong ang partj-
culars therzofy

THE DEPUTY MINISTER IN THE
MINIS1RY OF COMMERCE (SHRI
A, C. GEORGE). (a) No, Sir.

(b) Does not arise,

Volume of Imporis/exports during
First seven monthg in 1974

742, SHRI C. JANARDHANAN:
Will the Minister of COMMERCE
be pleased to state:

(a) figures about total exports/im-
ports for the first seven months in
1974;

(b) the total earnings from exports;
and

{c) the total deficit in import bill?

THE DFPUTY MINISTER IN THE
MINISTRY OF COMMERCE {(SHRI
A. C GEORGE): (a) to (c¢). Accord-
ing to the latest data published by
the Director General of Commercial
Intelligonce & Statistics. Calcutta im-
ports during the first five months
January —T11y, 1974 wer> Rs. 1244
crores and exports (including re-ex-
ports) amouated to Rs 117% crores
resulting in an adverse balance of
trade cf the vidrr of Rs, 69 crures.

India’s membership of the association
of Natural Rubber Producing coun-
tries

743. SHRI C. JANARDHANAN:
Will the Minister ¢f COMMERCE
be pleased to state:

(a) whether Indig intends to become
a ‘member of the Association of Na-
tural Rubber Producing Countries;

(b) if so, the broad outlinesthere-
of; and

(c) what are the sperial benefits to
be attained thereby? .

'
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THE DEPUTY MINISTER IN I'HE
MINISTRY CF COMMERCE (SHRI
A. C. GEORGE: (a) India has de-
cided to hecome a Member of the
Association of Natural Rubber Pro-
duging countries.

(b) The Yrfud outlines of the ob-
jectives of the Association are.-—

(i) To bring coordination in pro-
duction and marketing of na-
tural rubber;

(i) To promote technical coope-
ration among members;

«iii) To bring about fair and sta-
ble prices for natural rubber;

(iv) To review short-term and
long-term problems facing in-
dustry; and

(v) To promote Research and
Development in production,

' marketing and consumption.

(c; India will have the benefit of
tne studies and observations made by
other Natural Rubbe: Producing coun-
iries in the world in different fields
of ijubter, including Research and
Development.

Exports Affected py Rallway Strike

744, SHR)
Will the Mumster of
be pleased to state:

(a) whether the last Railway strike
has affected our exports, and

(b) if so, the broad featureg there-
of?

THFE. DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b).The All
India Failway Strike lasted from 8th
May, 1974 to 28th May, 1974. The latest
data for exportg is for the month
of May, 1974. According to the data
published by Director General Com-
mercia! Intelligence & Statistics, Cal-
cutta, exports (including re-exports)
during May, 1974 amountad to Rs 214
crcres as agsinst Rs, 174 crores during
the correspending period of 1878.

BHOGENDRA JHA:
COMMERCE
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Formulation of three years rolling
plans for Branch Expansion by Banks

745, SHRI BHOGENDRA JHA:
Wil the Minister of FINANCE
be pleased to refer to the reply given
to Unstarred Question No. 8213 on
the 3rd May, 1974 regarding opening
of branches of nationalised banks in
Tripura, Mizoram, Arunachal, Mani~
pur, Assam, Nagaland, Orissa and
Bihar and state:

(a) whether the three-year rolling
plans for branch expansion have
since, been formulated by the Banks;
and

(b) it so, the salient features there-
of with particular reference to the
Districts of North Bihar?

THE MINISTER OF FINANCE
‘SHR1 YESHWANTRAO CHAVAN):
(a) and (b). The Reserve Bank of
India tas reported that while a num~
ber of banks have drawn up rolling
vlans for branch expansion for the
period 1974-1976, in the case of some
sthers precise plans have not yot
emerged,

The Reserve Bank of India has fur-
ther 1eported that for the districts of
North Bihar, as at the end of May,
1974, commercial banks had on hand
20 licences/allotments for opening
kranche:, In addition, the banks
whose rolling plang have already been
finalised have been issued 7 more li-
cences for opening branches in those
districts.

Report of High Powey Study Team on
Handloom Industry

746. SHRI BHOGENDRA JHA:
Will the Minister of COMMERCE
be pleased to refer to the reply given
to Unstarred Question No, 9940 on the
10th May, 1974 regarding memorane
dum by All India Weavers Federation
and state:

(a) whether the High Power Study
Team has since submitted its report;
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(b} if so, the salient features there-
about and Government’s reaction
thereio; and

(c) i not, whether any time limit
has been fixed for submission of the
report;

(d) whether nominees of the State
Governments opened depots and actusl
weavers were getting adequate yarn
gt the price prevalent on the 28th
March, 1974; and

(¢) it so, the broad outlinés there-
about, State-wise and if not, the rea-
gons therefor and Government's reac-
tion thereto?

THE DEPJTY MINISTER IN THE
MINISTRY C¥ COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) A statement giving imporiant
recommendations of the Study Team
is laid on the Table of the House.
[Placed n Library. See No. LT-8058/
74]. The Study Team’s report has yet
to Le examined by Government.

(¢) Does not arise.

(d) and (e). No information about
opening of depots by the Staté Gov-
emment nominees is available, The
peeging of prices of cotton yarn at the
level prevailing on the 28th March,
1974, is with reference to deliveries
by mills. There is, therefore, no ques-
tion of attual weavers getting supplieg
of yarn at the prices prevailing on
the 28th March, 1974.

Instrument Landing System ai Delhi
Atfrport

47. SHRI MOHINDER SINGH
GILL: ‘Wil the Minidter of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether some international air-
lineg have pointed out to the Civil
Awviation Directorate that the Instru-
ment Landing System at Delhi Airport
iz not working efficiently; and

JULY 26, 1974
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(b) if so, what corrective ieasures
have been taken in this regard to sy
the fears of the pilots of various intetw
nationa] airlines?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) and (b). In April,
1974 some airlines complained to the
Civil Aviation Department that the
glide path component of the instru-
ment landing system at Delhi airport
was not functioning satisfactorily.
Director General of Civil Aviation
called for reports from international
airhines in May, 1974, Of the reports
received, twentyeight indicated nor-
mal performance while nine stated
that the performance of the glide path
component was unsatisfactory, The
ground checks carried out by Director
General of Civil Aviation have con-
firmed that the Instrument Landing
System was working satisfactorily uand
so h:ve the debriefing reports re-
ceived subsequently from the various
airlines. Even so the Instrument
Landing System would be kept under
girict check and supervision to ensure
its infallible and dependable func-
tioning ws a landing aid.

Target of Exporis of Engineering
Goods for 1973-74

748. SHRI MOHINDER SINGH
GILL: Wil the Minister of COM-
MERCE be pleased to state:

(a) whether the target of exports of
engineering goods for the year 1973-
74 has not been' tulfilled; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (s) Againet thé tar-
get of Hts 200 croves, export of engi-
neeriugd goods during 1978-74 are estl-
mated at Rs. 180.11 crores,
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(b} Shortfall in achieving the tar-
get has been attributed to the follow-
ing coustraints:—

(i) Shortage ot basic raw mate-
rials like aluminium and
copper,

(ii) Substantial increase in the
prices of various categories of
steel and pig iron,

(iii) Strikes, Go-slow movements
etc. in ports and Railways
hindering movement of export
goods,

(iv) Shortage of power.

(v) Shortage of shipping space.

Increase mn Fares by Air India

749. DR. H. P. SHARMA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Air India has further
increased the fares from July this
year;

(b) if so, the extent of increase and
the total accummulated increase in
. fares during the past nine months; and

(¢) the estimated profit or losg of
Ajr India during the current year in
view of the inerease in fuel price and
faves?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) Effective July 1,
W74 Air-India along with all IATA
earriers haye increased fares on the
following routes by 4 per cent:

(i) India Europe/Middle East/
Adrica,

{i1) India Far East/Australasia;
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(b) Fares were increased by TATA
airlines by 8 per cent with effect from
1st January, 1974 (4 per cent in cer-
tain areas) and 7 per cent with effect
from different dates in March and
April, 1974.

(c) These fare increases were adop-
ted by IATA to offset part of the
increase in fuel prices. The latest
increase of 4 per cent effective July
1st is expected to yield an additional
revenue of Rs. 4 crore to Air-India,
It wili not completely compensate in<
crease in cost but will reduce the gap.

Utilisation of services of Unemployed
pilots

750. SHRI MOHINDER SINGH
GILL: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether the airlines in the
country have been instructed to utilise
the services of unemploved pilots hold-
ing licences of professional categories
for ground duties; and

(b) 1if so, whether any practical steps-
have been taken according to these
instructions”

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): é:{), Both Indian Air-
lines and Alr iz have been advised
to recruit unemployed commercial
pilots on ground duties, whereyer
possible

(b) Air India had absorbed six un-
emploved pilots as Flight Operations
Officers, but two of them have left the
Corporation to join Indian Airlines as
pilots, Indian Airlines have recruited
28 pilots who are undergoing training.
27 morc are on a panel, the life of
which is now valid till December 31,
1975
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Task Force on Textile Industries dur-
ing Fifth Plan

781, SHRI N. E. HORO: Will the
Minister of COMMERCE be pleased
{0 state:

(a) the estimated production of
cotton during 1973-74 as compared to
the production in 1971-72;

(b) whether the Fifth Plan Task
Force on Textile Industries hag pro-
Jected substantive expansion of spin-
ning and weaving capacities of cotton
textiles to meet the additional demand
of yarn and cloth for domestic con-
sumption and export; and

(c) if so, the broad outlines theree

THF DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) 1971-72 cotton
year—685.64 lakh bales,

1973-74 cotton year-—58 lakh bales.
(b) Yes, Sir,

(¢) The Task Force on Textile In-
dustries has estimated the require-
ments of cotton yarn and cloth by
1978-79 at 1300 million kgs. and 10,400
milion metres respectively, This
would require creation of 5.71 million
additional spindles and 85510 addi-
tional looms over the levels obtaining
in 1972, After reckoning with the
expansion of spindle age and loomage
alrepay recommended during the
Fourih Plan period, the capacity to
be created during the Fifth Plan works

out to 3.21 million spindles and 70,5610
Jooms.

Steps to check infiation in India
%52. SHRI P, M. MEHTA:
SHRI R. V. SWAMINATHAN:
will thé“"HiaGter of  FINANCE
be pleased to state:

(a) whether Government are consi-
dering to solve the problem of infla-
tion in thig country by Indexing of

JULY 25, 1074
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new financial gavings on the Brazilian
pattern; and

(b) if go, the main features of the
new proposal?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) No, 8ir,

(b) Does not arise.

Rise in prices ef essential commodities
due to rail strike

753. SHRI P. M. MEHTA:
SHRI R. V. SWAMINATHAN:

Wil the Minister of FINANCE
be pleased to state:

(a) whether the rail strike has push-
ed up the price of essential commo-
dities by 40 per cent during May, 1974;

(b) what
affected; and

were the commodities

(¢) whether the prices have gone
down after the strike wag over?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). No, Sir, The movement in
the indiceg of the official series of
wholesale price index does not war-
rant such a statement,

The price indices available from the
official geries of the Wholesale Price
Index published by the Offce of the
Economic Adviser to the Government
of India Ministry of Industrial Deve-
lopment, indicate that over the period
May 4, 1974 to June 1, 1974 the overall
price index registered a vise of shout
3 per cent.
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Rive in price index snd payment of
DA. 1o Ceniral Government emplo-
yees

754. SHRI N, K. SANGHi:
SHRI JAGANNATH MISHRA:
SHRI PILOO MODY:
SHP1 DRAMANKAR:

Will the Minister of FINANCE
be plessed to state:

(a) whethey consumer price index
til] May, 1974 hag reached 275 points;

(b) i1f so, the average 12-monthly
price index month-wise from January
to June, 1974;

(¢) whether three more instalments
of Dearness Allowance have become
dus to Ce.tral Government employees
from April, 1974 as per rccommenda-
tions of the Third Pay Commission;

(d) i so, whether the due nstal-
mrnts of D.A have been paid to Cen-
tral Government cmployees and if not,
the reasons thercfor;

(¢) the addiional financial burden
on the exchequer as a result thereof;
and

() at what point the D.A. will be
merged with the basic pay?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI X.
R. GANESH): (a) and (b). The Al
Inda Consumer Price Index Number
for Industrial Workers for the month
of May, 1974 stood at 204, The 12-
raonthly average of the Price Index
from January to May 1874 is as fol-
lows.—

Month 12 monthly average

of the Price Index

JANUARY 1974 . 240° 50
FERRUARY 1974. 245°00
MARCH 1974 24991
APRIL 1974. 255-08
MAY 197« . 260" 58

e eo———————
a— e e et it

1187 LS—S5.

The figureg for June, 1974 have not
yet become available.

(¢) and (d). In terms of the Third
Pay Commission’s recommencations,
two more instalments of additioaal
dcernes; (Hwone: have become due,
one from 1st April 1974 and another
from 1lst June 1974. The question of
granting them g under consideration.

(e} The additional expenditure on
account of the instalment due from
Ist April 1974 w:ll be about Rs, 52 cro-
~ros 1 a full vear and Rs. 48 crores
in the current year and that on ac-
couni of the instalment due from 1st
June 1974 will be about Ra. 50 crores
in a full year and Rs. 38 crores in the
rurrent year Only 50 per cent of
the additional dearness allowan~c will,
however be payable to the emplayees
in rach in accordance with the Addi-
tional Emoluments (Compulsory Depo-
sit) Ordinance, 1974.

(f) Government have no such propo-
sal under consideration at present.

Major changes in aviation policy fer
making aircraft operation economic

755, SHRI D. B. CHANDRA
GOWDA.:

SHRI SUKHDEO PRASAD
VERMA:

SHRI M. S. PURTY:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether major changes in the
aviation policy, in view of the steep
rise in aviation fuel prices, making
aircraft operation economic, have been
suggested by the Planning Commis-
sion; and

(b) if so, the outlines thereof and
the decision taken in this regard?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (s) No. Sir.

(b) Does not arise.
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Agreement between India ang USSR
o puy more Cardamom and castor oll

756. SHRI D. B. CHANDRA
GOWDA:

SHRI R, V. SWAMINATHAN:

SHRI RAMSHEKHAR PRA-
SAD SINGH:

Will the Minister of COMMERCE
be pleased to state:

(a) whether Soviet Uniop is to buy
more cardamom and castor oil trom
India as a result of six day discussion
between Indian trade delegation and
US.SR,;

(b) if so, what were the other
agreementg reached; and

(¢) what steps will be takepn by the
U.S.SR. to help India 1n oil and
Petioleum crisis?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a) Yes, Sir.

(b) An overall review of the imple-
mentation of the 1974 trade protocol
was made. Besides cardamom and
castor oil, provisions for export of
some other items from India to USSR
~uch as medicines and pharmaceuti~
cals, dye-stuffs and intermediates, raw
materials for the production of medi-
cines, automobile ancillaries, cosme-
tics, HPS groundnuts, etc., were in-
creased.

(c) USSR is assisting in the oil ex-
ploration and production programme of
the Oi11 and Natural Gas Commission
and is also supplying certain quantities
of petroleum products to India.

Reduction In excise guty on robusta
ctfop
757. SHRI R. B, CHANDRA

GOWDA: Will the Minister of
FINANCE be pleased to state:

(a) whether the Central Govern-
ment has been requested by Kerala or

JULY 26, 1874
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any gqther Soythern States tp reduce,
the pxcise duty on robusta goffee and
to subsidise the gupply of fertilizers
and pesticides to coffee growers;

(b) whether the Coffee Board has
also recommended a reduction in the
excise duty on robusta coffee; and

{c) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF'STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) No, Sir.

(b) Such a recommendation has been
received from &he Coffee Board.

(c) It has not been found possible
to accept the recommendationg of the
Coffee Board for reasons already set
out in Finance Minister’s reply during
the debate on the 1974 Budget in the
Rajya Sabha on 9th May 1874. Given
in the Statement enclosed. [Placed
in Library. See No. LT-8058/74|

Changes in lending policleg of Asian
Development Bank

758. SHRI RAMAVATAR SHASTRI:

Will the Minister of FINANCE be
pleased to state:

(a) whether the Asian Development
Bank has reoriented its lending pro-
grammes to assist the developing
member countries to meet the situa-
tion created by the present energy
crisig and world-wide inflation; and

(b) i* so, the new schemeg drawn
by it towardg this end and the parti-
cularg of assistance received by our
country?

THE MINISTER OF FINANCE
SHRI YESHWANTRAQO CHAVAN):
(a) and (b). The Asian Development
Bank iz seized of the problems facad
by the develeping member countries
as a result of the present energy cti~
sis and global phenomena of scarcity
and inflation. The Bank contemplaies
assisting such countrieg by undertaking
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& range of activities which constitute
& pragmétic reorlentation and redirec-
tion of some of the Bank’s on-going
operations. In order to meet the addi-
‘tional external aid requirements of
developing member countries, the
Bapk is continuing its efforts, in co-
ordination with othe- international
financial institutions, to bring into the
co-operative international aid efforts
the new and important sources of
development financikag created by the
present energy situation. India, how-
ever, ag a matler of policy, has not
‘borrowed from the Bank,

Setting up of a Tobacco Board

759. SHRI RAMAVATAR SHASTRI:

‘Will the Minister of COMMERCE
'‘be pleased {o state:

(a) whether Government had decid.
ed to set up Tobacco Board to co-
ordinate production, marketing and
export of tobacco;

(b) 1if so, the broad features thereof;
and

(e) when this Board 1s
come into existence?

likely to

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRT A.
C. GEORGE): (a) and (b) Yes, Sir,
The Requisite legislation for setting up
the Tobacco Board will be introduced
ghortly in the Parliament

(¢) The Board will be set up as soon
as possible after necessary Act for the
purpose isg passed by the Parliament
and after it comes into force.

Import of cotten by C.CL

760, SHRI SHRIKISHAN MODI:

PROP. NARAIN CHAND
PARASHAR:

Will the Minister of COMMERCE
be pleased to state:

(8) whether the textile mills have
expressed unhappiness over the man-
ner of import of cotton by the Cotton
Corporation of India;
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(b) if g0, whether Government are
considering returning cotton import to
trade channels;

(c) whether Cotton Corporation of
India failed to advise the Milis aboug
the cotton position in international
market; and

{d) it so, the steps taken by Gov-
ernment to improve the working of
the Cotton Corporation of India?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a) No, Sir.

(b) Does not arise,
(c) No, Sir.

(d) Does not arise.

Smuggling of opium to Sri Lanka

761. SHRI PILOO MODY: Will the
Minister of FINANCE be pleased to
state:

(a) whether the smuggling of
opium from India to Sr Lanka has
been on the increase,

(b) 1if s0, the number of cases detec~
ted during the last one year; and

(¢) the steps taken by Government
to further tighten the anti-smuggling
dnive?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) According to the
intelligence reports received from time
to time, it appears that smuggling of
opium from India to Sri Lanka has not
been on the increase.

(b) During the year 1973, there have
been six caseg in which oplum was
seized at different places in Tamil
Nadu. However during the currant
year upto June 1974, there has not
been any case of opium ssizure in
Tamil Nadu.
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(c) (1) All enforcement agencies of
the State and Central Governments,
such as State Excise, Police, Drug
Control Administration, Customs and
Centrg] Excise, Centra]l Bureau of In-
vestigation, Narcotice  Department,
Railway Protection Force etc, are al-
ways on the alert to intercept persons
engaged in 1llicit traffic in narcotic
drugs, The watch extends to places in
the interior as well as on the border
and coastal areas Meetings are pen-
odically arranged amongst senior offi-
cers of these organisations wath a view
to coordinate and strengthen the gnti-
smuggling measures,

w1) For better coordination of anti-
smuggling work on coastal areas of
Tamil Nadu, a new Collectorate of
Customs and Central Excise has been
set up at Madural since April 1971.
Mectings are helg between India and
Sr1 Lanka Customs authorities to assess
the problemg of smuggling between the
two countries The last such confer-

ence was held at Madras in January,
1973

Capital raiseg by public issue by
ewners of Khab Kajora, Parsea and
New Satgram

762 SHRI ARVIND M PATEL:
Will the Mmister of FINANCE
be pleased to refer to the rephes
given to Unstarred Question No 4269
on the 28th Apnil, 1972 and Unstarred
Question No 3108 on the 14th March
1974 regarding capital raised by Coal
Miming Companies and IBRD loan to
Coal Industry respectively and state:

(a) the amount of capital raised by
public issue by the owners of Khas
Kajora, Parsea and New Satgram coal
companieg during the last three years;

(b) the names of the Coal Mining
companies which are public limited
companies angd their subscribeq capital
as on 31st March, 1973;

(c) the amount raised by each pub-
Ye 1srue of share capital other than by
amalgamation or capitalisation of
Reserves; ang

JULY 26, 1974
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(d) the number of shareholders of
each of the above companiest

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R GANESH)' (a) and (c). No cari-
tal has been raised by public issue of
share capital by Khas Kajora, Parsea
and New Satgram Coal Companies
dunng the last three years.

(b) and (d) Information 18 beng
callecteg and will be laig on the Table
of the House.

Decline in Indixs share in  world
expoitis

763 SHRI MADHU LIMAYE. Wil
the Minister of COMMERCL te
pleased to <tate:

{(a) whether India’s share 11 world
exports, which was already low, has
declined tuither in the years 1972 and
1973;

(b) if so, the magnitude of this dec~
hine, ang

(c) the steps taken by Government
to check thig decline and achieve a
relative increase 1n India’s share in
world exports?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (8) and (b) After
hav.ng remamed at (063 percent 1n
1972, the same level a. 1n 1971 India’s
share 1n the world export, dechned
margmally to 063 per cent in 1973

«) The measures being taken by the
Government to promote exports in-
clude strengthening production base of
export orienteg industries, orientation
of the import policy for 1974-15 for ex-
port promotion, simplification of pro-
cedure for cash compensatory support
and import replenishment licences etc.
As a result of these and other mea-
sures it is hoped that rate of growtl
of India's exportg will catch up with
that of world exports and decline i
our share therein would be contained.
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Figures of textile exports

764. SHRI MADHU LIMAYE: Will
the Minister of COMMERCE be
Dleased to state:

(a) whether our textile exports
reached the highest peak in 1972;

(b) if so, the figures of exports,
month-wise during the year 1973 and
the corresponding, month-wise figures
in the year 1972, and

(c) whether export performance has
improved in the year 1973?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE), (a) Our cotton tex-
tile exports during 1972 were better
than those during any of the earlier
years

(b) A statement 1s attached

i) Yes, Sir

Strtemer t

Month-wise exports of otton texules
from India duning
1972 and 1973

Month 1972 1973

(Rs cror- (Rs cror-
es) es)
January 11 S8 ), 6 pae
February . 98 f 246 13
March , . 1533
April 917 797
My 10 97 13 82
June 9 95 10 86
July 12 72 17.66
August 13 93 14 62
September 17 39 34 92
“October ) 26 52
November > 40 91* 24 04
December 29 81
——— p————
Totat 151 77 226 35

*Sepstate month-wise figures have
ot been published by D. G.C. 1.&S.

SRAVANA 4, 1896 (SAKA)
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Vas¢ potentinl of Punjab Industries

765. SHRI DEVINDRA SINGH
GARCHA: Will the Minister of
COMMERCE be pleased to state:

(a) whether a survey carried out by
the Marketing Research Division of
the Indian Institute of Foreign Trade
hag revealeq the vast potential of
Punjab industries,

(b) whether thig survey has made
recommendations or suggestions to
promote exports in the variousg sectors
of the State industries; ang

(e) 1if so, the broad outl.nes of the
schemes suggested?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE): (a) and (b) Yes,
Sir.

(c) Apart from making suggestions
on product development, modification
and expansion, the survey has suggest-
ed the (reation of reguisite organiza-
tional set up for export promotion at
the state level which include

«1) Constitution of Punjab—State
Export Promotion Board
under the chairmanship of the
Chief Minister,

(u) Setting up of export promotion
wing 1n the Dte, of Industries;

(11, Re-activisation of Punjab State
Export, Corporation,

uv) Setting up of Export Market-
ing groups for items like bicy-
cles comnplete, handtools,
small tools, machine tools, -
dutrial fasteners domestic ap-
plhiances, woollen hosiery and
sports goods;

(v) Re-organising the activities of
the Punjab State Small Indus-
tries Corporation for facilitat-
ing quicker flow of raw mate-
rials to export oriented units
@ the State.
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Late shipment of greasy woo] frgm
Australia py STC

766 SHRI K MALLANNA. will
the Mimister of COMMERCE be
pleased to state.

(a) whether Hosiery Exporters have
claimed from the State Trading Cor-
poration damages due to late ship-
ment of greasy wool irom Australia
causing a huge loss of foreign ex-
change to India, and

(b) if so, the extent of loss of
foreign exchange suffered by India
due to mishandling of purchaseg by
the State Trading Corporation?

THE DEPUTY MINISTER IN THE
MINISTkx OF COMMERCE (SHRI
A C GLORGE) (a) and (b) No
damages as such have been claimed
Due to the conditions prevailing in the
exporting country shipping problems
and other factors there was delay in
shipment of greasy wool whereas 1in
the meantime international wool prices
have dechned The Hosiery Exporters
and Woollen ndustry’s mam request
among other things 1s for wool now to
be supphieq at discounted prices due to
delayed arrival and present lower in-
ternational prices Discussions between
the STC and the representatives of the
industry are taking place to find a
suitable solution

Wage Freeze in Government Depart-
ments and Public Sector Undertakings

767 SHRI K MALLANNA Wil
the Mimuster of FINANCE be pleased
to state

(a) whether m view of the current
financial crisis, there will be no wage
increases by Government or the pub-
lic sector undertaking for a specified
period, and

(b) if so the salient features of the
policy of Government 1n this regard®
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b) In so far the Central Gov-
ernment employees are concerned, the
Award of the 3rd Pay Commssion has
only recently been made applicable
The wage revisions in their case are
therefore not due for quite some time
In the public sector undertakings the
wages of the employees, not covered
by the award of the Third Pay Com-
mission, would similarly be covered by
the wage agreements/awards appl-
cable to them The intention of the
recent Ordinance on compulsory depo-
sits of additional emolumenty 1s not to
come i the way of normal wage ne-
gotiations whenever due

IMPF’s meeting in Washingtonr

768 SHRI NIHAR LASKAR
SHRI TARUN GOGOI

Wwill the Mmster of FINANCE
be pleased to state

(a) whether India also attended
the World Monetary Fund meeting 12
Washington 1n June 1974 and

(b) 1f so the subjects discussed there
and the decisions arrived at?

THE MINISIER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
(a) Yes Sir An Indian delegation led
by the Finance Minister attended the
sixth and final meeting of the Com-
mittee of the Board of Governors of
the International Monetary Fund on
Reform of the International Monetary
System and Related Issues (the Com-
mittee of Twenty) held 1n Washington
on June 12-13 1874

(b) The subjects discussed and the
decisions arpived at are reflected in
the Commumnique 1ssueq at the end of
the meeting a copy of which is Jaid on
the Table of the House [Placed in
Library. See No LT-8058/74]
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Raid py Income Tax Officer in

769. SHRI SARJOO FANDEY:
Will the Mingster of FINANCE be
pleased to state:

{a) whether in December, 1972
Districy Income Tax Officer, Amraoti
(Maharashtra) seizeq various docu-
ments from “Vijay Hosiery”, Sant
Kunwarram Market, Amraoti;

(b) if so, the particularg of the
documents seized and investigations
made s0 far in the matter;

(¢) whether during investigations of
this case, different officers have been
appointed to look into the case; and

(d) if so the reasons therefor and
steps being taken to expedite the case
to punish the guilty?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R GANESH)- (a) to (d). The infor-
mation is being collected and will be
laid on the Table of the House as early
ag possible.

Rise fn Prices of Essential
Commodities

770, SHRI SARJOO PANDEY:
SHRI S. C. SAMANTA:

Will the Minister of FINANCE
be pleased to state:

(a) whether dumng the last six
'montha prices of all essential commo-
dities have increased manifold:

(b) it so, the prevailing prices as
compared to those prevailing during
the last three years; and

(c) steps being taken to reduce the
prices?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). During the past six
months, the wholesale prices of dif-
torent commodities have moved in
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different directions and in different

degrees, A statement giving the com-

parative movements of price indices

1# laid on the Table of the House.

[’F;laced in Library See No, LT-8059/
1.

(c) For checking an undue rise in
prices and the building-up of inflation-
ary pressures, the Government have
from time to time adopted several
measures—monetary, fiscal as well as
other—and have, as part of their anti.
inflationary drive, recently promulg-
ated three Ordinances providing for
restrictions on dividends, compulsory
deposits of additional emoluments and
50 per cent of additional D.A. and
also by self-employed persons in the
higher income groups. Another Ord‘n-
ance was also issued in June 1974 to
ensure more effective enforcement of
the provisions of the Essential Com-
modities Act and checking profiteering
and hoarding in respect of some com-
modities of mass consumption.

Tightening of Economy Measures

771. SHRI SARJOO PANDEY:
Will the Minister of FINANCE be
pleased to state:

(a) whether any steps have been
taken recently to further tighten the
economy measures in view of the
continued difficult position and infla-
tion;

(b) if so, the salient features there-
of; and

(c) savings made by each Ministry
so far gince economy measures were
first introduced?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) to (c). To com-
bat the inflationary situation in the
country, a series of measures have
been taken by the Government owver
the past year.
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2. In 1973-74, strict economy
measures were introduced in the non-
Plan expenditure of Government, with
a view to restricting the extent of
deficit financing:—

Economy in contingencies and
travelling allowances; deferment of
construction of non-functional build-
ings which have not proceeded be-
yond the plinth level, deferment of
annual repairs and maintenance of
Government buildings except a few
prestigious buildings; ban on crea-
tion of new posts which have re-
mained vacant for more than six
months; deferment of rotational
transfer of officers in various bran-
ches of Government to save on
transfer allowances, savings in
peirol consumption by deparimental
vehicles and on telephone calls;
economies i1n expenditure on enter-
tainment and foreign travel, econo-
my in expenses involved 1n holding
of conferences; seminars and mect-
ings keeping {o a minimum invita-
tions for holding international
gatherings; directing the public sec-
tor undertakings to minimise their
cash losses bv generatin® more in-
ternal resources through efficient
functioning; etc,

In addition, it was found neces-
sary to effect some reductions in
Plan expenditure as well. This was
tone in such a manner that progress
of key projects and programmes
which are critical to the economy
and are in an advanced stage of
completion was not affected, while
projects and schemes which were
less essential and would require a
relatively long period to maturz
were slowed down.

3. It was expected that the introduc-
tion of the measures outlined above
would result in an aggregate saving
of Rs. 400 crores. These economy
measures have been implemented, by
and large, bv the different Ministries/
Departments, The assessment of sav-
ings made in 1973-74 in the different
Ministries/Departments is given in the
enclused Statement.
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4. Many of the scondmy mesgures;
relating to the nenPlan administra.
tive expenditure of Government are
being continued In 1974-75 also. 1In-
structions have been issued for strict
implementation of the measures relat-
ing to deferment of construction of
non-functional  buildings, annual re-
pairs and maintenance of Government
buildings, ban on creation of new posts
and filling up of posts which have re-
mained vacant for more than six
months and savings in use of paper
and petrol consumption by depart.
mental vehicles and on telephone calis,
Orders have also been issued for
economies in building construction
programme through adoption of tem-
porary specification and reduction in
plinth area wherever possible, and
avoidance of exterior and interior
ornamentation Recently, orders have
been issued for effecting 20 per cent
reduction in the number of telephones
under each Ministry/Department in
Delh: and State capitals.

5 In addition, a review of the Plan
ond non-Plan hudgets has been under-
taken to locate possible areas of addi-
tional economy,

Statement

S$.No. Ministry/Depart- Tntal Srwisg
ment Reno'tel
(Rs. 1n crores)

1. Agriculture . . 13- 84
2. Food . . . . 447
3. Community Devclopment . § 40
4. Cy=operati-n 10°13
s. Indian council of Agricultural

Resecarch e 3-87
6. Commerce . . . 034
7. Communication and OCS 002
8. Posts and Telegraphs . 329
9. Bducation . . . 11-76
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s.No. Minis'cy/Depart-  TotulS aving
ment Rep red

(Rs. in crores)

10, Social Welfare

2:48
11, Bconomic Affairs (Finance) 2:93
12. Banking (Finance) 7 50
n13. Expenditure (Finance) 158 45*
14. Revenue & Insutance
(Finance) . 313
15. Health ., . 4 60
16, Family Pleniung 6 25
17. Heavy Industry 8 54
18. Home Affairs . . . 1 40
19. Industr.al Development . R 76
20. Informauon and Braodcating 3 68
21. Irrigation and Power 23 9%
22. I abour and Employment 032
23. Rehabilitation 2 52
24. Petroleum and Chermcals . 15 62
28. Shipping & Transport . 24 1
26. Steel . . . . 31-72
27. Mines 9-71
28. Tourism and Civil Aviaton. 4 69
29. Works & Housing s 30
30. Scence and Technology 225
3t, Prime Minister’s Secretariat 0 02
33. President’s Secretanat o o2
33. Supreme Court oot
34. Planmng Commission o ob
' TOTAL Y

sincludes Rs. 93.98 crores savings
in Central assistance to State Plan.
Rs. 34 crores savings in Employment
Schemes and Rs. 30 crores savings in
Advance action for Fifth Five Year
Plan.
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Demurrags charges for not cleating
Newsprint consignment from ombay

Pory

772. SHRI SUKHDEO PRASAD
VERMA: Will the Minigter o2 COM~
MERCE be pleased to state:

(a) whether Government had o
pay the demurrage charges recently
for not clearing in time the newsprint
consignment from Bombay port; and

(b) if so, the reasons for the delay
in clearing the consignment?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR1
A C GEORGCE): (a) ST.C. bad to
pay Rs 27,392.78 as demurrage

() There was no avoidable delay
m clearing the consignment. Durng
this period there were other vesse's
also contaiming newsprint which were
peing cleared and there was also con-
siderable congestion at Bombay Po:t.

Effect of Additional Emoluments
(Compulsory beposit) Ordinance
on Government Employees

773 SHRI VARKEY GEORGE:
Wil the Minister of FINANCE be
pleased to state:

(a) whether Government are aware
of the increasing hardships likely to
be faced by Government employees as
a result of promulgation of Additional
Emoluments  (Compulsory Deposit)
Ordirance; and

{b) the remedial action Govern'ment
propose to take to jmprove the condi-
tions of Government employees Who
are already badly hit by soaring
prices?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Governmeni are awuare
of the hardships faced bv Governmenrt
employees by the steady increase in
prices. Periodical adjustments  in
wages and dearness allowance have in
the past only accentuated the infla-
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taonary process. The decision fo im-
Jgound additional wages and 50 per
cent of dearness allowance ig a part
of the package programme intended
to reduce the money supply and
thereby arrest the price spiral, The
package of measures will no doubt en-
tail certain sacrifices for a temporary
period by different sections of the
community, However, 1t is Govern-
ment’s expectation that these measures
will 1mpart a certain stability to the
economy and will bring lasting enefits
to all sections of the community.

Flights between Delhi ang Calcntta
touching Lucknow Airport

774 SHRI B. R. SBUKLA: Wil
the Miwister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether no flights between
Delhi and Calcutta touch the Lucknow
airport;

(b) whether the discontinuance of
such service ig causing great incon-
venience to the public; and

(c) the reasons for such disconti~
nuance?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR)" (a) to (¢), According to
the current schedule there is no flight
between Delhi and Calcutta touching
Lucknow A Delhi-Lucknow-Patna-
Calcutta Boeing service is being con-
sidered for the winter schedule

1974-75,

Non-availability of Towels and Soaps
at Indian Ailr Ports

775 SHRI B. R. SHUKLA:- Wwill
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether towels and gsoaps are
no longer available in the toilet of
varinus Indian airports; and

(b) if so, the reasons therefor?

JULY 26, 1974
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) and (b). Towelyund
soaps are available at Delhi, Calcutta,
Madrag and Bombay airports main-
tained by the International Airports
Authority of India as well ag at all
the domestic aerodromes maintained
by the Civil Aviation Department.
However, recently soap was not avail-
able at Varanasi aerodrome for two
weeks due to its non-availability in
the market at the normal rates, but it
has now been made available,

Sale of Coarse Cloth

776. SHRI B. R. SHUKLA: Will
the Minister of COMMERCE be

pleased to state:

(a) whether any rules or regulations
have been framed by Government
regarding the sale of coanse cloth to
particular income group of persons;

(b) if so, in what manner fair and
proper sale of such cloth ig ensured:
and

(c) whether the weaker sections of
the people in UP are mostly denied
the benefit?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE)- (a) No statutory
rules have been framed to this effect,
but guidelines have been suggested to
State Governments.

(b) and (c) Distribution of con-
trolled cloth at the retail level is the
responsibility of State Governments.
Each State Government has its own
norms for distribution of this cloth,
suiting the local conditions. However,
the State Governments have been ad-
vised that a system ghould be evolved
by them for sale of controlled cloth
agawnst ration/house-hold cards, etc,,
and that the maximum quantity per
family that may be sold periodically
may also be fixed. They have also
been advised to restrict sale of con-
trolled cloth to persons upto a speci-
fied income level,
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Submision of report By the Com-

mittee appointed to Rationalise Fay

Heales of Officers in Nationalised
Bankg

717. SHRI JAGANNATH MISHRA:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Committee appoint-
ed by Government to rationalise the
pay scales of officers in the Nation-
alised Banks has submitted its Report;

(b) if go, the salient features of the
recommendations made; and

(¢) the decision taken by Govern-
ment thereon?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c¢). The Committee submitted
1t Report to the Government on 30th
May, 1974,

The Committee has examined the
principles that should govern the
stiucture of pay scales of officers of
nationalised banks and has recom-
mended a standardised pay scale
structure, based broadly on identifiable
levels of responsibility in the officers’
cadre It has also suggested certain
gudelines for evaluation of the vari-
ous positions of officers in a bank on
the basis of types of responsibilitfes
and functions exercised and categoris-
ing them within any one of the re-
commended grades, The Committee
has also recommended standardisation
in respect of dearness allowance and
all other allowances like travelling
allowance, house rent allowance, city
compensatory allowance, etc. and per-
quisites enjoyed by the bank officers
Regarding inter-bank transferability
of officers, the Committee, after laying
down certain principles that may be
followed in this regard, has come to
the view that interchangeability at the
top level of management might be
desirable.

The recommendations made by the
Committee are under examination of
the Government,
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Loan given by LIC to Bihar State for
its Development Works

778. SHRI JAGANNATH MISHRA:
Will the Minister of FINANCE be
pleased to state:

(a) the amount of loan given by
LIC to the State of Bihar for ite
development works in comparison to
the other States during the years 1972
and 1973;

(b) whether the State Government
of Bihar has requested the LIC for
additional loans to tide over the
preseni economic difficulties;

() 1f so, the amount of loan asked
tfor; and

(d) the reaction of the LIC thereto?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRIMATI SUSHILA ROHATGI):
(a) During the financial years 1972-73
and 1973-74 loans amounting to
Rs 200.00 lakhs and Rs. 570,00 lakhs
(provisional) were disbursed in Bihar
State, These amounts however, do
not mclude mortgage loans for resi-
dential and commercial housing re-

leased to individual and Corporate
hodies. Two statements of State-wise
loans disbursed by LIC during the

financial years 1972-73 and 1973-74 are
laid on the Table of the House. [Plac-
ed wn Library See No. LT-8060/741.

(b) No, Sir.

(¢) and (d). Does not arise,

Revision in Rates of HR.A, and C.C.A.
payable to Centraj Government
Employees

779. SHRI BHOLA  MANJHI:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have
revised the rates of house rent and
city compensatory allowance payable
to Central Government gmployees
with effect from 1st November, 1973;
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{b) whether a ‘copy of the orders
will be placed on the Table of the
House;

{c) whether leaders of Central Gov-
ernment Employees’ Union have
appealed to give effect to those allow-

" ances from 1st January, 1973 as recom-
‘mended by the Third Pay Commis-
:sion;- and

(d) it so, the reaction of Govern-
-‘ment thereto?

THE MINISTER OF STATE
IN THE MINISTRY OF FIN-
ANCE (SHRI K. R. GANESH):
(a) Yes, Sir.

(b) The orders are in the form of
an Office Memorandum. It is not the
normal practice to lay such Office
Memorandum on the Table of the
"House, ‘

(c) The Third Pay Commission have
not recommended giving effect to the
revised orders on city compensatory
and house rent allowances from lIst
January. 1973 There have, however,
been representations from the Staff
‘Side for making them effective from
‘that date.

(d) Government have not foungd it
possible to agree to this demand.

Production of Security Paper

'780. SHRI BHOLA MANJHI:
"Will the Minister of FINANCE be
‘pleased to state:

(a) whether the production of the
security paper is not sufficientt to meet
*the demang for printing currency
notes in the country;

(b) if so, the amount 1pém on
‘import of the security paper during
1973-74: and

(c) steps being tdken to improve
‘the production?

JULY 26, 1004

‘banks
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THE .- MINISTER . OF. .. STATB
IN  THE - MINISTRY  OF. -JFIN-
ANCE (SHRI ‘K. R = GANRSH):

(a) Yes, Sir.- . :

(b) Orders for import of currency
Note paper for denominations of
Re. 1. Rs. 2 and Rs. 10. were placed in
1973-74 at a total cost of about Rs, 240
lakhs including foreign exchange cast
of Rs. 154 lakhs,

{c) Of late, there has been improve-
ment in the labour gituation in the
Security Paper Mill, Hoshangabad,
and it may be possible to reach the
targeted production in 1974-75, In
order to meet full printing require-
ments of India Security Press, Nasik
Road and the newly set up Bank Note
Press, Dewas, Government propose to
set up a new Security Paper Mill for
manufacture of currency and bank
note paper, the Project Report of
which is now under preparation.

Payment— of O.TA_ in Banks

781. SHRI BHOLA MANJHI:
Will the Minister of FINANCE be
pleased to state:

(a). whether Government are paying
a huge sum of overtime wages in
banks;

(b) whether Government propose
to stop the payment of overtime so
that unemployed educated youth
might be absorbed in banks: and

(c) if so, the steps proposed to be
taken in this regard?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (¢). Payment of overtime for
work done beyond the normal hours
of work to workmen employees in the
‘bankg is regulated by bilateral settle-
ments between the managements of
and employeea organisations
ang these are subject to the provisiona
ot Shops and Commereial Establish-
tments Acts of the various State Gov-
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_.ernments. The amount of overtime
payment made by public sector banks
during the years 1872 and 1878, as
furnished by them, is shown in the
enclosed statement.

The banks have generally reported
that while it is not possible to elimin-
ate completely the grant of overtime
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payment io the employees, all efforts
are made by them to Trestrict over-
time work by adopting various mea-
sures including tightening of super-
vision, fixing of ceilings on overtime
per office as well as per individual
employee, a more effective deploy-
ment of manpower, and having a
dialogue with the unior: leaders, etc.

STATEMENT

SI. No. Name of the Bank

1 Central Bank of India
Bank of India .

N

Punjab National Bank
Bank of Baroda
United Comercial Bank

o w b W

Cenara Bank
United Bapk (f In ia .
8 Dena Bank
9 Svndicate Bank
10 Union Bank of India
11 Allahabad Bank . .
12 Indian Bank
13 Bank of Maharashira
14 Indian Overseas Bank . .
15 State Bank of India .
16 State Bank of Bikaner & Jaipur .
17 State Bank of Hyderabad
18 State Bank of Indore . .
19 State Bank of Mysore
20 State Bank of Patisly . .
a1 State Benk of Ssurashtra .
22 State Bank of Travancore ,

(Rupees 1 lakhs)

! 972(vaxs:oglzi\3!

94'50  108-00

83 R2 104 62

. . . . 103 66 12731
88 69 104 16

. . 63:08 77-28

e e e 36-98 47.82
48 88 46 96

35 99 4500

. . . . 1240 16-79
40 99 46°57

. . . 3590 40700
2273 25730

19- 08 2485

. 2469 31 09

. . . . 41063  4%50°35
. . 32:70 38-8x
36-90 55 7t

. . . 13:20 16-00
, . 1163 16.09
e 14,48 19.08

16° 21 20 66

1102 13- 8§
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DA granted by the Central Govern-
ment to its Employees disring the iast
Fouriven Months

782 SHRI 8 N MISHRA Wil
the Minister of FINANCE be pleaged
to state-

(a) the number of instalments of
DA granted by the Central Govern-
ment to 1tg employees during the last
4ourteen months, and !

(b) the extra exp rditure involved
thereon”

THE MINISTER OF STATE
IN THE MINISTRY OF FIN-
ANCE (SHRI K R GANESH)
(a) and (b) Five mstalments of dear.
nes> allowance have been granted so
fa1 They were effective from 1st May
1678, 1.t Augist, 1973, ist October
1973, Ist January 1974 and 1st Febru-
a1y 1974 Each instalment was esti-
mated to cost the Government an
addition«l Rs 50 Crores approximate-
ly in a full year

Opening of Branches of Nationalised
Banks in Himachal Pradesh

788 PROF NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state

(a) ths number of the branches of
the nationalised banks which have
been sarctioned for the year 1974-75
1 Himarhal Pradesh, and

(k) the names of the places at
which these branches will be opened?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRIMATI SUSHILA ROHATGI)
(u) and (b) As on the 30th June, 1974
the public sector banks held licences/
allctments for opening 25 new offices

JULY 26, 1974
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in Himachal Pradesh at the following
centreg '—

. b e

Name of the Dutrice  Cewsre

Pang: (Kal
Ude‘pur Y

Chamba

Melodgan)
Bersar
Ranital
Bannkhand

Nogrot Sunan

Naggar
Jart
Chowal
Kulu
Katrain
Manah

Kangra

Kulu

Mand: Pahan

Aur

Drang
Dhrampur
Mandi(2 fices)

Solan
Nalgarh

Solan

Lahauland Spiy Kara

Sirmur Rajban

Simla
Una

Sumla (Fast)
Una

Purchasing Power of Indian Rupee

784 PROF NARAIN CHAND
PARASHAR Will the Minister of
FINANCE be pleased to state

(a) whether the purchasing power
(value) of the Indian rupee has been
decreasing ever since 1959, and

(b) 1t 30, the value of the rupee in
terms of Paise at present, with 185¢
as the base year?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)*
(a) and (b). The internal puchasing
power of a currency is bound to de-
cline in a period of rising prices and
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Indian - curyency Is ho exception to
this rule, Thus the purchasing power
of the rupee as measured by the All-
India Industrial Workers Consumer
Price Index Number (Base 1949-100).
shows a decline since 1959, except in
1969 when the value of the rupee in-
crepsed slightly as compared to the
preceding year. Assuming 1959 as
base year the value of the rupee in
May, 1974 works out at 33.9 paise.

Shifting of Office of Controller of
Insurance from Simla to Delhi

785. PROF, NARAIN CHAND
PARASHAR: Will the Minister of
FINANCE be pleased to state,

(a) whether there is a proposal to
shift the Office of the Controller of
{nsurance from Simla to Delhi;

(b) ir so, the reasong which have
ted to this proposal:

(c) whether any representation has
been received from the employees of
the Office of the Controller of Insur.
ance; and

(d) it so, the action taken by Gov-
ernrment on the representation?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
{SHRIMATI SUSHILA ROHATGI):
(a) and (b), With the nationalisation
of all insurance business, both life
and general, the regulatory functions
of the Controller have dwindled to a
great extent. At tha same time, Gov-
ernment’s responsibility in this regard
has increased necessitating fuller ex-
ercise of its discretionary powers by
proper directional control over the
nationalised Insurance Corporations
Against this background, it has been
decided to gradually wind up the office
of the Controller of Insurance and to
strengthen the Department of Reve-
nue & Insurance by taking on the
technical officers in the Insurance
Wing to enable proper discharge of
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these directional functions of the Gov.
ernment. This Department will also
be discharging the functions of actua-
rial advice to the Central and State
Governments and other functions
which the Controller of Insurance wag
earlier performing,

(c) Yes, Sir,

(d) Every effort is being made to
ensure that minimum dislocation is
caused to the employees and that those
among them who do not wish to move
to New Delhi, are absorbed, as far as
possible, in other offices at or near
Simla.

Share-holders of Ex-servicemen Air-
link Transport Services Private
Limited

786. SHRIMATI ROZA DESH-
PANDE: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) who are the ghareholders of
Ex-srrvicemen Air-Link Transport
Services Private Limited;

(b) whether any advertisement wad
given in the Press for such a contract
at Delhi; and

(¢) what are the earnings of Cam-
bata per month at Bombay?

THF MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) At present all the
equity shares are held by ex-service-
men and their dependents,

(b) The International Airports Au-
thority of India awarded the contract
to M/s, Ex-Servicemen Air-Link
Transport Services (Pvt.) Ltd.. with-
out call of tenders as they were spon-
sored by the Director General of Re-
settlement, Ministry of Defence, with
the sole purpose of providing employ-
ment to ex-servicemen. There were
two other parties who came torvmrd
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with their offers but the terms offered
by the above mentioned firm wepe the
most favourable.

(c) The International Airports
Authority of India do not have the
figures of earmings of M/s. Cambatas
fiom porterage services at Bombay

Mange Export

787 SHRI G Y KRISHNAN- wWill
the Minister of COMMERCE be pleas-
ed to state:

(a) the names of the countries which
are 1mporting Mangoes,

(b) whether the demand for Indian
Mangoes 1 increasing,

(c) 3 so the amount of foreign ex-
change earned yearly during last
three years, and

(d) the mcentives extended by Gov-
ernment for production of more Man-
goes In the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE)' (a) Behrein Island,
Dubai, France, Malaysia, Muscat,
Nepal, Qatar German Fed Rep,
Singapore, UK, Kuwait, S Yemen,
Saud: Arabia and others

(b) Yes, Sir
(¢ Years FMR value
(Rs lakh)
1971-72 26 o8
1972-73 50 o1
1973-74 51 25

upto Jan 74)

(d) A Centrally Sponsored Scheme
for Package Programme on mango
during 5th Plan has been approved,
This has an outlay of about 75 lacs for
programmes 1n Maharashtra, Gujarat,
Karnataka, Andhra Pradesh, Uttar
Pradesh and West Bengal.
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Shertage of Small Ceins

788. SHRI G Y, KRISHNAN;
SHRI GAJADHAR MAJHI.

Will the Mmister of FINANCE
be pleased to state

(a) whether there is acute short-
age of small coins in the rura] areas
in the country;

(b) 1f so, the steps Government
propose to take in this regard, and

(c) the progress made regarding
the production of coins of all deno-
minations by the three mmnts at

Alipore (Calcutta), Bombav and
Hyderabad during the 1last two
years?

THE MINISTER OF STATE

IN THE MINISTRY OF FIN-
ANCE (SHRI K R GANESH)-
(a) Ne reports of shortage of small
coins in the rural areas m the country
have been received in recent months

(b) Does not arise

(c) The production of small cowns
during the years 1972-73 and 1873-74
18 as under —

Denomunation No of pieces (oo00’s
omitted)

1952-"3  1973-74
so-Paise 14,16,16  15,33,70
25-Paise 38,72,82  43,08,88
10-Paise 76,08,00 80,94,62
s-Passe 48,22.80  47,44:50
3-Pase 18,85 .
2-Paise 26,12,10 23,36,60
1-Paisa 4,91,40
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Value of Rupee

789. SHRI C. K. CHANDRAPPAN:

Will the Minister of FINANCE
be pleaseqg to state:

(a) whether the value of rupee 1s
steadily falling since 1960;

(b) if so, the reasons therefor and
what was the value of rupee at the
end of each year since 1960; and

(¢) at what ©point the value of

rupees stood every month in 1973 and
19747

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) The value of the rupee as mea-
sured by the annual average of the
All-India Industrial Workers’ Con-
summer Price Index (base 1849=100)
has fallen <ince 1960 excepting in 1969
when it increased slightly compared
to the preceding year

() The fall in the value of the
rupee reflect; the rise in the consu-
mer price index The desired calcula-
tions. for the end of each year (De-
cember) since 1960 in lerms of the
All-India  Industrial workers’ con-
sumer DPrice Index (base 1949=100)
ure as follows:

Value of rupee
(In 1949 Paise)

December 1960 80 6
December 1961 78 1
December 1962 752
December 1963 714
December 1964 61-0
December 1965 57'8
December 1966 50 8
December 1967 46 7
December 1968 481
December 1969 46°5
December 1970 42
December 1971 42°2
December 1972 39'2
December 1973 316

i e St b T———— ot
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(c) The monthly calculations as desired
are as follows :

Value of Rupee (In
1049 paise)

Months

1973 1974
January 39 2 312
February 38 6 30 8
March . 38-0 29.9
Apul 37 2 29 1
May 361 28.0
June 353
July 39
August 333
September 332
Octaber 32.4
November 31°7
December 316

Decision on construction of an Air-
port at Mayithura

790. SHRI C. K. CHANDRAPPAN:

SIIRI N. SREEKANTAN
NAIR:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether Government have
taken any decision on constructing
an airport at Mayithura, Veli, bet-
ween Alleppy and Cochin, baseg on
a repon submitted by the Civil avia-
tion officials who visited the spot;

(b) if not, the reansons for the
delay;

(c) when a final decision is likely
to pe taken; and

(d) whet are the main ‘points of
the officials report?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) to (d). The survey reports
on various sites including Mayithura
Veli for possible construction of a civil
aerodrome near Cochin are still under
evaluation by the Civil Aviation De-
partment in consultation with Indian
Airlines. A decision is likely to be
reached soon. The survey reports
mainly deal with the physical charac-
teristics of the sites, availability of
facilities etc.

Loan given by Nationalised Banks
and othey Finanrial Institutions to
large industrial houses

791. SHRI C. K. CHANDRAPPAN:

Will the Minister of FINANCE
be pelased to state:

(a) whether the pationalised banks
and other public financial institutions
have given credit to various com-
panies and organisations like limit-
ed companies partnership firms and
family trusts owned and controlled by
the large industrial houses during
1973.74.

(b) if so, the amount each of these
organisations and banks have given
to each of the companies or the firms
during 1973-74; and

(c) the amount ouistanding from
each of these companies on the 31st
March, 19747

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
(a) to {(¢). In accordance with the law
practice and usageg customary among
bankers and as per the provisions of
Section 13 of the Banking Companies
(Acquisition and Transfer of Under-
takings) Act, 1970, it is not possible
for nationalised banks to divulge in-
formation regarding its constituents.
However according to the informa-
tion furnished by the Reserve Bank of
India the nationalised banks’ aggre-
gate outstanding advances to large
industrial houses, as on last Friday of
June 1973 was Rs. 568.79 crores.
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Information relating to direct finan-
cial assistance sanctioned by the In-
dusirial Development Bank of India,
Industrial Finance Corporation ot
India ang Industrial Credit and In-
vestment Corporation of India to in-
dustrial concerns belonging to large
industrial houses during 1973-74 and
the amount outstanding as on 31st
March 1974 against these concerns is
furnished in statements I, II and 11T
respectively laid on the Table of ‘the
House. [Placed in Library. See No.
LT-8081/74]. Similar information in
respect of Life Insurance Corporation
of India and Unit Trust of India is
being collected and would be [aid on
the Table of the House to the extent
and in the manner  available with
them.

Increase in audit observations regurd-
ing Financial transactions
of various Ministries

792. SHRI 8. R. DAMANTI:

Will the Minister of FINANCE
be pleased to state:

(a) whether the number of audit
ohservations has steeply increased
since 1970 regarding financinl trans-
actions of various Ministrics:

(b) if so, the figures thereof year-
wise and Ministry-wise; and

(c) the reasons for not squaring
them up for so many years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) to (¢). The in-
formation is being collecteq and will
be laid on the Table of the House.

Total value of goods exported to
EEC, countrieg last year

793. SHRI S. R. DAMANI: Wwill
the Minister of COMMERCE be
pleased to state:

(a) whether a special drive is
going to be launched to increase the
exports to E.EC. Countries in the
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current year and if so, the salient
features thereof; and

(b) whether negatiations have
been carrieq out for getting special
concessions and the result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) and (b). Yes, Sir.
Steps taken to increase trade with
E.E.C. countries inter alia, include our
efforts to secure elimination/reauction
of tariff and non-tanff barmers to
trade, Commercial Development Pro-
grammes, exchange of trade delega-
tions, Joint Commission meetings, etc.
As a result of our efforts several con-
ressions have been secured in the past
from the Community e.g.. substantial
tariff reductions obtained under the
Jute and Coir Agreement, tariff sus-
pensions in regard to a number of
items of export interest to India. sign-
myg  of Commercial Cooperation Agree-
—ent, further liheralisation of GSP
Scheme etc,

©Overseag market surveys underiaken
undey the U.N.D.P.

794, SHRI S. R. DAMANIL: Will
the Minister of COMMERCE be
pleased 1o state the broad outlines
of overseas market surveys under-
taken under the United Nations Deve-
lopment programme and the prospects
of increasing India’s exports on the
basis of these suiveys?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): No overseas market
surveys have so far been undertaken
by this Ministry with United Nations
Development Programme assistance.
However, a project document relating
to Research ang Surveys, for Export
Development was signed between the
Government of India and the United
Nationg Development Programme in
June, 1974 for undertaking three
overseas market surveys during the
period August, 1974 to April 1875.
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Unadjusted amount of annual pre-
mium deposited by policy-holders
during 1972-73

795. PROF. MADHU DANDAVATE:

Will the Minister of FINANCE be
pleased to state:

(a) whether part of the annual
premium deposited by policy-holders
during 1972-73 is lying unadjusted
with the Life Insurance Corporation;

(b) if so, the percentage of the
unadjusted amount in 1972-73;

(c) how does it compare with the
corresponding  percentages  during
1970-71 and 1971-72; and

(d) the reasong for these recurring
unadjusted amounts?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) to
(¢). The amount of deposits that
remamned unadjusted at the end of
1970-71, 1971-72 and 1972-73 and its
peicentage lo the total annual pre-
mium mmcome were as under:

UNADJUSTED PREMIUM DEPOSIT
Year Amount Percent-
(Rs. in age to
Crores) total
annual pre-
mium
ncome
1970-71 33 17 I1-51
1971-72 34 05 10- 25§
1972-73 3658 9 6o

(d) The reasong for premiums re-
maining unadjused include.

(1) Premiums not received m full.

(11 Amounts received after the
expiry of the davs of grace
without payment of late fee,
ete.

(ni) amounts received with in-
correct policy numbers or
without policy numbers.
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Tourist Hotels in Deihi
796. SHRI MUHAMMED SHERIFF:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state
how many tourist hotels are at pre-
sent in Delhi and how many new
tourist hotels have been opened in
Delhi during the years 1973 and 19747

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (DR. SAROJINI MAHI-
SHI): At present, there are 25 hotels
approved by the Department of Tour-
ism in Delhi, Three hotels were added
during 1973 and 1974.

Supply of Yarn to West Bengal
Weavers

797. DR. RANEN SEN: Will the
Minister of COMMERCE be pleascd
to state:

(a) whether West Bengal weavers
are not supplied with yarn at par
with their demands;

(b) if so, the reasons thereof; and

(¢) what was their total demand
for yarn during 1973-74 and upto
July, 19742

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): (a) to (c). Statutory con-
trol over prices and distribution of
cotlon yarn was endorsed in March
1973. Demands for supplies under the
control scheme received from various
Stategs were far in excess of the pro-
duction. Besides, various mills obtain-
eq stay orders from courts against re-
lease orders issued by the Textile Com-
missioner. Allotments/supplies  of
cotton yarn to different States could
not accordingly be made during 1873-74
as per their demand. It may also be
addeq that priceg and distribution con-
trol over cotton yarn wag gradually
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relaxed from July, 1978, onwards and
un-controlled varieties had to be pur-
chased by weavers from the open
market. )

Price and distribution control over
cofton yarn were lifted completely by
March, 1974. Only nominees of State
Governments, Apex Co-operative So-
cieties and State Handloom/Power-
loom Corporations are now assisted
io lift their requirements direct from
Mills, In turn, these organizations
are expected to meet the demands of
weavers to the best.possible exent.

The West Bengal Government had
indicateq their requirements during
1973-74 at 15.24 lakh kgs. of hank yarn
and 22.14 lakh kgs. of cone yarn per
month. During 1974-75, they have re-
vised their requirements to 39.18 lakh
kgs. of hank yarn and 84.37 kgs. of
cone yarn per month,

Appointment of a Committee to
Suggest Economies in Govern-
ment Expenditure

798. SHRI Y. ESWARA REDDY:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government
to appoint 5 Committee to suggest
economies in Government expendi-
ture and to draw up a schedule of
priorities for items of expenditure;
and

propose

(b if so ,the salient features of the
proposal?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) and (b). In order
to locate possible economies in Gov-
ernment expenditure in the context of
the highly inflationary situstion pre-
vailing in the country, two Teams of
Secretaries have been met up to review
respectively the Plan and non-Plan.
budgets of the Ministries and fo re-
port to Government. The work of the
Teams is nearing completion.
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Import of raw cotton from Soviet
. Union

799. SHRI Y. ESWARA REDDY:

Will the Minister of COMMERCE
Le pleased to state:

(a) whether Government have de-
cided to import raw coiton from Soviet
Union during 1974-75; and

(b) if so, the broad outlinesg there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) No, Sir. How-
ever, the possibilities are being ex-
plored.

{b) Does not arise.

Steps to check inflatioy

800. RAJA KULKARNI:

Will the Minister
be pleased to state:

of FINANCE

(a) what were the measures, fiscal
monetary ang others, which were
taken by Government to control in-
flatiofary trends and rising prices of
essentia] commodities during the years
1972, 1973 and 1974; and

(b) why these measures have failed?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) A statement is attached.

(b) Several factors such as fall in
agricultural production during 1971-
72 and 1972-73, near stagnation in in-
dustria]l production during 1978, a
steep rise in import prices of major
goods like petroleum and petroleum
products, fertilisers and metals, hoard-
ing ang speculative tendencies have
aggravated the price gituation. But
for the measures adopted (as per
enclosed statement) the price rise
might have been steeper.
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Statement

The principal monetary measures
taken since 1972 have been as fol-
lows: — b

(a) The Bank Rate was raised
from 6 per cent to 7 per cent
with effect from May 31, 1973
ang to 9 per cent wilh effect
from 23rd July, 1974.

(b) The statutory cash reserve
ratio was raised thrice in
1973—from 3 per cent to 5 per
cent with effect from June 29,
1973; from 5 per cent to 6
per cent with effect from Sep-
tember 8, 1973; and from 6
per cent to 7 per cent with
effect from September 22,
1973. This ratio has, how-
ever, been reduced from 7 per
cent to 5 per cent with effect
from June 29, 1974.

(c) The statutory liquidity ratio
wag raised four times between
1972 and 1974 (so far)—from
28 per cent to 20 per cent
with effect from first ¥Friday of
August 1972; from 29 per cent
to 30 per cent with effect
from November 17, 1972; from
80 per cent to 32 per cent
with effect from December 8,
1973; and from 32 per cent to
33 per cent with effect from
June 29, 1874.

(d) The net liquidity ratio was
stepped up from 34 per cent
to 40 per cent in tour stages
between 1972 and 1974 (so
far)—from 34 per cent to 36
per cent with effect from
November 17, 1972; from 36
per cent to 37 per cent with
effect from March 30, 1978;
from 37 per cent to 38 per
cent with effect from June 29,
1973: and from 39 per cent to
40 per cent with effect from
September 8. 1973.

(e) The minimum lending 'rate
(except for exempted catego-
ries) of scheduled commercial
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banks was fixeq at 10 per
cent w.ef. 1st June 1973. The
rate was raised from 10 per
cent to 11 per cent from De-
cember 1, 1873. It has been
further raised from 11 per
cent to 125 per cent w.ef.
23rq July, 1674

(f) In order to discourage hoard-
ing and speculative activities,
the minimum lending rate on
bank advances against com-
modities covered by selective
credit control hag been raised
by 2 per cent from 13 per cent
to 15 per cent or from 12 per
cent to 14 per cent as may be
applicable to various catego-
ries w.ef. 23rd July, 1974.

(@) With effect from April 1,
1974, the rate of interest on
savings account was raised
from 4 per cent to 5 per cent,
and for other categories of
deposits, the increase ranged
from 0.25 to 1.00 percentage
points. Corresponding in-
creases were also applicable
on post office saving, time and
recurring deposits as also on
saving certificates, and pub-
lic provident fund balances.
The deposit rates on the time
deposit have been further
raised with effect from 23rd
July depending upon their
maturity period, the maxi-
mum rate being 10 per cent
on deposits of more than 5
years duration.

2. The accent of Government's fis-
cal policy in recent years has been
towards raising resources both for
developmental and non-developmen-
tal expenditures, in a non-inflationary
manner through increased taxation
effort, larger market borrowings, in-
cvease in small saving collections, etc.
Simultaneously, steps were taken to
effect economies in Government ex-
penditure with a view to contain the
level of deficit financing. The speci-
fic areas where non-Plan expendi-
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tures have been curtailed are econo-
mies in contigencies and travelling
allowances; stopping of the construc-
tion of non-functional buildings which
have not proceeded beyond plinth
level; ban on creation of new posts
ang non-filling of posts which had re-

mained unfilled for more than
six months; deferring of TO-
tational transfer of officers;.
savings in petrol consump-

tion of departmental vehicles; savings
on phone calls; economies in expendi-
ture on entertainments anqd foreign
travel; curtailment of house building
advances to Government employees;
economies in expenditure involved in
holding conferences etc:; keeping to a
minimum invitations for holding in-
ternational gatherings; ang asking
various Ministries/Departments to
direct the public undertakings under
their control to minimise their cash
losses by generating more internal
resources through efficient functioning
so that the budgetary provision on
this account could be curtailed.

3. An important step taken in 1972
relatzg to the stopping of the -over-
draft facility from the R.BI. to the
States. Beginning May 1972, no State-
is permitted to run an overdraft with
the Reserve Bank except for a purely
temporary period of seven working
days. In a major move to contain
deficit financing, the Government took
a decision in August, 1973 to curtail
its expenditure (both Plan and non-
Plan) by Rs. 400 crores in 1973-74,
but at the same time, enough care
was taken to see that the core pro-
jects and the projects which are in an
advanced stage of completion were
not affected by paucity of funds. Fur-
ther, the 1974-75 budget limits the
level of deficit financing to only Rs.
125 crores, and every effort is being
made to adhere to this limit.

4. Recently, the Government have
taken a number of steps {o mop up
the excess liquidity in the system.
These are (i) immobilisation ot the
increases in wages and salaries for
one year, and half of the increase in
Dearness Allowance for two years
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payable after 6th July, 1974, (ii) re-
striction on the distribution of divi-
dends by companies and (iii} compul-
sory deposits by al} income-tax payers
w0 ar. mdiv.duals, Hindu undivided
families or trustees of private dis-
crctionary trusts, and whose aggre-
gate non-agricultural income and
agriculiural inrome. if any, exceeds
Rs. 15000 in a year. The proceeds
from such compulsory deposits will
also he immobilised, and will not ac-
crue to the Government as a budge-
tary resource.

5. Apart from these fiscal and mone-
tary measures, other steps were also
talien to check the rise in prices. Ad-
ministrative controls were imposed
to contain the rise in the prices of
essential commodities, and to secure
their proper distribution, particularly
to vulnerable and weaker sections of
the population. Wherever possible,
dual price policy, as in the case of
sugar, was adopted. For evolving an
efficient system of distribution, a
Committee was appointed by the
Planning Commission. This Commit-
tee has since submitted its Report
which is under examination by the
Government, Measures were also
taken to secure increases in produc-
tton both of agricultural and indus-
trial rommodities, and as far as possi-
ble tn secure imported supplies to
augment domestic availabilities. In
June, 1974 an Ordinance was promul-
gated with a view to ensuring more
effective enforcement of the provi-
sions of the Essential Commodities
Act so as to deal with hoarding and
profiteering in respect of main arti-
cles of mass consumption, viz., food-
stuffs, edible oils and oilseeds, drugs.
cotton and woollen textiles.

Workers idle in Indian Afrlines

801. SARDAR SWARAN SINGH
SOKHI: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether Indian Airlines is
losing Rs, five lakhs every day;
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+ (b) whether five to six thousand
woisers are idle in Indian Airlines
due {o over staffing;

(c) if so, the reasons for loss; and

(d) what steps Government pro-
pose to take to check further losses
and to utilise the surplus labour force
and staff?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI RAJ
BAHADUR): (a) and (c). Indian
Airlines have estimated that due to
the very steep rise in the prices of
aviation turbine fuel, they will incure
a loss of Rs. 16.5 crores during 1974~
75. This would mean 3z loss of ap-
proximately Rs. 4.52 lakhs per day.

(b) With the introduction of seve-
ral measures for eliminating wastetul
work practices, the sanctioned stren-
gth has been considereq adequate in
some departments while gsurpluses
have been located in some others.
The extent of such surpluses is being
assessed by a high powered commuit-
tce called the ‘Organisation and Sys-
tems Group’. The surplus staff will
be absorbed against the future ex-
pansion programme.

(d) Indian Airlines have phased ovt
their Viscounts and Dakotas, the
operational costs of which were pro-
hibitive. They have discontinued
services to a number of stations and
reduced frequencies to some others.
Measures have also been taken to
economise in expenditure wherever
possible.  Certain other measures to
meet Or overcome the losses are also
being devised.

Functioning of Finance Corporations
in the Country

802. SHRI M. KATHAMUTHU:

Will the Minister of FINANCE
be pleased to state:

(a) whether Government are aware
that nowadays a large number of
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Finance Corporations have sprung
up in the country which borrow sub-
stantial sums from the public and lend
it to trade at very high rates of inter-
est for being used for hoarding and
cornering of esseniial commodities;
and

(b) if so, the steps proposed to be
taken to check this?

THE MINISTER OF FINANCE
(SHRI YASHWANTRAO CHAVAN):
(a) and (b). Control over the
depesit-acceptance activities of limit-
ed companies is enforced by the Re-
serve Bank through a set of direc-
tions issued by it wunder Chapter
IIIB of the Reserve Bank vuf India
Act, 1934, The Banking Commission
had, on a review of the activities of
“Financet Companies/Corporations”,
made certain recommendations for a
restructuring of the existing scheme
of control over these Companies. On
considering these recommenrdations,
Government have decided in princi-
plel that statutory powers may be
taken to prohibit acceptance of depo-
sits by all unincorporated non-bank-
ing institutions and that the existing
statutes and directions thercunder
may be tightened, With a view to
examining this matter in depth and
to make specific recommendations for
further action, the{ Reserve Bank of
India has since constituted » Study
Group whose deliberations are in
progress,

Decline in Textile Export

803. SHRI M. KATHAMUTHU:
Will the Minister of COMMERCE
be pleased to state:

(a) whether the textile export has
suffered a sharp decline during the
last few months; and

(b) if so, the main features
reasons thereof?

and

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) While there
has been a decline in the rate of
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shipments of cotton textiles rince
April, 1974, vis-a-vig shipmenis in
the preceding qudrter, the expcrts of
cotton textiles during the period
Janvary—June, 1074, have besen of
the order of Rs. 11896 crores. as
against Rs. 78.79 crores during the
same period in 1973,

(b) The gap between the interna-
tional and domestic prices of cotton
taxtiles arising mainly from higher
cotton prices in India, which makes
our products uncompetitive, the
reduced buying due to heavy stocks
and due fo anti-inflationary measures
taken by various countries have ad-
versely affected our cotton textile
exports during the recent months,
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Non-payment of ' Income-tax by
Plastic Factories functioning in
South Delhi

805. SHRI BIRENDER SINGH
RAO Will the Minister of FINANCE
be plcased to state:

(a) whether it has come to the
notice of Governtent that nearly
1000 plastic factories have been run-
ning in South Delhi during the last
five years. and

(b) whether these plastic factory
owners do not pay any sales tax and
income-tax to Government?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) and
(b). Elcven plastic industrial umits.
located in South Delhi are being
assessed to income-tax, There are
also quite a few persong owning one
or two small machines who work on
casual job basis and who do not
appear to have income liakle to
income-tax.

As regards sales tax, presently,
proceedings against two plastic manu-
facturers in South Delhi are pending
in Sales Tax Department of Delhi
Administration. No other instance of
non-payment of sales tax has come
to notice. That Department 1s also
conducting enquiries and if any
dealer is found, who has not got
himselt registered, be will be dealt
with according to law.
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Success achieved i, eliminating waste-
Tul prdetices in Indian Airlines

806. SHRI B. S. BHAURA: Will
the Mimister of TOURISM AND
CIVIL AVIATION pe pleased to

state:

(a) whether Indian  Airlines last
year made any attempts to eliminate
und curtail wasteful labour practices
n tne Corporation; and

(b) if so, to what extent Govern-
ment have succeeded ; accomplish-
ing jts objective with comparative
figures thereof?,

THE WMINISTER OF TOURISM
AND CIVIL AVIATION (SHR1 RAJ
BAHADUR): (a) Yes, Sir,

(b) Some of the salient features
of the improvements which have re-
sulted from ehmination of wasteful
work practices are:—

(1) There has been a noticeable
improvement in the standard of
disciphine and attendance,

(i) The expenditure on overtime
for 1973-74 has been brought downr
from Rs. 382 Takhs (budgetted) to
Rs. 264 lakhs. In 1974-75, this
expenditure 15 likely to be of the
order of Rs. 30 lakhs.

(in) The on+time performance
has improved from 45.16 per cent
for the calendar year 1973 to 64.77
per cent for the first five months
of 1974.

(iv) The number of night stops
in the case of flying crew has been
hrought down from 35 per day sys-
tem wise before the lock-out to 12
day after 18th March, 1974 when a
new schedule was brought mto
force, and

(v) The existing standard
strength has been considered ade-
quate in many departments and
surpluses located in others, The
extent of surpluses is being assess-
ed.
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Trade Pact between India and Senegal

807 SHRI B S. BHAURA Wil
the Mmister of COMMERCE be
pleased to state:

(a) whether India and Senegal sign-
ed five year trade pact during the re-
cent visit of Senegal President to India;
and

(b) 1f so0, the salient features of the
main items of trade agreed upon be-
tween the two countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE)' (a) and (p), A
trade agreement between India and
Senegal was signed on 22nd May,
1974 The agreement has to be ap-
nroved by the respective Guovern-
ments before it 1s made pnbue and
comes into force.
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Export of Key Items

810. SHRI D, D. DESAI: Will the
Minister of OMMERCE be pleased to
state:

(a) whether plan to export key
items has gone wrong;

(b) if so, the reasons thereof; and

(¢) the corrective steps taken to en-
sure that the plan goes according to
the schedule?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) to (¢). No,
Sir, on the other hand durinyg 1973-74
raost of our principal items of ex-
port, overshot the targets fixed for
them While no corrective steps as
such are necessary, it is the policy of
the Government to promote exports
of all items for which potential
exists and surpluses can be generated
without undue restrain of domestic
demand.

Demand of Bonus by Rubber Board
Employees

811. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of COM-
MERCE be pleased to state:

(a) whether Rubber Board em-
ployees are demanding bonus; and

(b) if so, what steps Government
have taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C GEORGE): (a) Yes, Sir.

(b) The employees of the Rubber
Board are not entitled to get bonus
under the Payment of Bonus Act.
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Financial Assistance to Kerala

812. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of
FINANCE be pleased to state:

(a) whether the Kerala State Gov-
ernment has represented to the Cen-
tral Government for the continuance
of financial assistance which was given
during the year 1073-74 for relief
works in scarcity affected areas in that
Stale; and

(b) if so, the quantum of help so
far given by Government to the State
of Kerala and the relief work done in
the tribal areas?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) The Kerala State
Government have not represented to
the Central Government for the con-
tinuance of the financial assistance
gven for relief works in 1973-74,

(b) Does not arise in view of (a)
above.

Development of Tourist spots in Kerala

813. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state the total amount
sanctioned and spent during the Fourth
Tive Year Plan period for development
of tourist spots in Kerala, scheme-
wise?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR. SAROJINL
MAHISHI); An  expenditure ot
Rs. 14583 lakhs was incurred in the
Centiral Sector on tourism schemes in
Kerala during the Fourth Five Year
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Plan The scheme-wise expenditure is
given below -

Name of the Scheme Amount  Expendi-
sanctioned ture incu-

rred
(Rs in  lakhs)
Deparement of Tourism
T Yourh Hostel at
Trivandeum y 2 8% 0 94
2 Development of
K¢ valam 31 81 31 61
Irrpc
3 Kovalam Hotal
(4~star) . 115 oo 73 77
4 Kovalam Grove
(Cottages) 20 ©O 39 31
169 66 145 83

Funds Earmarked by LIC for invest-
ment 1 backward areas

814 SHRIMATI BHARGAVI THAN-
KAPPAN Will the Mimister of
FINANCE be pleased to state

(a) whether the Lafe Insurance Cor-
poration of India has earmarked some
funds for investment 1in backward
areas,

(b) 1f so, the amounts 1t has invested
in the backward areas of Kerala dur
ing 1971-72, 1972-78 and 1973-74, and

(¢} what amount does it propose to
mvest in these areas during 1974-75
and on which specific projects?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMAT!
SUSHILA ROHATGI) (a) No Sir
The bulk of L1C’s investments in the
states are made through the medium
of various Staté level agencies wtich
alone can decide as to how much of
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the funds made available by the LIC

should be spent in the backward areas
of a State

(b) and (¢) The LIC has invested
the following amounts in Kerala dur.
ing 1971-72 1972-73 and 1973-74 —

Tn lakhs of rupees

- [ —

1971-72 1197
1972-73 1325
1973-74 1341*
1974-7% Fvg:l:‘f)elz

*Figure 1s subject to audit.
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Suggestion made by Economists re-
garding reduction in money supply

816. SHRI SATYENDRA NARAIN
SINIIA: Will the Minister of FINANCE
be pleased to state:

(a) whether some economists have
suggested to Government that the
money supply be reduced by 25 per
cent or so by freezing deposits and

exchanging high denomination notes
for bonds;

(b) whether Gnavernment have con-
sidered this proposal to reduce infla-
tion; and

(c) if <o, the salient features thereof?

THE MINI!STER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a)» and (b), Yes, Sir.

(¢) While the Government have
taken and  will continue to take
measures to curtail money supply con-
sistent with growth in production, the
method. suggested hy the Economists
for the immobilisation of money sup-
ply contained m “‘Supplement to the
Economists’ Memorandum  entitled
SEVII-BOMBILA—June, 1874, publish-
ed by Vora & Co.. Bombay-2, are not
favoured by the Government.

Ceiling on Gold

817. SARDAR SWARAN SINGH
SOKHI: Will the Minister of FINANCE
be pleased to state:

(a) whether 10 Tolas of Gold ceiling
per couple and 5 Tolas for daughter
as suggesteq by the Planning Commis-
sion would bring social reform and
would meet the serioug economic
situation in the country;

(b) the value in rupees of gold like-
ly to be collected by Government
through this process;
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(¢) whether the entire gold smug-
gled Into the country estimated at Rs.
7,000 crores would come out; and

(d) if so, what steps Government
propose to take so that the gold al-
ready smuggled into India does not get
smuggled out, before any law come
into force?

TIIE MINISTER OF STATE IN
THE MINISIRY OF FINANCE (SHRI
K. R. GANESH): (a) to (d). The sug-
gesfion made by the Minister of State
io1 Planning for imposing a gold ceil-
m, ol 10 tolas per family and 5 tolas
per daughter is under consideration.
The amount and value of gold that
mav become available through this
proce~, would depend to a large extent
on how the surplus of individual hold-
ngs is collected.

Asgistance from worlg bank for deve-
lopment of chambal Profect

't8 SHRT R. R. SINGH DEO: Wwill
the Mimster of FINANCE be pleased
to -fate;

(a) whether Government had sought
assistance from the World Bank for
the development of the Chambal Pro-
jeet; and

(b) if so, the amount of assistance
sought and the reaction of the Worlii
Bank thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Yes, Sir. An Agreement
for a loan of about Rs. 39 crores (US
$ 52 million) for the Chambal Com-
mand Area Development Project was
signed between India and IBRD on
19th June, 1974. The loan amount will
be utilised for the improvement and
completion of existing irrigation facili~
ties, road development, afforestation
and erosion control, procurement of
fertilisers, provision of measures for
aquatic weed control, training of
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staff in  on-farm developinent and
carrymg out of studies of hydrology,
reservoir systems operations, consump-
tive use drainage design and con-
struction methods for on-farm deve-
lopment in the command area of the
Chamba] Irrigation Project of the
State of Rajasthan The loan carries
interest at the rate of 725 per cent
per annum and is repayable mn 30
years 1including a grace period of 7
years

Prcgosnl to construct hotel near
Palam (Delh)

819 SHRI RAM KANWAR Wil the
Minister of TOURISM AND CIVIL
AVIATTON be pleased to state

(a) whether Government propose
to construct another hotel in the pub
lic sector in the Union Territory of
Delh: near Palam,

(b) whether the details of the prv
po~cd project have been finalis d and
if so the main features thereof, and

t¢) when the work 1s hkely to st ut
and whit 1s the total investment in-
volved 1n 1t?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIV'L. AVIATION (DR SAROJINI
MAHISHI) (a) No Sir

(b) and (¢) Do not arise

Assistance from International
Monetary Fund

820 SHRI H M PATEL Will the
Minister of FINANCE be pleased to
ctate

(a) whether India has approached
the International Monefary Fund for
additional help to come over the situ-
ation created by the increase in prices
of imported crude from the Arab coun-
tries

(b) 1if so, the extent of additional

assistance sought by Government
from the International Monetary
Fund and
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(c) whether the International Mone-
tary Fund has agreed to the request
of the Government of India, if so, W
what extent?

THE MIN'STER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
(a) to (¢) India has drawn in May
1974 amounts 1 various cuirencies
equivalent to SDR 235 million
(Rs 22140 crores) from the Inter-
national Vionctary Fund Th:i draw-
g has been made 1n the context of
the situation created by the rise 1n
prices of o1l and other materials and
eauipment

Vast scope for Indian woolten knit
wear m West European countries

821 SHRI K MATLANNA Will the
Minister of COVIMERCE be pleased
to state

(a) whether West Europecan (oun
tries have vast scopc for Indian Wool-
len knmitwear and the market of these
products 15 so extensive and tull of
polential that the exports can be push~-
ed up

(b) whether Government have made
any assessment m this regard and

(¢) if so the salient features re-
garding the suggestions tor modernisa-
tion of the woollen kmtwear industry
which have been accepted bv Govern-
ment?

THE DEPUTY MIN'STER IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) There s con-
siderable scope for Indian woollen
knitwear in West European markets
considering present meagre exports
However this market 1s sophisticated
and very fashion conscious and the
present pattern of production is not
yet oriented in that direction

(b) and (¢) Suggestions for moder-
nisation of woollen knitwear export
umts are under consideration of the
Government
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Tes export drive

8.2 SHRI C K JAFFAR SHARIEF
Will the Minister of COMMERCE
be pleased to state:

(a) whether any tea export drive
hag been launched by Government,

(b) whether any delegation hag als
been sent abroad m this 1egard, and

(c) 1f so, the broad featurer there-
of ang the progress made m the
matte: ?

THE DEPUTY MINISTFR IN THE
MINISTRY OF COMMERCE (SHRI
A C GEORGE) (a) to (¢) In order
to promote fea expoitr Government
have taken the following teps—

(1) Awohition of exvoit duty on tea
with eftect from 1st March, 1970

(1) Re>rile of excise dutv  at the
point of export varving with
price with efiect from 15th April
1970

{1n) Piomotional activities by the
Tea Boards offices established
m London New York, Cairo,
Biussels and Sydney to create
greater possibility tor export of
Indian tea to valious traditional
and new markets

(1v) Promotion of special packs of
Indian tea in selected markets
ahroad with the cooperation of
the local blenders,packers

(v) Advertisement through appro

priate media of publeity 1n
countries abroad
(v1) Participation 1n Tiade Fars

and Exhibifions

(vi1) Exchange visits of traders and
experts to promote the interest
of tea

(vin) Setting up of a tea Trading
Corporation 1 Public Sector for
export of packeted and blended
teas
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( ¥) Participation 1n Generic Pro-
motion along with other tea
producing countries and local
tea trade in importing coun-
trieq to increase consumption of
tea as a beverage ms-a-p1s other
soft drinks

2 A three member delegation visit-
e} in March-April 1974 North African
countries mz Algerta, Tumma and
Libya to assess the nature of demand
for Indian tea In Morocco and Al-
geria the demand 1s mainly for green
tea Tumsia and Libya are primarily
marhets for black tea Follow up action
his been taken in co-overation with
tea producers and export trade inclu-

ding Tea Trading Corporatian of

India
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(g) aar (w) wyfmw grma State.-t Bank ot India ang its subsiha-

& W & ries to glop payment of bills/cheques

:‘}'“ﬁ 7 T FMNT TT | senteq by the State Governront
Y HY 72F A g0 FAT QUAFAM  of Kerala; and

Fw T At ¥ ot I w1 faery o
B framt ¥ smmifelt F gy | -
O AT T4 qEAGG 7ty ®
qNL & ot 7 wfarw fagmd st
gt @ fom 9% wzww form gafea
TR FT @Y |

Development of Sabarimala (Kerala)

824 SHR™ N SREEKANTAN NAIR
Will t'e Minuster of 1IOURISM AND
CIVIL. AVIATION be pleased 1o
state

(a) whether the Government of
Kerala have requested for Central as-
si1stance for the development of Sab
rimala which 15 a famous pilgrrm cen-
t1e in South India, and

{b) the action taken by the Cent a'
Government op the request of the
Kerala Government?

I'flF MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (DR SAROJINI
MAHISHI) (a) Yes, Sir

(b) Due to constraint on resources
and other priorities the development
of pilgrim facilities at Sabarimala 1s
not being taken up in the Central Sec-
tor particularly as this i1s primarily
the responsibility of the State Gov-
ernment A provision of Rs 5 lakhs
has been made m the Fifth Plan of the
Kerala Tourist De e'ooment Corpora-
tion for the provision of accommoda-
tion and other facilities for pilgrims
at Sabarnmala

Directions issued to SBI to stop pay-
meng of Bills/cheques presenteg by
State Government of Kerala

825 SHRI N SREEKANTAN NAIR
Will the Minister of FINANCE be
pleased to state

(a) whether the Central Govera-
ment have 13sued directions to the

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K R GANESH) (a) and (b) Under
the procedure which has been worked
out 1n consultation with the Planning
Commussion and the Reserve Bank of
India und which has come into effect
trom 1st May 1972 no State can have
an overdraft contimuously fo r more
than seven davs As the Government
of Kerala wa. running a persstent
overdraft the paymenis on behalf of
the Stalc Governments were stopped
on 4th May 1974 under the instruc-
tions of the Reserve Bank of India
hut with the clearance of the overdraft
the payments were resumed with
eftect from the 8th Mav 1974

Restrictions placed on various Mnus
tries Department heads ang other per-
sonnel in the use of Govi owned
vehicles

826 SHRI S ( SAMANIA Will
the Minister of FINANCE be pleaset!
to state

(a) what iestrictions have been
placed upon tvarious Ministries De-
partmental heads and other personnel
m the use of Government owned
motot vehicles or other vehicles at
Government cnst since the heavy in-
creasy 1n the prices of motor spirit
and lubricants,

(b) whether the expenditure on thwe
account has increased and if so the
increase per month; and

(¢) the economy achievey in this
regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K R GANESH) (a) Apart from a
stricter enforcement of the Staff Cer
Rules Ministries were instructed n
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August, 1975 to restrict the consump-
tion of petrol in staff cars and other
departmental vehicles which are not
used for operational purposes or for
field duties, to 75 per cent of the
quantity censumed  during  1972-73.
During 1973-74. however, the consump-
tion was to be restricted to 85 per
cent as the restriction was to apply
only to a part of the vear. There is,
however. an inherent element of un-
certainty in controlling overall ex-
penditure because of various inescap-
able demands, and the orders them-
selves envisage exclusion of special
activities such as fairs, conferences,
visits of foreign delegation. Also the
prices of petrol and lubricants have
increased substantially since the orders
were issued.

(b) and (c¢). The comparative figures
available in respect of staff cars of
the wvarious Ministries/Departments
for 1972-73 and 1973-74 show that the
quantitative restriction imposed in
August, 1973, has, by and large, been
observed, There has been an estim-
ated saving of about 1.40 lakhs litres
of petrol in 1973-74 compared to 1972-
73. But for this saving. the total ex-
pendifure on petrol would have gone
up in 1973-74 by about Rs. 5.51 lakhs.
but as a result of the orders referred
to, it has been possible to contain the
increase in expenditure and limit it to
Rs. 2.41 lakhs (or about Rs. 20,000 per
month)

Airrears of Taxes

827. SHRI S. C. SAMANTA: Will the
Minister of FINANCE be pleased to
state:

(a) the progress made in the direc-
tion of minimising tax-evasion,

(b) what are the arrears of taxes as
on the 30th June, 1974;

(¢) the measures further designed to
plug the loop-holes in taxation miea-
sures, laws and other factors responsi-
ble for large scale tax-evasions; and

1187 LS.—7
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(d) tax dues realiseq so far during
the current year till the 30th June,
19742

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI!
K. R. GANESH): (a) The Government
has been taking a number of steps
to check tax evasion. On the legisia-
tive side, several amendments to the
direct tax laws have been made to
plug the loop-holes and to strengthen
the departmental machinery. The
power to acquire under-valued im-
movable properties, provisions to check
benami transactions and measures for
strengthening the valuation machinery
introduced through the Taxation Laws
(Amendment) Act, 1972, partial integ-
ration of agricultural income with non-
agricultural income for tax purposes
introduced through the Finance Act,
1973 and the proposals made through
the Taxation Laws (Amendment) Bill,
1973 which is before a Select Com-
mittee of Parliament are some of the
important legislative measures taken
by the Government in recent times in
this connection. On the administra-
tive side, searches and seizures, sur-
vey operations and prosecutions have
been stepped up, The Intelligence
Units attached to the Commissioner’s
charges are being strengthened. A
Special Cell has also been set up to
investigate the cases of some of the
large industrial houses.

(b) The figures of arrears of income-
tax  (including corporation tax),
wealth-tax, gift tax and estate duty as
on 30-6-1974 are not readily available.
However, the position as on 31-3-1974
in respect of these taxes is as under:

Net.

arre’rs

Gross
arrears

(Figures in Rs./croresy

Tncome tsx

(Including

Corporation Tax) 815- 70 47145
Wealth-tax 29°37 18- 13
Gift Tax . 3-65 2:07
Estate Duty 15- 86 951
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(c) The Taxation Laws (Amend-
ment) Bill, 1973 which ix before a
Select Committee of Parliament con-
taing a number of provisiong for plug-
gmg loop-holes in tax laws and giving
addiional powers to the guthorities
50 ag to make the fight sgainst tax
evasion more effective

{(d) The collections during the cur-
rent financial year upto 30th June,
1074 out of arrear and current demand
as per reports received so far, are as
under

Rs /crores
Income-~tax (‘ncluding Corpora-
Wtion tax) 137 30
Wealth~tax 211
Gaft tax 075
Estate duty 1 70

Meeting in Pans for International
Monetary Reforms

828 PROF MADHU DANDAVATE
Wil the Mmister of FINANCE
be pleased to state

(a) whether the International Fin-
ance Experts’ meeting at Pans on
May 9, 1974 has reached broad agree-
ment on proposals for an interym re-
form of the World monetary system;
and

(b) it so, what are the
features of thig agreemente

salient

THE WMINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
(a) and (b) The Deputies of the
Committee of the Board of Governors
of the International Monetary Fund
on Reform of the International More-
tary System and Related Issue. (the
Commitiee of Twenty) met at Paris
on May 7—9, 1974, and considered a
revised draft of the Outline of Infer-
national Monetary Reform, so as to
submit 1t to the Committee of Twenty
for decision At its sixth and final
meeting held in Washington on June
12-13 1974, the Committee ot Twnty
reached agreement on reform proposal
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the salient features of which are re-
flected 1n a Communique issued at the
end of the meeting A copy of the
Communique is laid on the Table of
the Housef, [Placed tn Library. See
No LT-8062/74]

Steps to unearth black Money

820 SARDAR SWARAN SINGH
SOKH1 Wil the Mimster of
FINANCE be pleased to state

(a) whether there 1s any proposal
to seal all the lockers in every lLank,
hotel and any such places, throughout
the country belonging to every person
or a company ncluding Government
servants, Membcrs of State Leglsla
tures, Central Legislature and Minis-
ters to check and unearth biack and
un-accounted money as well as smug-
gled and excess gold,

(b) whether Governmen. aleo pro-
pose to demonc 1se hundred rupee
currency notes to check the black
money,

(¢) whethey Government progose to
mmpose stricter contiol on gold by
Legislation, and

(d) 1if not the reason therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K R GANESH) (a) to (d) Sealing
and search of lockers canh be done only
if there 14 reason to beleve that smug-
gled goods extess gold or undisclosed
mcome/assets are kept 1n such lockers
Vigorous efforts to collect intelligence
to locate such places and to search
them continue to be made Govern-
ment do not consider demonetisation
as providing the right solution to check
the black money which is held in van-
ous forms such as cash, bullion, real
estate etc The amendments made to
the Gold (Control) Act, 1968 by the
Customs, Gold (Control) and Central
Excises and Salt (Amendment) Act.
1973 are, for the pmsent, considersd
to have adequately sirengthened the
gold control law,
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Distribytion system of Essential Com-
modities

930. DR. H. P, SHARMA: Will the
Minister of FINANCE be pleased to
state:

(a) what specific decisions have
been taken by Government for mak-
ing essential commodities 1n adequate
quantities available to the common
man at fair/controlled prices through
a comprehensive distribution system;
and

(b) whether price-freeze, a8 an
effective instrument to make the con-
templated wage-freeze a success, has
been considered by Government and
if so, the decision taken by Govern-
ment in the matter?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
(a) The net work of public distribu-
tion system has been maintained and
strengthened from time to time in
recent years with a view to making
essenfial commodities like foodgrains.
controlled varieties of cloth, sugar and
kerosene etc. available to the vulner-
able and weaker sections of popula-
tion.

(b) The Government have not con-
templated either a wage-freeze or 2a
price-freeze.

Enhancement in the Limit fixed for
Exempiion of House Rent Receipts

831. SHRI SHRIKISHAN MODI:
Wil the Minister of FINANCE be
pleased to state:

(a) whether the limit fixed for ex-
emption of House Rent receipts has
been enhanced to cover at least the
Central Government employees draw-
ing pay upto Rs. 1000 per mouth in
the new pay scales; and

(b) it not, the reasons therefor and
steps being taken to safeguard their
interesta?
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THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHR!
K. R. GANESH): (a) and (b). Central
Government employees drawing pay up
o Rs. 750 in the revised pay scales
are eligible o draw house rent allow-
ance without production of rent re-
ceipts. Employees drawing pay above
Rs. 750 can draw house rent allowance
if the rent actually paid by them
justifies it.

S@ince house rent allowance is in-
tended to compensate Central Govern-
ment employees partly for the high
rents that they have to pay for hired
residential accommodation, the need
to verify the rent paid is inherent in
the Scheme, The Third Pay Com-
mission had in fact recommended that
verification of rent receints should
Lbe made compulsory. Government
have, however, decided to continye the
old practice of paying house rent al-
lowance without reference to rent re-
ceipts upto a specified pay level and
for this purpose a pay limit of Rs. 750
which roughly corresponds to the oid
imit of Rs. 620 has been preseribed.

Loap advanced by Nationalised Banks
to variouns categories of dealers

832 SHRI SAMAR GUHA: Wil
the Minister of FINANCE be pleased
to state:

(a) the latest figures and their
State-wise break up in regard to loans
paid by the nationalised banks to the
(i) foodgrain dealers (ii) Vanaspati
dealers (ili) Sugar merchants (iv)
Oil-dealers (v) Oil millers ang (vi)
rice and wheat millers;

(b) State-wise break up of the
latest figures regarding the bank
loans given to agriculturists;

(c) whether care has been taken
for advancing loans to small agricul-
turists; and

(d) if so, the figures in regard to
quantum of loans advanced to rich
and small agriculturists?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The available information in res-
pect of outstanding advances of public
sector banks as on March 29, 1974
against sensitive commodities covered
under the Selective Credit Controls of
the Reserve Bank of India, is given in
Statement I laid on the Table of the
House, [Placed in Library. -See No.
LT—8063/74].

(b) Public sector banks’ direct ad-
vances to agriculture in different States
outstanding as at the end of December
1973 are shown in Statement II laid
on the Table of the House. [Placed in
Library. See No. LT-8063/74].

(c) and (d). While giving advances
to agriculturists, public sector banks
give due weightage to the needs of the
small agriculturists, as will be evi-
dent from the holding-wise data of
direct advances of public sector banks
te agriculturists, furnished in State-
ment IIT laid on the Table of the
House, [Placed in Library. See No.
LT-8063/74].

Grant of Ex-gratia compensation for
refugees from West Pakistian

833. SHRI SAMAR GUHA.:
the Minister of
pleased to state:

will
COMMERCE be

(a) whether further grants for the
claimg made by the Indian evacuees
from former East Pakistan and ‘West
Pakistan’ in regard teo ex-gratia
Compensation for their propertieg
declared as ‘enemy properties’ have
been made;

(k) if so, the facts thereabout in
regard to latest figures of (i) addi-
tional and (ii) total claims met sepa-
rately for the claimants of the two
regions;

(c) the break up of the outstand-
ing claims of the two regions; and

(d) the time gchedule for avoiding
any further delay in meeting their
claims and the steps taken for the
purpose?

JULY 26, 1974
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) A sum of Rs, 22.15 lakhs has
been paid as ex-gratia grant since
March, 1974 to Indian nationals/com-
panies who lost their property in
former East Pakistan. The total ex-
gratia grant paid so far to them
amounts to Rs. 2,07,39,000. Similarly
since March, 1974, a sum of Rs. 7.81
lakhs has been paid to claimants from
West Pakistan and the total ex-gratia

grant paid to them amounts to
Rs. 1,26,21,000.
(c) About 4500 applications are

pending consideration, out of which
80 per cent relate to claimants from
East Pakistan and 20 per cent to West
Pakistan.

(d) For the claimants who are not
able to produce sufficient documentary
evidence, a Panel has been set up for
examining such claims expeditiously.

Improvement in Internal and Inter-
national Flights to, from and through.
Calcutta Airport

834. SHRI SAMAR GUHA: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:.

(a) whether any improvement has
been made in regard to internal and
international flights to, from and
through Calcutta airport;

(b) if so, facts thereabout;

(c) Whether flights to and from Cal--
cutta to Delhi and from Calcutta to-
other places in the Eastern region are
inadequate to cope with the demands.
of this area; and

(d) if so, the steps taken to im-
prove the services?
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THE MINISTER OF TOURISM AND
¢IVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) and (b). The number of
flights operated by Indian Airlines to,
through or from Caleutta has gone up
by 18 per week.

{¢) and (d) Flghts between Cal-
cufts and Dellm are considered ade-
quate to meet the current traffic de-
mands. Indian Airbines hope 1o pro-
vide more capacily In the eastern
region 1 the winter and also provide
some new services,

‘Vacancies for Scheduled Castes and
Scheduleg Tribes in the Nationalised
Banks

835. SHRI S M. SIDDAYYA: wWill
the Minister of FINANCE be pleased
1o state.

(a) how many Scheduled Castes
and Scheduled Tribes candidates
were gelected for the posts of clerks
and officers by each nationalised bank
during 1973-74 and 1974-75;

(b) whether the quota reserved for
Scheduled Castes and Scheduled Tri-
bes in each nationalised bank in the
carde of clerks and officers has been
filleq up: and

(e) if not, what steps Government
propose to take in the matter?

THE MINISTER OF FINANCE
(SHR! YESHWANTRAO CHAVAN):
(a) The latest information about rec-
ruitment available with the nationalis-
ed banks is for the calendar year 1978
and is given in the attached statement.

(b) The banks have reported that
aquota reserved for Scheduled Castes
and Scheduled Pribes could not be
filled for want of suitable candidates
trom these communities.

(c) With a view to improving the
representation of these communities
Government have advised banks fo
take the following steps:i—

rescribe lower qualifications
o tfmf qualifying standards for
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rembers of Sched;
Tribes: uled Castes/

(1) to indicate clearly in the ad-

vertisement for recruitment the
percentages laid down for
Scheduled Casles/Scheduleq Tri-
bes communities,

(m) to place a report, after every

major recruitment before the
Board of Directors giving the
number of Scheduled Castes/
Tribes candidates recruited hy
the bank and the ghortfall in
percentage, if any, ang reasons

why the full quota was not
filled;

(1v) to give wide publicity to reserv.
ed vacancies according to the in-
structions of the Government;

(v) the banks have also been advis-
ed to mnstruct their recruiting
offices to contact the pre-recruit-
ment training centres in vanous
States for the training of
Scheduled Castes/Tribez candi-
dates for the recruitment test:
and

to ask the associations/special
bodies looking after the welfare
of Scheduled Casbes/Scheduled
Tribes to sponsor sultable cand.-
dates for the posts.

(vi)

Some banks have resorteq to the
special recruitment exclusively for the

Scheduleq Castes/Scheduled Tribes
candidates.

Statement

Scheduled  Castes/Trbes persons

recruiied by mationalised banks dur-

ing the period from January, 1973 to
December, 1978

Name of the bank

Officers Clerks

1. Central Bank of India 104
2. Bank of India . 6 139
3. Punjab National Bank 7 45
4. Bankof Baroda . . 4 49
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" Name of the Bank 'O)ﬁcc'n Clerks
s. IBI::it:d Commercial . “
6. Cnnaxaﬂank . [ 131
7. United Bank of Iniia 4 T
8. Dena Bank . 140
9 Synﬁime&nk 1 169
10. Union Bank of India 10 113
11. Allahabad Bank .. 47
12. Indian Bank . 15 170
13. Bank of Maharashtra 1 25

14. Indian Overseas Bank 19 139

ToTaL 83 1824

Representation of §.C. and S.T. by
the Board of Directors of Nationalised
Banks

836. SHRI S. M. SIDDAYYA: Wwill
the Minister of FINANCE be pleased
to state:

(a) the names of the Directors of
each of the nationalised banks;

(b) the dates on which the Board
of Directors was constituted for each
bank and the dates on which it will
be reconstituted;

(c) whether there is any represen-
tative of the Scheduleq Castes and
Scheduled Tribes on the Board of
Directors of these banks; and

(d) if so, the names for each na-
tionalised bank?

THE MINISTER. OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Names of the Directors presently
on the Board of each of the 14 na-

¥ ULY 26, 19!5!
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Writtm Amm;

.homnsed banks are givon m stnb-:.:;

ment ‘A’ laid on the Table ~of. ‘the
{Placed in Mbraw. See No.
LT-BD«/%] :

(b) The Board of Dlmten of each

* of the 14 nationalised banks Was con-

stituted, in accordance with. the pro-
visiong of clause 3 of the Nationalised
Banks (Management and Miscellane-
ous Provisions) Scheme, 1070, for the
first time on 11th December, 1972. The
Scheme 'provides that the officials of
the Reserve Bank and the Central
Government appointed on the Board
of each nationalised bank shall hold
office during the pleasure of the. Cen-
tral Government, the Managing Direc-
tor of each nationalised bank shall
hold office for such term not exceed-
ing flve years as the Central Govern-
ment may fix in each.case and the
remaining Directors shall hold office
for such term not exceeding three
vears as the Central Government may
specify. Different Directors have,
therefore, different terms and the
Board of a nationalised bank as 2
whole will not be reconstituted at ome
time. As and when the term of a
Director is due to expire or when a
vacancy arises on account of death,
resignation, etc., the question of filling
up such vacancies in accordance with
the provisions of the Scheme is con-
sidered by the Central Government.

(c) and ¢d). Yes, Sir. The names of
existing Directors belonging to Sche-
duled Castes and Scheduled Tribes on
the Boards of different nationalised
banks are given in Statement ‘B’ lald
on the Table of the House. [Placed in
Library. ‘See No. LT-8084/74].

Nationalisation of Binks

837. SHRI S. M. SIDDAYYA: Wil
the Minister of FINANCE be pleued
to state:

(a) whether there is any . proposal
to nationalise more banks whose
total assets exceed Rs. 50 crores; and

(b) the names of those Banks which

are proposed. to be nationalised?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Government have no such proposal
at present,

(b) Lweg nol arise.

Representation of S.C. and S.T. in
Nationalised Banks

838. SHRI S. M, SIDDAYYA. Wwill
the Minister of FINANCE of pleased
to state:

(a) the representation of the Sch-
eduled Castes and Scheduled Tribes
i each nationalised Bank in each
Cadre; and

(b) what special steps are proposed
to be taken to bring the representa-
tion of the Scheduled Castes and
Scheduled Tribes to 15 per cent and
7¢ per cent respectively?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) A statement showing the total
number of employees in various catce
gories and number of Scheduled
Caste and Scheduled Tribe employees
amongst them in the services of 14
nationalised banks as on 31-12-1973 is
laid on the Table of the House. [Placed
in Library. See No. LT-8065/74].

(b) Government have advised the
nationalised banks fo take the follow-
ing special measures:

(i) to prescribe lower qualifications
and yualifying standards for
members of Scheduled Castes/
Scheduled Tribes;

(i) to restrict the temporary ap-
pointments of subordinate staff
to candidates belonging to
Scheduled Castes and Scheduled
Tribes;
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(iii) to indicate clearly in the adver~
tisement for recruitment the
percentages laid down for Sche-
dued Castes/Scheduled Tribes
communities;

(iv) to give wide publicity to reserv-
ed vacancies accordifg to the
instructions of the Government;

(v) to place a Report, after every
major recruitment, before the
Board of Directors giving the
number of Scheduled Castes/
Tribes candidates recruited by
the bank and the shortfall in
percentage, if any, and reasons
why the full quota was not
filled;

the banks have also been advised
to instruct their recruiting offi-
ces to contact the pre-recruit-
ment training centres in various
States for the training of Sche-
duled Castes/Tribes candidates
for the recruitment tests

vi)

the banks have been advised to
intimate the reserved vacancies
to associations/special bodies
looking after the welfare of
Scheduled Casles/Tribes re-
questing them to sponsor suit-
able candidates.

(vii)

With a view to improving the repre-
sentation of these communities in their
services, some of the banks have re-
sorted to special recruitment exclu-
sively for Scheduled Castes/Tribes
candidates,

Memorandum submiited by Handleom
Weavers regarding withdrawsal of
Rebate Subsidy Scheme

839. SHRI DHAMANKAR: Will the
Minister of COMMERCE be pleased to
state:

(a) whether All India Handloom
Weavers Congress have submitied a
memorandum to Government urging



subsidy scheme ]
have been expicited. hy he
Gooperative, . Sndntiu and ‘corrupt
officials; and

(M if ‘8o, ‘the reaction of Govern-
mient-to Eie proposals and suggestions
#idde’ By ‘thé Al India  Handloom
Weavers Congress and at what stage
of eonqﬁeratmn:{they stand?

'ms D!WUTY MD{JSTER IN THE
MINISTRY OF. COMMERCE (SHRI
A. C. GEORGE): (a)  Yes, Sir. Govt.
have received a memorandum to this
effect, :

(b) The subsidy on account of rebate
on sales of cloth by the handloom co-
operatives is given by the State Gov-
ernments out of -their Annual Plsn
Outlays. It is, therefore, for the State
Governments to consider the question
of withdrawal of the rebate subsidy,
and utilise the funds earmarked for
the scheme for other handloom de-
veloment schemes, However, this is
one of the questions examined by the
High-Power Study Team on hand-
looms and the recomimendations ot the
Team will be considered,

Affect of out in, Allocations op Deve-
lopment Plans of LT.D.C.

840. SHRI DHAMANKAR: will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
Btm o Vi i

(a) whether am in the develop—

_ ment allocations has hit India Tourism
Devélopment cmmms develop-
ment plans; a¥d”

(b) if go, plans that are being
shelved and th reasam the cut
in d ocationst

JULY, 26, 1076

Weision 4noirs..

'{‘Hﬁ MINW ¥
& MINISTRY OF TOU
CIVIL, AVIATION (DR, sukmm
MAHISHI): (a) and (b). Ruring the
current financial year the budget allo-
cation of the India Tourism Develop-
ment Corporation hds been cubstlnﬂ-‘
ally reduced due to the constraint ‘on
resources. Consequently :some of ithe.
schemey proposed for implementagion -
during the current year have had to
be deferied. . ’

Grant 8! DA. to ouma-amt'
Employees

" 841, SHRI DHAMANKAR: Will the
Minjster of FINANCE be pleaged to
state whether there is 3 proposal to
set up a committee to congider the
whole issue of payment of D.A. to
Government employees in depth and
to’ evolve a national policy for pay-
ment of D.A. to the Céntral Govern-
ment eriployees, employees of the
Public Undertaklngs ‘and State’ Gov-
ernment employees?

THE MINISTER OF  STATE IN
THE, MINISTRY OF FINANCE (SHRI
K. R. GANESH): There is no such prao-
-posal before the Government at pre-
sent,

Amount ulnnood by IDRI to different
industries and Keralz State Indus-
trial Development Oomonﬁon

842. SHRI VAYALAR RAVI: Will
the Minister of FINANCE be pleased
to sta?te :

(a) the total amount advanced by
the Industrial. Development . Bank 'of
to different industries and the.
Emu State Industrial. Developmmt
Cmratm durln: tha Jm

years; and



477 EWEm ARFwers

(b} particifiars of projects for which
spplicatics for loans from Kerala
are pending with Industrial Develop-
ment Bank of India and the time hy

which decisions are likely to be taken
thereon?

THE WMINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Presumably information is desired
in respect of the financial assistance
given by the Industrial Development
Bank of Inida (IDBI) to industrial
concerns in Kerala. During the last
three financial years, namely, 197172,
1972-73 and 1073-74, the IDBI sanc-
tioned and disbursed total finaucial
assistance to various industrial con-
cerng in Kerala ag follows:—

Rupees in lakhs
Financial  assistance
Finarcial
(April-M m'ch) Sanctioned Disbursed®
1971-72 267-94 16837
1972-73 698 X2  241°92
1973-74 . 33761 398-24
R ToTaL 1303:67  808-53

*pisbursements include Disbursals
in respect of earlier sanctions also.

Out of the above financial assist-
ance, direct financial aplstance anc-
tioneg and disbursed to five industrial

SHAVANA 4, 1806 (SAKA)
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umts  sponsored/promoted by the
Kerala State Industrial Development
Corporation was as follows:—

Rupees lakhs
Financial Assistance
Pinancial year .
(April-March) sanctioned. Drsbursea®
1971-72 8000 8-00
1972-73 73' 70 7.88
1973-74 2500 10309
ToraL 178-70  118-97

* Disbursements include Disbu!sals
in 1espect of earliar sanctioBs alse.

(b) The required information is
given in the Statement laid on the
Table of the House. [Placed in
Library. See No. LT-8066/74],

Export of Electronic Equipment

843. SHRI VAYALAR RAVI. Wil
the Minister of COMMERCE be
pleased to state:

(a) whether Government are aware
that export of electronics equipments
from the country can be considerably
increased if we utilise the favourable
conditions existing in the State of
Kerala for the development of such
industries 8t a very low cost; and

(b) if so, the broad features of the
steps Government have already taken

orproposetotuk,in\hhdirwﬂm‘!
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C, GEORGE): (a) and (b). Exports
of Electronic equipment are showing
a riging trend. Compared to the ex-
ports worth Rs, 469 croreg during
72-73, the estimated performance of
73-74 i8 of the order of Rs. .21 crores.
Export of Electronic goods depends on
a suitable indigenous production pase.
The export strategy takes into account
various factors such as the state of
technology, raw materials availabi-
lity, labour charges, total cost of
production ete.

¥.erala Government have set up
an Klectronics Development Corpora-
tion for promoting electronic indus-
tries in the State. A number of
Lacenses/Letters of Intent have been
issued to the Corporation for manu-
facturing wide variety of electronics
components/equipments. Some of
ithese units will be export oriented.
The Corporation has also been 'regls-
tered with Deptt, of Science & Tech-
nology, as a Research & Development
Unit.

Export of Natural Rubber

844, SHRI VAYALAR RAVI. Wil
the Minister of COMMERCE be
pleased to state:

{a) the total quantity of natural
rubber exported so far and how far it
is expected to increase in the coming
months; and

(b) how far has the new policy
helped the small growers and to stabi-
lise the price of natural rubber?

JULY 286, 187¢'
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A, C. GEORGE): (a) 3000 tonnes of
natural rubber hag recently heenn ex-
ported. The chances of further ex-
poris are not bright since the world
market price of natural rubber is now
ruling below the indigenous market
price.

(b The small growers of rubber
are now getting much higher price
than the minimum price notifled by
Government.

Foreign Aircraft used by Government

Officials
845. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of

TOURISM AND CIVIL AVIATION
be pleaseq to state

(a) whether India, Government
Officials going abroad in many cases
use foreign aircraft and not Air India;
and

(b) whether foreign airlines give a
substantial discount, under the table,
to allure the passengers?

THE MINISTRY OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) Instructions exist
that as far as possible, Government
officials going abroad should utilise
Air India services, Howewver, for
destinations to »which Alr India does
not operate services or when seat on
Air India services are already booked,
permission to travel by fereign air-
lines is given,
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(b} It is believed that certain inter-
naional airlines indulge in under-
cutting of approved fares to lure
traffic.

Scheme to boost up Tourism in Fifth
Plaa

846. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
TOURISM AND CIVIL AWVIATION
be pleased to state:

(a) whether Tourism Department
made some profit 1, 1971-72 and 1972-
73; and

(b) whether Government are pre-
paring schemes to boost up tourism
in the Fifth Five Year Plan period?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVJATION (DR. SAROJINI
MAHISHI): (a) The Department of
Tourigsm 1s not a commercial under-
taking. Such commercial functions
are performed by the India Tourism
Development Corporation, a public
sector undertaking set up by the
Government of India, The Corpora-
tion made a profit of Rs 1.69 lakhs
and Rs. 29.64 lakhs (before gratuity
reserve) during 1971-72 and 1972-73
respectively.

(b) Yes, Sir.
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Scheme for canalisation of Book
Export

847. SHRI HARI KISHORE SINGH:
Will the Minister of COMMERCE
be pleased to state:

(a) whether the acheme for canali-
station of book export has made any
concrete progress; and

(b) if no, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) No scheme for
Canalisation of Book Export is under
contemplation of the Government.

(b) Does not arise,

Proposal to introduce Airbus in Indian
Airlines

848 SHRI HARI KISHORE SINGH:
Wil} the Minister o TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether there is any proposal
to introduce A300 European Airbus
in the Indian Airlines; and

(b) if so, the terms and conditions
for acquiring such aircraft?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI RAJ
BAHADUR}: (a) and (b). The ques-
tion of the type and number of addi-
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'tionél alrc:;!;' to be.mpuéchased to
augment Indian Airlines fleet is being
examined and, in that process, wide-
bodies sircraft like A3S00-B will be
studied along with other aircrafts.

Selzure of Gold in Delht

849, SHRI NAWAL KISHORE
SHARMA: Will, the Minister of
FINANCE be pleased to state:

{a) whether gold worth Rs. 5 lakhs
‘has been sSéized froms & house of a
money lender in Delhi:

(b) if so, whether some arrests
have been made in this regard; and

(¢) whether an, enquiry committee
hag been set up to fing out ways and
means i{0 unearth unauthorised gold
hiddep, by other persons in the coun-
try?

THE MINISTER OF STATE IN
‘THE MINISTRY OF FINANCE (8htil
K R. GANESH): (a) Primary gold
weighing 86.500 grammes and gold
ornaments weighing 14809.000
grammes, totally valued at about Rs.
4,64,430/~, were seized under the Gold
{Control) Act on 2.7.74 from the resi-
dence of a person in Delhi. Enquires
made so far do not indicate that this
person is a money-lender.

() No arrests have so0 far been
made in this regard.

(c) No Sir,

JULY 26, 1974

KWy

184
Loan from Internationsl Development
Assoviation

N 1
Written Answers

850, SHRI NAWAL KISHORE
SHARMA: Wil the Minister of
FINANCE be pleased to state:

(a) whether Ipgdig is getting a fresh
loan from ILD.A.;

(b) if so, the time by which the
saig,-gid is expected to be repeived in
Indie;

(c) the purpose for which this

loan would be utilised; ang

(d) the ghare of the loan to be spent
in Rajasthap and the particulars of
development tasks on which it would
be spent?

THE MINISTER OF FINANCE
(SHR1I YESHWANTRAO CHAVAN):
(a) to (@) Presumably the Honourable
Member is referring to the assistance
sought by India from TBRD and IDA
for the Chambal Command Area
Development Projecy and the Rajas-
than Canal Command Area Develop-
ment Project, both in Rajasthan. For
the first Project, an Agreement for a
loan of about Rs. 39 crores (US $ 52
million) was signed with the Bank on
18th June, 1974. The loan amount
“will be utilised for the improvement
and completion of the existing irri-
gation facilities, road improvement,
afforestation, and erosion control,
procurement of fertilisers, provision of
measures for aguatic weed coentrol,
training of staff in ondarm develop-
ment and carrying out of studies of
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of hydrology, reservoir systems opera-
tions, copsumptive use, drainage
design. and construction methods for
on-farm development in the command
area of the Chambal Irnigation Pro-
ject (falling in Kota and Bundi Dis-
tricts). The Project is expected to be
completed by June, 1980.

For the second Project, the IDA
have agread to advance a Credit of
about Rs. 62.25 crores (US § 83 mil-
lion). The Credit Agreement is how-
ever yet to be signed. The Credit
amount will be utilised for land deve-
lopment, Iming of Canals, afforesta-
tion, construction of roads, procure-
ment of fertilisers, construction of
sanitary water supply systems, pro-
vision of ancillary services and
strengthening of agricultural research
and extension in the command area of
the Rajasthan Canal Project (falling
in Ganga-Nagar Distt) This Project
is also expected to be completed by
June 30, 1980,

Financial assistance to Rajasthan for
Famine Rellef Works

851. SHRI NAWAL KISHORE

SHARMA: Will the Minister of
FINANGE be pleased to state:

(a) the uptodate ];reak-up of
grants and financial aig providad by
the Central Government to the State
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Government of Rajasthan to deal
with famine conditions i the State;

(b) the amount spent by the éw-
ernment of Rajasthan from the Sute-
funds in this xegard

(c) whether some development:
works of permanent nature had heen:
done in the famine strikén areas of
Rajasthan; and

(d) if so, the salient features there-
of and the estimated expenditure in—
curred on these scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R GANESH): (a) A total Central
assistance of Rs. 49.50 crores, Rs, 17 62
crores as grant and Rs, 31.88 crores as
loan, 'was sanctioned to the Govern-
ment of Rajasthan towards drought
and flood rehef expenditure in 1872-73-
and 1973-74.

(b) The State Government have re-
ported an expenditure of Rs. 58.14
crores on drought relief measures in
1972-73 and 1973-74, "

(¢) and (d). The State Government
have reported a total expenditure of
Rs. 48.95 crores on the relief works
alone during 1872.73 and 1973-74.
The mamn items of reli_eﬁ works of a
permanent nature undertaken by the
State Government were additional
employment of people on Rajasthan
Canal Project, minor irrigation, affore-
station, soil conservation, deéepening
of wells, sinking of tube-wells etn.
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Export of Coffee to Foreign Countries

832, SHRI NAWAL KISHORE
SHARMA: Will the Minister of
COMMERCE be pleased to state:

(a) whether Latin American coun-
tries have stopped export of coffee
1o foreign countries;

(b) if su, the steps being taken by
Government to boost up its export
of coffe. to foreign countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) A few Latin
American countries have reportedly
decided to suspend exports of coffee
on the ground that coffee prices are
falling.

(b) A careful watch is being kept
on the situation in the international
markets and every effort will be made
1o increase India’s export of coffee
consistently with adequacy of price.

Decline in export of Tea to U.K.

858. SHRI E. V. VIKHE PATIL:
‘Will the Minister of COMMERCE
be pleased to state:

(a) whether exports of Tea to UK.
suffered a stagnant trend during the
years 1971-72 and 1972-73;

(b) if so, what steps Government
have taken to meet the competition;
and !

‘-
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(c) the country/countries  from
which Indlan Tea is facing a
challenge?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A. C. GEORGE): (a) Yes, Sir.

(b) Following are some of the im-
portant steps taken to boost tea ex-
ports to UK :— ¢

(1) Joint promotional schemes have
been undertaken with major
packers in U.K. for promotion of
predominantly Indian Tea blends
marketed by them in UK.

(ii) Appointment of a Consgultant
with a view to revamp Loudon
Tea Centre to make il more
productive as a prumotional
centre,

(ii1) The Commonwealth Secretariat

have been approached to finance

a project for cost benefit study

of tea promotion in selected

markets including U.K.

There has been substantial increa<e
in the prices of Indian teas in the
London auetions during recent months
and it is expected that this would re-
sult in increased foreign exchange
earning from tea exports to UK.
Concertdd attempts with other pro-
ducer countries are also being tuaken.

(¢) Indian Tea has to compete with
teas from other tea producing coun~
tries, iike Sri Lanks, Kenva and
Indonesia.
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NOTIFICATIONS UNDER SAVINGS BANKS
Acr, Govr. SAVINGS CERTIFICATES
Act, GENERAL INSURANCE BUSINESS
(NATIONALISATION) AcT, STATE BANK
or Inpia (SuBsiDIARY Banks) Act,
EMERGENCY RISKS (Goops) INSURANCE
Act, EMERGENCY Risks (UNDER-
TAKINGS) INSURANCE ACT, AND REPORTS
UNDER BANKING COMPANIES (AcQUisi-
TION AND TRANSFER OF UNDERTAKINGS)
Acr,

THE MINISTER OF STATE IN THE
‘MINISTRY OF FINANCE (SHRI
K. R. GANESH): I beg to lay on the
‘Table—

(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (3) of
gection 15 of the Government
Savings Banks Act, 1873:—

(i) The Post Office Savings
Banks (Thiry Amendment) Rules.
1074, published in Notification No.
G. S. R. 506 in Gazette of India,
dated the 25th May, 1974.

(ii) The Post Office Savings
Ranks (Fourth Amendment)
Rules, 1974, published in Notifica-
tion No. GS.R. 530 in Gazette of
India, dated the 1st June, 1974.

(iii) The Post Office Savings
Banks (Fifth Amendment) Rules,
1974, published in Notification
No. G. S. R 584 in Gazette of
India, dateq the 15th June, 1974.

(iv) The Post Office Savings
‘Banks (Sixth Amendment) Rules,
1974, published in Notification No.
G.SR. 7135 in Gazette of India,
dated the 13th July, 1874

(v) The Post Office Savings
Banks (Seventh Amendment)
Rules, 1974, published in Notifica-
tion No. G. 8. R. 736 in Gazette
of India, dated the 13th July, 1974.

IPlaced in Library. See No. LT-
B043]741.
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(2) A copy of the Post Office
Savings Certificates (Amendment)
Rules, 19874 (Hindi and English
versions) published in Notification
No. G, 8. R. 737 in Gazette of India
dated the 13th July, 1974, under
sub-section (3) of section 12 of the
Government Savings Certificates
Act, 1959, [Placed in Library. See
No. LT-8047/74.1

(3) A copy each of the following
Notification (Hindi and English ver-
sions) under sub-section (3) of sec-
tion 39 of the General Insurance
Business (Nationalisation) Act,
1972: —

(i) S. O. 1535 published in
Gazette of India dated the 22nd
June, 1974.

(i) S. O. 1660 published in
Guazette of India dated thg 6th
July, 1974 making certain amend-
ments to Notification No. 8. O.
771(E) published in Gazette of
India dateq the 28th December,
1972. [Placed in Library. See No.
L'T-8048|74.]

(4) A copy of the General Insu-
rance (Rationalisation and Revision
of Pay Scales and other Conditions
of Service of Supervisory, Clerical
and Subordinate Staff) Scheme, 1974,
publisheg in Notification No. 8. O.
326(E) in Gazette of India, dated
the 27th May, 1974 (English version)
and S.0. 1607 in Gazette of India,
dated the 29th June, 1974 (Hindi
version) under section 17 of the
General Insurance Business (Na-
tionalisation) Act, 1972. [Placed in
Library. See No. 1.T-8049/74.]

(5) A copy of the Subsidiary
Banks (Appointment of Employee
Directors) Rules, 1974 (Hindi and
English versions) published in Noti-
fication No. S. O. 400(E) in Gazette
of India, dated the 20th June, 1874,
under sub-section (8) of section 62
of the State Bank of India (Subsi-
diary Banks) Act, 1859 [Placed in
Librery. See No. LT-8080/74.]
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(6) A copy of the Emergency
Risks (Goods) fInsurance (Second
Amendment) Scheme, 1974 (Hindi
and English versions) published in
Notification No."S. O. 388(E) in
Gazette of India dated the 26th
June, 1974, under sub-section (8) of
section 5 of the Emergency Risks
(Goods) Insurance Act, 1871,
[Placed in Library. See No Tt-
8051)74.1

(7) A copy of the Emergency Risk
(Undertakings) Insurance (Second
Amendment) Scheme, 1974 (Hindi
and English versions) publisheq in
Notification No. S. O. 38%(E) in
Gazette of India dated the 26th June,
1974, under sub-section (7) of sec~
tion 3 of the Emergency Risks (Un-

dertakings) Insurance Act, 1971
[Placed n Library. See No, LT~
8061|74.]

(8) A copy each of the following
Reporls (Hindi and English ver-
sions) under sub-section (8) of sec-
tion 10 of the Banking Companies
(Acquisition and Transfer of Under-
takings) Act, 1970:—

(i) Report on the working and
activities of the Central Bank of
India for the year ended the 31st
Decernber, 1073 along with the
Accounts and the Auditor’s Re-
port thereon,

(ii) Report on the working and
activities of the Bank of India for
the year ended the 31st December,
1978 along with the Accounts and
the Auditor's Report thereon.,

(iii) Report on the working and
activities of the Punjab National
k for the year ended the 3lst
ecémber, J along with the
Actounts and the Auditor's Report
thereon.

(iv) Report on the working and
activities of te Bank of Barodx for
the year ended tHe 318 Détem-
ber, 1973 atong withi the Accouhts
ahd the Auditor's Report thetféon.
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{v) Report on the working wnd
activities of the United Commer~
cia] Bank for the year ended the
81st December, 1078 along with
the Accounts and. the Auditor’s Re~
port thereon.

(vi) Report on the working and
activities of the Canara Bank for
the yesr ended the 81st Decem-
ber, 1973 along with the Aecounts
and the Auditor's Repor{ thereon.

(vii) Report on the working and
activities of the Uniteg Bank of
Indig for the year ended the 31st
December, 1873 along with the
Accounts and the Auditor’s Report
thereon.

(viii) Report on the working
and activities of the Dena Bank
for the year ended the 81st Decem-
ber, 1973 along with the Accounts
and the Auditor’s Report thereon.

(ix) Report on the working and
activities of the Syndicate Bank
for the year ended the 31st De-
cember, 1973 along with the Ac-
counts and the Auditor’s Report
thereon.

(x) Report on the working and
activities of the Union Bank of
India for the year ended the 3lst
December, 1973 along with the
Accounts and the Auditor’s Report
thereon.

(xi) Report on the working and
activities of the Allahabad Bank
for the yedr ended the 31st De-
cember, 1873 along with the Ac-
counts and the Aaditor's Report
thereon.

(xii) Report on the working and’
actfvities % thé Indian Badk for
the yeat ended the 31st Dewrﬁberf 3
1978 with'the Accotrits ¢ and
the ndit "I"W m‘

(xifi) Réport on the working
and activities of the Bk of



Papers Laid

193 SRAVANA 4,

Maharashira for the year ended
the 31st December, 1873 along
with the Accounts and the Audi-
tor’'s Report thereon.

(xiv) Report on the working
and activities of the Indian Over-
seas Bank for the year ended the
31st December, 1973 along with
the Accounts and the Auditor’s
Report thereon.

{Placed in Library. See No, 1.T-8052/
74.]

Pourth

(@) Statement No. XXXIX

(it) Statement No. XXXIV

(iii) Statement No. XXXV

(iv) Statement No. XXXV

(v) Statement No. XXXV

(vi) Stetement No. XXXVIII

(vii) Statement N ). XXIV

(viii) Statement No. XXVIII

Bifth Lok

(ix) Statement No. XXX

(x) Statement No. XX

(xi) Statement No. XXI

(xit) Statement No. XV

(xiii) Statement No. XIII

(xiv) Statement No. XAV

(xv) Statement No. VIII

(xv1) Statement No. VI

(xv1) Statem:nt Nos. IILIV and V

[Placcd in I:brary. See N». LT-8053/74]
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STATEMENTS SHOWING ACTION TAXEN BY
GOVERNMENT ON VARIOUS ASSURANCES,

ETC. GIVEN BY MINISTERS

THE DEPUTY MINISTER N THE
DEPARTMENT OF PARLIAMENT-
ARY A¥FAIRS (SHR] B. SHANKAR-
ANANL): Sir, 1 beg to lay on the
Table the following statements show-
ing the action taken by the Govern-
ment on various assurances, promises
and undertakings given by the Minis-
ters during the various sessions of Lok
Sabha:e~

Lok SablLa
Fou th Session,
Fifth Session,
Seventh session,
Eighth Session,
Ninth Session,
Tenth Session, 1970.
Eleventh Session, 1970,
Twelfth Session, 1970.

Sabha

Second Session,
Third Session,
Fourth Session,
Fifth Session,
Sixth Session,
Seventh Session,
Eighth Session,
Ninth Session,
Tenth Session,

+

1968.
1968.
1969,
1969.
1969.

1971.
1971.
1972,
1972,
1972.
1973.
1973.
1973.

1974.

“Will the Prime Minister be plea-
sed to refer to the reply given to
Unstarreq Question No. 1481 on 1st
August, 1973 regarding the inquiries
agamst the shareholders of Maruti
Limited for economic offences and
state:

(a) whether the information re-
garding inquiries by CBI, Revenue
Intelligence and Enforcement Di-
rectorate against the major share-
holders and the directors of the
Maruti Ltd. for alleged tax eva-
sion, blackmarketing, violation of
foreign exchange regulations and
other irregularities have ginee
been collected; and
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(b) it so, the details thereof.”
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SHRI 5. M, BANERJEE (Kanpur):
I am gure you will remember that
during the last session when we were
discussing the no-confidence motion at
about 1.30 am. and we highlighted the
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problem of those raliway employees
whose servicas were being terminated,
who were jailetl and so on, we were
given a solemn assurance by the Ral-
way Minister that once the strike was
withdrawn, there would be ho wvicti-
misation and the railway employees
would be treated as members of =
tamily, This was repeated also many
times during the last session. But
unfortunately, that assurance has not
been fulfilled even today, The sirike
was withdrawn without any condi-
tions just to create a favourable con-
dition for normalcy. That was done
unanimously on the 28th May, and
the strike was withdrawn. But we
heard yesterday and the dey before
that that assurance had not been ful-
filled yet. So, I would request Shri
Shankaranand or Shri K. Raghura-
maiah to convey our feelings, which
are actually, the feelings of the entire
House, that the assurance given earlier
should be implemented. 1 would re-
quest you to kindly ask the Railway
Minister to make a statement as to
why those assurances have not been
fulfilled. Once again I would request
the hon. Minister of Parliamentary
Affairs to convey our genuine senti-
ments to the hon. Minister and see
that all the railway employees are
taken back.

sft T wat (aiEr) o owew
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Now, Secretary-General,
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SHRI S. M. BANERJEE: I think 'the
Minister was going to say something,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHR1 K. RA'GHU-
RAMAIAH): There is no question of
postponing  anything because they
particular Minister is insolved. 1 deny
that insinuation. Normally we do try
ouy hest to fulfill the assurance given
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within three months, but in certain
circumstances it may not be possible,
but we shall certainly bear in mind
the urgency of such matters.

12.09 hrs.

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I
have tc report the following messages
received from the Secretary-
of Rajya Sabha:—

(i) “In accordance with the pro-
visions of rule 111 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclose a copy of.the Indian Tale.
graph (Amendment) Bill, 1874,
which has been passed by the Rajya
Sabha at its sitting held on the 22nd
July, 1974”,

(ii) “In accordance with the pro-
visions of rule 111 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed to
enclose a copy of the Rampur Raza
Library Bill, 1974, which has been
passed by the Rajya Saebha at its
sitting held on the 23rd July, 1074

BILLS AS PASSED BY RAJYA
SABHA

SECRETARY-GENERAL: Sir I lay
on the Table of the House the follow.
ing Bills, as passed by Rajya Sabha:

(1) The Indian
(Amendment) Bill, 1874

Telegraph

¢
(2) The Rampur Raza Library
Bill, 1874,
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12.10 hrs. '

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported repression on Adivasis in
Maharashtra and West Bengal

PROF. MADHU DANDAVATE
(Rajapur): I call the attention of the
Minister of Home Affairs to the follow-
ing matter of urgent public importance
and request that he may 'make a
statement thereon:

‘Reported forcible eviction of
Adivasis from their agricultural
lands in Maharashtra and West
Bengal and police repression on
them.'

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): Sir, according to informa-
tion obtained from the State Govern-
ment, there had been large scale en-
croachment of forest land in the two
forest division of Dhulia District. As
on 15th July, 1974, 7719 acres of forest
land were under encroachment in the
two forest divisions. Efforts made by
the Forest Department to secure the
yemoval of encroachment through
persuasive methods did not succeed.
Therefore, the State Forest Depart-
ment removed tbe encroachment in
2023 acres with the help of the State
Reserve Police. The encroachment
was not for residential purposes and,
therefore, no Adivasi family was
evicted from their residence. The
State Government have also reported
that allegations of repression by the
State Reserve Police have been found
to be without foundation. The State
Government have taken steps to pro-
vide alternative employmenf and
source of livelihood to persons who
had encroached on forest lands. A
scheme costing Rs. 21 lakhs for road-
building, soil conservation, afforesta-
tion etc. iz being implemented in
that areas,
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Government are aware of the proe-
blem of alienation of Adivasis land in
this area. The State Government
have informed us that they awme pro-
posing to amend suitably the Maha-
rashtra Lang Revenue Cods 50 as to
safeguard the interests of Adivasis,

The Government of West Bengal
have been requested to furnish the
relevant facts regarding newspaper
reports alleging eviction of Adivasis
from their agricultural lands in Jhar«
gram area in Midnapore District of
West Bengal.

PROF, MADHU DANDAVATE: The
cursory and scrappy statement made
by the hon. Minister on the floor of
the House gives no evidence at all
that he comprehends the gravity and
seriousness of the situation created in
Maharashtra and West Bengal by the
eviction of Adivasis and the unparal-
leleq and unprecedented repression
that is let loose by the SRP and Police
on the Adivasis who are struggling
for their legitimate rights.

As far as Maharashtra is concerned,
Adwvas: belts like the Chandrapore
district and the Dhuha district are
seriously affected by the agitation of
the Adivasis that 1s going on there.
The agitation i1s by the Adivasis, the
Harjjans and also the nomadic tribes.

1 draw your attention to the fact
that I had raised the issue of atro-
cities on Adivasis, Harjans and noma-
dic tribes in Manekgarh in Vidarbha
district of Maharashira under rule 377
on 26-4-74. In the course of my
observations, I had categorically de-
manded from Government that the
Union Commissioner for Scheduled
Castes and Scheduled Tribeg should
make an on-the-spot inquiry of the
struggle that is going on in Manek-
garh in Vidarbha, Maharashira and
also to ascertain whether there were
atrocities on Adivasis, Harijans and
nomadic tribes. I also said that the
Parliamentary Committee on  the
Welfare of Scheduled Castes and Sche-
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duled Tribegy should also investigate
the matter,

I will just read the direction given
by the Deputy Speaker then. When 1
specifically demanded that the Com-
missioner for the Scheduled Castes
and Scheduleq Tribes should make an
on-the-spot inquiry and the Parlia-
mentary Committee should also probe
into it and report to the House, the
Deputy-Speaker had given the follow-
ing direction.

“Mr. Dandavate, I think, he has
made a very constructive sugges-
tion. He has referred to the Com-
missioner for Scheduled Castes and
Scheduled Tribes. He has certain
responsibilities and let him do his
job.”

I am happy to note that though rather
late, the Union Commuissioner for
Scheduled Castes and Scheduled Tribes
has already done his job. He went to
Manikgarh and made an on the spot
enquiry. I am pamned to find that ihe
statement of the Minister is less than
whatever hag appeared in the press.
He has not even cared to contact the
Union Commissioner for Scheduled
Castes and Scheduled Tribes whose
office is very close. If only he had
listened to the details furnished by
the Commissioner for Scheduled Castes
and Scheduled Tribes, such wrong,
incorrect, cursory statement would
not have been ‘made in the House. I
would like to read before the House
the specific statements made by the
Union Commissioner for Scheduled
Castes and Scheduled Tribes in this
regard. Iam quoting from the Nagpur
Times dated 16th July, 1974:

“Manikgar Encroachers—Mane
criticises Government’s  Eviction
Decision.

Mr, Shankarraro Mane, Commis-
sioner for Scheduled Castes and
Scheduled Tribes, Government of
India, criticiseq here today the
decision taken by the Maharashtra
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Government to evict the so-called
encroachers on forest land in Manik-
garh area of Chandrapur district,

Mr. Mane. a former Congress MLP.
who toured the area on July, 13 and
14 told Nagpur Times in an inter-
view that the problem was essen-
tially a human one and it should be
dealt with in that perspective. He
hopcd that the Government would
see the issue in that light,

Mr. Mane said that out of 2068
families on the land in question,
residing in 51 villages, 617 belong-
ing to Scheduled Castes, 12 to
Scheduled Tribes and 543 to noma-
dic tribes, 886 families were from
others, including g number of those
belonging to the other Backward
Classes etc.

His attention was drawn to the
problem and the plight of the large
number of persong from Scheduled
Castes, Scheduled Tribes and Noma-
dic Tribes, who have developed land
there some time back, Mr. Mane
said. He had written to Mrs. Prati-
bha Patil, Minister of Social Wel-
fare in this regard and asked her
to look into the question.

Mr. Mane saig that he could not
understand as to how for the last
so many years the Government
allowed these families to settle on
the reserved forest land, develop it
and start farming. What were the
Forest and other officers doing? As
a matter of fact, the Government had
de facto recognised the settlers by
providing them with many facilities
like schools, wells, panchayats etc.
ang also by recovering taxes from
them, Their names were algo enrol-
led in the voters’ lists and they
have voted in the various elections
from 1971 onwards, Mr. Mane said.

It was the unscrupulous forest
contractors who in collugion with or
connivance of forest officers that
destroyed the forest and the settlers
only came later, Mr. Mane gaid,
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He faled to s¢e how the Govern-
ment would be able to yeplant the
forest which would take decades to
grow to economic value.....” etc,

He saud there are political overtones
to the problem. I had pointed to this
House the atrocitieq committed at
Manikgarh were g0 pronounced and
tragic that even a cursory report of
these tragedies would move any sensi-
tive heart. When forest officers went
to destroy a hut, a pregnant woman
just to about to deliver was dragged
out by the forest officer and both the
woman and the new born baby died.
When advasis and scheduled castes
men were removed in a truck, one
child was left by a Harijan woman, A
forest officer jumped from the fruck
and trampled a small baby under his
feet and the child died. When sche-
duled castes men were taken to the
Andhra border and left in the lurch,
one thirsty child dled for want of food
and water This is the manner in
which they have been treated. The
Home Minister is not able to give us
the details. Fortunately, a prominent
newspaper in Bombay, the Maharash-
tra Times, sent a special representa-
tive, Shri Dinu Ranadive to Manikgarh
and he hasg written two special des-
patches in the Maharashtra Times
dated 17th and 18th July. They have
shown the houses that are destroyed
and burnt They have given the
details of the interviews they had
with those on whom the atrocities
were committed by the police,

T would like to have a categorical
reply from the hon, Minister to my
questions. When I have raised this
question under rule 377, why is it that
the investigation made by the Com-
missioner for Scheduled Castes and
Scheduled Tribes has not heen brought
before the House? Why is it that the
Parliamentary Committee on Sche-
duled Castes and Scheduled Tribes has
not investigated into the problem?

Represrion os Adieasls '
Wﬁmm

MR. SPEAKER: Hp should conclide

now,
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PROF. MADHU DANDAVATE: Sir,
if he had made some reference to it,
1 would have asked some guestions.
In fact, Sir, you should have pulled
up the Minister for not giving all the
information.

There is another instance. In
Dhula district of Maharaghtra there
is a powerful movement led by the
Socralist Party, the CPM and. the CPI,
which movement is growing in volume
and intensity. In Dhulia district,
which 18 the north Adivasi belt of
Maharashira, 4,000 Adivasi families
have been evicted from 20,000 acres
of Government forest land. I am
seeking specific information on this
pomnt Is it pot a fact that in this
particular belt the Maharashtra Gov-
ernment had appomnted two special
tehsildars to survey the transactions
in lands of the Adivasis and that they
have given their finding? Deliberately,
the Maharashtra Government have not
brought forward the finding of the
survey because they know that if the
findings of the survey are made known
to the country, the lethargy of the
Government would be thoroughly
exposed and the gtrocities committed
by the police and the landlords on
the Adivasis would be throughly
exposed ‘These are the facts that I
place before you.

In conclusion. I want to ask the
Home Minister why he has given only
a scrappy note and not detailed infor-
mation Why did he not show the
Commissioner for Scheduleq Castes
and Tribes the courtesy of meeting
him” I want to know from the hon.
Minister whether the details that 1
have placed before him are correct or
not. Will he next time place before
this House a complete raport of the
Commissioner for Scheduled Casies
and Tribes and will the specia] Parlia.
mentary Commitlee for Scheduled
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and ipvestigate the problem? Even if
you aif tight, the nulitant Adibasis in
Mabarashtra are not geing to take it
lying down. They have already raised
their banner of revolt and they will
continue to fight for justice which
has been denied to them I want the
hon, Minister to reply to these ques-
tions, As far as West Bengal is con-
cerned, my hon. friend, Shri Samar
Guha, will raise the problem.

MR. SPEAKER: Every time mem-
bers tell me that 1 do not limit the
time, Now they can very well imagine
how difficult it is,

SHRI RAM NIWAS MIRDHA: The
hon, Member has mentioned about
Mansgkgarh in Chandrapur district and
some incidents which took place there.
The gtatement that I have made is
particularly with respect to the recent
incidents in Dhulia district, But I
would like to mention that after the
matter was raised here, about Manak-
garh and other tribal areas, the Com-
missioner for Scheduled Castes and
Tribes went {o the spot, as suggested
by the hon, Member, which he would
have done even otherwise. Far from
not meeting him, 1 met him immedia-
tely after his visit to the gpot. I met
him this morning also before I came
to the House, to try to know first hand
what has happened there. We are in
touch with the developments. Shri
Mane himself has written a letter to
the Chief Minister. When I went 1o
Bombay in connection with a Joint
Committee, I met the authorities there
ang discussed with them what legis-
lative, administrative and other mea-
aureg are needed to meet the situation
which was developing in a very serious
way, As I mentioned in my statement,
there was some lacuna in the tenancy
faws regarding the transfer of land
from the Adivasis to the non~Adivasis,

We have received information from
hem that they propose {0 jssue sn
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Ordinance which will plug the loop-
holes, So far as len‘]:.l‘ lacuna pis
concerned, they will try to remove it.

As regards other matters, I have
mentioned what steps we are taking to
rehabilitate these persons who were
evicted, They have also given reasons
why they were evicted. It is because
they had forcibly occupied and encroa-
ched upon forest lands. We have
impressed upon them the necessity of
rehabilitating them even if they were
illegally in possession of those lands.
We have lold them that if they have
to be evicted, they should be provided
alternative lands and means of liveli-
hood. We will pursue the matter.

As regards the atrocities committed,
1 wil] not go into details. They have
given certain assurances. I would like
to ensure the hon, Member....(Inter-
ruptions). The police have also been
beaten; they have also been injured.
1 would not like to go into all those
details, 1 would like to assure the
House that we will again take up this
matter with them and see that nothing
happens which hurts the pride of
Adivasis. All protection will be given
to them and they will be rehabilitated.

PROF, MADHU DANDAVATE: 1
would like to know, as per the direc-
tion of the Chair, from the hom.
Minister whether the Commissioner’s
Report will be brought before the
House. Why were the. findings of the
Commissioner not brought before the
House? He has violated the direction
of the Chair. It ison record. I lodge
my protest. Adivasis do not get pro-
tection in this House. Sir, I read out
pefore you the direction given by the
Deputy-Speaker. The Government
refuses to follow the direction of the
Chair. What should we do? When
we violate your direction, you pull us
up. But when the Government violates
the direction of the Chair, you do not
do anyttdng,'rhereisadirmﬁmm
the Chair that the Report should come
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before the House. I request you, Sir,
in the name of Adivasis.....

MR. SPEAKER; Why are you getting
S0 sentimental, so emotional?  The
Minister has already said that they
are going to issue an Ordinance to
amend the Act and do everything. He
hag given a full assurance., What else
do you want?

PROP., MADHU DANDAVATE:
Whatever direction iz given by the
Chair, you please see that the Gov-
ernment follows the direction from the
Chair.

MR. SPEAKER: I am not to issue
direction from here. I have no autho-
rity to issue directions,

PROF. MADHU DANDAVATE:
What is the dignity of directions com-
ing from the Chair?

MR. SPEAKER: I am not prepared
to give any direction. The Minster
has already given a very categorical
and a very clear reply,

PROF, MADHU DANDAVATE: He
has not said that the Commissioner’s
Report will come before the House.
He has not said that.

MR. SPEAKER: He has given a
very clear reply. Why do you bring
in the Chair here?

PROF, MADHU DANDAVATE:
Becatse the Chalr has given a direc-
tion,

oft wq frwd  (afwr) ¢ wfes
¥ Feidd ariefy or off gaw S9na
fewmg®

in Meharashitra & W, Bengul
(c.A)

PROP. MADHU DANDAVATE: Let
the Home Minister at least sy, as
directed by the Deputy Speaker, the
Report of the Commissioner of Sche-
duled Castes and Scheduled Tribes
will come before the Houwe,

MR. SPEAKER: He has already
given a clear and categorical reply.

off gt W weE ¢ wTETE W)
a7 Arafa & o @I 7

ot ay foord : wemw WP Fa
=AeqT ¥ Av7 § WX ag A€ 7 oF
afafes qv7 goT TAT, WA BV FY
worrag & g 1 Ao S W Ty
feward & ? wqeh SO wer wifgd

MR. SPEAKER: He has given a
categorical assurance,

PROF. MADHU DANDAVATE: Let
him say that the Report will come
before the House.

MR. SPEAKER: I think, he has

given a very clear reply.

PROF MADHU DANDAVATE: No.
Sir. The entire House wants that the
Report should come before the House.

MR. SPEAKER: His reply was
quite categorical, He gave a very
clear reply.

PROF. MADHU DANDAVATE: Let
him say that. (Interruptions),

SHRI RAM NIWAS MIRDHA: I am
not aware of any direction given by
the Chair to produce the report on
these incidents to the House. All that
1 could learn from what the hon.
Member guoted from the proceedings
wag that the Comntissioner should go
to the spot and enquire. The Com-
missioner goes to the spot from time
1o time and enquirea asbout many
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things. He gives a report every year
which is presented to the House. Here,
Sir, I have to consult him because
there are certain ihings which he
writes to the State Governments....

Y st fagrd avenan (o)
A AT G Wl B (vdw g & wHa
g {5 ag FMET § 9@ 0 F#% I
HEHT F i W ST | FAB1 RAE £
BT QAT 9 4L G |

SHRI RAM NIWAS MIRDHA: I
will consult the Commissioner. He
is a - dignitary wunder the Consitu-
tion. There are certain things which
he writes to the State Governments.
1 will consult him, how much of that
he would like to include in his Annual
Report in the light of the comments

received from the State Govern-
ments. ... (Interruptions),
MR. SPEAKER: 'The position is

like this. Yoy asked- g question. The
Minister replied, and in his reply he
gave a Very categorical assurance that
the Act is being amended. You said
that the Commissioner was not con-
sulted. You read out the statement
made by him. The Minister in his
reply has said that he had already
contacted the Commissioner and even
this morning he was in touch with
him.. Now what should be the pro-
cedure? Should he read out the State
Government’s reply and then also the
State Commissioner’s reply? After
all, he will be replying on behalf of
the Government. In this report it is
expected that he got the information
from the available sources, and he has
said that he contacted the Commis-
sioner also. Besides that, what else
do you want? D you 4“hink ‘that,
while replying on behalf of the Gov-
ernment, he should say that this is
Maharashtra Government’s reply—or
Government of India’s reply or this is
the Commlssmner’s reply and thig is
this officer’s reply or .that.
1187 L.S—9°
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reply? So far as the procedure of ithis
report is concerned, it is a report whicn
has already come to this House. Now
1 wiil have to setile this. The proce-
dure I accept once will become appli-
cable in future also. Now what should
1 do? Have I to ask him, to read, on
the one hand, this Government's offi-
cial reply and then aiso ask him to
say that this is Government’s reply,
this is Commissioner’s zeply and s0
on?
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St weo fagrdy awwaw - faat S
T gdl S i TR 7 G FAI0.
Qa8 g  #EEmT W
o faurg ey &0 a9 s g
TG AT FAFT W G FFATE o

F10

HAW WEA : qF TFCETA
QST & | § TIQ JHU IV AoA
ST | Fi AT g wifgw v Jes
gAc TThed ar 7l 7 WA T oGai
ghami qr g «wY FFrdr g W™
T §q [RT AGT - HGW A - qrigE
X1 TF SOH T [fgT |\ 990 $F T@
g Tifea e ag @ 3%11‘( qgAge?
T :—;raim HiTd & ar q9 EHE

g“r FA TETT | A ZH(&SH‘ Tq
@ T A% awal 1 mwAr
QAT §F1 INET 1 AST qTE
SR 1 Fge fFar &

He said he was in touch with the
Commissioner.
earlier as well as only this morning. .
He has said it,

PROF. MADHU DANDAVATE: I
agree with your contention. All that
I say is that after consulting the Com-
missioner and the Government of
Maharashtra, let him come . forward
with somie statement. Probably yéu
have not read that statement. There
s not even & refefencé to Manikgarh.

He talked to him
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MR. SPEAKER: Prof. Madhu Dan-
davate, please sif down. He gives the
reply on behalf of the Government
and that reply includes it. He has
made it clear. I can ask somebody to
read his reply also.

greger § Uz ovmar | of fass
W owew £1 A@T § AT AT AEF AAA
FgAdy ST | mgEr & fAw A
JHIEZ ZIT |

it wew fagrdt aww@at ¢ sraee
Zized F AR H T4 A7 T @A
WY w50 & 1 gAfae wfRsae 6wz

&1 frard oY o 47 3t Ata4TA

¥ oA ®1 UL 2

WeOW WA T 3AE 47 H
I A1 AT WEANAE F¢ G917 AT AL
A YT FT AT | TART § 7T A7 |
afem oF 995 & I JAE FH TTq )

Y e fagrd awd@t - 3T 3
FAH FT AFT £ |

PROF. MADHU DANDAVATE: Mr.
Speaker, Sir, you have missed a point.
There is ne reference to the Maha-
rashtrg Government’s attitude. He
has said nothing either about the
Maharashirg Government’s attitude
nor the Union Government’s attitude
as far as Manikgarh is concerned.
There i> no reference in the statement
at all.

MR. SPEAKER: That you can ask.

PROF. MADHU DANDAVATE: As
far as Manikgarh is concerned, you
have given nothing of either Mahara-
shtra Government’s attitude nor that
of the Union Government.

MR. SPEAKER: The hon. Member
should not shift his ground. If he is
saying that part of the information
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has not come, I would not take a

minute to allow you.

PROF. MADHU DANDAVATE: You
please go through the proceedings. 1
have said it.

SHRI RAM NIWAS MIRDHA: As 1
have myself said, this statement con-
cerns Dhulia, Because that is a recent
occurrence we thought that the hon.
Members would be interested in know-
ing the facts about it. But we were
aware of the point the hon. Member
raised in a previous session. In fact
the visit of the Commissioner is with
respect tg Manikgarh and not Dhulia.
Therefore, I have given all the infor-
mation saying that as desired by the
hon. Members, the Commissioner visit-
ed the spot and he made inquiries and
he was in touch with the Government
of Maharashtra and also in touch with
us and we are pursuing everything
that flows from that report.

SHRI H. M. PATEL (Dhandhuka):
Ask for the report of the Commis-
s_ioner.

SHRI SAMAR GUHA (Contai): My
Iriend, Prof. Madhu Dandavate, has
given a brief description of the barba-
rous atrocities committed on the peo-
ple of Manikgarh. I want to submit
that just at the moment the hon.
Minister admitted that he had no idea
that the Deputy-Speaker had given z
special directive to him to consult the
Commissioner, Scheduled Castes and
Scheduled Tribes and then inform the

House about the matter of consulta-
tion.

I want to know from the hon. Minis-
ter whether he will henceforth con-
sult the Commissioner about this spe-
cial matter raised by my friend, Prof.
Madhu Dandavate and whether he
will place a report of the discussion
held between him and the Commis-
sioner on the floor of the House. You
will remember that you adnditted this
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motion on Tuesday, today is Friday
and they might have had a telephonic
talk with Calcutta. Central Minister
Prof. Kisku comeg from that area and
Mr. Subodh Hansdg another Central
Minister alsp belongs to that area and
Mr. Mohato, the West Bengal Minister,
visited jhargram arca. Atrocities are
being committed there and agitation
is going on. Many of the adivasi
leaders have been arrested. Their
meetings are not allowed tg be held.
I have visited that area. Cannot they
get information by telephone? I
think, Sir, you should pull them up
for these things. They are trying to
treat adivasi people very callously. In
the All India Congress Committee they
passed any mnumber of pious resolu-
tions in support of socialism, but is
this the way of doing about it? This
community is being oppressed and are

exploited. They should get a better
treatment. Only that will be peal
socialism. But what is this? This

Jhargram area wag inhabited by adi-
vasi people; it was a forest area;
hundreds of them lost their lives there
while reclaiming the land there be-
cause of the wild animals. A Raja
was given zamindari of that area anc
he brought many landowners here to
nust the adivasi from these lands. This
is what happened. Now, because of
the new Land Act passed by the West
Bengal Government many of the ghare-
croppers are being ousted to deny
them the right to enlist their names in
the settlement records for these lands,
so that they cannot get the land as per
the land Settlement Act. The Police
is Shielding them. In the mame of
Yuv conzress or youth congress local
MLAs cooperate with the police to
throw out adivasi sharecroppers from
the land. This is plantation time but
they are stopped from sowing. Their
saplings are uprooted,

The Congress talks about the pro-
cess of land reforms and the law pass-
ed by the West Bengal Government,
but 1 want t¢ ask you whether this is
the way in which a model law is to be
evolved and implemented. Ig thig the
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way of doing such things? The adi-
vasis are the most exploited commu-
nity.

Sir, the adivasis were cultivating
these lands for the last 10 or 15 or 20
years. In the name of afforestation
ihese adivasis are being driven out
and they are not allowed to sow. Sap-
lings are being spoiled, saplings are
being uprooted. I cap understand
all this provided alternative land is
given tp them. But the Government
have not done that. How can you
deprive them of the land that they
were cultivating for the last ten or
twenty years?

First of all the Government said
that they do not have any informa-
tion. I mentioned to the hon. Minis-
ter the other day that agitations were
going on in this regard. If you do
not take any steps there will be fur-
ther agitations. I want to know from
the Government whether they are
issuing instructions to the West Bengal
Government to see that these adivasis
are allowed to enlist their names in
{"1e setilementi records as land-owners
and to see that oppression by the
Police and M.L.As. should be stopped.
Also, are you giving any instructions
to the West Bengal Government that
unless and until alternative land is
provided to the adivasis no eviction of
adivasis should take place from their
lands which they have been cultivat-
ing for many years? Sir, they talk a
Tot of about socialism; they talk a lot
zbout the exploited community—adi-
vasi community. The proof of the
pudding is ia the ecating. What kind
of pudding 2re you placing before the
adivasis—the most exploited commu-
nity?

SHRI RAM NIWAS MIRDHA: Sir,
we have not received anyv information
from the West Bengal Government.
We seni them a wireless message and
we even telephoned to -them. Even
hefore the calling attention notice
came. we saw o statement by Shri
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Samar Guhy regardmg eviction of adi-
vasis in the Midnapore Distriet. On
the basis of that report we approached
them to give us all the facts of the
case Ag regards eviction notices jseu-
ed by West Bengal Government, we
shall convey to the State Government
and shall pursue this matter with
them ang if and when we receive de-
tails about the eviction from them, 1
can convey 1t to the hon Member per-
sonally and see that they take steps
to go ahead with the land reforms
This is exactly what the hon Member
has said This 15 the policy that the
Central and State Governments have
been following with respect to advasis
and we would 1mpress upon them the
necessity of pursuing all these things
in the proper spirit

off weresT yom (9HY) weEm
wgrey, fow faar | sraear O AW
®Y qrer A%t 2 @ ag fgard ar @y ?
gfs w7 Ky w02 94y f=3a7 21, oy
F gre7 wrfaarfaar v aRrE gy
& aY 7g faorr Foo fr AR R oA e
grogfar A ATOE T WY 1 awm
ag & f o8 P =1 % =9dy | afz
AR 3T AW ¥ afaErt 87 o
AR A7 WTA R T § SrA-frate
# sgFeqr ARI F7 qFAT A/ gfe §
| o wfatrer £ @ #99 § ar
w1 ag wifA FzemEy & g7 A g
Ay 7

T ag oA At g % ar AT
#¥ mfeafaay 7 suear & I
¢ e mfzarfmar a1 gdq qere
Y g & WM @Y H A9 0A1C AT
ST, g1 7 fRaqd Arfgamt sty
1 S 4 A fradl dfgdme #5
agl ¥ g2mn qur @ ) WaY WRRW A
Tt @ fx o g 3 9 giew
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foar & fo ag wrfearfeny & feq &
wegfag FA ¥ ANETFIAT TG §)
ST GTHIY FY 89 I & fore uwrare )
T T AWRF 1T § | AAY wGIET,
aa1a f& wgrorg av e weAfaT FAA
Ty 9% GUET FW | 3 ag 6 A
agar g 5 w7 aF fray aifzafaai

#1 A1 oPETgRT &Y wE 2

aa™ a7 g f& wav g arfe-
Fifaar & foo Ifas = 4@ 57
Fidr 2 A 3 A/ wla 5@ §,
AT H7HIT KT I7 F A4 T IW I
3214 7 1 4 Al HYAT 9T ATy
F fom, Jdta 9T &)

M9 I AT g1 AAT HIET,
w7 39 & g #1d 7o faarar s
737 % fqg wrf aeemlT 0 3
T 4 * AA T TFN AFA AR TFTAT
A A FF1 T 39 9977 F7 qeatAe gAv
At vy &Y 37 wrfzarfaar & sft
i fawrErdt qEATE AT
arere 7 qiee fr 3@ 34 ¥ tan
FIT waEEqr 7 ar faw & 3 wywEr
Wfart frafe v &% 1 37 wife-
arfaar w1 A T ART AT AL [
ATEY | AT T 25 A F A1 8Y
43 fred § @aw 9 B AT TAREz
147 & 7 fzar fr faw & 3R wwivg

fadr ©

Y 7w e feef Al @
gzt oqer vy qar 4 fr feaqr
wita mfznfear ®t 21 T, FT9HwT A
feaay &Y 1+ &% wwmAT g 5w emna-
F49 NETF F A3 § JZ AT GIAT
T AAg T & gty 39 feam Wy
g ¥T % W g qAT & Al aa
AW T T qQqTQ MY |
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31 aF IR a8 FgT 537 T
FTANAT F5 T g1 ATAT 39 F AL
# 0f fraga a<am wgw 5 wgRreg
FFR UF FeTT AT F347 3T
3AXT FAIT F FAT § @aW@T FE
F fau, a1 z8 @om T Ffz0 fF
STeaT €1 98 ANraT g1 J(4at faq 7 [y
FAAT @ifwat & ag g7 gr a5 |

SHR! JYOTIRMOY BOSU (Dia-
mond llarbour): There is an inhuman
reign of terror and I would like to
know what the Committee of this
House--the Committee for the Welfare

of Sch:duled Castes and Scheduled
Tribes-—are doing about it.

SOME HON. MEMBER: It is ¥ *

SHRI JYOTIRMOY BOSU: I do not
know whether it is. **

Has this Committee visited the pla-
ces where atrocities have been com-
mitted on scheduled castes and sche-
duled tribes? If they have not gone
there. I would like to know why
have they not gone there.

My AgRT AT St 3y,
oy fFAY ®Y ar @9 fFar w70 |/t
29T AT FAfeAT § IF T9 G H04 @1

grr rfam

N sfarg @g ¢ T AT fRar
7 Fgr i au 781 strar =ifza

Somebody from behind said it. I
did not agree with that.

qeger AEEg - Ag Al A1 7 faa
faar ag w2 & 8¢ Jgar

it saffaeq &g : ®  nAT A
A | RIS AR F AtAT, ¥ AMT & 3H
qAgqa Agr 2 |

**Expunged as ordered by
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it wree fagry arsad - AE0 FEae
"3RE, ¥ fwT w8 Fm fr afeqs
nFTITA FHLL HYex

s wfawg &g : 191 F, 39 IF
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The three places where this
of terror has been let loose
Nagri, Navadpur anq Sahadal. The
Adivasis tilled these lands for three
to twenty years and this a‘reéiis"only
technically forest. They have been
paying occupation for decades and
there are government receipts for the
same. The Congress Government very
recently decideg to evict them syste-
matically. Even sowed lands have been
ruined and they have a'so been pre-
vented from further sowing. Frequent
atrocities are being committed and
even cases of rape of Adivasi women
have taken place. Govermment have
filed 198 cases against Adivasis to divert
the public mind. The District Collec-
tor made a propaganda that there is
a parallel Government but he had
to withdraw it later. They have de-
ployeq 500 State Reserve Policemen
and they are playing havoc, They
tiave demolished hundreds of huts be-
longing to scheduled castes.

reign
are—

They have taken to indiscriminate
arrest; and they have not spared even
boys ageq ten to twelve and they have
kept in jail for two months “without
trial. On the one side you have these
starving, decaying and struggling.
Adivasis and on the other hand there
is the mighty police raj of the Maha-
rashtry Congres Government plus the
mighty Purushottam Sena

As regards the Furushottam Sena.
there are 30,000 acres of land under
sugarcane; for each acre of land, the
owners paying Rs. 7 per acre; the
owners of 45,000 acres of irriga}ed land

the Chair.
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are paying Rs. 5 per acre, ang the ba-
lance at Rs. 4 an acre. All this is
collected to maintain the big Purushot-
tam Sena, named after Shri Purushot-
tam Patel. Congress leader ang the
headman of the co-operative bank fi-
nance sugar lycoons. They have em-
ployed 12 commanders. 100 havildars.
1300 watchmen, 200 horses, 120 rifles.
jeeps and motor-cycles. Rs. 19 lakhs
is their annual budget.

In Dhulia in Maharashtra, the mat-
ter under reference, the landless peo-
ple are numbering about  2,61.000,
farners 2,19,000: 37 per cent of the
tribals. ..

MR. SPEAKER: The question is ab-
out the eviciion of the Adivasis

SHRI JYOTIRMOY BOSU: Yes.
Adivasis in Maharashtra. We are talk-
ing about Maharashtra and West Ben-
gal. If vou like, I can bring a map
and an encyclopaedia and show you.

MR. SPEAKER: No, I do not need
his guidance in this.

SHRI JYOTIRMOY BOSU. What
does the call-attention notice say? Lot
us read it. It says:

« forcible eviction of Adivasis

from their agricultural Jands in
Maharashtra....”
What am 1 talking about? T am
talking about Maharashtra. (Ivfer-

ruptions.)

Dhulia is in Bengal. Mr Congress-
man? Dhulia is in Bengal, Mr Bhag-
wat Jha Azad?

SHRI BHAGWAT JHA AZAD:
(Bhagalpur): T know that, You are
talking much bevond  Maharashtra.

(Interruptions).

SHRI JYOTIRMOY BOSU: 1 am
talking about Maharadhtra.

SHRI BHAGWAT JHA AZAD: Don't
talk like that. I know where
Dhulia is. (Interruptions)
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MR. SPEAKER: Let both of them
please sit down.
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SHRI JYOTIRMOY BOSU: Why
does he come in between? (Inter-
ruptions).

MR. SPEAKER: May I tel] both of
them to please sit down. Why does
he go out of the way to annoy him?

SHRI JYOTIRMOY BOSU: What
did I say, Sir»

MR. SPEAKER: Why does he go out
of the way? Why does he not deal
with his own motion?

He is unnecessarily annoying and

provoking others.

SHRI K. S. CHAVDA (Patna): He
said. “Is not Dhulia in Maharashtra?”
Ang he became angry,

MR. SPEAKER: No. this is not going
into record, the observations about
Dhulia and all these unpleasant re-
marks.

SHRI K. S. CHAVDA: Is it unpar-
liamentary?

MR. SPEAKER: No, that is not the
question. We was expressly pointing
to them and saying. ‘“You Congress-
‘nen, you Congressmen”. It was done
in a very contemptuous manner. He
was very provocative. Let him not
be provocative. He can do without
provocation, Let him go on without
provocation.

PROF. MADHU DANDAVATE: “You
Congressmen”. Shall he sav  “You
Jan Sanghis”?

MR. SPEAKER: It was said in a
very contemptuous way,

SHRI C. M. STEPHEN (Muvattu-
puzha): The tone, the gesticulatiop, and
the reaction in the House—it js these
you have to consider. Tt was saig with
contempt anq derision. We are not
to be treated like this.
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SHRI SAMAR GUHA: On a peint
of order. In the course of these angry
exchanges. . . . (Interruptions).

MR. SPEAKER: Mr Bosu, would you
Kindly accept my advice? When talk-
ing, you hag better deal with the mo-
tion instead of going left and right.

SHRI JYOTIRMOY BOSU: Bhag-
wat 18 u friend of imine outside, But
when he says that Dhulia is not in
West Bengul and I retort by saying
“You Congressmen”, why should he
get angry?

SHRI BHAGWAT JHA AZAD: Does
he want a reply? 1 will give it. 1 will
say why 1 became angry. It is not a
question of saying “You Jyotirmoy
Bosu”. I say vou are derogatory in
your language. (Interruptions).

13 hrs,
MR. SPEAKER- Kindly sit gown.

SHRI MANORANJAN HAZRA
(Arambagh): On a point of order.
Mr, Jha has provoked this House.

MR. SPEAKER: Nothing of this un-
pleasant incident should come on re-
cord, We will ensure that. Nothing
unpleasant will come on record.

SHRI DINEN
(Serampore):
pleasant.

BHATTACHARYYA
There is nothing un-

SHRI K. S. CHAVDA: On a point
of order, What Shri Jyotirmoy Bosu
said ig on record; you confirm it. He
said nothing unparliamentary, Why
do you allow this wasting of time
on this important call attention?
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SHRI A. K, M. ISHAQUE (Basir-
hat): Unpar\iamentary words may
be expunged. Bug words do not mat-
ter; it is the mode and manner of

expressing them that is being object-
ed to.

_MR. SPEAKER: It is not a ques-
tion of being unparliamentary. He
is unnecessarily provocative.

SHRI JYOTIRMOY BOSU: Bhag-
wat 1s a friend of mine, If he has
not been able {0 take a joke, I am .
S0TTY.

SHRI BHAGWAT JHA AZAD. le
15 not the wisest man here, We
understand joke. But 1t is the tone
ang demeanour that is being object-
ed to. You are derogatory. You say
“You Congressmen™. 1If 1 say *‘You,
Madhu Limaye,” he will understand
1 better. 1 understand jokes,

SHRI JYOTIRMOY BOSU: In Dhu-
lia district 1 Maharashtra, landless
peasantry comes to about 2,61,000 as
against 2,19,000 farmers and 37 per
cent are tribals. That is the largest
tribal concentration. There are 3.6
million Bhils out of 6 millioy tribals
in the district. Besides there are
Pawras, Gavits and Konkams. No
real land ceiling has been imposed.
Land reform is unknown in that
area. The scheduled tribes and adi-
vasis lost land in two ways-——one by
slave labour in their own lang ana
another on the false pretext, on
medical grounds and putting up docu-
ments showing fictitious loans at a
very high rate of interest. Even un~
lawfu] legal ownership has been
managed. In other areas also like
Manikgarh iy Chandrapur district
near Nagpur ang in Thana District
evictions have taken place. In Thana
District one scheduled {ribe was kil-
led. In Sutrakar, eviction had taken
place on a large scale at the instance
of a man called Chandu Halvaj of
Gopalan Samithj one person was Xijl-
led and another injured. We demand
that the SRP ghould be withdrawn



223 Repression on. Adivasis . JULY 26, 1974

in Meharashtra & W.-Bengal
(C.A))

[Shri Jyotirmoy Bosul

at once’ and ownelshxp of Adivasi tuled
land ‘ shéuld be tregularised ‘in their
xa\iour Inputs ior development of
agncultule should be given ang K6 a
crash programme of afforestation
should be started, becaysg the Gov-
ernment- appomted forest officers have
destroyeq the  adivasis , sources .of
livelihood. '

k-

In. West Bengal, there .has been re-
pression ~of , Adivasis in ‘Purulia’ in
Ranibundh area, Thousands of tri-
bals have been evicted from the
Kausabati.project area and have been
rendered - nomads and” beggars. In
Jhargram in North Bengal, West Di-
najpur,o Malda and 24 Parganas the
same -fate is facing the tribals. In
Tripura Gomti ‘Project, 15,000 evicted
- persons are starving. In'' Ranchi
big projeets have come up and people
have suffered most. For reporting
the, fate of the tribals.and the :atro-
cit'eg committed on them in Banda
distr'ct, the ;local correspondent of
Tz.mes of India was, recently arrested
by the dlstnct authorities. . There: is a
news’ 1tem in today’s Times of India:
“Graft exposure lands, newsmap in
jail”. " Hé has been handecuffed: and
paradeq because he, has, been high
lighting, the atrocities inflicted on the
scheduled castes and scheduled tribes.
It is a very shameful matter,

I want, clear. . and categorical replies
to my questions.

SHRI RAM NIWAS MIRDHA- As
regardg allegations of rape on adivasi
women, We asked:the State-Govern-
ment wherther 'these allegationg are
trug. We hav received a repori'which
sagg, that neither (the concerned- wo-
mgn,. yappeared .. before: the : District
Mgagistrate nor any combplaint was
g'ven The District Magistrate ‘asked
them tc make a complaint,

v OIGV bt 1D

SHRI: JYOTIRMOY BOSU.” What’

ahowt»Purushiottant' Sena?
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SHRI RAM NIWAS MIRDHA: As
regards the para military forceg he
hag referred to, he raised it last -yeav
in the consultative commitiee also.
This wag gone into by us in consuita-
tion , with the Maharashtra Govern-
ment. They say théy are taking all
precautions to see that this force does
not come into being.

SHRI JYOTIRMOY BOSU: It ig al-
ready in existence. <

SHRI'RAM' NIWAS MIRDHA: The
Maharashtra Government’ have-repoft-
ed that the plannerg of the'scheme
have -not taken any concrete steps
for putting the scheme into operation
nor. any proposals- have been sub-
mitted to -the district® authorities for
approval. As a precautionary mea-
sure,* the State Government have di-
rected the district police authorities
not to recommend to the District
Magistrate, Dhulia, any- applicaticn for
gran! of fresh arms licences.

The District Magistrate, Dhulia, has
also directed the hcensmg authority
not to grant fresh arms licence to the
applicants in Shahadara and Talode
taluks.

SHRI JOYTIRMOY BOSU: Do not
take u for a ride.,. What about -the
Seng named, after Purushotham Patel,
which consists .of 12, commanders, :100
havildars, 1,300 watchmen, 200 horses
and 120 rifles besides jeeps and motor
cycles? It was started by Purushotham
Patel. Kindly give specific replies,
Then, what about the evictiong and
demolitions of hutments? ' ‘

RAM NIWAS MIRDHA Re-
garding the ' Purushotham Sena _the
Maharashtra Government themselves
have said that the will not issue any
licence to this seiia or any other para
military force.

SHRI JYOTIRMOY - BOSU: I was
talking agout
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MR. SPEAKER: Why do you inter-
rupt him all the time? Tet Kim give
his reply. If he goeg on interrupting
like thig at every stage, let the Minis-
ter not give any reply.
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SHRI JYOTIRMOY BOSU:
should apply to everybody.

That

SHRI RAM NIWAS MIRDHA: The
proposed amendment to the land laws
will take care of the difficulties that
the hon, Member has mentioned.

The last point mentioned by the
hon. Member was about those persons
who have been displaced as a result
of irrigation and other projects, There
is a clear policy regarding the reha-
bilitation of the Adibasis and others
who arc evicted as a result of this
and I hope that wunder that policy
these Adibasis would be properly re-
habilitated.

SHRI DINEN BHATTACHARYYA:
Thig Calling Attention Notice is of a
general nature dealing with atrocities
on harijans and Adibasis in West
Bengal and Maharashtra. Kindly look
intp the statement that the Mimster
has given. According to that, 2,023
acres of land were encroached with
the help of the State Reserve Police
and the Adibasis were removed, and
that no Adivasi family was cevicted
from their residences.

What is the basig of this report?
When you have c¢victed Adivasis from
the agricultural land covering 2,623
acres, how could you say there were
no residential houses from which Adi-
vasig were evicted? I say, categori-
cally, it is a wrong statement. The
Minister must verify it.

The Adivasis live wherever they ill
the land. They make their home-
steads nearby. How can it be that
Adivasig were only evicted from lands
and not from their homesteads and

1187 LS—-10,
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that their homesteads were pot demo-
lished? I do not know from where
the Minister got this report, I want
to have a categorical reply to that.

Only yesterday, the Prime Minister
categorically said that their Govern-
ment is going stronger and stronger
every day. This is the picture taat
you get every day. Daily, when you
open any newspaper, you fing there
are otrocities committed somewhere
on Harijans, Adivasis agnd other wea~
ker sections of the people.  Every-
where it is happening. Even today,
the Patriot has given a ‘news item
entitled *“Police atrocities on Adiva~
sis”. Mr. Jyotirmoy Bosu has already
mentivned that one Mr B. D, Gupta,
the Correspondent of the Times of
India was arrested for the news item
given in the Times of India because
he correctly reported about the atro-
cities committed on the Harijans
which will affect the Congress party
in electiong in several States. That is
why he was only not arrested but he
was manhandled and  insulted in
every way.

That is how the Guvernment is run
by Shrimati Indira Gandhi. There
are terrible things happening in
almost all the States. What have you
done in Tripura? In Trpura, the
tribals have been extinct, Their lands
have been taken away Who is res-
ponsible for that? Have you ever
tried to ascertain the report from the
Tripurag Goveinment as {6 how many
tribals are «fill there and who cvicted
them from their lands? Your Govern-
ment is responsible for all this.

As regards West Bengal, wherever
you go. you find there are atrocitics
committed on Harijang and Adivasis.
Shrimati Indira Gandhi should fcel
ashamed, She made a false statement
that during the U.F. regime, the peo-
ple could not go from one place to
another. But here are some people
who will corroborate me that quring
the U.F. regime, not 3 single Adjvasi
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was evicted from any land. Now,
throughout West Bengal, you see that
Adivasis and Harijang are being evict-
ed from their Jands. There is no
guarantee of their land. Not only
their ghare of crop but even those who
have their own land are being evicted
by money-lenders and others, What
are you going to do about it?

You have one Parliamentary Com-
mittee on Scheduled Castes and Sche-
duled Tribes and one Commissioner
for Scheduled Castes and Scheduled
Tribes. What ig that fellow doing?
Wha, is the Commuissioner of Sche-
duled Castes and Scheduled Tribes
doing? 1Ife is not appointed by the
Speaker. Mr. Basumatari, the Chair-
man of the Parliamentary Committec
is nominated by the Speaker. What
is that fellow doing? The allegations
have bcen made here on several oc-
casions. I know, hundred and one
timeg the issue has been raised here
in the House, It is a matter of shame.
But in spite of all these, the Prime
Minister, Shrimati Indira Gandhi,
never fee's ashamed. Only yesterday
she was very loud in saying that the
nation was going ahead.

He muct gnswer to all my questions.

SHRI RAM NIWAS MIRDHA: It is
most unfortunate that the hon. Mem-
ber has used such disparaging langu-
age agamst the Commissioner for
Scheduled Castes and Scheduled Tri-
bes. Shri Mane, who 1s the present
Commissioner, is a very devoted and
dedicated person. The cause of Sche-
duled Castes and Scheduled Tribeg is
very deay to his heart, and his reports
on various matters have helped the
Governments at the Centre and in the
States in improving the state of
affairs. I do not think the hon. Mem-
ber was justified in making the refiec-
tion that he did. On the one hand we
expect the Commissioner to be effec-
svun tn an tn the spot and then make
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reports, and on the other hand, with-~
out knowing the facts or without any
basig for their observations the hon.
Member makes such wild and highly
derogatory remarks against such a
high dignitary.

As regards the hon. Member’s con-

‘tention as to how is it that the Adi-

‘vasis were evicted from their land and
not from their homesteads, thig infor-
mation has been specifically given by
the State Government that they were
only encroaching upon land and when
they were evicted from them, there
were no homesteads or other things.
Therefore, there was no question of
cvicting them from their homesteads.
This hag been ascertained from them.
This 18 what they have informed us.

As regards the general gquestion of
Tripura Adivasis and other Harijans
and Tribals, all I can say is that the
policy of the Government in this res-
pect is very clear and everything is
being done by the Central Govern-
ment and the State Governments to
see that all the difficulties and atro-
cities are removed and the Adivasis
are properly protected,

—

NATIONAL LIBRARY BILL
(i) Reporr OF JoiNT COMMITTEE

SHRI AMARNATH VIDYALAN-
KAR (Chandigarh): Ibeg to present
the Report of the Jdint Committee
on the Bill to provide for the adminis-
tration of the National Library and
certain other connected matters,

(ii) EVIDENCE

1 beg also to lay on the Table a
copy of evidence tendered before the
Joint Committee on the Bill to pro-
vido for the administration of the
National Library and certain other
connected matters.

w——
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JBUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): With your permission,
Sir, I rise to announce that Govern-
ment Business in this House during
the week commencing 20th July, 1974,
will consist of:

1. Consideration of any item of
Government Business carried over
from today’s Order Paper,

2. Consideration anq passing of:

(a) The Companies (Amend-
ment) Bill, 1972, ag reported by
the Joint Committee,

(b) The Oil Industry (Develop-
ment) Bill, 1974.

(c) The Major Port Trusts
(Amendment) Bill, 1974.
3. Discussion on the Resolution

seeking disapproval of ihe Essen-
tial Commodities (Amendment)
Ordinance, 1974 and consideration
and passing of the Essential Com-
modities (Amendment) Bill, 1974, as
passed by Rajya Sabha.

4. Consideration and passing of
the Finance (No. 2) Bill, 1974,

MR. SPEAKER: 1 will go in the
same serial order in which I have rc-
ceived them.

SHRI SAMAR GUHA (Contai): 1
want to draw your attention to the
report that has appeared in the States
man of Calcutta of 25th July. In this
report they have published the report
of the Netaji Inquiry Commission and
hag given a two-column report.

A few days ago I met the Prime
Minister as also the Minister of Home
Affairs. Both of them declinedq to
disclose the findings of the Netaji
Inquiry Commission, but I now ﬁn.d
that a Calcutta puper having anti-
Netaji background hag been chosen
to leak out the findings of the Com-
mission. And, the reason is obvious.

SRAVANA 4, 1806 (SAKA)

B. O, H. 230
I do not know whether Mr, Khosla
has also supported the findings of the
Shawnawaz Khan Committee, = But
in the course of the proceedings cf the
Commission, Mr. Khosla observed
about Shawnawaz Khan Committee:

“The report of the Shawnawaz
Khan Committee i non-existent for
the Khosla Commission.”

Again, he observed:

“Mr. Shawnawaz Khan came be-
fore the Commission to plead his
own case.”

Further, he observed:

“Of course, Shri Shahnawaz Khan
told lies.”

But, I am now surprised to find that
it is totally correct that he has dittoed
the findings and proceedings of the
Shahnawaz Khan Committee.

It was not surprising that Mr.
Khosla, after retirement ag Chief
Justice of the Punjab High Court, was
presiding over and over again cease-
lessly over commissions after com-
mijcsions and strange enough, when
he was conducting the Inquiry Cum-
mission’s work he wrote a biography
of the Prime Minister . . .

MR. SPEAKER: This is about the
business for next week,

SHR! SAMAR GUHA: I am com-
ing. He wrote a biography of the
Prime Minister an unusua} thing, euo-
logising her and also bringing gifts
from abroad for the Prime Minister,
While going abroad as the Chairman
of the Commission and it was not un-
expected Judge of such devalued inte-
grity that he will act as a puppet and
submit a dictated report.

I am more than definite from all
the inquiries that I have made and
informations that I have, that Netaji
did not die in that plane crash.
I have many reasons to believe
that Netaji is still alive. Through
you, today, I am giving an ulti-
matum to the Homg Minister that if
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the Netaji Inquiry Commission's re-
port is mnot submitted next week, 1
have to take g stand which may not
be in conformity with the ordinary
propriety or norms of parliamentary
behaviours and if it means, I remind
you, Sir, a heavy cost I have to pay.
Four yearg have passed. Now one
mionth after the report was submitted,
it hag been leaked out and I am not
going, nor the country is going, to
tolerate if it has not been released. I
repeat, whatever be the price I have
to pay, next week if it is not submit-
ted, 1 have to take some positive
stand.

SHRI C. K. CHANDRAPPAN (Telli-
cherry): I want 1o raise a matter con-
cerning the Delhi University where a
serious situation has been created by
the management of the Shamlal Col-
lege who has illegally dismissed three
teachers of the college. The Teachers’
organization came out protesting
against this. Students also came out
in protest of this. The strange thing
is that the University authorities and
the Acting Vice-Chancellor himself
had come out saying that the action is
illegal.

MR. SPEAKER: Please try to relate
it to the next week’s business.

SHRI C. K. CHANDRAPPAN: The
Education Minister himself gave an
assurance that no action against the
teachers will be taken without the
concurrence of the University, but the
Management is somehow very strong,
it appears and very corrupt too. Not
that I am levelling any wild allega-
tion. The PAC report itself has point-
cd out that this management had
swindled the money which was given
by the UGC. Now, they ,wanted to
take Rs. 60,000 from the management.
The point ijs this. We want to raise
a discussion here whereby we could
discuss all these points. The Univer-
sity should be given sufficient powers.
If necessary the University Act should
be amended to give powerg to firmly
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deal with the management. Govern-
ment should come forward with a
statement saying that the guspensim
of teachers is withdrawn, forthwith. I
want to raige this matter by way of a
short-duration discussion next weck
and I would also request the Govern~
ment to come forward with an amend.
ing Bill of the Delhi University Act as
soon as possible providing sufficient
powers to the University in this
matter.

SHRI P. K. DEO (Kalahandi): Sir,
we have received very distressing
reports which have appeared in the
papers regarding the semi-famine con-
ditions prevailing in the State of Orissa
because there is absolutely no rain in
this month. This is the planting gea-
son, Many of the seelings have com-
pletely withered, paddy fields prac-
tically cracked; the Hirakud reservoir
and Jalapur reservoir have not been
filled up with water yet and this in
turn has affected the electricity sup-
ply. Because of these semi-famine
conditions there has been distress sale
of utensils and various labourers who
used to be engaged in agriculture ope-
rations have left their homes and they
have migrated elsewhere. The Orissa
Government says that 839 gram pan-
chayats have been declared as distress
areas. The Government of Orissa
have moved the Centre in this matter.
A Central team should be sent there
to assess the position there. The
Minister should come gut with a state-
ment. This is my respectful submis-
sion.

SHRI S. M. BANERJEE: (Kanpur):
Sir, I raise an important issue which
agitates the minds of more than 22
lakhs of Central Government emp-
loyees and State Government em-
ployees in the country and I wish to
point out that as per the recommenda-
tions of the Central Pay Commission,
whenever there is a particular rise of
cost of living index, the Central Gov-
ernment employees are entitled to a
slab of dearness allowance. The
Minister has agreed and he has declar-
ed that from 1st April 1974 the Cen-
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tral Government employees are en-
titled to two slabs of D.A. The first is
from 1st April 1974, Another accord-
ing to us is from 1-5-74 but according
to the Government from 1-6-74. This
dearness allowance has become due to
the Central Government employees
long before the ordinance has come
into existence. Once it is admitted
that their recommendation ig accepted
it is clear that they will be entitled
to thig slab of dearness allowance as
and when this thing takes place. The
Cabinet Secretary made a statement
in the presg conference that it is not
the Government’s intention to withhold
the dearness allowance. Mr. Ganesh
is here and I am happy about it. He
should make a statement that this
D.A. would be paid immediately and
this will not come under the mischief
of the ordinance which has been pro-
mulgated in the month of July.

There is another matter and this is
about the Provident Fund employees.
They are entitled to a wage revision
and this has been agreed by the Board
of Trustees. The Labour Minister has
okayed the thing.

Both of them were parties to this.
But, this was not okayed by the Fi-
nance Minister.

Lastly, I want a statement from the
Home Minister regarding the atrocities
committed on the harijang in U.P. and
other places. My hon. friend has
quoted a statement that the Times of
India representativ2 has been arrested
under D.LR. because of ihe heinous
crimes committed by him by the dis-
trict authorities. I want the Home
Minister to make a statement in this
regard.

1 would like the Finance Minister to
irnmediately declare that the further
instalments of D A. already due would
be paid to the employees without any
redurtion

it e st (FiET) o Wewa
wgrm, ata & Rawda & q@ere o
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dto ¥Yo Acqr o, AT 3 7d ¥ gfer
Fwemy #1331 1@ &, gfeAt o sy
s et fos ¥ fFn o, w1 9@
TN IMETAM A AT R TR
39 GYFIT ¥ W1 AVRIX 48 ¥gAT &
gt #1 ag F1R) aw@m #T @ &
EommEo Ao 7 fagamx four 1 gfearal
TREN T FeqraTY & faeg wrare
FBIH T FY ARy FH=fEr ¥
$lo e W0 H favume 78} fwar
afex 37 F1 7Esr 97 gaw T 57
9ATT gQ F T, T 7 IT FY QF WHAY
FQ 7 T fa1 a @1, 99 FY I9AG
T RN A TE | § AT T 6T 3
ar Arafeq s § A Amg e
gfaaagaat o 3 fs am zw
U ST AT qATT 3 |
SHRI K. S. CHAVDA (Patau); Sir,
the Report of the Commussioner for
Scheduled Castes and Schceduleg ‘Fiix
bes for the ygar 1970-71 has not yet
been discussed uptil now. As a matter
of fact this should have been dis-
cussed 1n 1972, The motion regarding

this repuit hus oren aumitied by vou.
And that 1s why the discussion on this

1epoyt should be held in the mext
week
SHRI H. M, PATEL (Dhanduka):

Why not we discuss the remaining re-
poity also?

SHRI K. S. CHAVDA: They ate lag-
ging behind; the 1eports have not yet
come, They talk a lot here and out-
side the Hoyuse reparaing uplhifrmoent
of the SC and S.T. But. in aciual
practice the 1eport of the Comnmi-
swonet for the year 1970-71 was receiv-
ed in 1974  And we shall be discussing
ihe reports hke calling attention dis-
cussion. What is the use of discussing
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the report of 1970-71 in the year 197472
The unfortunate part of 1t 1s that that
report 1g still not bemng discussed

My last request 1 regarding jnclu-
sion tg and exclusion from the list of
scheduled castes and scheduled tribes
order. A bill in thig regard should be
introduced i1n Parhament Even the
assurance of the Minister to Shn
Kachwa: was not implemented I
demand that the Bill should be
brought in at least in the next gession

st oA e (gET)
wener wgraw, ¥ wifadz gz Fratag ¥
W TR A g FEAEr &
frafoas % warer Sa1 ¥ a7 FgAT AT
g % 78 qaTe T T qgT ¥ agW &)
HAT qE AW TEY &) av oW qa) OF
farqa qom € w0 99T AT o
¥ afenfaa § | feafraed frafiadaa
mraty &t feiE faset 1 wifadz w2
Fratorg ¥ $M FA AT wAriaAy F
YOI & 917 7 % 57 & fam g«
Faq-q  gAdfaa frar sy, waiq
fedrom fear o | T AT & @A
qradta At ) ww wfr ¥ oY arg gd
v gz A1¥ wrw &g O wifade
BT T E I A A A gl 1 IWA0E
q1-3) Tt | 39 X OF gar Aw
frar e 39 7Y NE A /Y AWl
¥ wrg forqr fa% a1 & 9w A4 § 0
= fyae fopgr o w3 & v fedftam
"IE Y RAM, I T4 F AT I A
fararm feerrar saarfear sy e
TR AAT a8 wgP W@ fFavax
47w i ¥ wed A7 N dqre gy 4,
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FHarfaE) #t  Adfne daw aw Al
fegt g |

9T §F W B . ITE WA
T AFANL | gF A 5 fawfear
TN e forar § o ot w7 Sl &
wgfea & gy I-arw fad ¥ &
LS L

t§ g ¥ &Y ox fegdt fax
wat oft # fraft ot fra® #¥ wgrar fie
Qe &7 I ¥ AIE W § oW
A TR WHRTHEHA AR AN Y
NE ¥ g5 F1 OF T hqar § fr wiq
5 wveTe NG | e IR Fa1w
fear f& gv qdfta a7 A & wE
Ty & fad Agrcadr £

N WEA, 7§ I AGA X
war gw fad & B gl wAErd @
fergwa & woat ¥ BT gU &, A v
&7 go 7 fawrar war @ wor 7€) fegwa
am  gamwr @

Al ara off wwT A fag S
IS A1 -F 7 F wwdA ¥ AN ¥
F6 %g ¥ wiga g 98 fam farw
HT FT Y

ot ®o g0 forrd (Mraredar)
Tl 4

it cwmwaTe qrelt
g #fag o

wow weE W R & Tt
F¥epis g @A AT 137 N
gr Sora &1fed

()
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ot R aveRt : qR Sifod
fagre ¥ ot gww SwRA TR Al
2 99 % 921 FT A Zo Fo { F AT
Mgy g T § | 7 Ve RN
T WX go P & qF FHTT AAEA~
tar ®Yk Tear frarha

13.43 hrs,

[SHRI JAGANNATHAN JOSHI
in the Chair)

SHRI P. G. MAVALANKAR (Ah-
medabad): Chairman, Sir, 1 am grate-
ful to you for permitling me to raise
one serious matter pertaining to my
home city and constituency—Ahmeda-
bad—where the housing conditions are
at present deplorable and even danger-
ous.

In textile areas, particularly Old
Chamanpura colony more than 360
families are hwing 1 blocks built by
the Gujarat Housing Board. These
blocks are built in such a way that on
the Colony's town planning road on
both sides right above that road-—the
high tension grid wires pass. Parti-
cularly in the monsoon season there
are blasts, short-circuits and wire-cuts.
Because of this kind of hazard, two
young children died last vear. There~
fore, these grid wires should either be
removed or the people who are living
there should be given permission to
build their houses in such a way that
they can provide some security against
this danger.

Then there is the problem of slum
dwellers, and unfortunately their num-
ber runs into lakhs. Now, particular-
ly in areas like Gulbai Tekra, these
people are being forcibly evicted and
many of them are finding a lot of diffi-
cuylty during this monsoon period. No
proper amenities exist for these slum
dwellers. It is a veritable hell. It is
said about the Moghul Emperor
Jehangir that when he was in Kash-
mir he was so enhanted the place that
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he quoted one Persian couplet ending
with the words “IHamin Asto; Hamin
Asto; Hamin Asto” (This is heaven;
this is heaven, and this, is heaven).
But one can say about the slum called
“Kolaba”, for example in Ahmedabad
that it is a veritable hell where not
even essential amenities have been
provided for the last so many years. 1
want the Minister for Works and
Housing and the Slum Clearance Board
of Gujarat to look into this matter.
The Government should give more
funds to the Slum Clearance Board of
Gujarat to tackle this problem.

Finally, the lower middle class
people living in areas in the walled
city of Ahmedabad are also finding
housing difficulties. Some of them
live in precarious buildings. If they
are not given ceriain facilities like
cement they would be on the road.
They require only a bag or two of
cement. Their requirement for
cement should be fulfilled. These
houses may collapse any minute if
there is big rainfall. These are some
of the problems of the poor and mid-
dle class people and the under-dog iv
my constituency and, I hope, the
Gujarat Administration under the
direct supervision of Centre will do
something quickly both in terms of
helping and also in terms of finding
more money for these poor house
dwellers so that they may be able to
live without any danger to their life
and property, particularly during the
monsoon season.

SHRI DINEN BHATTACHARYYA
(Serampore): I join with Shri S. M.
Banerjee in demanding that the
Government must immediately make
an announcement regarding the pay-
ment of dearness allowance, Two in-
stalments are already due to the lakhs
of Central Government employees. If
the Central Government play this mis-
chief with their employees, the State
Governments will also do the same
thing. But we find that the prices
are still rising. I would request the
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[Shri Dinen Bhattacharyya]

hon. Minister of Parliamentary Af-
fairs to convey our feelings to the
Government. Shri K. R. Ganesh is
here and he should make an immedi-
ate announcement.

My next point is regarding nationa-
lisation of textile mills, at least those
mills which have been taken over by
the company. In my State of West
Bengal, 14 mills have been taken over.
The condition of all these milk
is very precarious. Government had
assured us at the meeting of the con-
sultative committee attached to the
Ministry of Industrial Development
that a Bill would be brought forward
for the nationalisation of the textile
mills,. But I do not know wheher
any Bill is going to be brought for-
ward in that connection during this
session or not. T would request Shri
Raghuramaiah to convey this to the
hon. Minister concerned.

Lastly, the power position in West
Bengal is precarious. Yoy will be
astonished to know that throughout
West Bengal, specially in the indus-
trial belt as well as in the agricul-
tural areas, the people are becoming
mad for want of power. The big in-
dustrialists, the medium one and also
the small ones are all finished. Es-
pecially the small industrialists have
been finished. Even the ordi-
nary consumers are nmnot getting
vower. Yet no promptness is
being shown by the State Govern-
ment or the Central Government in
dealing with this issue. So, I would
request the Government to  come
forward with a statement on this.

st wy forerdt (F17) - wwvafa w iy,
T T g o e wenng 5w aaw x g4t
v § 9y w77 fegfa saw g1 @Y
t 39 ¥ IV 193 ¥ ABA FEA T@E
S | mrarA s fagi w fOIE
%1 & e et g & Yy M 7@ AW E,
T® o1a &Y T4 &, qe) w1 Ay 97 @
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2 1 7t AYET EW T 9T WAL WK
qE X 193 ¥ T T ¥ FILALH Y

TEY aTE B Ty S gHT AT
T § 7 o ISWT qI-aFAE F 9 gATHG
% frpedua & aa far wogel ®Y
Fefenmr fapar war a1 37 HY B9 9T
forar war & 1 Fetorr ag g w@T & v e
I AwITA NG I @ &1 16 b
O IF AT-FT WASAT H § 1 WIT A7
A F IEd AT AT R g, Q-
wrefaat &Y AT # @@ AY g qgA
1 % W AA ¥ Tud IO AFTH
ZT AT T IR T FIT FT AOFTIT

fagiX § g5 ga@ o AN 9
TR & 38 & 74T 5 FTO ST FY AEE-
9T TF X TQT | AT 99 & g oaAv
geqegT< frar ot @ @ fr 57 w1 s
e FTAT 77 § 1 FAT 9} F FA
FHer o g AET w1 Nfagd &
FAFET F T ¥ frewa e fawar, afew 57
F arg Y gz I 7 sqag < fwar, 9
F qIY TMAT-TANT BT HI FZ7 6 Ara 7Y
¥faag #m &, 37 & faws g3 gwad
Y fRg w0 &

o= §, SHTAT UAFA X BT FT
WAt N E ST AT T TR AG
g7 & T Srorvam warew fae wreae a]
I AT ¥, FegAe fwar smar &, 39
TeEHT AR W HE IR FIT ) 6@
% | TAFAT § THAIE T 1Y Frqd &
e, Foer & gq ag o wan & f5 wogRi
& wgmE wa ¥ 50 ®IT AEAT F A
oI @Y g —u€ feafr ) wgdl §
% | mrrer g Feay séa < & o) gfedaw
#Y Jreed & W7 A Fo To IAHY faaray
wrfgn ag W 378 feur @ wnfen
Ta® |79 qrq I § afoadw w37 w1 O
o fear s
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-y M dz e £ ¥ famre T
RIRAT 5137 8 | f T SrET W o)
qox AET ¥ g N et fvar B,
EF AT AL WATAGATL

ot diwr waew oy (17T)  ramiv
feqy oot TAW fedm 7z FRIW
F T AT AT QT FWT FTAN T
ar¥ 7 fray a1 MY GET AWT A 5
AXFAT (973FY HOF AATIAT WAL
TR TR TTAr X Ant 437 F a0 Tagy
HTEX BT F@7 1 515 o f9eq 39
FIF IR AT T ST
foar o gazT T W £ faom |
TAX AEZRO T O7 47 A HAOAN
25- 30 I AT I AT AT 1 oW
g2 qar w1 ¢ fr v e nrmaant
T qr? IAT W@ A7 wAAr AgA A
b otk owfxr @A ¥
arg 33 % 25-30 AF7  ®WT
agrEs ¢ pr AT o AW H
o4 T3 agrT & f2g 1Q F, TIE TFE
FRagTRPrry Al d ogawel
o ¥ eran Ay RiE I
SI@A T AT Tw A ¥ wT AN
aifew v W & TRgUT FIRA R
g1 wem 5 AT 19W A7 WHT
Tt § AT W AW I T8 ST AL A
gt 11 fagiT qF 7@ 17 3, 97F
qRETTA) § YA Y | 4L FA X ST
qTEaT ¥ g AL WY G I | A WEW
g f5 stw gorg wd 30 A4 waqw
QI - Far @ AF A qERT T TR
F(4 G FY 727 70w Arfw ) iy
aw D OEE

W gew W {(Fnfaav)
o o¥ gag & uriagn ¥ 39
gk st § £ WY Faray AT AT
& qaccan §3 10 F I AR
¥ way ¥ w97 A7 GLIET & A9
1187 L8~11
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HY ST TEY § 1 IAK T AT AFTC A
st B dad wred §izahdd
BTH (I A § FgAT WG| FoAT-
feqy 51 O waR qza v aard ) qeny
¥ 3 AT A AEO AT AT TEF
& Ay 7 e o wE e o Ay
T fa TOOTY T F AV 9T AT WOT
AT A aeggra S am T i@

¥ vdafrd g cew F Rt
4 7ga smafmn W wd g, 34% qfn
T wwg et pleefrmmam g
T AT BT FE @ IAC AR
faTr 2 1 g% qOHA I AT WA
7i s, = f7 1 GRRT F OF TR0 AR
A «dr ) agr Al O AP G @& T-
7T gAY T A1 % FrT ¥ wrTer qu
7 fa, 4 Aq g svear #1 g
gad, w geiepT frav man 31 &g
WA AR A AT A g )
s90T Tty yT @i ad fear var g0
s T & now o § IR 5 W 81
curdafraim y iefem waw
& qm g fr o1 wdy e qa
arortrg g wAT A o W Fear wng

W & gheadl & wiq XY WAy
DA e qum i W Wi
79 S0 & 94 R " AT AT §)
wa g o wai gl ) FiR
1971-72 & {2 wr§ 78 § 1 99 O
st ST Py 1 src e et et
§ &t o1 wgr o § o 9@ 9 wra e At
fuar s &) T fdea g fa dw ol
a1 o fw W e w g & de
ger wae 4 drps 3w few
¥ ¥ wxE aAi oY | T T At
s @ guriFel CET R il
wiy W frveg W v wT 41 &
rga g P v qr ol wwi
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oft v Wy sree (Wiwenge)
AW wived iYW § fix gueate ¥
g% §zc et sream 1 & anraw WY
fgrx % fre¥ gr ot &, forwr &
fragor & gy ey T Y X
wgt ot X wrowmT o ar
ot forw ¥ forg wgt oY quiY wredttwe
Fqure gFs IR Rty oY ¢, go wi-
Ty W agrer wxfag § wheata wme
&ar WY ad W faar § yoe) v qax
w ¥ NNt i
T TF $B $TLEY ¥ AT 41 FER
& moadl w wix AgAt WY ag am
o fr v qav dw ¥ & omar
wifgd 1 # adf wwwar § o @ o
R I & € WK 39 A g wwar
o et g W Y
o\ TR FHRT T caTeE TANA A qTH
aney § W e g g § ) g s
& ar At & 1 OF Saqwr gar, WA
R AY 33 wial gw g,
d.w ara av Y v faar ma, ww §fw
ﬁm*mlﬁmﬂﬂt“‘f“‘l
W gt ¥ A W WIw ¥ WY,
g Y gt wfg@

& ay oY wigar g % fowr sare -

foedlY fawfenreg & goefe ¥ A0
e W o} | w0 wnw oY Fafem
¥ or a3t Ol A% wivgme &
g WY & wT Wi fawr wyfea) &
qlrar qre $T A §, Forr w1 odtmr s
frow var ¢ Fore aez . ek
oz #) fazgies ag v oY § 0
qg 1§ *Tw & g% mfew uic T
QY & ITET R Y AT ) WRY g
sk § ek dawcwd €
et Fafiaer & dowwg avd 7 & arex
ey Ao, FTET QAP JAT, TeT
fowee wraz g, § ey o€ § e
o ug s § fr g e % ot
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&0 1 oW art ¥ oy i gy e ot
Ay qw v T 4

gt & weamm & F o avo St
SN § 1 S TOTT & v wwe
® w3 Tar ahr & qfwr gfont
Yarmwmaarfag € el wowrc o
areT wrget § 3 wg wefe oy A
e e ey §oafe ot aree wdfw
9T HE A% werfedl ¥ wwra
Wt ww fag § afer sest Wiy
ot famr 1 ag Wra agt oWy
W ¥t At § a1 wHAd § Iy fearg
Mar g B W e Wy ww
agt vafmy wemr §fe fegre woeTe
Fat N fraywg s A
9 a7 3%y fom wer g, faal O wY
fraqergdfrge aft gmr g1 &
oY W% F w § ) {fE ww Aw 3
agY gur &, wafag # orr wwer oyt
BT QT F 1 WY AAT % IqzaY #
wororre faar 1 3 wrgar g FF wrc g
AT AT § AT IF 7 & 779 glewd¥
W IAryAT gy § Ay ITAY ArezAfew
QY A7 & { 6T 37wy g2y § Afer Jan
|4 a8 W Ay N warfaat wgt aw-
w€ & T oY @y vary Qfxd 1 wre
wQx gfomY & a1 7 ag ST awg
wiv 7 %1 3 ou faw qer g s yfe
%o 7t gur &, wafen 3% @ wanr wy
v agt Jsmr §

ft ow wx fewm (wawe)
¥drquau® gweu i Qu A 3T
Wi | + g foeelt, e, qweR
aYe A 4 Wi et & wsaew ey
§ 1 o ¥ gk W WA Wi qv
qrendt & Wty & farg warar woy &
o1 wad ww gy & fag wwmrend €
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am ol ok og e e Ak &
forq wwr€ 1 yu ik or e ot O
o ferm Wi gfoer ot @ €
HtweTe t Fger & § JU v w7 W
aff oty § 1 wfirall & Aew ¥ IaW
w7 wrer o fawr wy § 1 Xfer ag
el A4 ¥ AT I qaw ofwa
e X § 1 47 i AT R QWY N
Fon el ¥ gy 0T W w §
o R & fag w9k AR W@ §
ww w37 wyr AW v v At W
¥ faet a7 aw Iu) streare faar war
or fr feeelt 3t anfew e Y @ ww
TRl Y g g 33 1 il e g
wrwr 20-25 fex ok § 1 avawfen
# xrcdr Hralas Nae faard
o § W e & Y dar § fr wex
HTETET Y WY G FU AT A Ty
ATy ¢ 7 T farat o A § gt
T 1 QO g w7 wrar & e
AXP WL TP T WA
waz - oF werg Y T ) 2D
wem ¥ g9 gt 5 u § ) wfac oy
o i frr ag Y Fm e Y
€ 30 wm ¥ aff war § 1 31 9k
wY A% oY ay wafo e @ ot &
ury 26y wEd 1 S Fer a1 o1
fror Y umy oY AT WY gAY aic
qiw fer Wi X FT WY | AfeT AT H
forqit srawY fervarey ferrar § fo iy
ol ¥ x@ Aoy ¥ e g Tt
& anglt 1 oY ot s gt
L A
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ghare & fe A A WY T

. #43 g & 1 @ fony °1 97 & ok

& ot wrevn W 9T & faarr & oY
wa § | @ gee ¥ d7inT g
I & fred Y @ & 1 wore ag e
O % Q% gAY ¥7 gwa WA QY TTET
WA & ? T e W) il
T Wiy Aff o wwdr oY qar A W
R 7 a7 1T 1 WETC A FRaY W
w1 e At gar § W A e
ot g At frar § 0 AW ¥ wedh
R fram A @} § WA
Ia o1 §3  guar Aff w1 O § )
T A AP AR F g gl A

wer §

SHRI K. RAGHU RAMAIAH: Shri
Chavda and Shri Kachwai raised the
question of the discussion of the re-
port of the Commissioner for Sche-
duled Castes and Tribes. This has
already been listed in the probable
business for the current session, When
considering the arrangement of the
business of the House, keeping in
ming the emergencies of other work,
we shall certainly bear in mind the
grave anxiety of the members con-
cerned. The rest of the points
shall be communicated to the con-
cerned Ministries.

SHRI § M. BANERJEE: I have
raisodthequestionotthetwoinﬂat—
ments of dearness allowance which
have fallen due. There is a fear that
Government want fo bring these
two instalments from 1st April and
m.mncwlthinthamischieto!m
Ordinance, even though they have
fallen due before the promulgation
of the Ordinance. Otherwise, grave
injustice will be done to the Central
Government employees.

MR. CHAIRMAN: The Finance
Minister will take notice of it

P
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waras (Amdt.) Bili
P. M. B & R. Comm. Report
1403 hre. '

DELHI SIKH GURDWARAS (AM-
EMDMENT) BILL*

. THE MINISTER OF HOME AF-
FAIRS (SHRI UMA SHANKAR DIK-
SHIT): Sir, T beg to move for leave
to introduze a Eili to amend the Delhi
Sikh Gurdwaras Act, 1971,

MR. CHAIRMAN: The gquestion is:

“That lemve be granted tc
due a Biil to amend the
Sikh Gurdwaras Act, 1971

The motion was adopred,

SHRI UMA SHANKAR DIKSHIT:

I introduce the Bill
MR, CHAIRKMAN:

adjourn now and

3 O’ Cock.

14.05 hrs,

(The Lok Sabha adjourned for
till Fifteen of the Clack)

intre-
Delhi

Tha Youse will
meet again at

lunch

The Lok Sabha adjourned or lunch
lunch at two minutes past Fifteen of
the Clock

[MR. DEPUTY-SPEARER in the Chair)

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FoRTY-S®COND REPORT

osHRI C. K. CHANDRAPPAN: Tel
licherry): T beg to move:

“That this House do agree with
the Forty-second Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 24th July, 1374.”

MR. DEPUTY-SPEAKER:
question is:

The

“That this House do agree with
the Forty-second Report of the
Committee on Private Members'
Bills and Resolutions presenied ta
the House on the 24th July, 1974.”

The motion was adopted.
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Comin, Repori
Bills Introduced
TRADE TUNIONS (AMENDMENT)

, LILL*
1503 hrs
SHRI P. M. MEHTA (Bhavnagar):
1 beg to move for leave to iniroduce

a Biil further to amend the Trade
Unions Act, 1926, ,
MEK. CEPUTY-SPEAKER: The

guestion is:

“That leave be granited to intro-
duce Ditl turther to gmend the
Trade Uniors Aci, 19287

The motion was adopted,

SHED . . JEITA: Sir, T intro-
duce the Bl
PAYMENT OF GRATUITY (AMEND-

MENT) BiLL*

SHRI P. M. MEHTA {(Bhavnagar):
I beg to move for leave to introduce
@ Bill turiher to amend the Payment
of Gratuivy Act, 1972,

MR, DEPUTY-SPEAKER:
estion is:

The qu-

“That leave be granted to intro-
duce a Biil further io amend the
Payment of Gratuity Aci, 1972".

The motion was uadopted.

SHRI P. M. MEHTA: Sir, I intro-
duce the Bill,

EMPLOYEES PROVIDENT FUNDS
AND FAMIILY PENSION FUND
(AL‘Y'IENDMENT)A BILL*

SHRI ©. M. MEHTA (Bhavnagar):

"~ beg to move for leave to introduce
. 5ii1 further to amend the Employees’
rovidend Funds and Family Pension

fund Act. 1952.
MR. DEPUTY-SPEAKER:
quesiion Is:
“That leave be granted to intro-
duce a Bill further to amend

The

the Employees’ Frovident
Funds ang Family Penslon

Fund Act, 1952.”
The motion was adopted.
~SHRI P. M. MEHTA: Sir, 1
troduce the Bill :

*Published in Gazette of
26-7-74.

India Extraordinary Part 1I, section 2, dated
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PUNJAB PRE-EMPTION (as I
FORCZ IN THE UNION TXRRI-
TORY CF DELHI) REPEAL
BILL
A 4T XA WINT 2 (WA
EELCRE IS ST N R & O e G

feza¥ @1 =200 31 % rar 143 daw

wh sfaima 1510 FOITAEa
T fgaux #1 gToasr w6y
TAAIT _ WA

MR. DEPUTY-SPEAKER: The

question is:

“Tat lecave be granted to intro-
duce a Bill io repeal the Punjab
Pre-emption Act, 13913, as in force
in the Unicn territory of Delhi”

The molion wes  adopted.

~

S g wT FgAA 2 7 AE A
gTEATfag % T 3

MR. DEPUTY-SPEAKER: Mr.

Rana Bahadur Singh...... He is not

here. Mz, Chzndrappan.

CONSTITUTION (AMENDMENT)
BILL*

(Insertion of new

SHRI C. K. CHANDRAPPAN
(Teliicherry): 1 beg to move for leave
to introducve a Bill further to amend
the Coustitution of India.

article 83A)

MR. DEPUTY-SPEAKER:
question is:

The

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”,

Tihe motion was cdopted.

SHRI C. K. CHANDRAPPAN: Sir.
I iniroduce the Bill,

“Published in Ga
26-7-74.

vette of

Bills Introduced 50

MK. DEPUTY-SPEAKER: Shri
Ranabehaduyr Singh—he is not there.
Shri Priya Ranjan Dag Munsi-also
nnt there.

CONGTITUTION (AMENDMENT)
BILL*
(Amendinent of article 75)

SHRI BIBHUTI MISHRA (Moti-

hari): I beg to move for leave to
introduce @ Bill further to amend
the Constiiution of India.

MR. DEPUTY-SPEAKER: The

question is:

“That leave be granteq to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRI BIBHUTI MISHRA: 1 intro-
auce the Bill
MR. DEPUTY SPEAKER: Dr,

Karni Singh—not here.

CEILING ON PROFITS BILL*
HFAM T T (FHEIR)
eF8 Wgld i w&Ad FIar g fx

FlATa FTar 93T FRAEAT ITEAT
Atz & Ara #1 gfasaq §r fagq
FYH W7 ITEE FIA AT [A9°9F FT
1% FArfaa 5T A1 waafy 47 sy
MR. DEPUTY SPEAKER: The
question is:
‘That leave be granted to intro-
duce a Bill to provide for the fixa-
tion of ceiling on profits of certain

business houses, concerns, under-
takings, ete.”

The motion was adopted.
ooy g@E Aew ;7 frgaa
T FGINF FAT Z

India Extraordinary Part II, section 2, dated
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JOREIGN COMPANIES REGULA-
TION BILL®

ot wy e (atwr) ;o nem
wTar § fr dw ¥ fagell yur damen)
& gvan qur W & wifew fawe &
fger % 3% sfew wawr g arfe s
fis] < ares O o &% wrex 7 fadelt
womfaal & awre & fafaawy awamdl
fafaay &1 7447 Tqr WA FW AN
flaw %1 77 aarfar w8 & wqafy
&

MR. DEPUTY SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to consolidate and
amend the laws regulating the ope-
ration of foreign companies in
India for the conservation of the
foreign exchange resources of the
country and the proper utilisation
thereof in the interests of the
economic development of the coun-
try, leading to self-reliance.”

The motion was adopted

Wwgfend: & fadgws oo
wifae w3 |

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 287)
ot wy food (wiw7) : F e
o § f& wra & dfqum w1 0l

sniey e arw fdaw #Y g7, warfow
wr #Y spafe & AW
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MR. DEPUTY SPEAXER: The
question is:

“That lesvg be granted to intro-
duce a Bill further to amend the
Constifution of India"

The motion was adopted.

ot wy fowt : 7 faias qoearfor
FT g

FOREIGN HONOURS AND AWARDS
(REGULATION) BILL*

SHRI SAMAR GUHA (Contaj): I
beg to move for leave to introduce a
Bill to regulate the conferment of
foreign honours and awards on Indian
nationals

MR. DEPUTY SPEAKER: The
question is:

“That leave be granted to intre-
duce a Bill to regulate the confer-
ment of forexgn honoura and awards
on Indian nationals.”

The motion was adopted.

SHRI SAMARGUHA: 1 introduce
the Bill

PR

FOREIGN PROPAGANDA IN INDIA
(REGULATION AND CONTROL)
BILL*

SHRI SAMAR GUHA (Contai): 1
beg to move for leave to introduce a
Bill to restrict the motivated political

propaganda of foreign countries in
India.

MR. DEPUTY SPEAKER: The
question is:

“The leave be granted to intro-
duce a Bill to restrict the motivated
political propaganda of foreign
countries in India.”

The motion was adopted.

SHRI SAMAR GUHA: I introduce
the Bill

*Published in
dated 26th July,

QGazette of India
1974

Extraordinary Part II, section 2,



263 Second Wage Board SRAVANA 4, 1606 (SAKA) Second Wage Board 354

dations for
Sugar Indy. Bill

S8EOOND WAGE BOARD RECOM-
MENDATIONS FOR SUGAR INDUS-
TRY BILL

by SHRI D. K. PANDA—
Contd.

15,08 hrs,

MR. DEPUTY.SPEAKER: Now,
we take up further consideration of
the Bill moved by Shri D. K. Panda
to provide for the implementation of
the recommendations of the Second
Wage Board for Sugar Industry. We
had allotted 2 hours for this Bill and
we have teken 1 hours 25 minutes.
Nobody was on his legs on the last
occasion. If nobody else wants to
gpeak, I will call the Minister.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): I must congratulate
that the Ministry, in their wisdom,
had introduced this Wage Board
which is a welcome measure.

The point 1 want to put forth before
the House and the Minister is that
this Wage Board recommendations
which came into force in on 1.11.1869
are being implemented very slowly.
In Orissa it was implemented in 1970
though it came into force on 1.11.1969.
In some other States, it was imple-
mented in 1972 and in some others in
1971. ‘Therefore, if the Government
and the labour Ministry wanted to
confer some benefits on the working
class, they should see to its imple-
mentation uniformly from the year
1989, Now, it is going to come to an
end this year. Therefore, I would
lppultothehon.mmstarthatifthe
Government really wanted to give
some benefit to the working class, why
should it not be from 1969 when it
came into force? That is one appeal

1 kunow the Government miy
that the sugar industry has not

say
the
Qrrears. ou
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know the Government itself has con-
ferred some more benefils an the
sugar industry and even the prices
have been increased and they have

" got more profits thig year.

It is necessary that the workers
should get the benefit. In some States
it was implemented one year after that
and in some States two years after
that. What I would submit is that the
workers should get the benefit from
the year when it came into force, that
is to say, from 1st November, 1961.

It has been g matter of commitment
with us in the All India Congress
Committee and the Government that
the sugar industry should be natioral-
ised. Even the Minister with all
of us was very much enthused in the
Bombay session over the decision to
nationalise sugar industry., I would
request the Minister, in view of this
commitment, that the Government
should take up this matter very se-
riously and take immediate steps in
this regard. They should go into the
matter without any further delsy.

Also the Minister ghould place be-
fore the House the Bhargava Com-
mittee’s Report who have gone into
the whole question. I would ask: why
are you holding it back? 1 request
that it should be placed before the
Hougse and the House should have
opportunity to discuss this. Govern-
ment should also give its mind to
what extent they can aoccept this
policy of the Congress to nationalise
the suger industry.

With these words I close.

1 hope that the hon, Mlnistn.' will
reply to all the points which I have
raised. Thanks you.

SHRI D. K. PANDA (Bhanja-
nagar): Sir, the Agriculture Minister
is here. The hon Member has de-
manded the placing of the Bhargava
Committee Report on the Table of
the House. Let him reply.
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MR. PEPUTY-SPEAKER; You wil)
have your right reply. Shri Dinen
Bhattacharyya.

SHRI DINEN BHATTACHARYYA:
(Serampore): It is a very important
Bill concerning not only sugar fac-
tories, This relates to the whole
policy of the Government. Wage
Boards after Wage Boards have
given recommendations. They  are
not implemented by factory owners
Government had come forwarg say-
ing that on this question they will
make g legislation so that wage board
awards will be made compulsory on
such matters where it i3 recommend-
ed. Here in this case the recommen-
dation was given an 8-7-1970 This
is to be implemented from 1-11-69.
In many cases 1 know the sugar mill
owners did not implement it in spite
of the repeated representation of
trade unions They never, on their
own, implemented it unless compelled
by strike action or come other direct
action by sugar factory employees
In some cases this is implemented
from 1970; in some cases from 1971
and in some cases from 1972. In Orissa
there is one Raigada factory; where
it has not yet been Implemented
where vour Nandini Satpathi is the
Chief Minigter and Mr. Panda has
brought the Bill. He is m alliance
with the Government. But still it has
not vet been implemented there

SHRI CHINTAMANI PANIGRAHI:
1 request that Dinen Babu should not
try to break the alllance.

SHRI DINEN BHATTACHARYYA:
1 did not break: it broke of its own
accord in West Bengal.

MR. DEPUEY-SPEAKER:
your alliance is not so bitter.

SHRI DINEN BHATTACHARYYA:
S0, my point i3 that the Minister
must take very serlously. From 1969
this has to be implemented. But, the
poor workers of Orissa are not getting
thet, Why cannot the arrears be paid

1 hope
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to them? You are now bring forward
some ordinance freezing the wage
throughoul the country, Now, the
workers will not get their full Dear-
ness Allowance. Fifty per cont of it
will go into the pocket of Govern-
ment Op the other hand. the prices
will go up. It is u clear case here
that Government must bring in all
the emplo r io-gether,
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MR. DEPUTY-SPEAKER: Mr.
Bhattacharyya, how, does it go to the
rocket of the Government?

SHRI DINEN BHATTACHARYYA-

It does not ecither come to your
pocket.
MR DEPUTY-SPEAKER: 1 think

the Government has only impounded
this money. This money will not be
used for the productive purpose. How
does it go to the government pocket?
You will kindly update your
information.

SHRI DINEN BHATTACHARYYA:
My next point is this. The other hon
Member from the Congress Bench,
Shri Panigrahi, a progressive Mem-
ber from the Congress/Party, raised
a very periinent pommt Why don't
you bring out that Bhargava Com-
mittee Report? Why are you rup-
pressing that report? Tf that 1s
brought eut, certzin faci. will be re-
vealeq as to how these sugar tycoons
are exploiting the sugarcano growers
the workers as well as the cansumers
to the tune of Rs. 50 to 60 lakhs.
Sugarcane growers and millowners
do not pay any intere¢st year after
year, The Government is callous and
they do not take any action. The con-
sumers are exploiied, the workers are
exploited. They create scarcity which
13 not real but it is created by the
sugar barons and the government
goes opn merrily; they do not take
effective steps to stop this plunder
practised by the sugar magnates.
That is why the questiin comes, why
don’t you nationalisge the sugar in-
dustry ag a whole? 1 have seen that
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in wome ésted of the sick-mulls, the
Covernment comeg forward and sp
pligs that Act-—Industries Develop-
ment and Regulations Act and even
takes over the management of those
sick mills by paying for the junk-’
wmechines crares of rupees. Actually
their cost: will not be more than
Rs. 40 to 50 lakhs. They spent a lot
in U.P. elections.

SHRI P. M. MEHTA (Bhavnagar):
Their depreciation is zero,

SHRI DINEN BHATTACHARYYA:
8til], the Sugar millowners, whenever
they face the people in election, pay
crores of rupees to the Congress. That
is why you are hesitant to bring
forward the Bill to nationalise the
sugar industry.

SHRI G VISWANATHAN (Wandi-
wash): Why should it not be left to
the cooperative society?

SHRI DINEN BHATTACHARYYA:

No please. It should be nationalised.
Let us experimeht it, Let them do
this first. {

My point is very very clear that
nationalisation alone will help wus
because the internationcl price of
sugar is going higher and higer. The
sugar factory owners are getting
more money by exporting the sugar
they are enjoying the full benefits.
The nation is getting nothing. 1
thege sugar factory owners are being
allowed to gell sugar at an exhorbi~
tant price in every part of the coun-
try and they are making crores of
supees as their annual profits. That is
snother reason why so much black-
money has got amassed. You will not
be able to solve this problem of
black-money by issuing ordinances.
Bo, you should ask these sugar fac-
tory owners to implement the recom-
mendations with retrospective effect.
My humble suggesiion in please do

1187 48,12
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not deprive the workers and the
cane-growers and do not allow the
sugar magnates to fleece our country
as they are doing now.

MR. DEPUTY-SPEAKER: Before
we proceed further may I point out the
scope of the Bill is dnly in respect of
certain recommendations of the Wage
Board relating to the wages of the
workers in the sugar industry. We
need not go into the whole question
of sugar industry as to how it is
being exploited and what should be
the policy. That is a much bigger
question.

Now, I would lLike to know the
pleasure of the Houses. I see the slips
keep on swelling in front of me and
we have a httle time. We hag allot-
ted thirty-five mimnutes out of which
15 minutes are already over and we
have 20 munutes more allotted time
left What you want to do? If you
take five minutes each then we may
manage and exceeq the time fixed by
Just a little. l

SHRI DINEN BHATTACHARYYA:
Why don't you extend the time?

MR DEPUTY-SPEAKER: The
other Bills are here and, as such, some,
kind of a vizc media a balance, has io
be struck,

SHRI M. RAM GOPAL REDDY
(Nizamabad). Mr. Deputy-Speaker,
Sir, the five minutes which you have
given to me quite sufficient to express
my ideas.

Sir, sugar industry is a prosperou$
industry ang this prosperity goes o
cane-growers and also to the labour-
ers work.ng in the factories, For the
last geveral years we have seen the
workers in sugar industry have never
gone on stirike. ‘They have been
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working hard. That was why our
production which was only 10 lakh
tonnes in 1951-52 went up to 45 lakh
tonnes, which means an increase of
450 per cent. This is certainly due {0
the CGovernment policies, the work-
erd’ loyalty and the canegrowers'
effort to grow more cane. So far as
the sugar magnales are concerned,
tiiey have been making a lot of
money, After the wage board award
was given in 1968, almost all the co-
operative sugar factories, with the
except of one or two, almost 135 in
number have faithfully implemcnted
the wage board recommendations,
When even the Government are im-
plementing the Pay Commission’s re-
port, I do not know why the sugar
factories, especially the private ones,
are not implementing it; If they are
not going to implement it, there is
the danger that the workers may go
on strike, Of courge, 1 have been
speaking always pagainst sirikes, but
on this occasion, if 1 would say that
if these sugar factories do not imple-
ment the wage board recommendations
made in 1969, the workers can legiti-
mately go on strike and they have
got the right to go on strike.

Now, the crushing season is com-
ing, ang from October, 'many factories
are going to start crushing: It is the
duty of the Government to see that
the sugar factories which have been
evading payment of wages according
to the wage board recommendations
must be forced to pay the same;
otherwise, the licence to start crush-
ing must be stopped: If they still do
not listen to this, Government should
take over such sugar factories: After
all there were many eminent persons
on the wage board, from the side of
labour, the canegrowers the indus-
trialists etc. In spite of that, we find
that the recommendations are not
being implemented. I am also the
chairman of a co-operative sugar fac-
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tory and I know that thege regom-
mendatjons are very very mild, When
the sugar factories are making very
huge profits, why should they not pay
the wagas to the Jabourers as.reco-
mended? ,
Therefore, 1 woulfl request the
Deputy Minister who is véry promis-
ing and who is very dynamic to see
that the amount is paid with retros-
peciive effect and with interest at the
rate of 12 per cent, This interest is
also very important. because they
have no right tg keep that money with
them and utilise it elsewhere for their
own proftt. The workers haev al-
ready lost heavily, and moreover, as
we have seen, the value of the Tupee
has also been eroded. For the last five
years we have seen that the real
value of the money has gone down
Therefore, the interest must be cal-
culated and must be paid before the
start of the season. If any factory
refuse to pay, Government should
immediately take it over, so that the
workers ‘may work very hard and may
reach a production of 70 lakh tonnes,
during the Fifth Plan. We are making
very huge profits when we export
sugar for the first time, and we are
getting about Rs. 5000 per tonne or
Rs, 500 per bag. This is a very good
season and we should not miss this
opportunity to increase production.
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*SHRI J. MATHA GOWDER (Nil-
giris): Mr. Deputy-Speaker, Sir, I rise
to support whole~-heartedly the Bill
of Shri D. K. Panda and wish to say a
few words on the same. The prin-
cipal provision of the Bill is that the
recommendations of the Wage Board
should be made statutorily binding on
the sugar-mill owners so that they
could be implemented. The cepiral
purpose of this Bill is that the sugar-
mill owners must be brought within
the ambit of a statute, which will
enable the Government to proceed
against such sugar-mill owners who
do not implement the recommenda-
tions of the Wage Board.
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8ir, the first Wage Board was set
wp some time in 1957 and it took 14
long years for the Government to
realise that the Wage Board recam-
mendations were not going to be im-

plgment?d expeditiously.  During
th:\s period of 14 years, the sugar-
mill owners had been fleecing the

workers, the consumers angd the sugar
cane growers. The sugar-mill owners
have been able to augment their pro-
duction substantially with the sweat
and blood of the workers who have
not been paid their legitimate dues.
The price of sugar has been gomng up
at regular mtervals which the consu-
mers pay through their nose. The

sugar-mill owners have also been
deceiving the sugar.canc growers.
The present arrears due from the

sugar-mill owners to the sugarcane
growers amount to about Rs. 54
crores, I am sorry to say that the
Government continue to remain a
silent spectator of this kind of multi-
pronged exploitation of the sugar-
mill owners.

Sir, there are about 233 sugar fac-
tories in our country. with an instal-
led capacity of 44 lakh tones. It is
anticipated that during 1873-74 the
production would be about 40 lakh
tonnes, In this year. the total
foreign exchange earnin: on account
of export of sugar has been estimated
to be Rs. 50 crores. The pathetic plight
of lakhs of sugar workers whose
lubour brings to the public excheguer
Rs 50 crores in foreign exchange re-
quires to be probed by the Govern-
ment of the day. In the cement in-
dustry and in machine-bulding in-
dustries the recommendations of the
‘Wage Boards have been implemented
But the condition of sugar-workers
seems to be worse than that of the
landless agricultural labour in our
couniry, Barring the sugar workers,
other industrial workers get housing,
medical facilities etc. But the Gov-
ernment 'seem t0 be uncomcerned
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about the sugar-workers in this
country.

I want to impress upon the Gov-
ernment that whatever has been

stated about the sugar workers is not
the political pleading of Opposition
Party members here. The hon. Mem-
bers belonging to the ruling party,
while participating in the discussion
gon this Bill during last session, have
condemned the sluggish attitude of
the Government so {ar .s the problems
of the sugar workers are concerned.
Shr1 B. V.Naik Shri Narsingh Narain
Pandey, Shri Darbara Singh and
some others have categorically stated
that the Covernment’s sugar policy is
wrong. They have specifically poin-
ted out that the condition of the
workers in the sugar industry needs
great improvement. They have st-
ressed that if the Government want-
ed more production they should give
greater incentives to the sugar work=
ers. All the pleas of the ruling
party members have fallen on the
deaf ears of the Government I have
no hesitation in saying that the Gov-
ernment are in league with the sugar-
mill owners so far as fleecing of the
sugar workers is concerned. I make
bold to say that the Government are
guilty of being partisan in this matfer.
There is widening gap before profes-
sion and practice of this Government.

From the year 1968 onwards we
have been hearing on the Congress
Party platforms that the sugar in-
dusiry would be nationalised. In
the vegent Uttar Pradesh Assembly
elections, most of the Congress Minis-
ters both at the Central gnd State
level were emphasising the emergent
need for nationalising the sugar in-
dustry. They were all shedding crp-
codile tears for the sugar workers.

But the Government of India
hive not moved their little finger

towards nationalising the sugar, in-
dustry. I will not be out of the mark
if I say that the ruling party and the
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Government do not want to annoy the
sugar barons who are their backbone
in the matter of meeting their election
expenses, * After all. the workers
can only produce scomething more.
‘The workers can never substitute the
sugar-mill owners in financing the
Congress Party elections. This ex-
plaings the halting half-hearted and
hesitant steps being taken by the
Government either in resolving the
problems of the sugar workers or in
hélping the sugarcane growers to get
back huge sums of money due from
the sugar-miil owners

In Spetember, 1970 the Government
constituted & high-level Commission
to enquire into the sugar industry in
a comprehensive manner. On 27-2-
1974 this Commission has presented
its well-considered Report to the
Government. But so far the Gov-
ernment have not placed a copy of
this Report on the Table of this
House. I wonder what stands in the
way of the Government discharging
this legitimate and bounden duty. Is
it because the Commission has re-
commended immediate nationalisation
of sugar industry without compen-
sation? In the second interrm Re-
port submitted by the Commission.
the question of nationalisation of
sugar industry has been dealt with
by the Commission in great detail.
But the Government have not yet
broken their vow of silence on the re-
commendations of this Commission,

Sir, the position in the sugar indus-
try has become so critical that. unless
the industry is nationalised, the work-
ers have no chance of getting their
dues from the sugar-mill owners, who
happen to be adepis in the art of
deception all round: I am constrain-
ed to say that both the sugar work-
ers and the sugarcane growers have
been made the sacrificial goats for
the election victory of th~ Comgress
Party. .

JULY 26, 1074
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You knew, Sir, that the Govern-
ment do not hesitate to jssue Ordinan-
ces. During last inter-session as
many as & Ordinances werse issued.
I would like to know why the Govern.
ment have never thought it appropri-
ate to promulgate a presidential Ordi-
nance for the recovery of arrears of
Bs. 54 crores due to the sugarcéne
growers and also for the implemen-
tation of the Wage Board recommen-
dations so far as the sugar workers
are concerned,

I am sure that ruling party mem-
bers will unhesitatingly agree with
me in my demand for immediate
nationalisation of sugar industry. It
the Government feel that this question
will take some more time at least it
must be ensured that the sugar work-
ers get their wages as per the recom-
mendations of the Wage Board, and
if necessary the Government must
introduce in this very session a Bill
for this purpose, It is not merely
the demand of the Opposition Party
Members. $hri Darbara Singh, who
is a member of the All India Con-
gress Commitiee. has been demand-
ing this, I hope that the Govern-
ment will at least pay heed to the
demand of its own Party Members.

Supporting the Bill of Shri D. K,
Panda, 1 conclude my speech.

SHRI K. SURVANARAYANA
(Eluru): Sir, I want to raise only
two points. The wage board recom-
mendations made in 1969 have still
not been implemented. We do not
know why they are delaying it. What-
ever legislation we pass, we are not
serjously implementing them.
is the real reason for the set-back.
We are doing well but now and than
we are forgetting our responsibilities
to implement our policies and Acts.
Our friend from Bengal referted to
the Rayaguda sugar factory in Orissa
There is a similar unit in my conati-
tuency alse. They brought some
scrapped factory from Somewhere o
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my distriot, with g capital of 25 lakhs.
They have taken deposits from  the
farmers to take the cane. When we
asked them to convert the deposits
into share capital, they never agreed.
It costs now Rs. 3 crores. I am surpris-
ed to hear that the Government has
given permission for the expansion
of the capitalist companies without
any policy or basis or public know-
ledge. In my district there are near-
ly 70,000 acres where cooperative
sugar faclories are coming up. It took
me 14 years to get a licence for a
sugar factory I failed thrice, al-
though I was a members of Parlia-
ment from 1952-58. It is only under
the Government of Shrimati Indira
Gandhi that I got the licence and it
is going to be commissioned. I am
seriously implementing the wage
board recommendations. Why was the
Government not asking the other
factories also to implement them?
One unit has been purchased by a
karodpati from Madura in  South
India. He has got several mulls there,
He has got sufficient money to im-
plement the wage board award. But,
mstead, he has given up the factory.
Gavernment have now taken over
that sugar factory and auctioned it
to realise some tax arrears, He has
to give Rs. 10 lakhs to 15 lakhs to the
farmers. I am fighting with the Gov-
ernment and the company to get the
farmers their due This is a unit
started by a trust and yet this is the
fate of the farmers and the labourers
in the sugar industry.

We are expecting every day that
the government will come forward
with a policy of nationalisation or st
least cooperativisation so that tihe
workers and farmers will become the
proprietors. Why ghould the govern-
ment think that nationalisation will
result in loss? By nationalisation you
will have marketing, distribution, price
fixation everything in your hands.
Take the case of the existing sugar
mill owners, They start in =mall
way and make & lot of money.
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I understand that the report of the
Bhargéva Commiltee, on which the
Government have spent nearly Rs. 20
lakhs, has gone to the Cabinet. The
Cabinet should take a decision im-
mediately. Where is the necessity for
delay in thus. The nationalisation of
the sugar industry is in accordance
with our party programme and also
the policy of the Government. So, 1
want the Minister in charge of the
sugar industry to implement it at an
early date.
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Wl gew W woaw  (WVT0)

ww ogrHE #MA w9 I & fag
gamA ? WYT 98 wedt ¥ gt
arfe &g 7 QM9 TTE S ) fad
awg<i WY fa 7 ani oY fs qewrge
Yhwmrgfemafmainagd &
sfa w9 2o § WX wg wg onar § frug
A w7 faqmr § a8 woEgR weAm® HIF
AT farn Ty § 1 T WO T ATV AW X
AT g | o A A @ FT AY
qar wran @ f gy & ot fram &
R ad &A1 zafag ¥ ag
T ¢ f forr P 3 o ey a%
P Tk Ao A fAT A 3TN
fams & FAaEr AT wrfag )
W wrarg Y 7 wvew faar 97 <@ €

fegdw it § €@ QI INA § ITF DI

£y —1 <grd | Alg AT S A Wy
oy o gy & 1 W fiedY oz a3 #rA
war § 9% Jaq fdr gz o fravsmar
) R g ®F R IO H AR
fir va & wm forr o § 28 a2 W
AT g feur wmar § B 9% &7 )
At o foar o/ I A Aqw WY
Ty a7 fa¥ <7 ) sqgwar d@an
Wy s | W TE IO
Ny aTa § | # T8 TE w0
fr oY 3o w98 g | T ATy
SR Rty 7w Ao w e
et adl § a1 I ¥ diwde weer
Wfrasrmarad ? N
afpqr or wward | ¥ whaw
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Amfi v H§E fx
gaeT adawen w3 foar oy A
wgar § e store I o gaw &
e 7T AY Ag AT FAAT] wH FQ
& A Sw w7 Tgedar< @y 91 gwar
t 1 wgwfor & war o g 39
T wifge 1 99 & weaw AR fged-
R AAgI A | RA wvd sl A o
T o 7@ qWA 9T gATX Frerwrd
® dar g7 g fadl & afast ¥
faar 2t & 1| wa & g o Y fasraa
¢ 7 sy orar ¥ fe wre Y daAr
wifgy oY *9% o WAy wEAY | A
94T §q7 § ar 25 afawma 99 w7 wC
F Ty wY fadar | g 9w ¥ wYOT-
FOF N feqrarwgr g 1+ ®
arar § 5 ag aw way & faaa ad
¢ few gfa nelt WY &3 go § wafan
¥ I # ST LAT WYAAT ARATE |
Aqeg w3w SNiar mifs W@ ¥ W@
§UF T § 37 K AR F S7AAqC§
f wrey aFaY & weycdar g g varfs
FER FTEE IR FIATT W&
JUNT qT 7F WEW SATAT TG ArEav |
q qg¥ gy #g 7§ W AT XIA A
AP TG A & § T X T AW
aAT F AR & AY 9 wWA 20 FUL
¥9qT ga8 faqr Wik gdifag av &
fawrre s ardY agf £Y 1 wedt go dYo
¥ I & WaHT 9T 73T ¥ 49 W
daron yfaar & X wr¥ ag wig
¥ v weiferg yore fat & wfo &
s m YRt g & & wad § fe
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gim s framemd Wi &
q A1 N femfol @ am w0 &
4 #w3d fF 9¢ & wias dar s@ar
¥ gl f oeer, well ¥ ol wrTe
dar wifgn oY g7 = dar Afwq w
wT wY 1oAY gz A & 70 TRdE W
ot agdvasa g AW
ddar e 1 uF fraza & 5 A
i 93 & o e ®E F 215 *H
ur frdza ki faeA &1 AYaw T@H
3% 3T 92 &Y ARy § WY B4 SR
WIS GTHTT IF AIT 31F IFR § o0
7Y 3T a1 I FY BSeAT A LA |
7 %Y Gar g § f ag wguady &

-~ o

Bar § 7 %1 830 Ay gy Wy ST

QI I F Fw FwrRY A9 wAry
£\ argT WY AT d9y § WY A@r
7 oix faday & g dar fawar § AR
TN FATAFT | AT AFT Y
¢F ®7 sqgear € AY gw wigw e
s W By awa ¢ Afew g w@
&1 sarq § f5 agr &1 afeq o o
dar war & a7 A 5 w9 feAY AT
Qg v A AYT 14T 70 AN fEAY X
4% ? =g W a1 grrfaw aam §
D wwar § fv goere & A woAy
e gnit | afsr A sy s ag
Al ¥ R ey & 9w AT
wgrr & 5 5 wEC I IxaE A
famifny @M & 8 9 vrly w¥EY
¥ foir § 3w W A & frafeaeT
afy wifgg 1§ gfe WA & wedar

Recommendations for
Sugar Indy Bill

AT A1gav g fs o aveTe aF WY A0
g 99 T At sEAtesT A fafreze
A & wrT wr 1 A H fr oA
TR FE | qF AW W & T IGH
R ey g At R 1 g fay ! g
39 ®Y wrd aifs g4 99 9¢ 74f w1
T SRE@A T AT §
Ffea R dar At vy quar § fr wac
W9 § T AT R A w54 Aew
FT 99T 7 F G |

w4 Wl & A § fax w7 gwdq
F@TE AT 7t A § qdAr w7 §
f& faar aem, fgafearge i famn
frdt wat & g #) e wLF W
@ A7 T ¥ |

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI Bal-
govind Verma): I have histened very
carefully to the speeches made by
the hon, Members when the Bill was

discussed 1n this House on 3rd May
1874 and also to-day.

The sole object of Shri D K Pan-
da’s Bill 1s to make the recommenda~
tions of the Sugar Wage Board sta-
tutonly enforceable on the industries.
They laid stress on this peint and I
am told that the Wage Board sub-
mutted 1its report in February 1970
and the Government's resolution
thereon was 1ssued on 7th July 1970.
The Board was a non-statutory body
and the implementation of its recom-
mendations has to be secured mainly
through persuasion and advice.
The State Governments were 1n
charge of the work of implementa-
tion as they are the appropriate
governments m regard to this indus-
try under the Industrial Disputes Act.
So, the slow pace of implementation
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and also in phases i8 one important
factor which mdy have possibly led
to the introduction of this Bill by
8Shri D, K. Panda in July 1871,

Since then many developments
have taken place in regard to this
sugar industry. I may tell the House
that in December 1971, the then
Labour Minister, Shri Khadilkar
wrote to the State Labour Ministers
requesting them to take effective
steps to ensure the implementation of
the Wage Board’s recommendations.
I do not have the details and uptodate
statistics to show the number of sugar
mills which have implemented the
Wage Board recornmendations and
those which have not implemented
them, I have reasons to beheve that
the present position of implemen-
tation is by and large very  satis-
factory.

SHRI DINEN BHATTACHARYYA:
Nobody has paid the arrears.

SHRI BALGOVIND VERMA: 1
might mention that demands have
been made or revision of the existing
wage structure in the sugar industry.
In this connection we had meetings
with the representatives of the em-
ployers and the workers on 27th Nov-
ember 1973 and 6th December 1973
In both these meetings which was
attended by almost all major trade
unions, there 'were no complaints
about the non-implementation of th-
Wage Board’s recommndajons. To-
day, I am really very much surprised
when Shri Dinen Bhatacharyya has
brught to our notice that one sugar
mill at Raigarh has not implemented
the Wage Board retommendations...

SHRI D. K. PANDA: That is also
the case even in Andhra,

SHRI BALGOVIND VERMA: In
Andhra, 8hri Suryanarayana has
pointed out a different thing that one
mall 18 running into arrears of Rs 15

ULy 28, 10
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lakhs to the cultivatovs on acoount of
non-payment of price for sugar cane
supplied to the mill and not that it
has not paid wages to the workers,

An, Hop. Member: When was it
implemented?

SHRI BALGOVIND VERMA: That
is quite a different thing. I may tell
you that these things were never
brought to our notice even when we
held discussions with the representa-
tives of the trade unions, Now,thatit
has been brought to our notice, we
wil} certainly take up the matter with

the State Government to see that
these recommendations have feen
carried out.

There were no complaints about
non-implementation of the Wage

Board's recommendations but there
were strong demands for the revision
of the wage structure through a bi-
partite committee. This was the em-
phasis which was laid by all the trade
union leaders and they also wanted
grant of interim relief.

A demand was also made for the
payment of a suitable retamner al-
lowance because I know in most of
the mills this retainer allowance 18
not being paid, particularly, in  the
South and elsewhere. I am glad to in-
form the House that agreed conclu-
sions have been reached both in re-
gard to the payment of interim relief
and retamer allowance. Al this
means a substantial benefit to  the
workers. So, this agreement has
been reached so far as this matter is
concerned.

Then, Sir, as regards the interim
relief, I may say, this was to be en-
forced only up to the 30th June, 1974.
We have written to the State Govern-
ments abbut thig and requesting them
to advise the sugar mills to give the
interim reHef for July alsp and to get
it off against the dearness allowance
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scheme for the month of July to be
computed under the wage Board's
recommendations, I am sure they
are paying this amount to the work-
ers also. It has been suggested by
some speakers that some machinery
should be set up to revise the present
wage structure for the sugar indus-
try. I would like to mention the name
of Mr. Narsingh Narain Pandey who
specially stressed this point. This
question is being considered by the
Government. A decision may be ex-
pected very shortly.

Then, certain suggestions were
made by Shri Pandaji, Shri Narsingh
Narain Pandey, Shri Darbara Singh,
Shri lalnye Sambhali, Shri Pani-
grahi and Shri Dinen Bhattacharyya.
Most of the Members who have
spoken have laid stress that the
sugar industry should be nationalised
I regret, T am not in a position to
deal with this issue since the matter
concerns the Ministry of  Agricul-
ture, but I am sure they are looking
into the matter and they will do
what is necessary. It 1s under active
consideration of the Government. So,
now all that I can say is that the
situation which 1s sought to be reme-
died by Shri Panda's Bill no longer

exists and it does not require the
enactment of any special legislation
and more so in the context of the

increasing emphasis on bipartite set-
tlement of wage matters, the need for
statutory support for implementation
of Wage Board recommendations does
not arise at all. Of course there may
be some stray cases of non-imple-
mentation here and there and if I am
informed about it, I assure you, I will
take a necessary action in the matter
and I will request the State Govern-
ments to take suitable action in fhe
matter.

In view of this, I am sure that Shri
Pandaji will withdraw the Bill

1187 LS.—13
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st gt W wgEw ;0 St anr
forw o2 72 w1 7Y § 9w @ F wEr
da7 78 faar sman &% P ormr &
T HIE 3 00 RIYT A7 9T ATHT & AY
3T 41 150 &a7 faar At f——xw
Flfraaargrgd?

ot areritfar =waf : GAY A
g AR o AT mE & | Wk
w1T 715 foemaq a@d ay we 3G
A1 9% 9T FEawEy o 7 s

Mo AEHATCRAW qroRy (AZEIT)
#3 W 937 A & o fre——oma
e foer wite wfgrge g fre—— &
Fre f Ferar 3 fae da A F oA
FRAATFT WE wwAwEarfv
W TaAdT ®1 T w4, Nfee 2
TIMARE §% G FC EY 2 7
AT g & adt werr T faet &
ar | e 7§ fr =z et & g
FT FEE AN Fez AR dq
FIN AT AET R | €I A A &)Y
FrER AT A E

Nt asofa.x amt : dar ar T
g

ot gew wx wgEwm AT T RT
Ragraw qrE oM A E

16 hours.

SHRI SHIVAJIRAO S. DESHMUKH
(Parbhani): I would like to draw
the attention of the Labour Minister
to the fact that there are many fac-
tories in the joint sector which are
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in arrears of the Second Wage Board

They are yet to implement
the wage board award. I wish to
draw the attention of the Minister to
this fact that there are thousands
and thousands of agricultural workers
basically but they are declared as
casual workers. In Maharashtra,
there are sugarcane workers, They
have been declared as factory work-
ers and they are subjected to the jur-
isdiction of the wage boards. There
are lakhs of rupees remsining in
arrears.

MR. DEPUTY-SPEAY, ER: The
Minister will take due note of it and
necessary action will be taken by
him,

SHRI D. K PANDA (Bhanjanagar):
Mr. Deputy-Speaker, Sir, I am thank-
ful to the hon. Members of the Trea-
sury Bench as well as the other side
for taking part in the debate There
is absolutely no difference of opinion
for effective implementation of the
recommendations of the Second Wage
Baard. But, I got a reply from the
hon. Minister which stil] remains un-
satisfactory reply. The point is how
this can be effectively implemented
with retrospective effect, That is a
simple question. The hon. Minister
could have come forward with th~
answer if at all they were serious in
implementing the reommendations
either by the method of persuasion
or by requesting those sugar tycoons
at least. By that process, to a certain
extent, have they implemented these
recommendations from 1st November,
19687 That is the crucial date from
which they come into effect. My
friend, Shri Narsingh Narain Pande
and several other Members have cate-
gorically stated that in many sugar
industries, especially in U.P., Orissa
and in M.P. they have not implement-
ed from that date from which they
were directed to implement the re-
commendations. What does the Gov-

ernment do? They sitply requested

g for
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those industries to implement them
by the method of persuasion,

Now, what I wish to bring to the
notice of the Minister is that if they
are not paid from 1st November, 1968
why should they not be paid at least
from 1st November, 1870? Through~
out the country, statewise, if you take
into consideration the specific circular
issued by the very Cooperative Fede-
ration of Sugar Industries, that says
this will come into force from 1st
November, 1970 and it will be im-
plemented. Even in cooperative
sugar industries, in ceriain cases—
I have given an example—it was im-
plemented from 1871 only and not
from 1970. With regard to this as-
pect of the matter, I want to know
whether Government have called for
the reports from the State Govern-
ments This question has to be ans-
wered by the Minister to the satisfac-
tion of all the Members present. My
second point is this. If you have im-
plemented it, that may be a general

implementation. I want that should
be a specific 1mplementation. My
friend from Maharashtra said that

casual workers have been totally neg-
lected, They could not be brought
within the purview of the Second
Wage Board reommendations, I want
to know whether these wage arrears
are going to be collected by making
these recommendations statutorily
binding on them. Or will the Gov-
ernment go on making only a request
or go on begging those sugar tycoons
to implement them. They have al-
ready got enough money.

The hon Member Shri Suryansra-
yana has made certain point with re-
gard to expansion of ertain sugar in-
dustries, Some sick mills have been
given crores of rupees. They have
been given development rebate, ex-
cise dufly rebate elcq efie. running
to crores of rupees. Shri Suryanara-
yana hag made a point regarding the
cost of levy sugar as worked out by

the Tarift Commission, Whet s it?
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The Government policy itself has in-
creased the price of sugar—not with
regard to levy sugar alone. The
sugar magnates are creating black-
money because you have allowed
them to sell 30 per cent in the aopen
market. 8o, they have been given
so many opportunities to fleece the
consumers, They are also sllowed to
keep an arrear to the tune of
Rs. 52.25 crores regarding cane price.
All these things have given them a
good handle to exploit the entire nation
and bring about crisis in the sugar
field. Therefore, I want to know why
this should not be made statutorily
binding. I want the hon, Minisier to
give an assurance to the effect that
they will bring forth a Bill—in this
Sessiop itself-—because it is only ad-
ding one line that this should be sta-
tutorily binding.

MR, DEPUTY-SPEAKER: He has
already said it is not necessary.

SHRI D. K. PANDA: Inspite of
all the declarations against the ty-
coons iill today we have not taken
any steps to punish them. Why
rupees seven to eight crores should
be left in the hands of sugar barons
against whom the Congress is com-
mitted to nationalise, Therefore,
they should not again write to the
State Governments as it i1s not within
their powers to see that it is imple-~
mented. The State Governments can
merely persuade the tycoons and
mere persuasion would not do, There-
fore, I demand that immediately an-
other Bill be brought by the Govern-
ment in this direction,

A calculation has been made and
it has been found that these tycoons
including sugar barong are in arrears
to the tune of Rs, 833 crores on account
of tax and eleciricity charges, etc.
Altogether, it would come to about
Rs, 2000 croves, But we have allow-
ed them all this money and now the
wage freeze ordinance hag also been
brought forward. So, my appeal to

Recommendations for
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the hon. Minister will be that at least
the retaining allowance which had
been promised should be given. ..

MR. DEPUTY-SPEAKER: Why
can he not round up his arguments?

SHRI D. X. PANDA: The hon.
Minister himself had referred to the
retaining allowance. The decision
taken at the bipartite negotiating
committee has not been implemented,
though it was a decision taken under
the chairmanship of the hon. Minister
at that particular meeting of the
trade union representatives. At that
time, there was no occasion to bring
up all these points because the main
point was that the sugar workers
were paid very poorly and the wage
level was the lowest so far as the
factory workers were concerned,
Thus, the question of the revision of
the wage became g prominent thing
at that time. The reilaining allow-
ance was to continue till June, 1974,
but that period has already expired.
Therefore, I now demand that the
bipartite machinery for negotiating
on wage revision has to be brought
into existence once again.

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill to provide for
implementation of the recommen-
dations of the Second Wage Board
for Sugar Industry in India and to
make it statutory with a view to
maintain industrial peace in sugar
industry in the country, be taken
into consideration.”.

The motion was negatived.

MR. DEPUTY-SPEAKER: The
motion is lost. Now, we shall take
up the next Bill.

SHRI D. K, PANDA: May I make
one appeal? 1 seek your pretection,
Sir. . .
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MR DEPUTY-SPEAKER Rather
seek his protection

SHRI I K PANDA I do not
vant to0 make a gpeech b

MR DEPUTY-SPEAKER This
~vould not go on record I have dee-
ared that the motion 1s lost and still
1@ 1s rising to speak  He should have
fone it before I have declared al-
'‘cady that the motion 18 lost It
would be irregular if he speaks now

—

16 14 hours,

CONSTITUTION (AMENDMENT)
BILL

(Amendment of articles 19 and 326)
by Dr Laxminarain Pandeya
¥Mo waHY ArCwgisa: (wIAYY)

g ywama* ¥varg  fs wva § afa

a1 1 AT AANI7 7@ 91 ffag s o

faarr fear ard | goveam wEEw

#X awg fedas ¥ @ afaam

AMET @ g FAAR WAL AT

arm #1217 ¥ €I Y

1834 3@ FTarAUM fagrNqr g
gAY agw ¥ afqar & =87 19 69X

#9BZ 326 ¥ AUMWT 97T fF¥

Z

1615 hrs,
|Dr HENRY AUSTIN in the Chawr]
FAmA FAAY SEEET F AER
g ¥ Faer warfase & fagred #r

w11 it A 9 & WA 9w
HOAY FATA TOTAY 1 T T AT R

Hfww s et afcfeafa dar gy ok @
foewy awg & @ @wew ¥ anmw
FRTHIERMT N TTY | A Wy
¥ & adv afer amc & fafaw do 7
WIS AT SUTEY 7 QA WAT A WY
¥ af @ #t 7r #, 1 Wi fafam oy
# 34l a4 # warfas Ay wg 2199
¥ 927 FT 18 T4 T FTHEATAN fFAT
& 1 gAr AW ¥ Y wwT qAy AN
¥ #Y "7y gAY Y @ fore #Y 5w
e A waigfd 1 Afea o
aanaTg i TR A gg ey Ay aw
e & faare Ay femr &

WIS @ gATAd § wmA ¥ forad
&% F1 g1 a9 § Teg wiee ¥ 9%
feegare 7 sarr A oF TR § )
3 ¥ AaE & giasnd Wi awAaa
¥ Wiy @t wgd § dfea o
FAHH wTET 7 §3 Q1 9g 9F< TG)
F7q [ Qar AT A7 7 3gT €417 450
FI AT ¥ fag ag w17 arearT ey
Aty G E, qafaaxt F Srua g §
T § 4 F& VT frar v § (5
g7 39 fama o frame a7 W, g &9
qrama wifg |

v frde § fr w7 At & warar
Hiw-faare FY w1 wamear A g,
firdt w18 faoia £ 67 sTawwar
A g 1 caa A APEr A jEY §A
¥ gw At & AT A vy & g fead
WHT ¥ TG T8 AN AN W WrA-

**Not concluded

Moved with the roommendation of the President,
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wat A Y W ww ¥ A vz
aff griY, g Faw dfoar ¥ v
826 N¥WmAFET I 7 T
fewmar gt g fF 99 Faw AT
froafadm o 1 F gwAar av
f& a@Td w1 A AR § W wwg w7
dureT sega fear wdm, dfsT Qar
W e A o) s g e
AW 7g fadaF sega FvAT qer

o feafq ag 3 fF 18 ad &Y
W, 1 sfEd FHAT AN T qIEA
a1 wwfa & 7 & & AR § avlE
AT WAt & 1 agT A% W 18 T
#t o &7 Al G 4T A TIHY
T awpary WAl AR FTIHAT 8
I A W FT qEY FAT AFITE
g afqsg 99 R fadz s A% @ o
few 39 F1 ¥Faw T qd & fad afa-
fafa =¥ & fom e w1 wfasw
T @Y & 1 ogr o fagmy W
grgy & A WATW T WG AN
Aoty #t wg ¥ wC ) & ot
FAR agt A [TAT ¥ A F AAAW
WA Y WE W AT Y wg
Agae @ TATg | T HT WEAT-
wifaw 8T gfaw § o aw fag &
FAmatg fFe@ WX #Y X FT
wawE g |

o fafaw smAT ¥ G% gfeaw
Aanfedy gz, srgwe uwe ufady o,
miea= dT TRIAYE, 6t favdam,
uRe ¥, qEeE a1 &g Y afoamr &
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Bl
wRig 18 a6 A Wy & wfew Y
grfaw qaar ar arar qar g fR A
a0 ¥ 7Y wmar g 18 a6 A 3
¥ safa #r ave w1 ufdsr W@ oy
fearwmar & 1 9 sfex 18 79 A
WY 9T FT 47T § 99 A wdfw
A amfas afe ¥ gan T sar
¢ 1 ag w9 fga-afeq o1 faame w2
& 7Y 9FTC & 7 A7 FT qwar § W
IET ¥ IA FT TEEY qRAAAT AT
arpnfos arst 9y & 0 ¥fwA
39 #1 A F AfEFT 9w ¥ warw
AT AT E | A gumar g v o
FY afefeafa & ug ofwq = & 73
waafa SYF AT e A& )

§ fafan #ma1 & wE@@RIY
D F1 I FT qgar g 1 zfeaw
Ay aFe A Fgr A § -

“Subject as aforesaid, every other
person demiciled in India shall be
deemed to have attained his majo-
rity when he shall have completed
his age of 18 years and not before.”

ferg A uaz A5z fe :

“The bridgegroom has completed
the age of eighteen years”

fadaya e uae & “agse” 1 qfoamr
ware R o §

“An adult is a person who has
completed 18 years of age.”

farg Afcer gae & Y wa= &Y afoamr
taad & fgg dfmw o At
18 7 ¥ oY A1 o7 &< 16 74w faar
mar g 1 39 ofreafa # g WY
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[wro weslt aremen  atda)

3 ¥ 9X wediaT § gafaere w7
wifgn 1 9 18 3§ ¥ =l A wAY
T o Ao AT wT & A @ g

T amgat g f s oA awm
& wlasre & afaq w07 w1 . N7
0 7@y iy gar &

gy g wHA A W 3W
e T Aerear § farar far @ W
WA ¥ uF fawfor Y # &
§ gu ®Y fawifon & oF 9@ M 99
FAT AGAT | FATT AN, B
A W, A 7@y fdd 1970, F953
84 9T (&AW 3.21 &gl w40

g:

“The Committee have given earn-
est consideration to the demand of
the petitioners for lowering the
voting age from 21 yecais to 18
years Although there are sirong
arguments against the proposal
such as immaturity of youth at that
age and financial mmplications 1n-
volved in handling g vastly increas-
ed electorate thereby, the Commit-
tee feel that there are no valid rea-
sons for denymng the right of vote
to persons above the age of 18
years, particularly when for all
other purposes of law, they are
treated as majorg and deemed
competent to handle their affairs
The Committee, therefore recom-
mend that art 326 of the Constitu-
tion should be amended and voting
age rcduced from 21 years to 18
Yyears”,

qg g wHA Y fod § oA
TR A CE T Y TN
AT wEe & woA e E TR
srvg far & 1 gy el o7 A2 o7

JULY 28, 1974
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fedfz it wft & | wdwewar R
#te ag WwAE frar §, ag OF wore AT
fodar § wfafe #r s womTge Widve
£ 1 &% qar qieFT 326 ¥ WA
dataq £ | & woer § arr qog
fe miflae #adr & fdd & ait &

a7 ¥ fqoT firar 7 xoa) AW IF
waq § 47 7@ @ ovAw W Y
A¥ FOr & for T8 F1 9w A TGy 090
! AR T g qar &
fr ga A 35 wfsmear &, 9
ot wfsargar wr T & 5 o
FATA & FTC A FrAT AT, O
FHrma $A Fid AATCENT, T TE 7
Ty ugy A A qrady w8 Wy,
Fre FY T&U7 a8 FOAA | G A
fr &) Ao & fF A0 w7 w28
#31% § 78 ¥ 38 FAT €1 TFAT & 1
2 F¥IT A Q€T L GIATY | FEAA
¥ 7Y WA A7 #7 Q€T TET
e s iy e , A W FCH 5
&Y Yy | gAN T A T
wan 20 @ FT QAT 7 E X AT T
25 1@ TS T qE § | Afww
¥ i saaTaTd I wHAT & | gOA 8
o & anz # fiolt @ fdy o &
dfiferr TqA * qIr T §, WA
raer QY | FATLI 1 IR
W qar § 1 gafad Faw g W
gart ARd # A a5 o, g
FhsarE ¥ 8 gk, T W 7 A
Py 7y G i< T AR TR
Fadaarfl &
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& ot wgmw W oww wg §
o e AT sfaEe w I% 8§
WY ¥ %A1 ST AT OF a9 F AW
ST FIHT G §

“The retiring Chief Election Com-
missioner, Mr, Sen Vermsa is con-
fident that the Election Commission
ocan cope with the increase in the
electorate if the voting age was
reduced to 18",

IR WY T 41T W AT T 2,
udwee Ffaae #r A7 TR A A
g3 A 8, A A fag vw g e §
T E o wEA Ay A

“He mamntained that the lower.ng
of voting age might create a vicious
circle although the proposal was
administratively feasible.”

=W WIT T owyr & R oaw
defafresfoasdt Afwem * | am-
wtfaa 7Y ¥/ ) TR 6y 6 T
frgmar s aftas | WIS
o9t %@ & A7 AOFH TREUT FOAET
# 7 g€ arg ¥ 1 SR AvF TR
fx #ed Y o w7 FT A AT E AT
FER 1 o ywtas wfeard a@
¥ oI s Q0 a@  §AR

L

et wwr ¥ 2w & fafm fagrdi
£ AT AP AR T T F Sq T AV
oY & Hal wAIET FT A ATREA FTAT
wign g ! ol gfrafedt & age-
wtgA< T @ET fAE ¥ TET § T
¥ ¥ fiF ST IS W 09 &R F &
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qTF &t TR AER 1 H1E amr Ady
gt wfem 1 omie  afcfeafy &t
am g TR wer & fr Fet e
¥ A1 ARSI BT A FET & @
JuF &0 FA A1 B w ot ag
FFAATFIUEET | A Ay 7 I
2 & wifa arere & over w0t gt ?
TSR & 7eeT gaa AT F9 fav gy
fa qeare 2 gifaT & afromrarey,
GTFT T wigs g &
af e qat-a ¥ gy IV |
AT F A% Aqq whawt & afy
aratfas Wi & fog w8 @ )
FEaS A A A i rarr ax
WA T AT AT F 7T H T AR
&, @gd Frer a4 &, wry &
Fea g fF e maw AT ¥ g owed
N FT AFIKT TAEr | e
w qaF W % fam w d@re
g & w1 TR AT PAr g, wr
&fveex fare gian &, W€ gifage o
&7 fagsar &, £1€ TwRT aar §
¥ gry oy R @ A v §, TRRCE,
Nt § &1 53 e foy §
ste gary aw &y fafi &, {wr oY sl
% T Y wweaw §, e faa
¢ avw voE Ag fmd 9| Wt
% X woAr sfaer faatg &< aF
T NFTCHT 7% (7 F1§ w1 T3 /Y
T HTC W FHTIAT T, 3w w1 wfeew,
Zor &1 e fa2m § @ @ § & Rl
¥ wrifa o &7 @ § 1 Afew g
2 & w1 afcfegfr afr @ w€ §
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[ere medrarTran &)

IGH W W AT GEA 9T AW A
*r S amar fEwr 1 gna ¥ ARy
Faw o #YE Ife e 7d, 7 gArdr
JLHTC ITET AL 417 I ATAT §
W 7Y wror § 5 garAw F e
TF WE=I & | 99 HO F7 qI
TR AT F g W g e
& W AT i A o fewn &Y, o wiha
& g g wrd | A o Y aEe
fagre & wrw famré 3 @ & 9k ooR
T W & WY STATHTN ATYT FY
wifeeet & J= ¥ AT gEr 7€ &,
918 ¥ & forg 97 &7 wfvew ¥¢ &,
e v w1 awar A & oI
Qarafay Faferare 2 0 o &y 77 A
A T AAALIGATR TGN AT &
TR A HEANY & IEH FTOT OF
fEr N wrmad gt ¥ 21 =@
gafoy aft gf & fr wmo o e
& @Iy ¥, ST F I ¥ qET wd
WY ¥ FNITATT HA-SqqEqT FT AT
®, TN & #ianT w3 T,
Q&Y TRAT & 97 139 T79 %7, Farfaar
&Y, g w1 3few s 3}/ @
I ey e o SW wE X oW9
WEABT @ § WY TH AT AT IS
T OF AR § | T MEW &Y
AYT ¥AS [ I oA I &
/3% AT ¥ w A E ) qwaa ¥
TR §OT, A A A AL g,
aE WETES JEIC A A, aveE
gt nfear wi wor gfee & @@
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fagre &t wfw &t Ow = awdr
fagre & wife aolt o) g B &
wifeg wg ) gt & @ ¥ xe
TEHTT T T, XA w7 farware
wy frar ot frfem s Y e dm
AT T TR A wba wedr
YA SR IS F AT 00 I w
fr g sfawt Afg 1 o 38
wfgFRr ¥ & uF wfuwr § foad art
& FF R | IR A FTAOTE HAT
7 189¢ o1g 9¥ #TAA F AT I AaEA
#1 wfgwr ar sifgg | 98 7w ¥
qav T FYACT § | I AT F gERY
7 IrawET T TEIEIT W g
FEdS 7wy Faur s w0 gu
war o1 f% g1 3 & 1o wiww 8
TET g AET ALY 1 AR ug
gfugre T F.5ET 1 AT WHT TG &I
A% TREIE AR FREELIAT T8
qifededr =dle & so gAW
wEq 3T N FEEE s AW &
gamt ®  wfew ¥ oaEd @
T e F1 7€ qF fage & g
AT TUAN AW Y WG AT F Ay
Fg1 & 1 gar wetww faax § s
T 59 a1 &7 AR R § WX AT K
ST e S UF PR A v AT ATy
g7 TRIT W NEE AN w
we e ar  Am wifefoas
Weqwa ar, vy § 13 frared ad
wry dfe soft 9 saw e g
IAN TG TOTT BT N WA ATET 4T
fir waar 7 g 21 af ¥ war W%
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18 WY A% ) T AR Y wAT AT
aor 8, wegfaez ot & avs ¥
safree i & 5 X, 88 AliE
T qTE AT A Fr AW wWE R
WIT TAqe AT TR & §GH TR FY
anr w7 w@r & froqw oa AT
1T wiwre A g i adt wear sefew
aqr §7 wfunT w1 wifas afgs
¥ gfwfoa foear srar adfee )

g ¥ wigy  wq-me
s o o Fwmrw ¥ A wwd =
g afeafadY ¥ gea faamt @9E &
Rex Loy AR F HAGT T AT
T Trz feg & | SeEW wer
“Let me take the earliest oppor-
tunity of saying publicly that I am

for the proposal to enfranchise all
adults of 18 years and above”

¥ w7 gafm Iga v wog fr
gary A7 F AT TTF BRSO A1 AT R
@t fafae TF o wwE &, ) weow
e ¥ gra af @y Four oS
zorrT At ¥ Frofy g w1 Feey
8T v@y ¥ oY AW AT TET §T7
fa=re w1 & fF A< afvfeafaar w7
e g 378 73 wiar famy wrar afem
afaa ars & war A ¥ @ 34 A
¥ farre owr fg &

¥ gwEr a7 qF qamsm Fowye
9T A Hd AG WANT &Y WL F
AT ¥ I EH I A W A AN
AT T8 Y AGT A T & 1 Haver
¥ gam g A ¥ gu & ArdT A
P T AAIN AT IA]
' w6 79 fwar ¢ K gafe w9
foray & i =gy g & o ey AT 9T
1187 LS —14
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N WM W WG AT NI FY
IZIN FAAT HT AT B SqvFv fear &
IR 7 oY G ¢F THF B AT §
g § augay £ O w3) afey o ww
F =#YFT w0 ¥ frafeamed 4@

¥ ey v @ sTEE
¥R W7 TTET AT AATHT &Y
TEREAT T TTE W A AT AvEAv
g | ST FHENT W g W A
& 1 7% TR £ Frad 9 2 A9 4,
§7 8, 9, @47 10 ¥ 9FT  STFAT
E :

“Under the exusting provision of
Article 326 of the Constitution, a
person who 1s not less than 21
years of age and 1s otherwise quali-

fied 15 entitled to be registered as
a voter

The question of voting age has
In recent years assumed consider-
able significance It 1s well known
that 1n Western democracies, the
expansion of the franchise was
slow, gradual and progressive
Great Britain, for example, took
almost a century to arrive at uni-
versal adult franchise”

A% A1 ¥ WAT WIS A WY OF
T AEA ¥ AT F AL IAT T
48 T FET oY | FfRT gwr #Y afe
feafear firs ot | srair 3w 7 afcfeafiar
s & 1 ot @1 18 AT AY g 9
FrA T efpT ¢ 9 sarge Aaw #
awfas gfz X 3o & Y wdar
F o197 ST 9 AR AT o fTT F Ay
e g 5 487 97wy AT wT ¥
ge wayr gfrr W ot ow R
e 3 B Iz owT /f v g,
afew owy wemT T ) TE M
fastre v woq & 5 gare wgr Ay
SHT T wAFL A 18 A 47T WY ¥
w7 qvar g Al ag afer Y we
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' [sro Fg: AR s}

mt Ve B FoET oWl §5 WK
oTHET S WENT . FwEm
.“Other menibers of "the Commit-
tee felt that this measure would
provid.e to the younger generation
a sense of particlpahon m the de-
. -moctatic process.”

R EcAB B4 PR |
Fgr & W wWnt - wEr R
“In their view, there are no valid
reasons for denying the right of
vaote to the age group of 1821
" years, particularly when for =ll
purposes of law they .are treated as
maJQrs and deemed competent to
handle their affairs”

asﬁa‘ri’ra&a’g——

"The Mmister of Law and Justice
stated that Government had not
taken any decision in regard to
this.”™
oy fafaeec b wgr 1 S

1 I fewheynT § 98 34 IFR § —

“Havmg consxdered both the
above’ vxewpoints ¢ M

The Minister's point and the Com-
mittee Members’ point.

. the Committee decided that
the voting age should be reduced
from 21 fo 18 years. The Commit-
tee, therefore. recommend that
article 326 of* the Constitution
might be amended accordingly.”

- wmdr awmaty wivew, st fe
¥ fadtzer %< @ At gui gt A,
Porermr 4t st srgza gur 8~
Bw—ay ¥ WY 18 aF 7 61 wnarT
® fm ot & 9 90 Aw . #R
wifia, dfqe, sttt

© g et e #) fa’ﬂ“ﬁ A&
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T A ¥ ford ﬂalﬁ o

gare agr sty wmisAL 2 Y § et
vgren N BT gHh BIA vrcz‘f i Y

. wrafTa. §Tar mmﬁ £ LR

IATH 15 WA, 1974 A TG

“It 'would not be proper for .me
to make the commitment, but I say
that the Government are actively
considering this matter and a deci-
sion would be taken as soon .as the
difficulties are solved.”

ud maw # wft mar fr & w1 a4
fedma0T & o ) a9 & arz WY [
TEF Frasy # | 9E S AR 7 THT
%mmmﬁm&rw#%fw o
Y faaT #T W % | heTe fafe
w0 st 3 oft g% v gf fY ag Wy
g 7f &, Fifzar § S @ o2 I 17
e dton zrm%a#maarargmﬁ
fr TTET 29 & 9o F @i tgew
@ g3y w9 7E TwAy § fr af
g @1 77 A o ®9 § o w43
gT & ww =y ¥ 43 wff @ 79 1 R
qw § amdy g wirferf ) 3Wd g
qaTe 1 qifey fF w3 o I AR
f4 gw azeal gg afvfenfa €1 T9d gu
o2 fr gm sy e @ E L 8w
%1 afafal o1 gy & s aveE & i
a7 § g% w7 famfen 4 § | mfaer afafy
a4 Y 94 gwmfa @ fawfow &7 &

. Featam e faa av dqea e afafy

FAr o | Ty W fawfwr AT gT
wfufrdt &Y femifent 2 2 g ar
wrw ¥ sfwifeoral, oo, qay o
Far ws wiferdy, fafwdvosi Y
F«wﬁvﬁﬁ&w&grrﬁmg =
T A 4 W v F At w
Frat ST o fe e mﬁﬁ“
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wY oy wfwwre Aifew wfewre s
s wfeg o

wdY wgEg § g o gw A wt
2T f6ar a7, 79 99 #7 & 9
A wrenttr fvar & 1 ) e § B
e ¥ GIEY sga Aed w1 gaur WG
I & 93 §), AfHT TAT aad AT
forer wre ¥ affeafa & § &, faw 7
afes fagaw & & & foxr &, Sw
®Y @A gy, & wawan g i foelt ot o
Fr facnft qur ar aTAdE O w IR AT
fadt 7 sy nifgs | o9 o g faua
Fgr wEr §, FHE 9@ & SgEd)
F WY § w e foar &

qAAT QT AT T A" E
Fusr S Ao & AW IGT FT
ATEAT §-Sg1 A & we 2 faEe 1972
#t a1 e gd oF 9l FFLE | qg @Y
qra @ o 77-fars w0 ToT s
aY TTFE T09T oY W AgT H W | g,
§ UT e ¥ 99 ¥ AT ’F A A4
g Kagam g fEs-gaaAm A §
IAWIEEATIT & 9@ A AT
AT qrET § @R wwE ¥ vy &
zq fam &1 @ v srar wfea
¥ 37 & wedt #1 SA F Qg

“Shri M. C. Daga: Whenever
the leaders of the country go to
the young people, they are told that
they are the people of the future
and they should come forward In
view of thus, the voling age should
be reduced to 18 years, s0 that
young people could contribute to-
wards the development of the
seotmtry. Moreover, the new gene-
ration is more educated and mature,

They should, therefore, be given
opportunities to establish new
values of life”

wfvg&%g;am aE W W
et AT § &Y g 7w faw &t faay
frdT fadrg & cfta T v §9T TR ¢
afegn¥w § g wf a1 7w e §
56 A gfcada T wrgd §, 7 A
ATAT TG §, AT TH TAFT & I3 §
TR FY GeR FIAT WEA §, 59 Y
ffaq wAr Mg ¢, 9 & Ha7 fodt
7 o) T &Y sraraRE A1 gaaria
FYvar wrgd g A g § i ogw o
157 TFCF wigFH ¥ g 750
dar & & wgw fadea frar v g S8
Y Jr T At A W F IR Ao
2, avw ug wg F i arer faanfaay
¥ wwi §, faendl fage w newg #%
Q@ §. T MW AW [T A THE
@ &, 9% w e gt A g
I & qF T § wrw g oA
TERF I asir &
gy & ? af qve wwrdar & fant
FET @ 3 g N dEer wm@r
W 7 ¥ @ FEhy iF W w aifer
e foar wwm §, weE w0 wie-
Fre faar ST &, T w @ wrTAEe
¥ afcrda mrd a1 g g, G g
gq aftada & aoee ¥ 93 g0 uw
# Fa e fat | WAt o @ feafr d-
a7 q2w ¥ wrq w1 32 Afawy N f&¥
g, ¥ & gl ¥ 4042 wfawr 7w
fordr o, o g ¥ o § 1wl ot
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g #Y 50 P10 § S 7w g a3
W qg weT9T 3 T Porg g aeow
T gIFT Q@A FT TR TG 8,
iy fF e Y wvE & gl
fear may & 1w T gAY AN
AR a4 Haar & fod w3y a
€Y Ay &, v wafir wY sy & wer oy
g 1| gt swaeay ¥ forda 6
w | e g aEms Sy A g owr
#1 qaa fafe & weivg s @
WEAWET § , w0dT ¥ agwa § 57 A
&RT WY ST Frewd X wAar w1 favar @y
W HT E, T Foagwr F AR
7 %7 favar w8y fear &, wfawr @
gAY fagre & omax Wy 942 gaT,
TALMA § AT WA 6 Fpar /T
o & wr Y AT wEAS FT &Y
wr ¥ wowe A oAl ¥ o ae
wereT § faae 7% | 37 Wi m-gea-
QY #Y qver G & 1 T & F 9g wEw
TIE gaw Anrimdrd, ¥
aiger § f5 W meEt o @ owr
TR A F | TT qET ¥ 94T gt
Ao X fr me FT AT AT
wfarm & 7 35 wevgaT &, a7 Ao
wfarr Y ¥ fa% 7o @z wr i aew

O QT IAT & FA T F AHT AT AT FY
g9 grn, q| vaven fear AT wfsard
gnit + & gy g fr 3w & g e dar
T @, werereAr 7 W, SwAThET
ozfa & WHTe 97 R ST VR

T wY AgiET FOw ¥, S §
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o ST w7 anra &SPy eava fady,
77 rax 50wy wfat i gw I
& AmA wwedy ¥ Aag wor g
¥ AR TAHT ) AT T LTE W
wt 7§ frar 2gear §, 97 wer wrav g,
A A TW AWM A FFEART W
wifaar a8 § gofad Far aroamg
FT T g iF g R fagas srefs
FL 1

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARY)
The Bill raises two points one—the
voting age should be rediiced to 18
and another—it should be made a
fundamental right He talked about
lowering the age but he did not say
anything about making it a funda-
menta]l right

o ®Hfy ATran gy F X qEN
& fragw fear & fr wfessr 326
¥ amuT T g0 AieFT 19 ¥ A
qorgwy fear g | A s g B
wifes 19 ¥ Y qorrga faar a1

= Aoy fag WY ww AoEEr
ORT FET A8 o TAfeay ¥ o4 W=
faemar .

Ay g daR ¥ greAfrmn
wT ¥ wize™ 19 F7 fas A fear
W7 WIS WIT I§ AT AGIGT TG AT

g

2o FAFHY AT qroEs  § w7y
graR AT g Wiv ww mEaw g
o ¥ qF 59 E ang fewrd & w9
qataar ¥ & ¥ sfeww 19 WX wrfews
326 & goiwAr #Y A wy &0 fawr
T W g W F A A o go W@
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8,359 %1 Wiy ¥F | gt W A Wy
wrawEa § & g Wifgd |

MR, CHAIRMAN: Motion moved:

“That the Bill further to amend
the Constitution of India, be taken
into consideration.” .

*SHRI KRISHNA CHANDRA
HALDER (Ausgram): Mr. Chair-
man, Sir, on behalf of my Party the
LCommunist Party of India (Marxists)
1 wholeheartedly welcome the Bill
introduced by Dr, Laxminarain Pan-
dey. Before I discuss the provisions
of this Bill 1 would like to draw your
attention Sir, to the reference which
has just now been made by the hon.
Minister, A liitle while ago the hon.
Minister referring to the observa-
lion of Dr. Pandey said: “Aap jhoot
bule raha hai”—you are teling lies.
1 would like to know {rom you Sir,
whether in Parliamentary parlance
the word “lies” is parliamentary or
not and if not whether it behaves a
Minister to use it. 1 would request
the Minister to withdraw the word
and only after that I will commence
my speech.

SHRI NITIRAJ SINGH CHAU-
DHARY: 1 did not use the word to
anything that Mr. Pandeya had said.
Since he had not referred to Article
19, 1 pointedly drew his attention to
that, And when Mr. Kachwai said
that he had said that, I said: Mr.
Kachwai, don't speak lie. I did not
say a word that Mr., Pandeya had
said anything wrong.

SHR] KRISHNA CHANDRA HAL-
DER: With respects to the Minister,
what I would say is this. You Mr.
Chairman, may kindly go through the
tape-record and you will find that he
used the word jhoot—that means, lie.
That is unparliamentary. Although
do not believe in Parliamentary
«democracy, I must say that.
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MR. CHAIRMAN: Let us straighten
out the matter now, The hon. Minis-
ter said that he did not deliberately
use the word lie to anything that
Mr. Pandeya had said.

SHRI NITIRAJ SINGH CHAU-
DHARY: He did not refer to Article
19. When Mr, Kachwai said he refer-
red, I said no. He had not referred
to it.

SHRI KRISHNA CHANDRA HAL-~
DER: You said, lie.

SHR] NITIRAJ SINGH CHAU-
DHARY: I want the debate to be
complete. Therefore I got up and
drew his attention to it, Mr. Kach-
waj intervened and said something.
I said, don’t say like this. Mr. Pan-
deya had not referred to it.

MR. CHAIRMAN: The point is,
whether you have said the word lie.
I understand the position of the Min-
ister that he did not mean that. He
only drew the attention of the Mem-
ber to the fact that he had not re-
ferred to Article 19, although it is
very relevant for purposes of discus-
sion,

Now, I just want to take the sense
of the House whether they accept this
view.

SHRIP. G. MAVALANKAR (Ahme-
dabad): He used the word “lie”
when he wanted to say “wrong”. Let
us leave it at that. I am sure he
does not mean that.

MR, CHAIRMAN: Of course, the
word lie is wunparliamentary. The
Minister says he did not mean that.
He meant it as ‘wrong.’

o fto Sfro arEEwT : WX IY
g “E 7 & g o1 oiemiied
at, afew 39 & s g5 ¢
o7 fi sarieaTHEd 8

MR. CHAIRMAN:
this explanation?

Can we accept

*The original speech was delivered in Bengali.
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SHRI B. V. NAIK (Kanara): It
is a question of translation. Are you
going to consider jhoot as unparlia-
mentary or parliamentary? You will
reserve your ruling.

MR. CHAIRMAN: If it is used as
‘lie’ in the sense in which it is nor-
mally understood. I think that is un-

parlioamentary. But the Minister
says he has not used that in that
sense, And as Prof. Mavalankar
said he used the word ‘jhooth: {for
‘wrong  So, let us accept that. DMr.
Halder has also agreed to this. M.
Halder, now you go on with your
specchi,

SHRI KRISHNA CHANDDRA HAIL-
DER Ar. Chairman, Sir, I have al-
ready stated that on behalf of my
Party I welcome the Constitution
Amendment Bili which has been in-
troduced by Dr. Pandey. Even after
27 vears of indenendence the autho-
rities In power are afraid of giving
the right of vote to the boys of 18
and they are reluctant to reduce the
voting age from 21 to 18. They have
no ceurage and they don’t trust the
youth of this country, But I would
like to remind the gentlemen cpposite
who are occupying the seat of power
that during the days of British impe-
rialism in West Rengal hundreds and
thousands of young men below the
age of 21 had not only come forward
to participate in the non-cooperation
movement but they had shed their
blood and given their lives in revolu-
tionary activities in their earnest bid
to end the British rule and to free
mother India from the shackles of

slavery. We cannot forget the Chit-
tangong, Armoury raid case. In this
historic event a boy of 17—Shri

Tagore Ball fought bravely and laid
down hig life fighting against the
British rulers. Day before yesterday,
this august House paid its homage to
Shri Hare Krishna Konar. Shri Konar
had participaied in non-cooperation
movement at the age 14 and at the
age of 17 he joined the revolutionaries
to bring about a fall of the British
imperialistic power in the country.
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As a result he was deported to Anda-
man as given life imprisonment. This
is only to cite a few examples and
there are many such incidents in
other States also where youngmen
had gladly given their lives for the
cause of freedom of our country, It
is indeed very strange Sir, that hav-
ing won the freedom which was pos-
sible because of the contributions of
yvoungmen below the age of 21, today
we refuse to consider them as respon-
sible and are utterly reiuctant to
give inem the right of vote, It is an
irony that those who are enjoying
the fruits of freedom and are instal-
led in power convenicntly forget the
sacrifices made by the youngmen of
our country and they are trying tec
perpetuzily debar the 10 crores
voungmen of India from their legiti-
mate rizht to  votc wunder flimsy
crcunds  of their not being res-
ponxible. Sir,  we talk  hoarsc
about students unrest in the
couniry. No doubt our youngmen
of our country today, under the cir-
cumstances created by  this country
are beoming more and more restive.
They are suffering from frustration
and the only way out, to my mind, is
that they have to be given a share of
the responsibility which is hitherto
been denied to them. We have tc
consider the inclusion of students re-
presentatives in the University Coun-
What is the contribution of these
voungmen of our country to the
country’s economy? Can you really
deny that these young men below 31
are conlributing their head lnbour in
fields and {actories and are t{rying
their best to take the country ahead
towards prosperity? Can we deny
that these young men in other essen-
tial spheres of life are equally impor-
tant and they have been acknowledg-
ed by law to be important and if it
is so, how can you possibly deny
them their precious right to vote. I
do not want to repeat the arguments
put forward by Dr. Pandey, though
all of them are very good but I would
only refer to the fact that Joint Com-
mittee of this Parliament on Election
Law Amendment Bill had presented

cils.
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its report on 18th March, 1§72 through
its Chairman Shri Jagannath Rao,
had you wupanimougly recopymended
that the voting age should be reduc-
ed from 21 to 18, The Joint Commit~
tee was a representative body of all
the political parties in Parliament
and hence it was the unanimous opi-
nion of all the politial parties. What
would be the consequence if we con-
cedeg this right to the young men of
our country? Ten crores more young
men will be on the voters list. How
much are you going to spend extra
for these extra voiers? It is true
that we have to set up a few more
polling booths and it may be that
we have to spend a little more in
conducting the electinns, But is it
not a fact that whether we include
them or not the voters list is even
otherwise inflating and is it also not
tragically true that crores of rupees
are going down the drain through
the Government exchequer. If it
be so why should we not give our
young men a right which legitimately
belonging to them, But I am afraid
Sir, that the political party in power
today is hesitant, reluctant and ada-
mant not to give this power to the 10
crores young men of our country be-
cause in that case they cannot re-
main any longer in power and the
complexion of this House will change.
Those in power today may not be
there tomorrow and this is the pre-
cise reason why during the last 3-4
years despite repeated efforts made
in this House, the Government have
refused to give this risht to the young
men of our country who are 18 years
of age. Before independence we had
given a call to the young men to make
sacrifices to the freedom. They came
forward, they struggled for the free-
dom suffered harassment, torture,
and even many laid down their lives
in the progress of the struggle and
today we refuse to acknowledge their
role and give them their share of
right, When the independence actu-
ally came and even 27 years there-
after, It is equally steange that when
all the youth grganisations of the
diﬂggmt political parties in the ¢oun-

.
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try are one in their demand for reduc-
ing the age to 18, it is really incon-
ceivable rather lamentable that the
Government should remain impervi-
ous and try to flout the common will.
What is that unsurmountable difficul-
ty? What is that prevents the Gov-
ernment to act in the face of such
unanimous demand. Very ofien in
this House we refer to British Parlia-
meént whenever there is any contro-
versy about any parliamentary pro-
cedure. We have taken that Parlia-
ment as our model even though per-
somally 1 subscribe to the view that
we cannot bring about a change in
our social order through to parlia«
meniary institution. Yet I must say
that even that country has given a
right to vote to young men of 18. In
U.S.A, the leader of all capitalist
countries, young men of 18 have a
right to vote, In USSR and in other
Socialist countries this has right has
also been given and of late even
Bangladesh has given this right to
their young men of 18. If it be so
how and on what moral grounds can
we deprive our young men of the
right Very often we talk of our
young men in hyperbloic terms and
we call them the future citizens of
India. We look forward to them as the
future about saviour of our dema-
cracy but when the question franchise
is raised we forget them totally. A
right to vote will instill in them a
greater sense of responsibility and
with this added responsibility they
would be better able to contribute
their mite for the development of the
country. It has another advantage,
Sir, the ruling party, is in habit of
manipulating bogus napmes in the
Voters Lists and this chronic menace
will to an extent be mitigated if we
give the right to vote to our ypung-
men of 18, Many of the sogial ills
and social unrests can be remedied
it the young men are given this rlght
to vote. Sir, I have comg.across

news item in Hindustan*Times dated
1st Octobar, 1872 wherein the farmer
Election Commissioner Shri S. P. Sen
Verms is reparted to have stated ghat |
there will be no sdministrative difi- ,

4
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culty if the voting &ge is lowered to
18, This further proves that the de~
mand is not only legitimate but it is
also administratively feasible,

It is therefore my earnest request
10 the Government that when it has
been recommended by a Parhamen-
tary Committee agd when there is
unanimity on this issue among the
youth organisations of all political
parties there is no reason why it
should be withheld any longer and
I will hope that the Government will
accept the amendment to articles 19
and 326 as suggested by Dr. Pandey
and confer this right to our young-
men in this very session. If we re~
fuse to do it we shall be doing it
only at our own cost. The country
is sliding from crisis to crisis. The
Plan has failed and the economic
policies of Government have failed to
mitigate the difficulties of the peolpe
and already the country is witnessing
agitations in Gujarat, Bihar and in
West Bengal. We are sitting on a
valcano and the time is not far off
when it will erupt and engulf us all.
If we deny this right to young men
of our country even today we can-
not withhold it for ever. They will
rise in revolt and will earn their own
right in their own way. They will
struggle for it and lead the country
to the path of a struggle,

1 once again support the Bill and
conclude my speech.

MR. CHAIRMAN: Now, Mr, B. V.
Naijk. Before he begins his speech,
I would like to inform hon. Members
who would like to participate in this
debate that there are 11 more speakers
Jeft in this list, and we have to close
this discussion at 5.30 p.m. when we
have to take up the half-an-hour dis~
cussion. 8o, I would like hon, Mem-~
bers to co-operate with me and make
brief speeches and take only five to
seven minutes each,

JULY 26, 1974

Congtn. (Amdt.) Bill 304

SHRI B. V. NAIK: I rise to op-
pose this Bill. One of the most essen.
tial factors iof youth which is not
connected essentially with thig is a
frame of mind which is not hypoeriti-
cal, With Dr, Laxminarain Pandeya,
1 would like to confess that I have no
doubt at all in my mind that this
Bill coming at this time 15 inoppor-
tune. If what we call as eligibility to
vote or participate in the political pro-
cesses of this country has got some-
thing to do with what is called as
maturity of mind, I do not think that
the previous speaker, Shri K. C. Hal.
der is having much to do with that,
because you witnessed that he got
absolutely upset over the usge of a
word which was made inadvertently
when the hon. Minister concerned
was trying to be helpful to the Mover
of ithe Bill

17 hrs.

That, I do not think By any stretch
of imagination, could be called as a
mature outlook. If this is at the age
at which we are if we cannot be
mature 1n our outlook, I wonder,
with due deference to the hon, mem-
bers as well as the Mover, how we
can expect our younger generation to
be so mature.

Time being limited, the other point
I would urge this House and the
Mover to consider is whether we are
moving this reduction in the voting
age after consultation with the mem-~
bers of that group. If you go to any
person within the age group of 18-21
and ask him in all sincerity and
honesty ‘What is it that you want as
item number one in your list of de-
mands with the society in which you
are brought up?’ he will not ask you
for reduction in the voting age.

ot v faw gogany) ;- Wg
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they will ask for something better.
At our age, we used to ask for ras-
gulla but the younger generation of
today is much more «apable than
what we were. What I would tell our
new hon, member for Allahabad is
that if he can wait patiently, he will
Jearn much more. If we were to ask
this younger generation, they will say:
First and foremost, give us a job as
soon as we come out of schools, col-
leges and universities’. This the party
to which Dr. L. N. Pandeya belongs
may not hke wedded as it is to the
chaturvarna dharmne of this country. I
think the varnashrama dharma did not
permit the young below 25 any pro-
cess in the life of society including
marriage, Now we have got 1t done.
Where is the varhashramag dharma of
the Jan Sangh? Is it motivated by
anylhing? Reinforced and armed with
the power of the RSS which now
flaunts 1ts power and shows its fangs
in the university campuses and the
rolleges, they think that the entire
younger generation is with them, the
currently fashionable fascist forces in
this couniry.
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The hand of this fascist drganisation
is seen there,
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Now I would say: give them de-
finitely this voting age of 18, but first
let us ban these quasi-fascist and fag-
cist orgamsations in this country
which are holding the freedom of this
country to ransom. Let us ban the
RSS, the Anand Margis and such other
fascist  organisations which are
fomenting trouble in university cam-
puses. They are behind the food
riots, they are behind the agitation in
Gujarat. Now they have got a very
respectable...

AR Y

SHRI P. G. MAVALANKAR: With-
out going into the merits of the ques-
tion whether we should brand the
RSS ete., as fascist or not, may I know
whether the hon. member is serious-
ly suggesting and arguing that the de-
mand for reduction of the voting age
is being made only by the RSS and
such other bodies and parties? Why
should he bring political organisations
into his argument? Let him say that
the age of 18 for voting is not valid.

SHRI B. V. NAIK: He asked me if
I am serious. I am deadly serious.
We have scen this marriage of con-
venience in Bihar and other places
between the extreme right and ex-
treme left. Because an hon. member
from a rightist faction and another
hon member from the leftist faction
jom together under a common plank
with a common programme of de-
mands that does not mean that these
demands have got any ideological
backing. What 1s it that the youth
of the country want today? Do they
need jobs, sotial security, a productive
part in the country's economy or do
they need the right to put their votes
in the ballot box? On the basis o*
the competing priorities before the
youth today, what is it that they need
immediately? I wish Dr. Pandeya had
gone to the youth in recent months.
If in all sincerity we go to the youth
and ask them they will say, voting is
a hypothetical right, one vote among

the millions @ ¥ wEER!
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a1 at a particulay point of time,
you can get a plebiscite in favour of
anything and against anything. It §s
possible to manipulate. We politicians,
are capable of all the trickery that
the human mind is capable of....

If we see article 56, we see that
the President of India should have =
minimum age of 35. Whey do not
give that righet to a person who is
21? (Interruptions.)

MR. CHAIRMAN: Please conclude
now.

SHRI B. V. NAIK: I am only urging
that although it is well-intentioned,
whatever is fashionable for the rich
countries which he has referred to,
Australia, Canada and others, 1t is not
relevant here, We have other priorit~
jes. I think we should be able to de-
polificalise the minds of our younger
generation to the extent possible and
put it on constructive lines and see
that they are not seduced or abused
by unscrupulous political organisa-
tions.

SHRI P. G. MAVALANKAR (Ahme-
dabad): Sir, I welcome and support
this Bill moved by Dr, Laxminarain
fact, I was myself
thinking on those lines, But then I
found that a Bill on this subject was
alrgady on the anvil and only it had
not received priority in the ballot so
far. That is why I myself did not
introduce g new Bill on this subject.

Y would perhaps only say at the on-
set that the age tould have been 19
instend of 18, becayse from 13 to 18-
Winston Churchill onge said: “13 to
19, these arg the years!"—ene is sup-
posed fo be in one's teens when one is
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in the high sthool or college. By the
time one geaches 19 one is
ﬁ.t for exercising ' the
right of woting. In any case, I
feel that the age of voting has {0 be
lowered. What are the objectiops of
Government to that? But before I
come to those, may I say this Mr.
Chairman, Sir? On a debate like this,
as a matter of fact, on any debate in
Private Members’ Business, do you net
think, Mr. Chairman that it would
be right and proper for the Ministers
concerned to be present instead of
leaving the matters to their colleagues
or deputies? I have the greatest res-
pect of Shri Nitiraj Singh Chaughuri
But if the Private Members’ Busineas
is to be given sanctity and respecta-
bility, then a full-fledged member of
the Cabinet should be present when
such matters are being discussed. Sir,
I am making this point for your consi-
deration.

Now, let us see what can be the
objections of Government to this
Bill” One would be that the expenses
would go up because there would be
more voters and the other would be
that the number of voters would go
up. Both these objections can be rul.
ed out by saying that even without
the lowering of the voting age, the
expenses are going up and the num-
ber of voters will also go up But the
real difficulty, and it is true not only
of this Government but of many
other governments which of late have
accepted this amendment and reduced
the age from 21 to 18, is that they
are afraid of youth organisations and
youth power. They feel that it the
youth at 18 are given their right to
vote, they will not vote for the estab-
lished government of the day. That
is why there is an inherent, almost
built in, fear or complex on the part of
various governmenis in democratic
countries as well as non-democratic
countries agaipst giving the right of
vote to the younger people at the age
of 18.

Moreover, there may be the ques-
tion or a debate whether aduithood
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and respopsibility are possible ai the
age of 18, My hon, friend, Shri
Nayak, at least at the end of his
speech made some valid point that
in the Indian climate our youth at
the age of 18 are not so better off
compared to the youth of western
cguntries, so far as their intellectual
and mental development is concerned.

I do concede the point that what is
happening in our colleges and uni-
versities today shows a certain amount
of immaturity in the young boys and
girls. But it is not their fault. To-
day the colleges and universities are
such that the boys and girls are not
able to think independently, stand on
their own legs and solve their own
problems, There is too much of se-
curity in our society. Parents are
afraid that their children may go
wrong, 1f they are given more free-
dom. Therefore, they prohibit them
from doing many things. In the
foreign countries, on the other hand
the youth are given the freedom
to commit mistakes. The youth in
foreign countries psychologically, in-
tellectually and mentally are more
active, responsible and advanced. But,
then, that is not to suggest that be-
cause the Indian students or youth
lag behind, so they should be denied
this privilege. They should be given
the right to get involved in the de-
mocratic set up at the age of 18.

It is very difficult to say whether a
person becomes an adult at 18 or 21.
But there should be some place where
to draw the line. I personally be-
lieve that 18 years is good. If at this
age one could join the army, or de-
cide to marry and choose one’s life’s
partner, or achieve majority for hand-
ling financial transactions, I do not
know why the age of 1B is not good
for choosing as to who will be the
elected representative, M.L.A., or M.P.

SHARI ALKAR (Kathapur):
There is no difference between choos-
fpg @ wite and choosing an MP.
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SHRI P. . MAVALANKAR: Both
require g delicate judgment. In the
case of choosing the wife or the hus-
band perhaps there is no remedy. But
in the case of choosing an MLA or
MP, there is a remedy at the end of
five year.
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Now, Sir, Dr, Pandeya has given
several examples of countries like
UK., US.A, Canada and other wes-
tern European countries and also of
countries in the developing world
where the voting age has been re-
duced from 21 to 18 years. If some
of the countries in the developing
world can take the experiment bold-
ly, I do not know why we in India
cannot take this experiment and do
it boldly. I must say that, if you
do not give this right to vote at the
age of 18, it means that you are deny-
ing a large number of young men and
women of this country the rightful
privilege that they have got for in-
volvement and participation in  the
democratic set-up of this country, If
the right to vote is given at the age
of 18, I am sure the intellectual
climate and the mental make-up, about
which ] have made a reference a
little while ago, will eventually go
up. After a]l, it is a questjon of which
must come first. Should you first
make the young people more mature
at the age of 18 than at the age of
21 and then give them the right to
vote or should you give them first
the right to vote at the age of 18,
thereby automatically and simulten~
eously giving them the facility of bet-
ter equipment in terms of mental
make-up, better equipment in terms
of inteliectugl ebility? Obvicusly, I
prefer the latter.

1 want to conclude by suggestin_g
that the young must be able to parti-
cipate meaningfully in all the
activities of our country. Today, Sir,
the tragedy is this: Before Indepen-
dence, people of my generation had
the privilege of actively participating
in freedom movement, in puklic lle,
in public affairs, but I find, of late,
particulasly from the beginning of
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our Independence till at least 1870 or
1971, a large number of our youth,
boys and girls and men snd women
of this country, shun politics, shun
public life; they despise any kind of
mvolvement in public Iife and try to
keep aloof from it. If, however, we
want them to be involved fully and
meaninfgfully in the pubhc and
political hfe of our democratic
Republie, the starfing point is giving
them the right to vote at the age of
18. It is good that Dr. Pandeya has
not mentioned that the age in respect
of MLA or MP should aiso be reduced
to 18 years. He has not mentioned
it. Therefore, I take it that he wants
that the age in respect of MLA to
remain at 21 and above, in respect of
the Member of Lok Sabha at 25 and
above, in respect of the Member of
Rajya Sabha at 30 and above, in respect
of the President of India at 35 and
above. Owurs ig a country of young
people. Majority of the people of
new India are young people, vibrant
with youthfulness and enthusiasm,
and denying them the right to invoi-
vement and participation in the demo-
cratic set-up is neither just nor fair
nor equitable nor decent nor right.

In conclusion, I would say that this
Mouse, by a large majority, should
support this valuable measure. I
hope Government themselves will
come forward with the proposal to
reduce the voting age from 21 to 18
years, so that the younger people
who feel frustrated, who do not feel
like joining the public and political
life, will have a chance and opportu-
nity to make themselves active to ex-
press themselves both through the
ballot-box and otherwise. Only this,
can the country’s democratic sct-up
be further strengthened,

DR V. K. R. VARADARAJA RAO
(Bellary): 1 rise to support this BilL
T am sorry I have to disagree from my
colleague in Parliament from my own
State, but I have some experience
with the student community. I have
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started teaching first in the yesr 1929
and T know that the students to-day
are in a state of great ferment and all
sorts of things are being done by them
and all sorts of things are being attri-
buted to them.

1 do not think the question of Guja~
rat or Bihar is relevant in the context
of the particular proposition that we
are discussing, whether the voting age
should be lowered from 21 to 18 or
not. Nor must I say is there any re-
levance n the speculation on the
possibility of whom will these 18—21
vote for if they are given the vote,
whether they will vote for Congress
or Communists or Jana Sangh or Swa-
tantra or whether they will abstain
from voting. It is a question of
whether we should lower the voung
age from 21 to 18 or not. I am not
impressed by the question of ex-
penses and so on. Elections are
expensive and elections are bow:d
to be more and more expensive
in future unless you find some other
way of curbing the cost of elections.
1 am not also wanting to bring in the
fact that so many couniries have done
it. 1f so many countrics have done
it, it is a good thing. If so many
other countries have not done 1t, that
also does not bother us. This is &
question on which we have to take &
decision ourselves.

This country took a very historic
decigion when we decided to confel
adult franchise on all men and
women of the age of 21. But at that
time there had been arguments about
it. Many people could have said; the
vast majority of this country are
illiterate, they are superstitious, they
are living in the medieval ages ind it
would not be pessible to have any-
thing like g parliamentary democracy
in this country. But what have we
found in actual fact? As a matter of
fact, almost in the first elections, it 1
am not mistaken, in the 1852 elec-
tions, there was an organization caue_d
Hindu Mahasabha which put up candi~
dates. Hindu Mahasabha obviously
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should have appealed to the illiterate,
superstitious and medieval masses of
thig country and yet what did we And
then? The Hindu Mahasabha was
represented in thig House by one or
two Memberg while the vast majority
of the electorate voted for people who
did not go and talk only in the name
of Hindus or Hindu Maha Sabha.

So, maturity is not something that
is linked with hteracy or, if I may
say so, with the age of 21 or the age
of 18. If the people of 18 are imma-
ture, then I would say people of the
age of 21 are also immature and I
would go further and say that the
people of the age of 60 and above
are also immature. If you are going
to have a limit of 21 for voting age,
I think there is some logic in also
saying that people over a particular
age should also be denied the right to
vote..

SHRI MOINUL HAQUF. CHOU-
DHURY (Dhubri): Professor, don’t be
afraid.

DR. V. K. R. VARADARAJA RAO:
I am not afraid. It is Mr. Choudhury
who should be afraid because he wants
to stay longer in the Parliament,
Therefore, let us not go into all these
irrelevant questions.

~he real question to-day seems to
me that the students are being politi-
calised. No question of thewr not
being politicalised.  They are being
politicalised by the back door. They
are being politicalised by the Parties
not openly expressing themselves. You
have organization amount the students
which are not branches of the political
parties They have different names
and affiliations and connections. What

kind of the connections—I do not
know. Politicalisation is~ some-
thing which cannot pe avoided

and it seemg to me thst in terms of
the growth of the students community
in this country, whatever may be the
resort they may be taking recently to
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violence—there are many reasons and
this 1s not the time tp ialk about them,
1 would say this that the younger
generation of to-day know more than
the younger generation of my age or
even of subsequent ages. It is so not
only in this country, it is so all gver
the world. I would gay that if we
give them the vote, then they can
become properly political, Political
does nol mean in the sense that they
spend all their time 1n politics. Ag a
matter of fact, those who have got
their vote at the age of 21 and above
are not spending all their time in
politics. Some of them are in busi-
ness. some of them are in teaching,
some of them are farmers and some of
them are agricultural labourers. They
are not spending al] their time in
politics but they have a gense of parti-
cipation and responsibility in the gov-
ernance of the country. They can
take an intelligent, rational interest in
what ig happening in the country and
come to informed judgments on the
basis of their own evaluation and
analysis as to what should be done
as far as the country’s problemg are
concerned,

It seems to me that 18 is a good age.
I do not know why our iriend, Pro-
fessor Mavalankar should be so apolo~
getic and why he wanted 1t to be 19
and he gave some reasons. Actually,
18 means college-going population. 18
divides the Higher Secondary Schoal
ang the so-called Junior College. Ii is
really the dividing hine from the regu-
lar college, Students of the colleges
are interested in politics. They do
not get opportunity to get political
education by getting speeches from
active political workers and having
the opportuity to  Cross-examine
them. It happens in Oxford and
Cambridge. I went from Bombay to
Cambridge for my further education.
In Cambridge there is the Cambridge
Labour Club, the Cambridge Conser-
vative Association, the Cambridge
Libera} Association and the Cambridge
Marxist Club. Members of those



315 Constn, (Amdt) Bill

)

(Dr. V. K. R. Varadaraj& Rao)

parties inciuding Ministers would
cothe to their functions and they will
be cross-examined by the studenis.
Thus the students are ¢nabled to culti.
vate political judgment instead of
merely bemng taken in by political
propaganda. And incidentally it gave
them good training and it was a good
training ground for those who went
later on to take part in active public
services and so on,

Sir, I do not want to take more
time because, I understand that there
18 oné more speaker before 5-30. So,
1 would like to conclude by saying
this. I do not say that this is going
to solve the students’ problem; not
at all. I am not saying that. I am
not saying that giving vote to the
students will solve the problem of
unemployment. Well, what happens iz
this. You have to give the vote to the
people of the age of 21 and over. I do
not want to reel out before you the
statistics of unemployment. But I can
assure you that the vast majority of
literate registered unemployed in this
country are voters. They are over the
age of 21. Therefore, having the vote
ang being unemployed has no connec-
tion at all. I think, Sir, if we give
the right to vote to students, to young
'men of 18 and over, it will bring a
little greater measure of political res~
ponsibility among the younger gene-
ration. Rightly or wrongly. the
younger generation are taking part in
politics. They dig take part in the
Gujarat agitation; they are taking part
in the Bihar agitation., It is no good-
sitting in this House and making
speeches is not poing to stop them.
One should go to Bihar if gne wants
to stop them or argue with them.

So, what 1 want to say is this. It is
noi merelv g question of taking part
in acitations or not Students are
political. They are being politicalised,
But they are not being politicalised
on right lines And I suggest that if
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they 4re made voters, then, the politi«
ca] parties will take mbdre serious inte.
rest in them. more responsible interest
in them, more vpen interest in them,
and we will have betier informed
political judgment on the part of thé
gtudents. Therefore, whole.heartedly
support the intention behingthis Bifl
that speedier action should be taken
to lower the voting age in thig coun-
try from iwenty-one t{o eighteen.,
Thank you.

36

17.29 hrs,
[MR. SpeaxEr—in the Chairl,

MOTION RE CONTEMPT OF THE
HOUSE

MR, SPEAKER. Hon. Members,
please execuse me for a brief inter-
ruption. I have to inform the House
that today at about 1105, a wsitor
culling hrmself Bipalab Basu attempt-
ed to enter the Visitor's Gallery of
Lok Sabha after getting his pass
checked at the checking post The
Senior Watch and Ward Assistant of
the Lok Sabha Secretamat who was on
duty near the Visitors’ Gallery gate
found a spring dagger hidden on his
person tied on his right leg under his
trousers, The said Bipalab Basu gave
a severe kick to the Senior Watch and
Ward Assistant and it was very
serious, Our officey rolled and was
almost semi-conscious, in a very bad
state He was taken into custody
immediately by the Watch and Ward
Officer. This is a serious matter. I
bring it to the notice of the House for
such action as the House may deem
fit,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI X RAGHU
RAMAIAH): Sir I beg to move:

‘This House resolves that the
person cslling himself Bipalab Basu
who at 11,05 hourg todsy attermnpted

to enter the Visitors’ Gallery of Lok
Sabha with a dagger hidden on his
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MR. SPEAKER: So, I will put this

Mouon—without prejudice to  any
othdr action that can be taken,
The question is:
“This House pesolves that the

person calling himself Bipalab Basu
who at 11.05 hourg today attempted
to enter the Visitons Gallery of Lok
Sabha with a dagger hidden on his
person and who assaulted g Senior
Watch and Ward Assistant of Lok
Sabha Secretariat, who was on duty
near the Visitors' Gallery gate by
giving him a severe kick and whom
the Watch and Ward Officer took
into custody immediately. has com-
mitteg a grave offence and is guilty
of the contempt of this House.

Thig House further resolves that
without prejudice to any other
action to which he may be liable
under the law, Bipalab Basu be
sentenced to rigorous imprisonment
till 6 P M. on Monday, the 26th
August, 1974 for the aforesaid con-
tempt of the House and sent to
Central Jail, Tihar, New Delhi,”

The motioh was adopted.

SHRI NARSINGH NARAIN PAN-
DEY (Gorakhpur): Who 1ssued the
pass?

MR. SPEAKER: It is now over,

SHRI NARSINGH NARAIN PAN-
DEY: This is a daily happening affair.
After all some restriction ghould be
put to the Members also regarding the
passes,

Setting of shipyard at
Haldie (H.A.H. Dis,)

MR, SPEAKER: It is all over,

17.31 hrs,

WELCOME TO MR. RATU JOSAIA
TAVAQUIA, THE TUI VUDA AND
MEMBER OF THE SENATE OF
F1J1

MR, SPEAKER: Before we take up
half-an-hour discussion, may I take
this opportunity, on your behalf, of
welcoming to Lok Sabha a distinguish-
ed and highly respected friend of ours
in Fiji,

He happens to be visiting our Lok
Sabha to-day. Wa all welcome hfm
and wish him a very happy stay in
our country,

17.32 hrs,

HALF-AN-HOUR DISCUSSION SET-
ING UP OF SBIPYARD AT HALDIA
PORT

PROF. SAMAR GUHA (Contai): Mr.
Speaker, Sir, I wish to draw the
attention of the hon, Minister in regard
to the necessity of having a shipyard
at Haldia port,

As the report goes, the Government
have almost decided that in the Fifth
Five Yeur Plan they are going to set
up two additiona} ship building yards
and have already been allotted for
that of Rs. 50 crores. Out of three
existing shipbuilding yards—one at
Hombay, one at Tochin and one @t
Vizag aud the additional one st
Cochin—we find that three are in the
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vest comst and one in the South.
Naturally, the question of having one
or two more ship-building yards as
proposed in the Fifth Plan may be
considered somewhere near the eastern
region or eastern coast, I do not make
a propogition from any regional con-
sideration but from distributive point
of view to help the industrial complex
of the Bastern region. So, at least one
shpuld be in the east coast. That
would be in keeping with the policy
of the Government to have a ship-
building yard in the eastern region on
the east coast for the benefit of the
eastern region as well.

Sir, in 1973. the Government have
set up one techno-economic commitiee
under Brig Narula to go into it and
study in depth where the locations of
the two additionul shipbuilding yards
shoulq be. It appears a number of
claims were put forward before this
Committee by different States This
Committee have gone carefully into
these claims It gppears that the
whole report hag not been placed
Haldia, Paradeep. Hazra in Gujarat,
Culavangi and Gangra were selected
as durable projections

As 1 have already said, out of these
two additional ship-building yards, at
least onc additional shipbuilding yard
should be in the eastern rezion As
regards Culavangi, the question does
not grise

1734 hrs. -

[DR HENrRy AUsSIIN—in the Chair]

Naturally the choice is between
Paradeep and Haldia Whether it
would be established at Paradeep or
at Haldia, I do not want to have it
examined from any regional point of
view If the shipbuilding yard is at
Paradeep, I shall consider it as &
national  shipbuilding yard for the

JULY 26, 1974
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whole country, If it is gt Haldia,
certainly, my friends from Orissa will
consider thiz as much as g part for
Orissa also. Thousandg of Oriya
workers are working at Kharagpur
will be benefited. I am not going into
the merits at all from gny regional
perspective. But, as it appears to me
from the report in the press, that three
'‘models for shipbuilding have been
proposed by the Expert Committeg
Model No. I for 36,000 to 80,000 DWT,
Model No. II for 1,20,000 to 1,80,000
DWT and Model No, III for 2,25,000
to 3,60,000 DWT. Sir, for model num-
ber one four and five probabje sites
for setting up the new ship-building
yard were considered and all those
sites were found suitable for this
model. For model number two Cula-
vangi, Paradip and Hazra were found
suitable and for the third model only
Haldia and Hazra were found suitable,
Hazra is on the West coast whereas
we want to Set-up the new ship-
building yard on the East coast So,
on merit also the Haldia site iz the
most suitable. Also, according to the
suggestions ‘made by the techno-expert
committee Haldia ig the site where a
ship building yard for the three
models suits As regards Paradip
model number two fits in

In 1971 another committee was set-
up by the Government to go into the
ssue as to whether a ghipbuilding
vard can be set-up at Haldia and that
Committee report was in favour of
having a ship building yard at Haldia.
In 1972 a Working Group was set-up.
The Working Group also considered
the various issues involved and favour-
ably placed the report in favour of
Haldia Ipn November last year the
hon’b'~ predecessor of our present
hon’h’~ Minister almost disclosed his
mmnd quite favourably in this House
in rerard to the suitability nf having
a sh'n building vard at Haldia and it
also sppeared from the Presg reports
that the Defence Ministrv also favour-
ed from defence considerations to
have a ship building yard at Haldia.
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There are other considerations
thet have %0 be taken into
account  from the point of

view of infra-structure requireg for
setting yp such a ship building yard.
1t is known fo everybody that Haldia
bas developed a new port and its
capability o: handling ships of
different DWT is mot only greater
fhan Paradip or any other sites sug-
gested but also a helpful new indus-
trial complex is going to be built up
at Haldia. There is another advantage.
Haldia has the transport not only of
rail and road but alsd® inland river
transport. Thig facility is availabie
only in the case of Haldia. Also Cal-
cutts which is a major terminal port
has an easy connection with Haldia.

For ship repairs, for getting spares,
for getting other facilties etc. you can
easily have such a mojor terminal
port to assist the shipbuilding yard at
Haldia. The steel and the fuel plants
complex is also very mear Haldia and
the transport is alsp very easy. Fur-
ther, engineering facilities, spare
parts, repair facilities are also very
easily available for Haldia because of
the Greater Calcutta complex of the
industrial belt. In regard to pilotage,
towage, cargo handling diedging faci-
lities also, Haldia provides almost an
ideal site for having a gshipbuilding
yard.

I have already said that if you want
to have a shipbuilding yard, you must
have a very good hinterland with
all the facilities that 1 have already
referred. This hinterland which can
provide ihe necemsary infrastructural
aids anq assistance is already there,
because the industrial development of
Greater Calcutta is known to one and
all.

Further, the West Bengal Govern-
ment have already offered a big piece
of land for having a shipbuilding yerd.
I have been told Govemmment have
sent the Narula Committee report for
prepare in the project repert with
foreign consultency. 1 shall be happy

1187 1.8~18
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it the hon Minister will tell us what
foreign consultancy ig there and what
type of projects they are going to pre-
pare and submit.

My only concern is that the decision
should not be delayed. The more you
delay the decision, the higher the cost
of construction of the shipbuijlding
would become. If we can start as
early as possible, the cost can be kept
at a lower level. For thig reason 1
would like to know when the foreign
consultancy report and project report
would be ready, when Government
are going decide where the site would
be and so on. There is no regional or
any other question involved here, but
1t is purely a question of merit. I
hope the hon. Minister will agree
that Haldia is a suitable site for hav-
ing a shipbuilding yard and the work
will be taken up early without fur-
ther delay lest the cost should go up.

¥ ghmar frar st od & gwd §
7% gfeut F1 a1 aga e O §, e
at=r &Y qrer g W g e & fagre
q &Y AT qWIE g &, fagre & Ay
farge fefge =om g & it fage
FHAATTE AT G Fomar
w1 farard oz & A7 fm agh &5
& fagre & owadiE 18 o1¥ ww & fag
afear goft | T awt Y & gw A &
@ o e § W€ qan fF A S
# oitv Rex ormar faegw v  Free &,
&1 ArgA F1 wrar fawar § ) W s
B 3l § Frdr A oves o e ey
§t g w § ) Hog wgm i ghemn
Lich | fmimaﬂiﬂ@gﬁ
el & v Wit | v ek ot e
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& v g @ wifgy Adt A Pod far
FAF IIA1E T &L WA B &5AT
gt wGifE wgurd & w2 aivg

forerdt i & aga Acdy oy Fv @9l
W JEm

gadr avra 78 & fr TR 20-30
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§ J@ aF T § AR 75 T@ER
arg & fueq 4 997 § 1| AT =AY
9 amragT Y F AL T E | s #
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q TATT A FWAE AT IN{ AGA
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¥ ox am w17 wgAr 9gU g R
g ot firearg & 37 &7 ford mar
FUrT Y THY & T g AW AT Tefw
s Ffrerm X E A e e, S
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qGA HT gL AT S | A oA wwar
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FfgT 1 £F ¥ OF A7 qF FNu T
arqw g¢ f forg ard dz gfezar, e
fafesr ard %7 s ad w&F af 4,
AT FT AT ¥ 9§ g 3, AT ¥ faw
g vy e o war A w A
et wr wifEe S A A g A
dor ey ¥ I qar W wfgn
fo ol v, @ T3 €
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SHRI B V NAIK (Kanara): I had
the opportunmity t{o associate myseif
with the Committee of Brig. Narula
in the eame that we have been con-
sulted I would lke to thank the
Committee and the Study-Group. No

reflection 1s meant on the Commttee
and 1its wark,

1 would like {0 know whether what
Prof Samar Guha has stated in favour
of Haldia, the infra-structure, rail
link, hinterland big repair facilities
and so on are not exactly the disad-
vantages in the light of the report of
a Commuttee appointed four years
ago—1f I amnot mustaken, it is the
Dutt Commuttee—which said that
these big industnal complexes like
Bombay, Calcutta and other bg
metropohitan centres should be barred
from entry into thesey areas This
Commuttee definitely smd m  its
rec mmendations—I am subject to
correction—that there <hould be dis-
persal of industry away from thd
heavily concentrated industmal com-
plexe< of this country and these ain-
dustiies should be taken to the back-
wird rteas of the country I would
hike to know whether 1t holds good

for public sector enterprises lke
~hipvasds

Avagw WY afcaga A (st ST
afs faaElt) FS R R E A ?

o o ATUw  wh A TR ?
aE A 7N FEY A7 0T A 9w 0
FHE WATEZ FT o |

It was a commuttee appointed by
the Mmstry of Industrial Develop-
ment

SHRI KAMLAPATI TRIPATHI. It

has nothing to do with the Narula
Commuttee,

SHRI B V NAIK: I would like to
urge on the hon. Minister that whether
it 13 a ehipbuilding industry or an
ndustry for consumer or other goods,
all are industries gnd the recommen-
dations are encompassing. They say,
do not put all your egge in one basket.
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" SHRI SAMAR CQUHA: It is 100
mileg from Calcutta.

SHRI B. V. NAIK: If the hon. mem-
ber kindly refers to the record of his
speech, he has said that all these faci-
lities exist because they exist in the
Calcutta industrial complex.

SHRI DHARNIDHAR DAS
(Mangaldai): Has he mentioned back~
ward areas particularly?

SHRI B. V, NAIK: Yes. At the
time when the hon. Chairman’s State
of Kerala was selected for a shipyard—
at Cochin—in 1958, the same exercise
of selecting shipyards wag carried
through foyr a period of two years.
(Titimately Cochin was selected and
the Cochin Shipyard went on deve-
loping for a period of a full decade
from 1962 to 1972. And very recently
I think it is picking up. That does not
speak well for the way in which our
shipyards come up, Since almost it
15 alleged thal Paradip in Orissa and
Kandla in Gujarat area sort of a fore-
gone conclusion, whether this exercise
of a debate of the matter being under
consideration of the Mimstry of Ship-
ping and Transport is 3 mere rtual
that is being carried on or fait accom-
Ppli is .taking place, so that the
exercise of mine for the port of
Karwar, which 15 one of the world's
best ports....

Mr, Chairman: What ig your ques-
tion?

SHRI B. V. NAIK: May I know
whether there is any elbow room for
fresh consideration and whether the
consultants who have been reported to
have been hired from abroad have the
right to go into' the merits of the re-
coinmendations already made and po
behind the recommendationg of the
Brig. Narula Committee and come to
fresh conclusiong or they can only
start from where this committee left.
Also, in a big enterprise like this,
have you thought of foreign capital
and whether you are going to enlist
the support of foreign mulfiple cor-
porations?

at Haldia (H.A.H, Die.)

o e w (g
aarafr off, off gRT qy off 7 O w4
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APRT ¥ A A T A w3 fn
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for wfnfe & 379 it arw
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¥ IR e wT AR & 1w o g
LA & AT Wi A TP & 1 A
fe 2 smnr ? @7 gw Aeedr wo-
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T 7l WERT wAend fF wgrt
F R ¥ g wrawww (Fan 2,
T T FA & W frn & wow
g, faad g g wfed qwr wr
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*SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): Mr, Chairman, Sir,
at the very outset I will like to tell
the hon. Minister that the two pro.
Jects viz. the consrtuction of the Hal-
dia Port and the construction of Hal.
dia Shipyard are somewhat inter.

*The original speech was delivered in Bengali.
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linked. Since it hes been finaily deci-
ded that the Haldia Port will be cona-
tructed ag a subsidiary of the Caleutta
Port.,, | would like to know what steps
are proposed to be taken for desilting
and dredging the ghallow sirip bet-
ween the Sagar Island and the Cal-
outta Port eo that big ships are en-
abled to approach this port without
difficulty, 1 would further like to
know whether the decision that was
taken at the time of sanctioning the
Haldia Port Project regarding the
maximum tonnage of the ships that
wili be able {o anchor at this
port has since been revised. What
will be the maximum tonnage
of the ships that will be able
to come up to this port according to
the latest calculations and estimates
of the Government? Sir, it hag been
estimated that in 1978-79 the volume
of ships 1o be handled at the Haldia
Port will be almost three times the pre-
sent traffic I would like to know
whether Government kept this aspect
in view in the plenning and construc-
tion of the Haldia Port.

Sir, the first phase of the work of
construction of the Haldia Port was
originally scheduled to be completed
by June 1974 But I am sorry io learn
that this time scheduled has been
extended by one year after the first
visit of the hon. Minister Shri Kamla-
pathi Tripathi to the site. I will like
to know why the time has been ex-
tended, 1 fail to see any justification
for this. I will turther like to know
from the hon. Minister why g final
decision hag not yet been taken for
the construction of the Shipyard at
the Haldia Port although this was
strongly recommended by the Nural
Committes long back, When will the
Government take a final decision in
this regard and work will commence
on the project?

JULY 26, 1874
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this shipyard will go highey and
higher. The cost will go up imuengely.
We are already oeeing that ag the
completion of the Haldia Port is tak-
ing more time, the cost of its construc-
tion is going up very fast.

Sir, I am speaking from a national
perspective and on behalf of my
brethern, whether he lives on the East-
ern Coast or the Western Coast or the
SoufbEm Coast, that there is a great
need for more and more ports on our
vast and extensive coastland. The
demand for more portg are growing.
Let more ports and Shipyards be cons.
tructed in all the regions.

Sir, I want to know when the work
on the Haldia Shipyard will finally
etart and when wil it end? How much
time will it take to be completed and
what will be its final capacity?

18.00 hrs.

Avrg WY afcage WO (ot wwwr
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18,00 hrs.

So far as the model No. 3 is con-
cerned, it is a very big project-1,20,000
DWT and 3,50,000 DWT. Perhaps it
is not possible to take it up in this
Plan.

gafg s foYda s et &
M & AR § 54 of7 & 9N
/T SR )

No delay is being made. We ourselves
are very particular to go ahead as soon
as possible. It is a very big invest-
ment; it wil be more than Rs, 60 to
200 crores invested in two ehipyards.
It will be a very big investment. So,
there should be proper and detailed
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project reports, site, etc., all these
should be considered very seriously
before we take up the project. We
are going to have our reports within
five or six months and then Govern-
ment will take a decision.

So far as Haldia is concerned, Mr.
Samar Guha has already said so many
things in favour of Faldia. I myself
have visited Haldia this f'me. When
I went to Calcutta, I went up to Haldia.
The port is going to be completed and
then it will be able to receive bigger
ships of the size of 1,80,000 DWT. I
told those people that it should be
completed by the middle of 1875.
They say that perhaps by the end of
March or April that Port will be comp-
leted. In the meantime, the reports
will be available from the tonsultants
and then Government will take a de-
ciston and g0 ahead with the job.
As I had said in Calcutta and it was
all published in the Press that Haidia
has a very good case But we cannot
make any commitments to-day because
the reports are to come five or six
months hence and after that, a final
decesion is to be taken, But, as far
as tfe points in favour of Haldia are
concerned, we have already stated and
1 know these points are there. So,
there will be no unwarranted delay
and we are ourselves particular about
it and we shall try to go ahead as
early as possible. I think perhaps the
hon Member will allow the Govern-
ment to take a final decision after the
Consultants’ Reports are available,

SHRI SHANKARRAO SAVANT
(Kolaba): Did the foreign consultants
visit only this port or other ports also?

MR. CHAIRMAN: No, please. The
House mnow standsg adjourned till
11 A M. on Monday, the 29th July,
1974

18.06 hrs,

The Lok Sabha then adjourned t.ll
Eleven of the Clock on Monday, July
29, 1974/Sravana 7, 1896 (Saka).





